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LOK SABHA DEBATES

LOK SABHA

Monday,August 3,1992 /Sravana 12, 1914
(Saka)

The Lok Sabha met at
Eleven of the clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

[Translation)
Tourism Institute

367. SHRIRAJESHKUMAR:
SHRIMUMTAZ ANSARI:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a)whetherthe Union Governmenthave
received any proposal fromthe Government
ot Japan for setting up of a tourism institute

in India;
(b) it so, the details thereof; and

_ {c)the action taken by the Govemment
inthis regard?

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL AVIATION AND
TOURISM (DEPARTMENT OF TOURISM)
SHRIMATISUKHBUNS KAUR): (a) No, Sir.

(b) and (c). Does not arise.
[Translation)

SHRI RAJESH KUMAR: Mr. Speaker,
Sir, the reply of the hon. Minister is not
satisfactory and actually there is nothing in
the reply. | would like to know from the hon.
Minister through you whether inspite of the
proposals and schemes by the world level
organizations the India Institute of Tourism
and Travel Managementis being transferred
from Delhi to Gwalior. The Government of
Japan has given a proposal of providing a
grant of Rs. 16 crore for establishing this
institute in NOIDA. The world Tourism or-
ganisation is curious to give recognition to
this institute.
[English]

SHRIMATI SUKHBUNS KAUR: 1 will
answer the second partfirst. All the propos-
als of aid by foreign Governments are nego-

tiated by the Department of Economic Af-
fairs on behalf of the Government.

There has been no proposal for set-

- ting up a Tourism Institute by the Govern-

ment of Japan.
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Secondly,regarding allocation of the
IITM to Gwalior, looking at the overall needs
of developing manpower in the tourism
sector......(Interruptions).

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): Sir, | have already given a long three
and a half page statement.

[Translation)

SHRIRAJESHKUMAR: Mr. Speaker,
Sir, there were two parts in my supplemen-
tary question. The first was whether it has
been transferred to Gwalior (/nterruptions).

MR. SPEAKER: He is saying that he
has already given a detailed reply to the first
question.

(Interruptions)

SHRIRAJESHKUMAR: Thereplyto
my firstquestion is not satisfactory (/nterrup-
tions). Itis not godthatthe institute should be
transferred from the land of the poor to the
land of a king (/nterruptions) What is the
policy of this Government?. My second
supplementary is whether the Union Gov-
ernment is going to develop the Budhist
places of pilgrimage with the help of the
Govemment of Japan. if, yes how much
amount has beengiven as assistance bythe
Govemment of Japan for the purpose of
developing Budhistplaces of pilgnmage and
whetherthe Union Govemment contemplates
to provide funds to facilitate necessary ar-
rangements at Bodh Gaya which is a place
of international repute in order to attract
tourists. If so, when will it do it?

SHRI MADHAVRAO SCINDIA: Mr.
Speaker, Sir, if you permit me | would ready
my 5 page statement again.

MR.SPEAKER: No, you may replyto
the second supplementary question.

SHRI MADHAVRAO SCINDIA: Mr.
Speaker, Sir, so far as the question of
Budhist Circuit is concerned, | need a sepa-
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rate notice for it because this question is not
related to it. So faras | remember from the
Budhist circuit of Aurangabad perhaps.

[English)

| stand to correction, the total project
is for Rs. 81 crores, of which Rs. 70 odd
crores is probably coming by way of OECF
assistance. '

[Transtation]

And so far as | remember about the
Budhist circuits of Uttar Pradesh and Bihar,
there s a project of Rs. 220 crore and almost
Rs. 100 or 110 crore has been given by the
Govermnment of Japan.

SHRI RAJESH KUMAR: Mr.
Speaker, Sir, | asked about Bodh Gaya.

MR.SPEAKER: A separate notice is
required for that.

[English)

SHRIMUMTAZ ANSARI: Mr.Speaker
Sir, there is a project which was agreed upon
bythe Overseas Economic Cooperation Fund
ofJapan and an agreementtothat effect was
signed on 9th January 1992 forthe develop- -
ment of Budhist Circuit in the States of U.P.
and Bihar. The project is under implementa-
tion also. -

[Translationz]

MR.SPEAKER: Please bear in mind
that this question concerns tourisminstitute.
What you are asking is not concerned with it.
Do not try to stretch the things too far.

[English)

SHRIMUMTAZ ANSARI: It will come
out of that. In Bihar there is a rich cultural
heritage. There are snow-clad mountains
and a number of wild life sancturies. | would
like to know from the hon. Minister whether
there is any proposalfor the establishment of
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any institute of tourism for the development

of all these areas like Topchachi and Bagh-
mara where projects have already been
sanctioned?

Secondly, during Seventh Five Year
Plan,.there was a huge discrimination against
Bihar. Only Rs. 49 lakhs were sanctioned to
Bihar.

[Translation]

MR.SPEAKER: Shri Ansari, you may.

mind it but | doubt if you have even gone
through the question.

[English)

SHRI MUMTAZ ANSART: The Insti-
tute will be established out of the funds
released from the Government. Where from

+ this institute will be established? That is why,
I am telling you that Rs. 49 Lakhs were
sanctioned as compared to Rs. 345 lakhs
releasedin favour of Haryana, Rs. 388 lakhs
to U.P. and Rs. 202 lakhs to West Bengal.
Why such type of discrimination is there?
There is an urgent need of establishment of
some institute of tourism in Bihar.

| would like to know from the hon. Min-
ister, whether there is any praposal for the
establishment of any tourisminstitute in Bihar
and how much amount of money will be
sanctioned for the same.

‘SHRI MADHAVRAO SCINDIA: To the
best of my knowledge, there is ng. such
proposal.

SHRI MUMTAZ ANSARI: He has not
answeredtomy question. Lam seeking your
protection, Sir. '

MR.SPEAKER: He has said, lhere isno
proposal of this kind, as far as his under-
standing and information goes.

SHRIK.P. SINGH DEO: In view of the
fact there that there are large number of
Japanesetourists who visit Budhist Centres,
there was a proposal sometime in the late
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1980s of having Hukoo Clubs in Orissa,
Bihar and other Budhist Centres.

| would fike to know what is the fact of
that and if there is any progress made on it?

SHRI MADHAVRAO SCINDIA: This
question pertains very specifically to Japa-
nese assistance for a tourism institute. |
cannot answer it when it is thrown open so
widely.

SHRIK.P. SINGH DEO: It was a Japa-
nese Institute. It was some time in 1985 -86
when all the MPs from Orissa were given

briefs by the Government of Orissa thatthey

were considering one of the places in Orissa.
I would like to know, what is the fate of that
project.

SHRI MADHAVRAO SCINDIA: | have
already answered,there is no proposal from
the Japanese Govemment as yet, there is no
official proposal as yet about the assistance
to anytourisminstitute in India. Sothe matter
ends.

[Translation)

DR.RAMESH CHAND TOMAR: Mr.
Speaker, Sir, | would like to know from the
hon. Minister whether it is a fact that M/s
Toya Maneka Kesa Ltd., a Government of
Japan Undertaking, wrote a letter to Shri
Ramesh Chandra, Joint Secretary in the
Ministry of Tourism on 30th March, 1989
making a proposal to give an assistance of
Rs. 16.5 crore for the Indian Institute of
Tourism, Noida, which is likely to be shifted
to Gwalior as per the statement of the hon.
Ministertwo days back? Further, | wouldlike
to know whether the Govemment of Japan
has beeninformed of the decision to shift the
Institute and whether the proposed assis-
tance of Rs. 16.5 crore for the Institute at
Noida will now be available at Gwalior. The
hon. Minister was stating that there was no
such proposal of Japanese assistance but |
have documentary evidence with me that
the Government of Japan was going to pro-
vide an assistance of 943 million Yen for
purchase of equipments by HiM, Noida, for
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the purpose of constructing the complex of
the institution at Noida. With your permission
| would like to lay these documents on the
Table of the House.

MR. SPEAKER: There are rules forthis.

SHRIMADHAVRAO SCINDIA: | repeat
that as per my information.

[English)

| stand subjectto correction, but accord-
ingtotheinformation available with me there
is no such proposal.

[Translation)

There is no such proposal from the
Govemment of Japan for any aid for the
liTM. One proposal was sent to the Depart-
ment of Economic Affairs,but it is adomestic
issue. However, the reactions of the Govem-
mentof Japan onthe proposal are not known,
probably the proposal might not have been
forwarded by the Department of Economic
Affairs to Japan. We have received no such
proposal from the Government of Japan in
this regard.

DR. RAMESH CHAND TOMAR: Mr.
Speaker, Sir, M/s Toya Maneka Kesa Ltd.
is a Government of Japan Undertaking. It
has given the itemwise details of assistance
of 943 million Yen which are equivalent to
Rs. 16.5crore.Theirteamthrice visited Noida-
the earlier proposed site for the Institute
complex. The site plan of the Institute is also
there.

[English)

MR.SPEAKER: Heis very specific. You
can take it.

[Translation)

SHRI RAJVEER SINGH: It is a very
serious matter. It is not known whether the
statement of the hon. Minister is correct or
~ what the hon. Member has submitted is
correct?
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MR. SPEAKER: Mr. hon. Member, lam
trying to fin out a way, then why are you
interrupting ?

SHRI MADHAVRAO SCINDIA: Mr.
Speaker, Sr, te hon. Member with me. As per
my information, thre is no such proposal.

MR. SPEAKR: Mr. hon. Member, you
candiscuss the issue with the hon. Minister.

SHRI RAM NAGINA MISHRA: Mr.
cpeaker, Sir, it is atourist place and aplace
ofpilgrimage forthe Budhists of the world; an
airport is already there and tourist bunga-
lows are also there, and the Government of
India is also providing funds for it. As per my
information the Government of Japan and
the people of Japan are willing to give mil-
lions of rupees for the development of the
city and probably the matter has also been
discussed with the Government of India. |
would like to know from the hon. Minister
whetheritis afactthatthey are willingtogive
millions of rupees? Will the Government
accept this proposal for the development of
that city? If not, will the Government on its
owntake theinitiative forthe development of
that city, which the Budhists want to de-
velop?

MR. SPEAKER: Mr. hon. Member, |

- have already given the ruling that the ques-

tion pertains to the Institute.

SHRI RAM NAGINA MISHRA: The
question pertains to the Centre.

MR. SPEAKER: There is difference
between the Centre and the Institute.

[English]

SHRI GOVINDA CHANDRA MUNDA:
The Government of India proposes to set up
a Tourism Management Institute at NOIDA
with the help of Japanese Government. The
Govemment of Japan imports iron ore from
my district, Keonjhar. About 69 percent of
the total iron ore in that area is exported to
Japan. Why is the Japanese Government
not willing to set up the institute in my con-
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stituency, Keonjkhar? Why not? | want to
know what the policy of the Govemment of -
India is.

MR. SPEAKER: The Minister will have
to enquire from them and inform you.

SHRI MADHAVRAO SCINDIA: There
is no proposal Wew. The Management
courses are there in all parts of the counrty,
and the Tourism Management Institutes are
also there.That is one of the reasons by
Uttar Pradesh had such an institute in
Lucknow. Madhya Pradesh did not have. It
was thought that it would be linked to the
university and kept in Madhya Pradesh .
NOIDA wouid be given even a bigger proj-
ect. It is in pursuance of that policy, we will
examine. [Interruptions) We aretryingto see
that these courses are done all over India.

[Translation)

DR. RAMSH CHAND TOMAR: Mr.
hon. Minister, allot the bigger project to
Gwalior.....(Interruptions)

SHRI RAJVEER SINGH: If he has his
ways he will shift even the Lok Sabha to
Gwalior.

MR. SPEAKER: You _are derailing
everything. ......(Interruptions)

[English]

SHRI HARISH NARAYAN PRABHU
ZANTYE: Mr. Speaker, Sir, the Japan team
has visited Goa. They have liked the place
very much and selected a site. They have a
very big plan of township there which in-
cludes Tourism Institute. Japan has very
good outstanding, relations with Goa for a
long period. | would like to know, through
you, whatthe hon. Minister has to say in this
matter

[Translation)
MR. SPEAKER: Institute cannot be

set up everywhere. Howsver, the Universi-
ties could be asked to import some training.

SRAVANA 12, 1914 (SAKA)
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SHRI MADHAVRAO SCINDIA: We
are setting up a Water Sports
Institute..[InterTuptions] Sir, you have been
very liberal today.

MR. SPEAKER: Waell, lok atthe number
of Members in the House.

(Interruptions)
[Transiation)

SHRI NITISH KUMAR: Mr. Speaker,
Sir, the hon. Minister while replying to a
supplementary question has referred to the
Budhist circuit. Please, do not stop me. If he
does not have information readily available
with him, then he should be directed to
supply the same later on to us. The hon.
Minister is repeatedly referring to the sub-
mission of separate notices. As a reference
to the Budhist circuit has been made in reply
to asupplementary question, that's why lam
putting this question, otherwise | would not
have asked.

MR. SPEAKER: On supplementary
question another supplementary question
cannot be asked. Supplementary question
can be asked only on the main question.

SHRI NITISH KUMAR: I one supple-

mentary question raises grounds for an-
other, then another supplementary on it can

definitely be asked.

MR. SPEAKER: It is not like this. The
supplementary must pertain to the main
question. .

SHRI NITISH KUMAR: Mr. Speaker,
Sir, the hon. Minister made a referencetothe

_Budhist circuit in states of U.P. and Bihar

underwhich Samath, Vaishali, Rajgriha and
Bodh Gaya will be covered. Regarding
Budhist circuit we have been informed from
time to time that under a proposal various
places of tourist interests and centres a
Budhism will be linked by rail and wide |
roads. Discussions have alreadytakenplace |
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between the Governments of Japan and
India on a proposal to build roadside Motels
tortravellers and for providing otherpassen-
ger amenities. | would like to know from the
hon. Minister of Tourism about the progress
made in regard to providing passenger
amenities and to provide road-rail link onthe
Budhist circuit and by when this work will be
taken up?

SHRI MADHAVRAO SCINDIA: Mr.
« Speaker, Sir, I tried my best to give a proper
convincing reply of this question. However
this question does not pertain to it so it
requires a separate notice. Butthe provision
is being misused. there is definitely a com-
prehensive scheme; and under OCEF the
Govemment of Japan, the State Govern-
ment and the Central Government will all be
participating in this scheme. It includes the
widening of roads, providing rail and air
facilities. A separate notice is required for
seeking the detailed information in this re-
gard.

[English]

Kayamkulam and Manglor Power
Projects

*368. SHRIM.RAMANMA RAL: Will the
Minister of POWER be pleased to state:

(a) whether there is any proposal to
abandon the thermal power projects at
Kayamkulam and Mangalore by the Natinal
Thermal Power Corporation;

(b) if so, th reasons therefor;

(c) the alternative projects proposed to
meet the shortage of power in Kerala;

(d) whether there is any move to divert
the first instaiment of the World Bank loan
sanctionedfor Kayamkulamprojectto some
other projects; ang
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(e) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALPNATH
RAI): (a) to (e). A statement is laid on the
table of the House.

STATEMENT
(a) No, Sir.

(b) and (c). Do not arise in view of (a)
above.

(d) & (e). World Bank funding has not
been tied up for this project.

Hence, the question of diversion does
not arise.

SHRI.M. RAMANNA RAI: Mr. Speaker,
Sir, the hon. Minster has placed an answerto
my question. But the answer is very very .
bald. To myfirst part of the question, he says
only ‘No’, Sir. Now, the first part of my
questin was wheter the Minist is going to
abandon the project. Of course, he says No'.
But, it should not noted that the Ministry of
Environment and Forests gave clearance on
more than six conditioas. If those conditions
are to be accepted and fulfilled, then there
will not be any project at allieave alone super
thermal project and there will not be even
mini thermal project. Because of these con-
ditions, the Kerala Government and NTPC
have requestedthe Ministry of Powerto give
exemption and itis saidthat the Minister also
wrote to the Ministry of Environment and
Forests to give exemption. | want to know
what is the reaction of the Ministry of Envi-
ronment and Forests to the request of the
Kerala Government and to the request of
NTPC to give exemption.

SHRI KALP NATH RAI: Mr. Speaker,
Sir, the Government of India is not going to
abandon the Kayamkulam Project and they
have decided to establish this project.

So far as the environment clearance is
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concerned, the hon. Minister, Shri Kamal
Nath has given the environment clearance
on 20th July and our Ministry has agreed to

, whatever he has suggested to my Ministry.
Techno-economic clearance hasbengiven,
planning Commission has given the clear-
ance and financial tie up has also taken
place with th Russian Government. In the
near future, the Cabinet approval is going to
take place and before the Budget Session,
the foundation stone will be laid.

SHRI M.RAMANNA RAI: Sir, my sec-
ond supplementary is that originally this
project was to be financed by the erstwhile
Soviet Union. Now, as everybody knows,
there is no Soviet Union. So, | want to know
fromwhich source is the Ministry goingto get
the finance, whether it is from the World
Bank or whether the NTPC has got its own
funds or from which source thatfinance is to
be met.

SHRI KALP NATH RAI: Sir, it is a fact
that there is no Soviet Union now, but there
is Russia. A high-powered delegation had
gone to Russia in January,1992 and the
Russians have agreed to finance the

* Kayamkulam project, and for that, a team
has also come from Russia. Russians have
agreed to finance this Kayamkulam project.

SHRI RAMESH CHENNITHALA: Sir,
the hon. Minister has replied just now that
the environment clearance regarding this
project is over and other necessary formali-
ties are also over. Unfortunately, almost all
the officers who were working there for the
last one year, have recently been trans-
ferred from that place. | would like to know
from the hon. Minister what is the reason
behind that. Secondly, earlier the plant was
to be set up at a particular place but now we
have come to know that the plantis going to
be shifted from that place to another place. |
would like to know from the hon. Minister,
what is the necessity for shifting the plant
fromthe original site.

SHRI KALP NATH RAI: Sir, the infras-
tructural work was going on, buildings were
under construction, and roads were also
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under construction. | do not know that the
site is going to be shifted from there. To my
knowledge, the site for the Kayamkulam
project is the same and the clearance has
already been given. Therefore, this project
should be constructed at the same place.

SHRIMATIBASAVA RAJESWARI: Sir,
may | know from the hon. Minister whether
such clearances for laying the foundation
are going to be obtained in the case of
Mangalore power project also.

SHRIKALP NATH RAI: Sir,the Manga-
lore power project has also been givenclear-
ance by CEA. Techno-economic clearance
has taken place. Planning Commission has
also given the clearance. But the Environ-
ment and Forest Ministry has not given the
clearance for the Mangalore Project up-till
now. The moment that clearance is avail-
able, we shall think for the construction of
this project.

SHRI THAYIL JOHN ANJALOSE: Sir,
the NTPC started work on Kayamkulam
project three years back at the project site
and spent more than rupees six crores. Now
the officers who were working there, have
been transterred and some offices are
closed....(Interruptions)

MR.SPEAKER: That part of the ques-
tion is already answered.

SHRI THAYIL ANJALOSE: This part
has not been answered. Sir. | would like to
know fromthe hon. Minister whether it is not
an indication to the effect that the project is
going to be dropped. If not, will the Govern-
ment give necessary direction to start the
offices functioning and will the transferred
employees be retransferred to the project
site?.

SHRI A.CHARLES: Sir, we are ex-
tremely thankfultothe present Government.
There were some constraints. One of the
constraints was the use of fly ash and that
has not been sorted out. Last week the
Minister has categorically stated that the
foundation stone will be laid immediately.
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So, we are thankful to him . | would like to
point out one aspect. Kerala is under acute
power shortage. Even when this is imple-
mented finally, under the present arrange-
ment, only 20 per cent of power will be made
available for Kerala. May | know from the
hon. Minister, in view of the acute power
shortage in Kerala and the possibility of
having no other projects, whether the share
of power will be increased for Kerala as a
special case?

SHRI KALP NATH RAI: Mr. Speaker,

Sir, energy shortage in Kerala is 67.9 per
cent. The entire Kerala is producing 1476
MW power from Ramagundam super ther-
mal power project; 25 MW power from
Kalpakkam Atomic Power Plant and 87MW
" power from Neyveli Lignite Project. Several
hydro projects have been leamed by the
* CEA. The Planning Commission has given
its clearance. Also the finance package is
under consideration. The moment all these

projects come, the power problem of Kerala

MR. SPEAKER: Well, he has probably
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Power Projects in Andhra Pradesh

*369. SHRIG.M.C. BALAYOGI:
SHRI SOBHANADREES-
WARA RAO VADDE:

Willthe Minister of POWER be pleased
to state:

(a). whether any proposals have been
receivedfrom Andhra Pradesh for setting up
of power plants in the State;

(b). if so, the details thereof; and

(c). thetime by which these projects are
likely to be cleared? -

THE MINISTER OF STATE OF THE
MINISTRY OF POWR ( SHRI KALP NATH
RAI): (a) to (c). A statement is laid on the
table of the House.

STATEMENT

(a)and (b). Proposals forthefollowing 4
power projects of Andhra Pradesh arebeing

answered in negative. examined inthe Central Electricity Authority
fortechno-economic clearance:-
S.No.  Name of the Project. Capacity
1. Rayalseema Thermal Power Station Extn.Stage-Il 2x210 MW
2 Manuguru Super Thermal Power Station 2x500MW
3. Nagarjuna Sagar Tail Pool Dam 50 MW
4 Lower Jurala 147.6 MW
(c). Thetechno-econmicclearanceand  availability of various inputs and clearances

investment approval depends upon several
factors including th comprehensiveness of
the project report received from the project
authorities, time taken by the project authori-
ties in replying to various comments/obser-

vations by the Central Electricity Authority
and/ or the Central Water Commission,

such as fuel availability, transportation of
coal, gas, port facilities, water availability,
clearance from Environment and Forest

. angles, constraints of funds etc.

SHRI G.M.C. BALAYOGI: Sir, the hon.
Minister’s reply is not clear. The Minister has
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stated in his reply that these projects are
being examined.

Sir, almost ali, the entire Andhra Pradesh
is facing power crisis. Still today there is six
to nine hours powercut inthe State of Andhra
Pradesh. Due to this powercut a number of
industries and also the agriculturists are
tacing a lot of problems. As per the Andhra
Pradesh Governmnt’'s report, there are
twelve projects submitted to the Govern-
ment. They are: Vishakapatnam Thermal
PowerProject; Vijjeswaram 300 MW; Kakin-
ada 300MW Ampalapuram 375MW ; Jegu-
rupadu 400 MW; Jegurupada Phase I 100
MW; Rajamundry Vemagiri 300 MW; Nu-
clear Power Station at Nagarjunasagar;
Rayalaseema Thermal Power Station
400MW; Krishnapatnam Thermal Power
Station 1,000MW; Kothagudam Thermal Pow
Station 400MW; Ramagundam Thermal
Power station 420MW; and 100MW Diesel
Power Station at Renigunta.

Iwantto know fromthe Minister whether
the Government has cleared any of these
projects in Andhra Pradesh and whether
they have included any project in the Eighth
Plan . | want a clear answer from the hon.
Minister.

SHRI KALP NATH RAL: There is short-
age of energy and peak shortage throughout
the country. Andhra Pradesh is also facing
the same problem. Now four projects have
been cleared by the Central Government.
And three projects are pending. In Andhra
Pradesh,4,200MW power production is in
the State Sector;1700 MW is thermal and
2,500 MW is hydro. Sir, anew superthermal
power station at Ramagundam is also sup-
plying power; Ramagundam is supplying

. 580 MW power to AndhraPradesh; 145 MW
from Neyveli and 40 MW from Kalpakkam.

Sir, nowfourprojects have been cleared.
Inthe private sector, Visakhapatnam 1,000
MW has beenclearedby the CEAand bythe
Planning Commission. PIB clearance has
also been taken place.

Now M/s. Ashok Leyland and Mission
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Energy are going to establish a 1,000 MW
power station at Visakhapatnam. Another
power station in joint venture is going to
come up in Andhra Pradesh which willbe a
jointventure between Government of Andhra
Pradesh and M/s.G.V.K. Reddy Industries
for a capacity of 400 MW. The third is M/s.
Spectrum Technology and N.T.P.C. are

- goingto establish a 400 MW power stationin

Godavari area. Similarly there are five proj-
ects which are pending clearance with re-
gard to Andhra Pradesh. They are: (i) Ray-
alaseema Thermal Power Station Extension
Stage-ll- 420 MW; (ii) Manuguru Super
Thermal Power Station - 1,000 MW; (iii)
Nagarjuna Sagar Tail Pool Dam- 50 MW;
(iv) Lower Jurala - 147 MW ; and (v) Pri-
yadarsini Jurala- 221 MW.

| agree with the hon. Memberthat there
is power shortage in Andhra Pradesh. | am
very much hopeful that if all the above proj-
ects are commissioned and executed the
power problem of Andhra Pradesh, to a
great extent, will be solved.

SHRI G.M.C. BALAYOGI: Sir, as per
the drilling operations of O.N.G.C. in the
coastal area of Andhra Pradesh, alot of gas
resources are available there. | want to know
from the hon. Minster whether any foreign
investors- N.R.Is.- have come forward to

. execute agas-based power projectin Andhra

Pradesh particularly in Godavari area where
gas is available. In this connection | want to
know whether any NRI has come forward
for the gas-based project in Uppada village
of Kakinada for which already 600 acres of
land is acquired, Rs. 5-6 crores have been
spent, staff have already been posted and
buildings have also been constructed. there
is a doubt in the minds of the people of
Kakinada that the project is being shifted to
some other State. | want to know also abou!
the mobile gas turbine set at Surasenay-
anam in Ampalapuram. | request the hon

-Minister to kindly clarify.

SHRI KALP NATH RAI: Sir, | have al
ready told that the power projects in Godav
ari area are in joint venture. M/s. Spectrun '
Technologyand N.T.P.C. have enteredint: :



19  Oral Answers

a joint agreement for Kakinada project. 1.5

. M.T. of gas is available. | may assure the
hon. Member that the project is not going to
be shifted and that will be executed in joint
ventureby N.T.P.C. and SpectrumTechnol-
ogy belonging to a foreign country.

DR. VISWANATHAM KANITHI: Sir, in
electricity generation, hydro-electric power
is the cheapest. In Andhra Pradesh in Sri-
kakulam and bordering Orissa, there is the
Duduma Hydro electric project. Its capacity
has been reduced to only 10s of MWs.
whereas previously itwas in 100s of MWs. Is
there any proposal with the Government to
enhance its capacity and supply the much
needed electricity to the northern most and
neglected district of Srikakulam?

SHRI KALP NATH RAL: Sir, this ques-
tion does not arise out of the main question.

MR. SPEAKER: Yes.

SHRI K.P. REDDAIAH YADAV: Sir, |
‘ can understand the delay in sanctioning a
new project. But with regard to the Ray-
alaseema Thermal Power Station, Manuguru
Super Thermal Power Station and Nagarjuna
Sagar Tail Pool Dam, the first phase of the
projects has already been implemented. Will
the hon. Minister tell us what are the main
factors that are delaying the sanctioning of
these projects in view of the fact that you
have already sanctionedthefirst stage which
is already implemented. | want to tell how it
is happening. The C.E.A. or the Environ-
ment Ministry sends some simple querries to
the State Government and the State Gov-
ernment takes its own time to reply. Instead
of doing all these exercises, can you not call
allthe Departments from the State Govern-
ment and make them sit with the C.E.A.
authorities and solve the problems across
the table and the projects are sanctioned
early? These projects are pending since
1987, 1988 and 1989. In view of the alarming
situation in Andhra Pradesh, will he hon.
Minister take interest and sanction these
projects tor the |l Stage?

SHRI KALP NATH RAI: As the hon.
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Member has asked the question, lwouldsay
that Rayalaseema project, Manuguru proj-
ect, Nagarjuna Sagar Project and Lower
Jurala project are pending because any
project which will cost more than Rs. 100
crores is being cleared by the Planning
Commission. These projects have nhotbeen
cleared by themtilltoday. The question is of
finance to be made available for these proj-
ects. The projects are not being implemented
for the reason of financial question.

These projects will be cleared by the
Planning Commission. The moment, the
Planning Commission clears it, your Gov-
ernment will execute these projects.

SHRI ANANTHA VENKATA REDDY:
Regarding Rayalaseema thermal power
station, the project report was submitted in
August, 1990.

Except shortage of coal, other facilities
are available in Andhra Pradesh. Iwould like
to know when this project is likely to be
cleared.

SHRI KALP NATH RAI: As | have told
you, this Rayalaseema thermal power proj-
ect is of 420 MW which will involve Rs. 1200
crores. The Planning Commission has not
clearedit. The momentthis projectiscleared ~
will be executed.

MR. SPEAKER: Question No. 370, Shri
Chinmayanand Swami - not present. Shri-
mati Sheela Gautam - not present. Question
No. 371 is transferred.

SHRIMATI MALINI BHATTACHAR-
AYA: | was not informed about the transfer.

MR. SPEAKER: | will find out fromthe
Secretariat.

SHRIMATI MALINI BHATTACHAR-
AYA: This is a very serious question on the
disinvestment of SAIL shares. How was it
shifted? | want you to protect my interest.

MR.SPEAKER: Well, I shallhave tofind
out who and how it was transferred. | will
come back.
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It is transferred to 12-8-1992. it will
come at the same serial number.

SHRIMATI MALINI BHATTACHAR-
AYA: Onthe 12th August, how can itcome?
This is the question for the Ministry of Steel.

MR. SPEAKER: This is being trans-
ferred to a different Ministry.

SHRI HARI KISHORE SINGH: Why?

MR. SPEAKER: These questions can-
not be answered on the floor of the House.
You shall have to discuss these things with
me.

Unfortunately the Members sometimes
+do not know which Ministry is responsible
and they give the name of a Ministry. When
that Ministry refuses to answerthat question
andthe other Ministry accepts that question,
itis transferred. These things should not be
explained on the fioor of the House. Please
come to the Chamber, | will explain. -

[Translation]
Committee for Sharing of Water
*372. SHRIRAM LAKHAN SINGH
YADAV:
SHRI RAM TAHAL CH-
OUDHARY:

Will the Minilster of WATER RE-
SOURCES be pleased to state:

(a) whether the Government have con-
stituted any Committee for sharing of water
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between the States:

(b) if so, the constitution of the Commit-
tee;

(c) the progress made so far by the
Committee in regard to sharing of water
amicably; and

(d) the States where issue of sharing
of water is lying pending?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) and (b). A Standing Commit-
tee oninter-State Issues in Water Resources
with Members drawn fromthe National Water
Resources Council has been constituted in
April, 1990 under the Chairmanship of Union
Minister of Water Resources.

(c) First- Mesting of the Standing Com-
mittee was held in September,1990. It con-
sidered the issue of sharing of Yamuna
waters upto Okhla. It was decided in the
meetingthat the Minister of Water Resources
would hold discussions withthe Chief Minis-
ters and bring the matter before the Commit-
tee again with a view to arrive ataconsensus
on allocation of Yamuna Waters. The Minis-
ter of Water Resources has held four meet-
ings with the Chief Ministers of the con-
cerned States between December, 1991 to

July,1992.

(d). A Statement is laid on the table of
the House.

STATMENT
S. No. River Basin where sharing States/Union
of waters is an issue Territories involved
1. Cavuery Tamil Nadu, Karnataka,
Kerala, Pondicherry
2. Ravi and Beas Punjab, Haryana, Rajasthan-

AT i o
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of waters is an issue Taniqlies invoived
3. Yamuna upto Okhla Haryana, Uttar Pradesh,
Rajasthan, Himachal
Pradesh, Dethi.
4. Sone Madhya Pradesh, Uttar

Pradesh, Bihar

SHRI RAM LAKHAN SINGH YADAV:
Sir, Bihar is one of the main states referred
to us the reply just now. Eight districts of
Bihar namely Aurangabad, Jahanabad,
Patna, Bhojpur, Buxar and Sasaram are
benefitted by the Sone river and about 25
lakh hectares of the land of these districts is
irrigated by this river. But in the agreement
reached between the three states - Centre
was also one party to it-injustice has been
doneto Bihar. The resultisthat Bihar has not
been getting even half of its share of water as
per the terms and conditions of that agree-
ment. In addition to providing water to Bihar
it was also assured that five projects wouid
beimplemented in Biharfor Gadwa, Palamu
and all other droughtprone areas. Butthese
projects have not been implemented so far.
So much so that water flowing from Patwan
has also been diverted to Rehand dam.

MR.SPEAKER: This question concems
the co:nmittee constituted to settle the river

water disputes.

SHRI RAM LAKHAN SINGH YADAV: |
am taking of that.

MR.SPEAKER: You are saying some-
thing different.

SHRI RAM LAKHAN SINGH YADAV:

The Govemnment of Uttar Pradesh violated
that agreement and constructed another
project and diverted the water of Rehand
Dam for the purpose of generating thermal
power. The result was that Bihar was ren-
dered helpless. In this way, injustice was
done to Bihar even in that agreement. Will
ths Central Government and the hon. Minis-
terof Finance remove this injustice by imple-

menting the agreementinthe real meaning?
if so, how long will it take to implement it?

SHRI VIDYACHARAN SHUKLA: Mr.
Speaker, Sir, the issue of sharing of the
Sone river water was first raised at national
levelin 1973. As amatter of fact, the water of
this river has been utilized for irrigation for
more than about 100 years. it was at that
time that the utility of the water of this river
wasassessed. Afterwards, the water of Sone
river was proposed to be liked with Rehand
and utilinked. Acommission was also consti-
tutedforthe purposein 1980. it submitted its
report in 1988 . The report highlighted two
important factors., the reference to which
has been made by the hon. Member. Total
availability of water in it was reviewed and
the scheme was prepared in accordance
with it. Earlier, when the plan was prepared,
suchimportantfactors as the water required
for Thermal Power Station; its need for the
Thermal power generation and domestic
purpose were raviewed. A meeting of the

. concerned states in the same context was
.againheldin 1979. Let me give the complete

details of the agreementthat was reachedin
that meeting. The work is being carriedonin
accordance with the decisions taken at that
time and | hope that the work will soon b
accomplished in view of the spirit with which
it is being done.

SHRI RAM LAKHAN SINGH YADAV:
Mr. Speaker, Sir, after the agreement was
reached, as the hon. Minister has stated, we
personally met the Chief Minister and dis-
cussed the matter. Two meetings of the
Chief Engineers and the Secretaries were
held by the year 1983; and the participants
pointed outin the meetings that Biharwas to
get 105 lakh acre feet of water but it was
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being provided only 77 lakh acre feet. This
injustice should be removed. Will the hon.
Minister state whether some measures have
been taken in this regard or not?

SHRI VIDYACHARAN SHUKLA: Yes,
several measures have been taken in this
regard and as | have already submitted the
matter has been discussed and another
meeting for the purpose is also proposed to
be convened in the last week of this month.
|1 am confident that we would make a lot of
progress in this matter in that meeting.

[English]

SHRI VIWAY NAVAL PATIL: Mr.
Speaker, Sir, in some states there is no
dispute over sharing of water but the prob-
lemis regarding the finance, especially inthe
seven border States of Madhya Pradesh,
including Maharashtra. There are two proj-
ects pending since long. They are Khariaguti

+and Navatha. | would like to know whether
the Minster will allow the Government of
Maharashtra to raise irrigation bonds for
utilising the water of Tapti river.

MR.SPEAKER: | left it to the Minister to
decide whether it is relevant or not.

SHRI VIJAY NAVAL PATIL: Sir, the
dispute is not with regard to sharing of water
but we cannot share i because of money
involved. It is connected to this.

MR.SPEAKER: As far as | am con-
cerned, this supplementary does not come
outof this question. Still if Minister wants, he
can reply.

[Translation)

DR. LAXMINARAYAN PANDEYA: Mr.

Speaker,Sir, the Government of Madhya
Pradesh has also sent a number of propos-
als in respect of some rivers. However, ei-
‘ther due to want of funds or failing to reach
anagreement even after having a number of
meetings, Madhya Pradesh has been suffer-
ing heavy loss. Just now, the.hon. Minister
stated that a meeting was proposed to be
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held in which the matter will be discussed. |
would like to know from the hon. Minister
whether a similar meeting was convened
recently, if so, what decision were taken in it
and how long it will take to reach a final
decision sothat Madhya Pradesh gets equal
share.

SHRIVIDYACHARAN SHUKLA: Sir, in
my reply to suplementary question, | have
stated that several decisions were taken in
the mestings held earlier and four points
came up for discussion in the light of those
decisions. The develppment in this regard
has been satisfactory. A meeting has been
called towards the end of this month to give
practical shape to those developments. |am
confident that we would make a good prog-*
ressinit.

[English)

DR. (SHRIMATI) K.S. SOUNDARAM:
Sir, the Cauvery Water Tribunal gave an
interim award to release 205 TMC water to
the Cauvery-basin in order to raise crops i~
Tamil Nadu.

| would like to know from the hon. Min-
ister the progress made so far by the Com-
mittee in regard to sharing of Cauvery water
between thetwo states, Kamataka and Tamil
Nadu.

THE MINISTER OF WATER RE-
SOURCES (SHR! VIDYACHARAN
SHUKLA): Sir, the interim award of Cauvery
tribunal is in existence and is being imple-
mented. We wanted to set up a monitoring
committee so that we can ensure the imple-
mentation of the award. This Committee of
the Central Water Commission requires
concurrence of all the four States. We have
not received concurrence from all the four
States, therefore, this.committee has not
been set up. We hope that the States con-
cerned Will faithfully and properly implement
the Cauvery Water Tribunal award. There
should be no disobeyance of the tribunal's
award which carries the dorce of law. Also,
the interim award is being reviewed by the

tribunalforgiving afinal award in this matter.
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Till then | would appeal to the States to see
hat there is no violation of the tribunal award
regarding Cauvery Water.

SHRI H.D. DEVEGOWDA: In reply to
yustion (a) and (b), the Minister has stated:

* A Standing Commiittee on interstate
issues in water resources with h.em-
bers drawn from the National ¥/ater
Resources Council has been consg-
tuted in April, 1990 under the Chair-
manship of Union Minister of Water
Resources.”

May I know fromthe hon. Minister out of
thefourinterstate rivers; Cauvery, RaviBeas,
Yamuna, Oklaand Sone, in how many cases
thetribunal has been constituted and in how
many cases the tribunal has giventhe award;
out of the awards given in how many cases
the Government of Indiaissued notification?

lf they have not issued any notification,
why they have not issued notifications in
some cases. There are two things....

MR.SPEAKER: There are so many
, questions in this.

SHRIH.D.DEVEGOWDA: If you permit
me one or two questions, | will only confine
toonequestion....... (Interruptions).

You have mentioned in your reply about
four inter-state river tribunals. Is there any
natification not issued based on the award

given by the ribunal?

SHRI! VIDYACHARAN SHUKLA: Sir,
the four disputes that have been mentioned
inthe statement have been laid on the Table
of the House. Regarding the two , the first
and the second, tribunals were constituted,
theirawards have beengiven and have been
notified to the States.

Regarding Yamuna waters upto Okhla
and to Sone, there was no necessity for any
tribunal to come up because there was an
agreement andthatagreement ran into some
difficulties. We are trying to update those
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agreements so that these difficulties can be
resolved.

[Transiation)

SHRI DAU DAYAL JOSHI (Kota): Mr.
Speaker Sir, | know that the hon. Minister is
an efficient and intelligent man. | would like
1o know as to what is the final conclusion of
the four meetings on Yamuna Water dis-
pute. My second submission is that the fate
¢ Rajasthan depends on Ravi and Beas.
The complete metamorphosis of the desert
of Rajasthan depends on that and this dis-
pute is the bone of contention for the last 15-
20 years. Has even a single meeting ben
held by the Commiittee constituted to solve
this water dispute? If these meeting have
been held what are the recommendations of
the Committee. Is it a fact that due to the
pressure from Punjab the Government is
unable to take any decision regarding the
Ravi-Beas water dispute.

SHRI VIDYACHARAN SHUKLA: Mr.
Speaker Sir, the hon. Member has rightly
mentioned that there have been four meet-
ings on the issue of Yamuna Water dis-
pute. The Government is very nearto arriv-
ing at an agreement. | believe that in the
next meeting thatis scheduledto be held in
this monthitself, some agreement wouldbe
reached. So far as the question of Ravi-
Beas is concerned there is no pressure
from Punjab. The talks that we are holding
in this regard is encouraging. Here ( would
like to make special mention of the fact that
keeping in view the situation of Rajasthan,

other States are very liberal. All the three
States have agreedto give the rightful claim
of water to Rajasthan.

SHRI - JAGMEET SINGH BRAR:
Through you, Sir, | want to know from the
hon.Minister that irrespective of protest
letters written by the Chief Minister of Punjab
and the Governor of Punjab also regarding
calling Punjab for the talks on sharing of
Yamuna waters, will now why there has
been no invitation to the Chief Minister of
Punjab and to the Government of Punjab
inviting them for talks on Yamuna water
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dispute. On this, | want to know from the
Minister whether there is any riparian prin-
ciple being implemented. In that case,
Punjab is being ignored. Or is there any
other reasonfor this because Punjabfallsin
the Yamuna basin and we have been get-
ting water from that river? If Punjab is not
invited for the talks on the Yamuna water
dispute, Ifear and | want to informthe hon.
Minister that there is going to be a lot of
resentment regarding sharing of Ravi-Beas
water with other States vis-a-vis Punjab.

SHRI VIDYACHARAN SHUKLA: We
have already held wide-ranging discussions
on the subject raised by the hon. Member.
And these discussions are proceeding.
And | have also invited the hon. Member of
Parliament from Punjab for discussion on
the subject. As soon as it is convenient to
the hon.. Members, we will hold the meet-
ing and | am sure all the misgivings that the
hon. Member has in his mind willbe cleared
after this meeting.

[Translation)

Amendments to Cinematograph Act,
1952

*373. SHRIMRUTYUNJAYA
NAYAK:
SHRI CHHEDI PASWAN :

Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state:

(a) whether the Government proposes
tomake furtheramendments inthe Cinemna-
tograph Act, 1952; and

(b) if so, the detalls thereof?
[English)

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
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BROADCASTING (KUMARIGIRWA VYAS):
(a) and (b). A Statement is laid on the Table
of the House.

STATEMENT

It has been decided to amend certain
provisions of the Cinematograph Act, 1952.
Briefly the proposed amendments are as
under :-

() increasing the number of members
of the Central Board of Film certification
from 25 to 35;

(i) adding a provision for suspension/
revocation of censor certificate for proven
cases of misrepresentation orfraud as to an
essential fact;

(iii) placing a legal liability on the film
processing laboratories not to issue any
copy of the film till it is certified and also
imposing punishmentforbreach ofthe same;

(iv) enhancing the penalties for showing
anuncertifiedfilm, showing an ‘A’ filmto non-
adults, an ‘S’ film certified for members of
any protession or class, to persons belong-
ing to other professions/classes, showing a
film altered or tampered with after certifica-
tion and failure to comply with any order of
the Central Government or the Board;

(v) investing the Regional Officers of the
Board with the powers to seize a print of film
on receipt of complaint in addition to the
police officers and making it obligatory foran
applicant to get all the prints verified within
the prescribed period in cases of seizure of
a print for interpolation; and

(vi) enhancing the méximum fee levi-
ableforan appealfromRs. 1000to Rs. 5000.

SHRI MRUTYUNJAYA NAYAK: The
amendments proposed in the statement
seemto have dealt with certification, censor-



31 A Oral Answers

ship, penalty, punishment, etc. There is need
to bring in such new amendments, so that
new scope, better facilities can be made
available for the new entrepreneurs for film
making. In view of the new policy of the
government with regard to privatization, |
would like to know from the hon. Minister
what specific amendments the Ministry is
proposing to encourage foreign participation
for film making.

KUMARIGIRWA VYAS: These amend-
ments are for the local procedures and local
film makers. | am sorry, we are not encour-
aging much the foreign participants. We
have separate rules for them. From time to
time, since 1952, seven amendments were
made and we are giving more powers to the
Censor Board.

SHRIMRUTYUNJAYANAYAK: | would
like to know whether this Ministry has any
information has to how cassettes have been
sold in the international market. How many
raids have been conducted and how many
cases have been registered and what is the
reaction thereafter?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIAJIT PANJA): This
supplementary does not arise out of the
main question.

[Translation]

SHRI ARVIND TRIVEDI: Mr. Speaker,
Sir, through you, lwould like to know whether
any amendment was sought from some old
Film Producer Associations, Artist Associa-
tions or any other associated associations,
to the Cinematograph Act, 1952. And if not,
the reasons therefor? Is there any proposal
to make a separate Censor Board for the
films being produced in Gujarat? Has any
Ordinance been issued regarding making a
separate Censor Board for Gujarat on the
similar pattern as in other States.

Secondyy, | would like to submit that a
very big laboratory is lying useless in Ooty.
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There is no_work there. Is there an Ordi-
nance to make the laboratory of Ooty more
productive?

KUMARI GIRWA VYAS: Mr. Speaker
Sir, different producers and officers are
consulted before any amendment Bill is
brought. Obviously, inthis case also detailed
discussions were held with producers and
associations before this Bill was introduced.

" So far as the question of having a separate

Censor Board for films being produced in
Gujarat is concemed, presently it is being
done from Bombay region but | have noted
yourdemand and it would be done when the
opportunity comes. Sofas as the question of
Ooty is concerned, | will look into it.

[English]

SHRIMATI MALINI. BHATTACHAR-
AYA: Since this Cinematograph Actis a very

-. old one and only piecemeal amendments

have been made to it from time to time, |
would like to ask the Minister this question.
There have been allegations of a lack of
transparency and democracy in the proce-
dure of the Censor Board. In the light of such
allegations 1 would like to know whether the
Minister would consider an overall review of
the Cinematograph Act in consultation with
not only experts but onthe basis of a national
debate on the subject.

SHRI AJIT PANJA: In fact this amend-
mentwas brought in aftera committee set up
studied the entire Act. There were, since
1952, amendments made in the years 1953,
1957, 1959, 1960,1973,1981 and 1984. Then
we set up acommittee when there were lots
of demands by hon. Members ofthis House
and Rajya Sabha also and members of the
public women organizations that sex and
violence are being shown unnecessarily
resulting in vulgarity and those are affecting
the people. So the committee headed by
Shri Singhal went into the entire Act and
suggested certain amendments. Underthos
circumstancs, this amendment has been
brought in. When this Committe were study-
ing that, tey met various epresentative groups
of cinema industry, as asked by the hon.
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Member in the arli question also. They met
various people inthe cinema industry, butno
public debate was held.

SHRIMATI MALINI BHATTACHAR-
AYA: What about the groups of viewers?
" Were they also represnted?

SHRI AJIT PANJA: Not exaactly the
groups of viewers. There are no organised
groups, of viewers; but there are organised

+known groups, as in the Motion Pictures
Associations and other groups. There are
oganisd groups and their views were taken
into consideration not all, but most of them.

Even though it is an old Act of 1952 this
Actwas was brought inimmediately afterthe
Constitution of 1950 much was the urgency
that this Act had been gone into in detail and
various aspects were looked into at that
time. Therefore, there is no necssitytochange
the entire Act; certain amendments were
found to be necessary and deesim was
taken to amend accordingly.

WRITTEN ANSWERS TO QUESTIONS
[English)
Foreign Tourist in Kashmir

*370. SHRICHINMAYANAND
SWAMI:
SHRIMATISHEELA
GAUTAM:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleasedto statethetotal
number of foreignt tourists visited Kashmir
during 1991-92 and how does it compare
with the tourists visited during the preceding
year? ’

THE MINISTER OF CIVIL AVIATION -

AND TOURISM (SHRIMADHAVRAO SCIN-
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DIA): As per the information available from
the State Government, the foreign tourist

* arrivals in the Kashmir valley region during

1991-92 were 5,134 as compared to 3494
during the year 1990-91.

Emigration and Cargo Facllities at
Calicut Airport

“374. SHRI V.S. VIJAYAR-
AGHAVAN: Wil the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state:

(a) whether there is any proposal to
open an emigration clearance office in Cali-
cut;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether the Government have re-
ceived any request for introducing cargo
facility at Calicut airport;

(e) if so, the details thereof; and

(f) the steps taken or proposed to be
taken in this regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAQO SCIN-
DIA): (a) No, Sir.

(b) Does not arise.

(c) A large number of categories of
workers have been exempted from the re-
quirement of obtaining emigration clearance.
Therefore, for the present, the Ministry of
labour considers it not necessary to open a
office of the Protector of Emigrants in Cali-
cut.

(d) to (f). A request has been received

_fromthe Malabar Chamber of Commerce for

setting up of an air cargo complex at Calicut
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airport. There is an acute shortage of space
at this airport and as such, the National
Airports Authority has no immediate plan to
set up an air cargo complex.

island Tourism Programme

*375.  SHRIBWOY KRISHNA HAN-
DIQUE: Willthe Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whetherthe Government proposeto
launch an island tourism programme;

(b) whetherthe Government proposeto
build a tourism infrastructure in Andaman
Nicobar and Lakshadweep Islands; and

(c) whetherthese infrastructures have
been planned and designed specifically to fit
into the fragile ecology of these two archi-
pelagos.

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) to (c). Govemment's policy has
been to encourage growth of tourism mainly
in the private sector. Recently offers have
been invited from private parties for setting
up of resorts in two locations each in La-
kshadweep and Andaman & Nicobar Is-
lands. These offers will be considered in
accordance with the investment policy,
environment regulations and other factors
related to need for development of tourism
infrastructure and facilities in the country.

Time Slots to Private Producers on
Doordarshan and Air

*376. SHRIMATIVASUNDHARA
RAJE:
SHRI ANAND RATNA
MAURYA:

Willthe Minister of INFORMATIONAND
BROADCASTING be pleased to state:

(a) whether the Government have re-
cently decided to allot time slots to private
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producers on Doordarshan and AIR;

(b) if so, the details thereof and whether
the modalities have been worked out;

(c) whether the Govemment propose to
set up a broadcasting council for the pur-
pose; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIJA
VYAS):(a) to (d). Yes, Sir. The scheme
envisages the allotment of time slots on the
metro channels of Doordarshan and the FM
channels of All India Radio in Delhi, Bombay,
Calcutta and Madras. The Broadcasting
Council envisaged in the scheme, compris-
ing a Chairman and eight members, would
invite applications fromdesirous parties, who
meet the prescribed eligibility criteria, by
giving a public notice and then make a
selection from amongst the applicants.

Gas Turbine Units

*377. SHRIMATIDIPIKA H.
TOPIWALA:
SHRIMATIBHAVNA
CHIKHLIA:

Wilithe Minister of POWER be pleased
to state:

(a)whetherthe Union Government have
allowedthe State Governmentstosetupgas
turbine units in their States to meet the
power shortage;

(b) whether the Government have also
considered foreign collaboration in such
projects; and

(c) it so, the details in this regard?

THE MINISTER OF STATE OF THE
MINISTER OF POWER (SHRIKALPNATH
RAI) : (a) to (c). A statement is laid on the
Table of the House.
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Indian Airlines Services

378. PROF.UMMA REDDY
VENKATESWARLU: Will the Minister ot
CIVILAVIATION AND TOURISMbepleased
to state:

(a) whether attention of the Govern-
ment has been drawn to the news-items
appearing in the Indian Express dated June
25, 1992 regarding decline in Indian Airlines
services;

(b) if so, the facts thereof; and

(c) the steps proposed to be taken by
the Government in this regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) Yes,Sir.

(b) Incidents of flight delays/disruptions,
industrial unrest, lack of coordination be-
tween inter related departments, shortage of
aircrafts spares, shortcomings in aircraft
maintenance and passenger handling of
Indian Airlines have been mentioned in the

* news report.

(c) Indian Airlines has taken steps to
« improve operational reliability by

(1) close monitoring of on-time per-
formance

(2) rationalisation of schedule incor-
porating revised block time and in-
creased ground time as cushion
between flights

(3) review of action taken for rectifica-
tion of snags at regions as well as
headquarters.

(4) dialogue with employee unions to
improve productivity

(5) close interaction with manufactur-
ers of spares for supply in time

(6) streamling of customerservices in
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the areas of reservation, flight in-
formation, airport handining of
passengers and baggage

(7) improvement of inflight catering
services.

Modernisation of Airports

*379. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) the present stage of implementation
of the airport modernization plan by the
National Airports Authority (NAA) for 12
secondary airports and air traffic control
facilities in Delhi and Bombay;

(b) the reasons tfor not including Cal-
cutta in this modernization programme and
providing adequate sefety measures there,

(c)the details of financial offers made by
individual bidders andthose selected forthe
various contracts in this regard;

(d) whether any contract is being given
to the Bharat Electronics Ltd. (BEL);

(e) if not, the reasons therefor; and

(f)the quantum of financial aid expected
to be given by various countries and the soft
loan financing to be arranged by these for-
eign tendering companies and their readi-
ness to transfer technology to BEL?"

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) The National Airports Authority has
drawn up conceptual plans for expansion/
construction of terminal building for 11 out of
12 airports being developed as model air-
ports. The terminal building recently com-
missioned at Coimbatore does not require
any immediate expansion.

The process of evaluation of bids for
modernization of Air Traffic Control Services
at Delhi and Bombay airports is in progress.
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(b) The modernization of terminal and
other infrastructural facilities at the airports
is a continuing process and is taken up in a
phased manner depending upon require-
ments projected by the operator (Airlines) as
well as availability of resources. The interna-
tional Airports Authority of India has already

.undertaken a plan to expand the terminal
building at Calcutta airport.

(c)to (f). Since the process of evaluation
of bids is in progress, it is premature to give
details of individual bids.

Wage Agreement in Steel Sector

*380. SHRI HARADHAN ROY:
SHRIBASUDEB ACHARIA:

Willthe Minister of STEEL be pleasedto
state:

(a) whetherthe wage agreementin steel
industry is overdue;

(b) if so, whether the Govemment have
taken any decision in this regard;

(c) if so, when and the details thereof;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) The Wage Agreementin
Steel Industry has expired on 31.12.1991.

(b) No, Sir.
(c) Does not arise.

(d) Government in the department of
Public Enterprises have advised the man-
agement of the Public Sector Undertakings
that till such time a new wage policy is
formulated and announced, no commitment
or signing of any MOUs with their workers'
unions should be done.
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[Translation)

Public Tubewells in Orissa

*381. SHRI SRIKANTA JENA: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether itis proposedto install public
tubewells in Orissa with the assistance of
World Bank;

(b) if so, the details thereof;

(c) the details of assistance received
from the World Bank during each of the last
three years in this regard;

(d) the number of tubewells installed
with this assistance during the said period;
and

(e) the number of tubewells proposedto
be installed in the State with World Bank
assistance during 19927

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) No proposal to install Public
Tubewells in Orissa with World Bank assis-
tance has been received from the State
Government.

(b) to (e). Do not arise.
[English)
Funds to Power Sector in Eighth
Plan

*382. SHRIMAHESH KANODIA:
SHRIMATI KRISHNENDRA
KAUR (DEEPA:)

Willthe Minister of POWER be pleased
to state:

(a) the outlay for power sector during
the Eighth Five Year Plan;

(b) whether there is a cut in the Plan
outlay;
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(c)the allocation made for generation of
additional power and for the maintenance of
the existing power plants to State;

(d) whetherthe Government propose to
revise the Plan outlay; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAI): (a) to (e). A statement is laid on the
Table of the House.

STATEMENT

(a) The total public sector outlay for the
powersector forthe 8th Plan as approved by
the National Development Council is Rs.
79589.32 crores comprising Rs. 48407.74
crores inthe State Sector and Rs. 31181.58
crores in the Central Sector.

(b) No, Sir.

(c) The details of the scheme-wise
approved outlay are yet to be worked out by
the Planning Commission in consultation
with State and Central Sector agencies;

(d) and (e). There is no proposal to
review the outlay.

Eco-friendly Technologies in Energy

. *383.SHRI SHRAVANKUMARPATEL:
Will the Minister of POWER be pleased to
state:

(a) whetherthe Government have made
an estimate of the expenditure to be incurred
on adoption of eco-friendly technologies in

energy;
(b) if so, the details thereof, indicating

the quantum of foreign exchange expendi-
ture likely to be incurred; and

(c)the steps proposedtobe taken in this
regard under the Eighth Five Year Plan?

THE MINISTER OF STATE OF THE
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MINISTRY OF POWER (SHRIKALP NATH
RAI):

(a)to(c).Astatementis laid on the Table
of the House.

STATEMENT

(a) and (b). All Power Projects require -
clearance from Ministry of Environment and
Forests. The guidelines laid don provide for
control of liquid effluents, solid wastees and
air pollution. Cost of various eco-friendly
technologies are treated as an integral

- component of the project cost and environ-

ment aspects are fully taken into account at
various stags of the projects vary, it is not
possible to estimate the expenditure etc. to
be incured on eco-friendly technologies.

(c) In view of above, does not arise.

[Translation]
Women Pilots
*384. SHRI RAJENDRA AG-
NIHOTRI: -
KUMARI PUSHPA DEVI
SINGH:

Will the Minister of CIVIL AVIAfION
AND TOURISM be pleased to state:

(a) the total number of women pilots
in the country;

(b) whether the Government have any
proposal t~ give incentives to women
pilots; and

(c) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVRAO
SCINDIA): (a) 263 Pilot’s Licences of
various categories have been issued to
women.

(b) No. Sir,

(c) Does not arise.
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Expenditure Incurred on Publicity by
Bokaro Steel Plant

*385. SHRIRAMDEW RAM:
SHRI LALIT ORAON:

Will the Minister of STEEL be pleased
to state:

(a) the expenditure incurred by the
Bokaro Steel Plant on advertisements and
publicity during each of the last three years;

(b) whether the directives of the Gov-
ernment in this regard have been observed
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(c) i not, the reasons therefor; and

(d) the action proposed to be taken in
the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHANDEV): (a)to (d). A Statement is laid
on the Table of the House.

STATEMENT

(a) According to Steel Authority of India
Limited (SAIL) the amount of expenditure
incurred by Bokaro Steel Plant on advertise-
ment and Publicity during each of the last

by BSP; three years is given below:
(Rs.in Lakhs)
SI.No. Year. Expenditure #
1. 1989-90 37.65
2. 1990-91 271
3 1991-92 35.02

(# - Expenditure on advertlsemam/publmy do not include commercial advertisements

viz. recruitment and for tenders)

(b) Yes, Sir. Bokaro Steel Plant is fol-
lowing the directives of the Government of
India on the subject from time to time.

(c) and (d). Do not arise.
Telephone Facillities

*386. SHRI K. PRADHANI: Will the
Ministerof COMMUNICATIONS be pleased
to state:

(a) the achievement made by the Gov-
ermnment in providing telephone facilities
during the Seventh Five Year Plan;

(b) whether the Government have set

:‘l)a a higher target for the Eighth Five Year
n,

(c) K so, the details thereof; and

(d) the amount earmarked for the pur-
pose?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
RAJESH PILOT): (a)to (d). A statemm is
laid on the Table of the House.

STATEMENT
(a) the major achievements during the

7th Five Year Plan (1985-90) for expansion
of the telecommunications network are :-

Net addition of 19.6 lakh lines of
local Switching Capacity.
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Net addition of 16.9 lakh Direct Ex-
change lines.

Net addition of 6808 Long Dis-
tance Public Telephones in rural
areas.

Capacity addition of 10760 Telex
Lines.

Commissioning of 54 Statellite
Earth Stations.

(b) Yes, Sir.

(c) The 8th plan‘proposals (1992-97)
envisage:-

Net addition of 93 lakh lines of
Local Switching Capacity

Net addition of 75 lakh lines of
Direct Exchange lines. |

Capacity addition of 31200 Telex
Lines.

Provision of telephone facility to all
Gram Panchayats.

Extension of Subscriber Trunk
Dialling Facility to all exchanges.

Computerization of customer Serv-
ices like directory enquiry, manual
trunk services, billing and fault
repair services.

Following value-added services
areplannedto be providedat least
in all towns with a population of 5
Lakhs or more mainly on the basis
of franchise:

Cellular mobile service
Voice-mail service

Electronic mail service

Video-conterence service
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- Radio-paging
- Vbeotex

(d) The Planning Commission has
approved an outlay of Rs. 25137 crores for
telecom. sector including telecom.services.

Automatic Telephone Exchanges in
District Alleppy, Kerala

3776. SHRI THAYIL JOHN ANJA-
LOSE: Will the Minister of COMMUNICA-
TIONS be pleased to state the steps taken
by the Government for setting up automatic
telephone exchanges with S.T.D. facility in
Alleppy district in Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): All the existing
38 exchanges in Alleppy district are auto-
matic. No new exchange is proposed to be
set up at present in this district.

Presently, the STD facility is available at
14 places in Alleppy district. Three more i.e,
Muthukulam, Kollakadavu and Kattanamare
plannedto be provided with S.T.D. facility by
March, 1993.

Strike in IAAI

*3777.SHRIN. DENNIS: Willthe Minis-
ter of CIVIL AVIATION AND TOURISM be
pleased to state:

(a) whetherthe employees of the Inter-
national Airports Authority of India went on
strike in September, 1991.

(b) if sq, the details and the reasons
thereof; and

(c) the action taken by the Government
in the matter?

THE MINISTER OF CIVIL AVIATION
AND TOURISM(SHRIMADHAVRAO SCIN-
DIA): (a) No, Sir.
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(b) and {(c). Do not arise.

Time allocation on Electronic Media for
Environment

3778. SHRIGUMAN MAL LODHA: Will
the Minster of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether it is a fact that in a recent

judgement the Supreme Court has given a
directive to the Government to allocate time
on electronic media for environment;

(b) if so, the measures being taken to
promote animal welfare and vegetarianism
through electronic media; and

(c) the steps proposed to propagate
animal energy which is renewable and non-
polluting?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS):
(a) Yes, Sir.

(b) and (c). All India Radio Stations
broadcast 3-4 programmes per week on
Animal Welfare. Each day, Farm and Home
programmes are broadcast in 3 chunks, i.e,
Morning, Mid-day and Evening. Every year,
all All India Radio Stations observe Animal
Welfare Fortnight from 14th January to 28th
January in which special programmes on
animal welfare are broadcast. Efficacy ot

. vegetarian diet is highlighted and emphasis
is laid on vegetable source of protein in the
nutrition education campaign programmes.
Doordarshan has been telecasting pro-
grammes on animal welfare and vegetarian-
ismindifferentformats. The programmes on
renewable and non-polluting animal energy
are also telecast by Doordarshan. Regional
Kendras of Doordarshan have also been
telecasting environment oriented pro-
grammes every week besides telecasting
spots at different intervals.

Requirement of Films to Film Industry
- 3779. SHRISRIBALLAV PANIGRAHI:
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Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the annual requirement of colour
positives and colour negatives forfilmindus-
try in the country;

(b) the quantity of thick film imported
and the amount of foreign exchange spent
during each of the last three years;

(c) whetherthe Government propose to
set up a manufacturing unit in the country in
this regard; and

(d)if so, the details thereof andif not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) The information is given in the State-
ment-1.

(b) The information is given below inthe
Statement-Il.

(c) No Sir.

(d) The Hindustan Photo Films had al-
ready submitted a feasibility report in this
regard. The Project could not be taken up
during VH Plan period due to resource con-
straints.

STATEMENT-

As per information furnished by Na-
tional Film Development Corporation and
Hindustan Photo Films, the requirement of
Colour Positives and Colour Negatives are
as under:

Colour Politive Films:

Depatment of Heavy Industry (Hindus-
tan Photo Films) has informed that Cine
Industry does not make any direct demand
fortheir requiement. However, they aavbeen
meting the requirement of the Cine Industry
of colour positive film through a jumbo con-
version programme. Details of supply of cine
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colour positive jumbo by Hindustan Photo
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Films duringth lastthree years are as under:

Year Quantity

(lakhs Sq. M.)
1989-90 47.46
1990-91 38.45
1991-92 33.73
Colour Negative Films:

Rougly, the annual equirement { colour
negative for the film industry are as follows:

35mm (100 feel roll) ... 45000 Rolls
16mm (400 feet roll) ... 10000 Rolls

STATEMENT-lIl

As per information furnished by Na-

Hindustan Photo Films, the quantity of film
importedand the amount of foreign exchange
spent during each of the last three years are
as under:

Colour Positive Films:

Details on import of cine colour positive
jumbo by Hidustan Photo Films during the

tional Film Development Corporation and  last three years are as under:
Year Quantity CIF value
) (lakh Sq.M.) (Rs.Lakhs)
1989-90 46.60 2780
1990-91 41.16 2659
1991-92 28.25 3577

Colour Negative Films:

The importfigure forthe last three years
are given below:

Since the rolls are imported in either
thousand feet or four hundred feet, the
quantities given below are expressed in
thousand feet only.

Year Quantity in Rolls Value in Rs. Crores
(1000 Ft.each) GCA RCA
1989-90 41,500 12.50 1.50
1990-91 44,160 13.55 1.18
1991-92 40,610 17.30
NOTE: 2. RCA- Rupee Currency Area

1. GCA - General Currency Area

3. Till90-91 Orwo stock was imported



57  Written Answers

from East Germany against RCA tili unifica-
tion after which this was brought underGCA.

In 91-92 the total allocation by the
Government was Rs. 20 crores which was
disbursed between the authorised dealers
but we understandthat only about Rs. 17.30
crores has been actually utilized from that
allocation. After April, 1992 when this item
was decanalised there was no need for a
specific allocation.

[Translation]
Conference of Heads of Telecom.

3780. SHR! N.J.RATHVA: Wil the
Ministerof COMMUNICATIONS be pleased
to state:

(a) whether a conference of heads of
telecommunication circles was held in July
1992;

(b) if so, details of participants;

(c) the major subjects discussed and
the details of the suggestions made andthe
decisions taken at the conference: and

{d) the action being taken by the Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYA NAIDU):

(a) Yes Sir.
(b) Details of participants are:

Chairman Telecom.Commission

All Members of Telecom Commission,

All Advisors of Telecom Commission

All Chief General Managers ot Telecom
Circles/

Metro District and other functional Units.
Additional Secretary,

Departments of Telecom.,

OSD (SP), Department of Telecom..
Wireless Advisor,
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OCS All Sr.DDGs/DDGs in the Telecom.
Directorate and TEC, CMD. MTNL/ITV
HTL/VSNLU/TCIL/C-DOT

Joint Secretary (A&P) Department of Tele-
com.,

All Chief Engineers, Civil/Electrical,

Chief Architect.

(c) 1. Total Automation by
March 1993 inall exchanges includingthose
in the rural areas.

2. Provide STDfacilities at all Tehsil
Head quarters in time bound manner.

3. Provision of STD PCOs at every
50 Kms. along the Highway by end of this
year.

4. Plan of action to achieve objec-
tive that the waiting list of OYT shall not
exceed 6 months and general category 2
years.

5. Interdialling in all automatic ex-
changes in all short distance charging areas
(SDCA) should be planned on priority.

6. A target of providing 8.5 lakhs

~telephones in 92-93 was set.

7. Other service matters.

(d) Follow up action on every item has
been initiated.

More Telecom Facilities in U.P

3781. SHRI ARJUN SINGH YADAV:
Will the Minister of COMMUNICATIONS be
pleased to slate:

(a) whether Government propose to
provide more telecommunication facilities in
Uttar Pradesh; and

(b) if so, the details thereof and the
places selected for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY COMMUNICATIONS (SHRIP.V.
RANGAYYA NAIDU): (a) Yes, Sir. -
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(b) The details are given in the State-
ment-| below.

STATEMENT

Telephone Facilities: About 52,500 net
telephone lines increased is planned during
92-93. Some of the large (MAX-1) exchange
locations to be covered are :
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1. Shahadara East
2. Rajendra nagar
3. Kaushambi

4, Barabanki

5. Shamli

6. Hardwar
7. Roorkee
8. Rishikesh
9. Haldwani
10.  Aligarh
11.  Kotdwar
12. Amroha

13. Chandausi

14. Budaun
15. Basti
16. Agra

Inaddition, 1,000line C-DOTexchanges
are planned at 18 places and about 377 units
of small and medium size electronic ex-
changes at different places.

Telex Facilities: Net expansion of 670
Telex lines are planned in thirteen stations
during 92-93.

Std Facilitis: During 92-93 it has been
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planned to provide STD facility to over 50
more stations.

Transmission Facilitis: it has been
planned to provide over 40 UHF schemes
and over 150 carriers systems at different
places during 92-93.

In addition LDPT and Gram Panchayat
Telephones are also planned.

[English]

Government Advertisements to News-
papers Published in Rajasthan

3782. SHRI RAM NARAIN BERWA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the norms, rules and regulations
followed for giving advertisements to news-
papers published from Rajasthan;

(b) whetherthe Government propose to
simplify the norms etc.; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
(a) No separate set of norms/rules/regula-
tions are followed for giving advertisements
of the newspapers published from Rajast-
han. Advertisements are issued to those
newspapers which have been empanelied
with DAVP as perthe publicity requirements
and availability of funds.

(b) and (c). Do not arise.
New Steel Distribution Policy

3783. SHRIMANORANJANBHAKTA:
_ SHRIS.B.THORAT:

Wilithe Ministerof STEEL be pleasedto
state:

(a) the guidelines of New Steel Distribu-
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tion Policy applicable from July,1992;

(b) whether any priority has been given
to 100% export oriented units under it;

(c) if so, the details thereof;

(d) whether his Ministry has received
any proposal/representation for grant of ad-
hoc allotment of raw material on priority
basis to Government/Public Sector Units
and Units managed by the Government and
are engaged in the work relating to power
sector;

(e) if so, the details thereof:

(fywhether anycase of non-allotment of
raw material against such requests hascome
to notice; and

(g) if so, the reasons therefor and the
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THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) Distribution of iron and
steel was de-regulated w.ef. 16.01.1992.
However, priority continues to be given for
supplies to Defence, Railways, exporters of
engineering goods, small scale industries
sector and North Eastern States, atpricesto
be announced by the main producers from
time to time. It is for the main producers to
work out the detailed guidelines.

(b) and (c). Priority in supplies is being
given to the exporters of engineering goods
which will also cover the 100% export ori-
ented units in the Engineering Goods Sec-
tor.

(d)and (e). Central Electricity Autharity
had forwardedthe following demands of the
electricityboardinthe North Eastern Region
to the Development Commissioner of Iron

action taken thereon? and Steel:

1. Assam State Electricity Board 7168 Tonnes.
2. Tripura Electricity Department 300 Tonnes.
3. North Eastemn Electricity Power 229 Tonnes.

Corporation (NEEPCO) Limited.
4. Manipur Electricity Department 2290 Tonnes.
5. Mizoram Electricity Department 2516 Tonnes.
6. Nagaland Department of Power 620 Tonnes.
7. Sikkim Electricity Department 1232 Tonnes.
Total 14355 Tonnes.

(f) and (g). Since the State Electricity
3oards place their demands also through
‘he nodal authorities of the respective states,
their demands will be served through the
supply plan prepared for the nodal authori-
ties of the concerned states, to the extent
possible.

[Transtation]

New Telephone Connections in
Agra,U.P. :

3784. SHRI BHAGWAN SHANKAR

RAWAT: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of persons on the waiting
list for telephone connections in Agra so fat
category-wise;

(b) whetherthe Government propose .
link 13thousand connections with electronic
exchange in Agra to provide 10 thousand
connections to clear the waiting list, (Amar
Ujala dated July 7,1992) ;and



63  Written Answers

[©) 1150, thetime by whichthetelephone
connections are kel fobeprovided tothem?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS: (SHRI
P.V.RANGAYYA NAIDU): (a) The number
of applications on the waiting list for tele-
phone connection in Agra as on 30th June,
1992 category-wise is given below:-

oYT 706
Special - 1327
General 13882

The number of persons waiting would
be slightly less than the above since some
persons might have applied for more than
one telephone.

(b) and (c). 5000 Lines of cross bar
exchange installation is in progress in Agra
and is expected to be commissioned by
March,1993. 500 lines of E-10B electronic
exchange is also planned for Agra and is
‘expected to be commissioned by
March,1993. In addition to these 12,500
lines of electronic exchange are expectedto
be commissioned by March,1994. The The
existing waiting list is likely to be cleared by
1995. ‘

Staff Quarters of telecom & P & T in
U.P.

3785. MAJ.GEN.(RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whetherthe construction work of the
staff quarters of the departments of Tele-
communications and Post and Telegraphiin
Srinagar and Pauri of Uttar Pradesh have
since started;

(b) if so, the date of sanction of con-
struction works at these places;

(c) whether there has been delay in the
execution of the works;
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(d) i so, the reasons therefor; and

(e) the action taken so far in regard fo
construction of office building for the tele-
phone exchange at Pauri and the time by
which the said construction work is ikely to

be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI

P. V. RANGAYYA NAIDU): (a) Department
of Telecom: (i) For Srinagar: Yes, Sir.

(i)  For Pauri: No, Sir.
Department of Posts: No, Sir.

(b) Department of Telecom: (i) For
Srinagar 10.4.90.

(ii) For Puri: Estimates not yet
sanctioned.

Department of Posts: No sanction has
yet been issued in respect of Srinagar.
However a sanction in respect of Pauri was
issued on 14.1.92,

(c) Department of Telecom: (i) For
Srinagar: No,Sir. Staff quarters are almost
completed now.

(ii) For Pauri: No,Sir, the work is
in planning stage.
Department of Posts: Yes,Sir.

(d) Department of Telecom: (i) For
Srinagar: Not applicable.
(ii) For Pauri: Not applicable.

Department of Posts: At Srinagar no
land was available from the State Govern-
ment. Therefore, a proposal for purchase of
private land is now under consideration. As
far as Pauri is concerned, Municipal ap-
proval etc. is awaited.

(e) Master Plan for site has been
approved. Preliminary drawings are under
preparation. The buildings is likely to come
up by 1995.
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Compenssation to oustses by NTPC at
Bihar

3786. SHRI VIJOY KUMAR YADAV:
Will the Minister of POWER be pleased to
state:

(a) whether the Government are aware
that the farmers whose lands have been
acquired by the NTPC for setting up of a
super thermal power grid at Biharsharif in
and adequate compensation for their lands;

{b) whether there is discontentment
among the fanmers; and

(c) if so, the steps taken by the Govem-
ment to provide them employment and
adequate compensation?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAI): () 149.34 acres of land was acquired
by National Power Transmission Corpora-
tion (NTPC) through Gowt. of Bihar for the
construction of 400/220 KV at Biharshariff in
the Nalanda District. As per the laid out
practice, for land acquisition, the amount of
compensation decided and demanded by
the State Gowt. of Bihar was paid by National
Thermal Power Corporation (NTPC) to the
Distt. Administration for payment to the cer-
tified land oustees. The amount is purely
decided by the local Distt. Administration. In
this case also, the amount of compensation
as andwhen demanded by the Distt. Admini-
stration were promptly paid by the project
authorities. In regard to the employment of
the land oustees, as per the Govt. guide-
lines, the vacancies forthe unskilled labour-
ers have to be preferably filled up from the
land oustees. All necessary steps to fill up
the available vacancies in the unskilled cate-
gories from the land oustees were taken ty
NTPC/NPTC.

{b) and (c). The discontentment among
the farmers were mainly on account of dis-
Crepancies in the amount of compensation
Paid to Deodha compared to Kamarpur-
Paharpur and Kosuk mouzas. The issue of

SRAVANA 12, 1914 (SAKA)

Written Answers 66

discrepancies inthe land compensation paid
by the Distt. Administration was even taken
tothecourt andfurthercompensation amount
was paid by the Distt. Administration in
accordance with the court, verdict for the
same. In respect of employment from the
land oustees, it may be notedthat keepingin
view the very limited vacancies available
against the large umber of land oustees the
recruitment formalities are being carried out
forthe list of the candidates forwarded by the
Distt. Administration.

Conversion of Telephone Exchanges in
Rajasthan

3787. SHRI DAU DAYAL JOSHI: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Government have laid
down any norms to set-up electronic ex-
changes;

(b) if so, the details thereof;

(c) the telephone exchanges in Kota,
Bundi and Jhalawar districts of Rajasthan
which have been converted into electronic

exchanges;

(d) whether the norms laid down have
been followed in these cases;

(e) if not, the reasons therefor,

(f) the exchange proposed to be con-
verted into electronic exchanges during the
current year; and

(g) the time by which these are likely to
be converted?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYA NAIDU): (a) and (b). No
specific norms have been laid down by the
Governmentto set up electronicexchanges.
However, as per the present policy/objec-
tives, modernization and upgradation of
existing telephone exchanges are to be
carried out by electronic type equipment
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wherever possible. Also the new exchanges
being opened are of electronic type.

(c) The following exchanges have been
converted into electronic ones in these dis-
tricts:-

Name of District  Name of Exchange

Kota district 1. Sumerganjmandi
2. Kaithoon .

3. Sukot

4. Sultanpur

Bundi district 1. Bundi

2, Lakheri

3. Alfanagar

4. Hindole

5. Talera

6. Keshoraipatan
Jhalwar district 1. Jhalwar

2. Jhalrapatancity
3, Chaumehla

4. Khanpur

5. Manoharthana

6. Aklera

(d) and (e). Does not arise.

(). In the said districts, six exchanges,
namely, Ramganjmandi, Sangod, Nainwa,
Bhawanimandi, Bakani and Pirawa are likely
to be converted into electronic ones during
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the current financial year.

However, in the entire Rajasthan State
121 electronic exchanges of various sizes
are planned to be installed during 1992-93.

(g) Progressively by 31.3.93, subjectto
availability of resources.

[English)
Production of Steel

3788. SHRI PRAKASH V. PATIL: Will
the Minister of STEEL be pleased to state:

(a) the monthly target and actual pro-
duction of hot metal ingot steel, saleable
steel and saleable pig iron respectively in
SAIL plants during the last three years; and

(b) the reasons for shortfall, if any, and
the steps being taken to achieve the target?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) A statement showing the
monthly targets and actual production of
SAIL in respect of Hot Metal, Ingot (Crude)
Steel, Saleable Steel and Pig Iron for the
years, 1989-90, 1990-91 and 1991-92 is
attached. :

(b) The major reasons for shortfall in
production were the deficiencies in coal and
power supplies, both qualitative and quanti-
tative; besides, industrial relations problems
and deteriorating health of equipment also
played a part. Among the corrective steps
taken in this connection are the constant
interaction with suppliers of indigenous coal
and power, better management ofimports of
good coking coal, increased captive power
generation, modernization and better main-
tenance of p!ant and equipment andinculca-
tion of better work discipline.
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[Translation}

STD Facllity in Telephone Exchange at
Jai Nagar,Bihar.

3789.SHRIBHOGENDRA JHA: Willthe
Ministerof COMMUNICATIONS be pleased
to state:

(a) whether any electronic telephone
exchange has been opened in March,1992
at Jai Nagar, North Bihar at Indo-Nepal
border, ’

(b) if so, the details thereof;

(c)whether STDfacility is also available
in that exchange; and

(d) if not, the time by which STD facility
is likely to be provided there?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) ILT 512 P Electronic Exchange with
Capacity of 384 subscribers lines is working
and is having working connections of 208
and waiting list NIL.

(c) No,Sir.

(d) March, 1993.

SRAVANA 12, 1914 (SAKA)

Written Answers 82
[English]

Telephone Connections in Gram
Panchayats in Bihar

3790. SHRI SYED SHAHABUDDIN:
Wilithe Minister of COMMUNICATIONS be
pleased to state:

(a) the percentage of gram panchayats
with telephone connection, as on April 1,
1991 and April 1, 1992, State-wise details;

(b) the number of additional telephones
installed in panchayats during 1991-92 and
proposed to be installed during 1992-93 in
Bihar; and

(c) the number of such lines installed in
1991-92 and proposed for 1992-93 in Kish-
anganj, Araria and Purnia districts of Bihar?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Details are
given in the statement attached.

(b) 1005in 1991-92 and 2000 in 1992-
93 respectively.

(c) Details are as under:

District Installed Proposed for
in 1991-92 1992-93

Kishanganj 4 50

Araria 5 50

Purnia 4 50

Total 13 150
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Replacement of Max-ll exchanges in
Maharashtra

3791. SHRI DHARMANNA MON-
DAYYA SADUL: Wil the Minister of
COMMUNICATIONS be pleased to state:

(a) whether old outdated Max-lll ex-
changes are still functioning for rural com-
munications in Maharashtra especially in
and around Solapur district;

(b) i so, the details thereof: and

~ (c) the steps taken/ proposed to be
ltaken to replace such equipments and im-
prove functioning of rural communications
during the current year and the subsequent
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYANAIDU): (a)and(b). Yes,
Sir. MAX lllexchanges are functioning inthe
rural areas in Maharashtra. The names of
the exchanges in Solapurdistrictaregivenin
the Statement-1 attached.

{c) List of the exchanges in Sholapur

District that are proposed to be replaced by

jelectronicexchanges during 1992-93isgiven
below.

1. Karakamb 2. Pennur 3. Hotgi 4.
Cursale 5. Bhalvani 6. Piliv 7. Watambre 8.
Tandulwadi9. Kalmon 10. Karajagi 11. Ajan-
sond 12. Chales

The remaining exchanges (MAX -Iii)

have been planned to be replaced by elec-

!tronicexchanges progressively by the end of
Ithe Eighth Five Year Plan (March,1997).

i

STATEMENT-

Sl. No. Name of the Exchange

1. Hanhur

2. Karajagi

SRAVANA 12, 1914 (SAKA)
3

4.

- 5.

10.
11.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.

28.

-Written Answers
Kani

Maindargi
Shirwaal

Kari
Sheigaaon (R)
Urald Dhumald
Jinthi

Kandhar
Kettur

Sac'!e

Wangi
Gursale
Khandali
Nimgaon

Piliv
Tandulwai
Bhose
Laxmidahiwadi
Angar

Kurul

Pennur

Aurad
Dongaon
Kalmon
Ajansond

Bandshegaon

90
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29. Bhalwani
30. Chales
31. Gadegaon
32. Karkam
33. Aherwadi
34. Hotgi

35. Kumbhari
36. Musti

37. Nimbargi
38. Aldgaon
39. Kole

40. Nazafe
41. Waki

42. Watambare

[ Transiation]

Air services Between Delhi and Gora-
khpur

3792. SHRI HARIKSWAL PRASAD:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether the air services between
Delhi and Gorakhpur is not regular;

(b) if so, the reasons therefor; and

(c) by when the service is likely to be
regularised?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) to (c). Indian Airlines has with-
drawn its service on Delhi-Kanpur-Gora-
khpur-Delhi route from 20.5.1992 due to
capacity constraints. At present, it has no
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plan to reintroduce the service.

(English)

Expansion of Telephone Exchanges at
Kadakkal and Pooyapally in Kerala

3793. SHR! KODIKKUNNIL SURESH:
Willthe Minister of COMMUNICATIONS be
pleased to state:

(a) whetherthere is any proposalforthe
expansion of the telephone exchanges at
Kadakkal and Pooyappally in Kerala;

(b) if so, the details thereof including the

existing and the proposed capacity of these
exchanges,

(c) whether STD facility is also pro-
posed to be provided in these exchanges
during 1992;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) Small automatic telephone ex-
changes of 90 lines each are working at
present at Kadakkal and Pooyappally. 1400
and 1000 lines electronic exchanges are
planned to be commissioned at Kadakkal
and Pooyapally respectively during 1992-
93, subject to availability of equipment.

(c) to (e). STD facility is planned to be
provided for Kadakkal and Pooyappally in
second half of the 8th Five Year Plan period
after commissioning of proposed Digital,
Trunk Automatic Exchange at Quilon and
availability of stable transmission media.

[Translation]

Indian Airlines Night Services at
Concessional Rate

3794. SHRI YASHWANTRAO PATIL:
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" Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether there is any proposal to
introduce night services at a concessional
rate on important air routes by the Indian

Airlines;
(b) i so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) No, Sir.

(b) Does not arise.

(c) The night fares presently offered by
Air-Indiaare applicable for departures sched-
uled between 2300 hours and 0500 hours,
with a view to attract domestic traffic on the
domesticlegs of its internationalflights. Indian
Airlines has not scheduled departures be-
tween 2300 hours and 0500 hours.

[English]
Air Stations In Eighth Plan
3795. SHRI SUBASH CHANDRA
NAYAK: Willthe Ministerof INFORMATION
ANDBROADCASTING be pleasedto state:
{a) the number of All India Radio sta-

tions proposed to be set up in the country
during the Eighth Five Year Plan;

(b) whether any AIR station is proposed
to be set up in Orissa; and
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(c) if so, the details thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS):
(a) 73 new All India Radio Stations are
proposed to be set up in the country during
the Eighth Plan.

(b) and (c). Four new radio stations at
Bhawanipatna, Rourkela, Bolangir and
behrampur are envisaged to be set up in
Orissa.

lift Irrigation Schemes in Andhra
Pradesh

3796. SHRIDHARMABHIKSHAM: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) the details of lift irrigation schemes
proposed to be taken up in Andhra Pradesh
with the assistance of Netherlands; and

(b) the quantum of assistance pro-
posedto be provided foreach such scheme?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) and (b). Thedetails of 107 Lift
Irigation Schemes proposed to be taken up
with Dutch assistancein six districts of Andhra
Pradesh at an estimated cost of Rs. 50
crores to benefit sixty thousand acres are
given in the Statement attached.

The quantum of assistance would be
known only afterthe project components are
finalised.
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Disruption of Work at Bombay Domes-
tic Terminal

3797. SHRI RAM NAIK: Willthe Minis-
ter of CIVIL AVIATION AND TOURISM be
pleased to state:

(a) the number of times the work at the
domestic terminal at Bombay airport was
disrupted during the period from June 1991
to May 1992;

(b) the reasons therefor; and

(c) the remedial measures taken/pro-
posed to be taken in this regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a)and (b). Work on the new domestic
terminal building was disrupted only once
between 7th-13th June 1991 on account of
flooding of the construction site dueto heavy
rains.

(c) The drainage work which was then
incomplete. has since been completed.

Advertisements Released by DAVP to
Newspapers

3798. SHRI ANNA JOSHI: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the value of advertisements re-
leased by DAVP to newspapers in Mahar-
ashtra and particularly in Pune region during
the last three years;

(b) the percentage of advertisements
released in comparison to other States; and

_ (c)thereasonsforreleasingless adver-
tisements to newspapers of Pune region?

THE DEPUTY MINISTER IN THE
_MINISTRY OF INFORMATION AND

| BROADCASTING (KUMARIGIRWAVYAS):

(a)to (c). The information is being collected

and will be placed on the Table of the
House.

SRAVANA 12, 1914 (SAKA)
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Satellite Uplinking at Guwahati

3799. SHRI PROBIN DEKA: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whetherthe satellite uplinking centre
at Guwahati is being shifted from there; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCSTING (KUMARI GIRIJA VYAS):
(a) No, Sir,

(b) Does not arise.

Coverage of Olympic Games at Barce-
lona
3800. SHRIMATI DILKUMARI
BHANDARI:
SHRI GURUDAS KA-
MAT:

Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Doordarshan and AIR
made any arrangements for coverage of
Olympic Games being held at Barcelona;

(b) if so, the details thereof;

(c) whether there has been any cut in
number of media persons for this coverage;
and

(d) if so, the details and reasonsthereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARGIRWA VYAS):
(a) Yes, Sir.

(b) Doordarshan:

Doordarshan has made arrangements
forcovering the 25th Olympics at Barcelona.
Approximately 110 hours of coverage, live
as well as the recordings of the games,
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would be provided by Dbordarshan. The
opening ceremony has aiready been tele-
cast live on 25th July,1992. The closing
ceremony will aiso be telecast live on 10th
August, 1992. The semifinais and finais of
hockey and tootball, the tinals ot volieybali,
bagminton ano women's singies tennis woula
also be shown live. The othergames which
would be shown live for varying periods of
time are boxing, gymnastics, atheetics,
rowing, cycling, equestnan. archery and
yachting. Sixteen capsules of 60 minutes
duration containingthe highlights willalsobe
shown. Thefirstcapsule was shown on 26th
July, 1992. The recorded version of the
ledgue matches of the Indian hockey team
are a'so being shown by Doordarshan.

Doordarshan have also deputed a four
memberteamtocoverthese Oiympic Games.
This team will'produce 30 minutes capsules
specifically highlighting the pertormanceé ot
the Indian participants in the games.

All India Radio.:

In addition to the running commentary
of the opening ceremony broadcast on 25th
July, 1992 All India Radio wiil provide similar
running commentary in respect of the clos-
ing ceremony, the semi-tinals and finals of
the hockey and the match for the bronze
medai. All India Radio will aiso broadcas!
daily a 15 minutes capsule containing the
highlights of each day.

(c)and (d). Since the arrangements for
caverage of all major events of the games
were made through the Asian Broadcasting
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Union, deputation of a four member Door-
darshan Team to cover the pertormance of
Indian participants was considered ade-
quate.

Drilling of Wells in Haryana

3801. SHRI BHUPINDER SINGH
HOODA: Will the Minister of WATER.RE-
SOURCES be pieased 10 state:

(a) the details of wells drilled by the
Central Ground Water Board in Haryana.
district-wise.

(b) the number of wells out pfthemhave
been found successfut;

(c) ‘whether more‘such wells are pro-
posed to be drilled in Haryana in the near
future and the district- wise details thereot:
and :

(d) it not, the reasons therefor?

THE MINSTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) and (b). District-wise details
of the exploratory wells drilled by the Central
Ground Water Board in Haryana and those
found successful, are given in the enclosed
statement. -

(c) Yes, Sir. 11 wells in Faridabad
district ana 10 wells in Gurgaon district, are
proposed to be drilled dunng the current
year.

(d) Does not arnise.



126

SRAVANA 12, 1914 (SAKA) Written Answers

25 Written Answers

9tl 122
i € ledeuog 2l
€ € eslig i1
b 61 Neyoy ‘01
84 29 yrebiepuiyopn ‘6
6 (/] ellaysyniny ‘8
Li 62 |euwey L
e S puip 9
8l 14 JessiH 'S
-1 14 voefunp ‘v
8 6} peqepue ‘e
4 S \uemiyg K4
8 G2 elequy ‘b
| 4 £ c [
nyssaaons 2664 ‘yoiew
punoj sjjem o1dn peyjLip sijom
Ai0)ei0/0x3 o “ON Aiojesoldx3 jo ‘oN sousIg ‘ON 1S

‘BURAIBH UI INJSS829NS PUNOJ PUB PBJUP SlIEM AIojes0idXT 4o s|ieeq esim-1olIsIg

JN3W3LVLS



127 Written Answers
[Translation]

Villages Having Telephone Facilities

3802. SHRIRAM PAL SINGH: Willthe
Minister of COMMUNICATIONS be pleased
torefertothe reply given to Starred Question
No.169 on July,20 1992 and state:

(a) the district-wise details of the said
7428 villages of Uttar Pradesh, where tele-
phone facilities have been provided;

(b) whether these telephones are actu-
ally functioning and if not, the reasons there-
for; and

AUGUST 3, 1992
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(c) the district-wise, target fixed for
providing telephone connections to gram
panchayats of Uttar Pradesh during 1992-
937

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Details are
given in Statement-1

(b) Yes, Sir. Few faults are reported
due to line and equipmentfailures which are
attended to.

(c). Details are given in Statement - Il
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S.T.D Facility in Chiploon, Maharashtra

3803. SHRIGOVINDRAO NIKAM: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether S.T.D facility has been
provided to Chiploon city of Maharash -a;

(b) whether it is proposed 1o include
Allore, Sawadi and Chiploon M.1.D.C. tele-
phone exchanges inthe Chiploon telephone

« exchange with S.T.D. facility with Chiploon
city and;

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) and (c). It is proposed to provide
STD at Allore and Sawada in 1994-95.
Thereis no separate exchange atpresent by
name Chiploon MIDC. Ail the connections
are served by Chiploon only.

Allore is at 20K.M. from Chiploon and
Sawarda s at 12 Km. from Chiploon and are
not the part of local area of Chiploon ex-
change. ’

Shifting of Telephones to Panchayat
Bhawans in Bihar

3804. SHRISIMON MARANDI: Wilithe
Minister of COMMUNICATIONS be pleased
10 State:

(a) whether efforts are being made by
the Government for providing telephones in
each post office of gram panchayat in Bihar;

(b) if so, the details thereof;

(c) whether telephones installed in
various post officials in Sahabganj and other
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districts of Bihar are being shifted to gram
panchayatbuildings; if so, the details thereof;

(d) whether any embezziement has been
noticed by the Govemment in shifting the

telephones from gram panchayat post of-
fices to panchayat buildings;

(e) if so, the details thereof; and

(f) the action taken or proposed to be
taken by the Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) and (b). No.
Sir. There is no separate plan to provide
telephone facility in all the post offices.
Govemment have planned to provide tele-
phone facility to all the Panchayat Villages
progressively by 31.3.1995 subjectto availa-
bility of resources. The post office is one of
the suggested locations for installation of
such telephones.

(c) No, Sir.

(d) to (f). No, Sir. No such case has
been brought to the notice.

Thein Dam Project
3805. SHRI MADAN LAL KHURANA:
Will the Minister of POWER be pleased to

state:

) when the work in Thein Dam project
arned;

(b) the estimated expenditure to be
incurred thereon;

(c) whetherthe projectis expectedtobe
completed within the stipulated time:

(d) if not, the reasons therefor; and

(e) the steps taken/proposed to be
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taken by the Govemment to complete the
project in time?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAI): (a) The actual construction work of

« Renijit Sagar(Thein) Dam Project was started
in the year 1985-86.

(b) The latest cost of the project as
intimated by the project authorities is
Rs.1558.22 crores (October, 1990 price
level). The expenditure incurred on this
project till 5/92 is Rs. 896.62 crores.

(c) and (d). The project was originally
planned to be completed in 7-8 years time,
but original project schedule was badly upset
on account of the ravage caused by the
unprecedented floods in 1988. As per the
latest revised commissioning schedule, the
power units of the project are scheduled for
commissioning during 1997-98.

(e) The progress of this project is being
reviewed at high level meetings in the Union
Govemment and appropriate measures are
being taken from time to time to ensure the

, earty completion of project.

[Enghish]

Grounding of Airbus A-300 at Nagpur
Airport

3806. SHRI MUKUL BHLKRISHNA
WASNIK: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state:

(a) whether the attention cf the Govem-
ment has been drawn to the newsitern ap-
peared in indian Express , daled June
26,1992 regarding grounding of Airbus A-
300 at Nagpur airport with passengers:

(b) i so, the details and facts thereof;
and
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(c) the steps the Government propose
to take to improve the infrastructural facilities
at Nagpur Arport?

THE MINSTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVARAO
SCINDIA): (a) Yes, Sir.

(b) The aircraft operating IC-539 of
246.1992 from Madras to Delhi was
grounded at Nagpur at 2340 hours duetoa
technicalsnag. For rectification of the snag,
men and material were sent fromBombay on
25.6.1992. The delayedflightreached Dethi
at 0530 hours on 26.6.1992.

(c) There is a proposal to develop
Nagpur arport. This includes expansion of
terminal building, extension of runway, pro-
vision of latest landing aids and other opera-

Development of Places of
Pilgrimage

3807. SHRIMATI CHANDRA
PRABHA URS:
SHRIN.J. RATHVA:
SHRI GURUDAS KA-
MAT:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether the Government have
appointed any Commitiee to select the pil-
grim centres for development: ‘

(b) if so. the details thereof and the
places selected by the said Committee, State-
wise;

(c) whether the Commitiee has recently
visited Katra, Vaishnodevi(J&K). and

(d) if so. the recommendations made by
the Committee and the action taken/pro-



139 Written Answers AUGUST 3, 1992 Written Answers 140

posed to be faken by the Government (c) Yaes, Sir.
thereon? ) .
THE MINISTER OF CIVIL AVIATION (d) The Committee has suggested to

AND TOURISM (SHRIMADHAVRAO SCIN- extendfinancial assistance tothe State Gowt.
DIA): (a) and (b). A Committee has been for construction ot a yatri niwas at Bhavan,
cons't tuted to d:evel selected pilgrim pilgrim sheds at Katra and publicity support.

T ) op P - The projects/schemes with detalled esti-
centres for tourism in the country. The

mates are yét 10 be received from the State
selected places are indicated in the en-  Government. '

closed statement.
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[Translation]
Reconstruction of Hanger

3808. SHRIMATISUMITRA MAHAJAN:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether the Air india had invited
tenders in July, 1980 for the reconstruction
of hanger No_2 of the Boeing-747;

(b) whether the company which won
this tender had fulfilled all these conditions;
and

(c) if not, the action taken against the
said company?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) Yes, Sir.

(b) Yes, Sir.
(c) Does not arise.

Post offices in Uttar Pradesh Run by
Teachers

3809. SHRI RAM BADAN: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether post offices in several vil-
lages are run by teachers in Uttar Pradesh;

(b) if so, the number of such post offices
as onJune 30, 1992 and the reasons there-
for; and

« (c) the action taken or proposed to be
taken for appointment of departmental
employees to man these post offices?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYA NAIDU): (a)to (c). Ason
30 June, 1992 Eighty five (85) Extra Depart-
mental Branch Post Offices in Uttar Pradesh
Postal Circle were run by teachers. As per
Present policy, there is no barfor employing
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school teachers as E.D. Branch postmas-
ters. As there is no complaint against them
and as the working hours of the Post Offices
and that of the schoois do not clash, no
change is called for.

[English]

High Power Committee to Study
Problems of Film Industry

3810. SHRI R. DHANUSKODI
ATHITHAN:
SHRIN.J. RATHVA:

Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether a high power committee of
film industry has made a number of recom-
mendations for providing reliefs concessions
to the industry recently;

(b) if so, the details thereof; and

(c) the action taken or proposed to be
taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY. OF INFORMATION AND
BROADCASTING (KUMARIGIRUA VYAS):
(a) Yes, Sir.

(b) Details are enclosed in the state-
ment -| attached.

(c)- Most of the recommendations were
accepted in principle by the Govemment
and we were referred to the respective im-
plementing authorities.

Cinemaiis a State subject and as many
as 22 recommendations viz.1105.14,15,17,
18,19,30, to 37 and 40 to 43 are to be
implemented by the State Governments and
Union Territory Administrations. These
recommendations were accepted in prin-
ciple forimplementation in the meeting of the
State Information Ministers heldin April, 1990.

implementation of the other recommen-
dations are vigorously being pursued with
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the concerned implementing authorities viz..
various Departments/Ministries of the Gov-
ernment of India. However, some recom-
mendations have already been implemented
and some have been rejected forimplemen-
tation.

STATEMENT -|
SUMMARY OF RECdMMENDATIONS
Entertainment Tax:

1. Compounding system of entertain-
ment tax should be introduced by
all Siate Govis/Union Territory
Administrations on optional basis.
Therates of entertainmenttax under
this system should be very low.
Therates of entertainmenttax under
compounding system being levied
in Andhra Pradesh and Kerala
should be circulated among all State
Govts/Union Terntory Administra-
tions for suitable adoption by them

2. in view ot the serious difficulties
taced by the film industry due to
video piracy, cable T.V.and spread

- of video. the show tax being leviea
on screening of films should be
abolished. However, in case it is
not possible to do so, it should be
frozen at the existing level. Whiie
:evying show tax, the State Govts/
Union Terrtory Admunistrations
should follow some methodology
in consuftation with film industry.

3. Centain percentage of the enter-
tanment tax collected by State
Govi’UT Administrations should be
ploughedback forthe deveiopment
of film industry in the respective
States. Asregardsthe activities for
which this amount should be uti*-
'sed and modus operandi thereof,
Nationai Film devetopment Corpo-
ration should make adetailed stugy
n consultation with film industry.

4.  Foliowing categories of films as

0]

(i)

(iii)

6.
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well astheirdubbed versions should
be granted exemption from pay-
ment of entertainment tax by the
State Govts/UT Administrations:

Films which win intemational. na-
tional or State awards.

Films which are included in the
Indian Panorama Section of the
competitive as well as non-com-
Retitive international FilmFestivals:
and

Films centified as Children films by
the Central Board of film Certifica-
tion.

Modalities of exempting films from
payment of entertainment tax
should be gone into in detail by a
suitable Committee.

Excise Duty on Films:

*
Excise duty on release prints ot
teature films should be abolished.

Customs Duty on Cine Equipments &

Cine Raw Stock

7.

With a view to importing the latest
cinema technology in the country.
ihe rates of customs duty on the
import of cinema equipment and
spare parts thereot should be dras-
tically reduced.

Customs duty on (1) Jumbo rolis ot
Cinematograph films unexposed
(Positive) imported by Hindustan
Photo Films, (ii) Cinematograph
films unexposed (Negative) being
imported by National Film Devel-
opment Corporation, and (iii) vari-
ous pathogens of cine raw stock
including sound negative, sound
positive and photographic material
being imported by private individu-
als should be reduced.

Hindustan Photo Films should
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produce cine raw stock Indi-
genously withthe help ot collabora-
tors, if necessary. :

Supply of film Raw Stock of Film
Industry by HPF

10. Government should encourage
settmng up ot units for manufacture
of cine raw stock indigenously
orovided the Iinterested entrepre-
neurs submit composite applica-
tions for the indigenous manufac-
ture ot cine raw stock.

11. HPF should considerdistribution of
cine raw stock direct to co-opera-
tive societies constitutedbythe Film
Industry.

12. HPF should periodically cali the
meetings of the_Industrial Consui-
tative Committee 10 discuss the
Problems of fitim industry

incentives for Development of Film
Industry .
13. Concessional institutional finance
shouid be exlended to areas like
building of theatres, equipment in
theatres, studios and equipmentto

ve installed therein.

14. AllState Govts/ UT Administrations
should provide electricity to cin-
ema theatres and film studios on
concessionali ra:- -3 which are ex-
tended to industries n the priority
sector and inthe backward areas.

Exhibition

15. Newly tonstructedcinematheatres
should be exempted from enter-
tainment tax uplo the period till the
cost ot construction is recovered by
the theater owner or tor a perod ot
five years fromtne gate on whicha
cinema 1s commussioned which is
earler

16.

17.

18

19.

20.

institutional tinance should be
availabie for construction ot the-
atres. Rate of interest applicable in
such cases should be the same as
charged by banks tor iong term
loans extended to industries in the
priority sector.

Theatre lcensing rules should:
.amended so as to simplity the pro-

cedures for obtaining licence which

should be vaiid for a period of five

years at a time in the case of new

theatres and 3 years tor old ones.

The licensing ruies should prescribe

a minimum period of three months

for processing of the application

and grant of the licence.

The current tendency of conver-
sion of cinema theater into com-
mercial complexes promotedbythe
big gains through steep hike inland
prices, particularly in metropolitan
and otherbig cities should be curbed
1o the exient possible.

“Construction of multiple theatre
complexes with shopping centres
and recreational facilities should
be encouraged. For this purpose.
financial participation by non-Resi-
dent Indians, Indian industriahsts
and theatre owners should be en-
listeq.

The filmindustry shouid collect from
the Gowvt. of U.P the factual infor-
mation about surcharge levied by

the State Govis. on tickets for

maintenance of cinema theatres.

Royalty for Telecast of Feature Fiims.

21

Songs telecast-on TV and Songs

Broadcast on AIR

The rates of royalty pad tor tele-
casl o! teature films, songs- tele-
caston TV and songs broadcaston
AIR shouid be enhanced. The
Ministry of 1B should in consulta-
tion with Doordarshan and film
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Industry, evolve within three
months, suitable oriterion fordeter-
mining the extent of enhancement.

22  Film Industry has made a demand
that Doordarshan should allow
more than one song, if the pro-
ducer so wants, within the stipu-
lated time for the purpose of adver-
tisement. The Commitiee recom-
mends that Doordarshan should
consider identifying a suitabile slot
for the purpose.

Facilities for Shooting/co-production of
films="XYZ

23. The filim industry has demanded
that inthe case of foreign exchange
sanctioned to fiim producers to
meet expenditure on overseans
shootings, subjecttotheireamings
foreing exchange in the prescribed
ration, the air fare on tickets pur-
chased against rupee paymentand
anyother expenses connected with
foreing shootings for which pay-
ment is made in Rupees should not
be treated as part of the expendi-
ture on overseas shootings and
should not be reckoned for the
purpose of calculating the foreign
exchange to be eamed by pro-
ducer. The Committee recommeds
that the Ministry of 1&B should
consider this demand of Filim In-
dustry in consultation with Depart-
ment of Economic Affairs.

24. The rules and regulations forshoot-

ing fillims in restricted areas like

defence installations, RAilway
should be liberalised.

25. Govt. should permit producers to
avail all facilities for shooting in
reasonable charges.
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Cormpulsory Screening of Filims

26. The scheme of charging from
exhibitors, 1% of net box office col-
lections (Excluding enterainment
tax) for screening approved filims
under compulsory screening of
short filims in cinemea theatres
should be reviewed.

Certification of Filims

27. The subject “Certification of filims
for- public exhibition® should be
transferredfromthe Department of
Cutture to the Ministry of Informa-
tion and Broadcasting. (This rec-
ommendation of the Commiittee has
already been accepted and imple-
mented by the Govemment).

National Fikm Development Corpora-
tion

28. Govemment should provide budg-

etary support to NFDC by way of
investment.

import of Cinematographic Equipments

29. Import of large scale Projection
Systems shouldbe permitted under
Open General Licence.

Sales Tax on Leasing of Filims and
Equipments

30  Transfer of rights of a feature filim
from (i) Producerto distributor, and
(i) distributor to exhibtor and trans-
actions relating to hiring orcinema-
tograph equipments should notbe
subjected to sales tax.

PIRACY OF FILIMS THROUGH
VIDEO AND CABEL T.V

Recommendations on Licensing and
Regulations of Video Exhibition

31. Indusﬁy representatives have
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32.

33.

ards

expressed themselves againstthe
Institution of Video Parlours as
according to them these Parlours
are showing video cassettes with-
out having the authority to do so.
On the other hand, there are hun-
dreds of Video Parlours which have
already been licencsed in some
States. Since de-licensing ofguch
parlour may create some difficui-
ties parlours which are already in
the existence must be made to
show only legal cassettes with
commercial video nghts. No new
Video Parlours should be licensed
till a climate of confidence is cre-
ated in the country.

State Governments, where Legis-
lation on Video Exhibition does not
exist, should adopt Legislation on
the lines of TAmil Nadu and U.P.
Acts but should not grant licences
unless conditions as indicated in
Recommendation No. 31 are cre-
ated.

The State Governments should
incorporate aprovisionintheri Acts
dealing with Video Exhibition that
the licence to exhibit filims/ivideo
willbe granted only for exhibition ot
those filims/ video for which rights
have been acquired fromthe genu-
ine copyright holder and which
have been certified by the Central
Board of Filim Certification.

Adequate guidelines ofr licensing
of video parlours should be evolved
which should inter alia, provide for
the following requirements:

(a) Prdper hygienc conditions

(b) Pfoper ventilation

(c) Precautations against fire haz-

(d) Precautions against public health

hazards
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(e) Adequate distance of seats from

screen

(f) Adequate lighting

(g) Adequate exists

(h) Comfortable seating, and
(i) Capacity restriction

The owner of a video parlour should

obtain a No Obijection Certificate from the
State Govt/local authorites beofre setting up
avideo pariour.

35.

36.

37.

38.

39.

Video Parlours should be made to
give an undertaking that they will
screen only legal cassettes author-
ised for commercial exhibition and
legally obtained from the copyright
holder or his license/assignee.
Breach of this condition should
entail cancellaticn of licence in
addition to other liabilities under
Law.

It should be obligatory onthe part of
Video Exhibitors to submit to the
licensing authorities a list of filims
shown in the preceding calender
month.

Video libraries should be licensed.
They should also be made to give
an undertaking that they will stock
only legal Video Cassettes. Breach
of this condition should entail
cancellation of licence in addition
to other liabilities under law.

For the purpose of commercial
video rights, the censored copy of
the video cassettes should clearly
indicate “For Commercial Viewing
Only”. Only such cassettes should
be considered as are duly suthor-
ised for screening in commercial
premises.

Rightholders should be careful
while executing Agreements for
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41.

42. -
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45.
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their filims making distinction be-
tween Home Viewing and Public
Exhibition.

Suitable Entertainment Tax should
be levied on Commercial Video
Exhibition on per entry basis or on
compounding basts. This would
notonlyfroman appropriate ssurce
of revenue tor the State Govern-
ment but would aiso ensure that
State Governments have anincen-
tive in controlling Video Exhibition
outlets adequately.

No existing theatres should be
permitted to switch over to Video
Exhibition uniess conditions as
indicated in S.No. 31 are created
1.e.tillthe existing theatres are made
10 show only iegal cassettes with
commercial video rights and till a
ciimate of confidence Is created in
the industry.

The State Govts/Union Territories
should set up Special Poiice Cells
with a view to eniorcing anti-video
piracy laws. The Cells should
throughly study the releated legis-
ation, gather intelligence and take
action against the pirates. This is
necessary because the Police
generally are pre-occupied with
other matters oi relatively higher
priorities.

Alithe State Govts/Union Territory
Administration should issue nec-
essary Instructions 1o entorcing
aenciestorvigorous implementa-
tion of anti-video piracy laws.

Filiminaustry should be persuaded
toarrive ataconsensus onthe hold
over period for various righrs.

All dupicating units should be reg-
istered and licensed and be re-
quired 10 submit a reguiar state-
ment 1o the appropriate Govern-
ment agency indicating all titles
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duplicated as also the number of .
cassettes duplicated by the. They
shouldbe requiredto give an under-
taking that their liccencewould be
cancelled in case they are foundto
be duplicating unauthorised cas-
settes, in addition to any other lia-
bilitly accruing to them under law.

Government should support and
encourage the INDIAN FEDERA-
TION AGAINST COPYRIGHT
THEFT(INFACT), abody promoted
by National Filim Development
Corporation andthe Industry which
has been duly registered underthe
Companies Act, in its struggie
against piracy. The supporcan be
by way of publicity against video
piracy on Government channels
such as RAdio and TV and also
financial support.

Where organisations similar tc
INFACT exist in other countries, it
would be usetul for INFACT to
become member of such oranisa-
tions where Indian films need heip
against video piracy. INFACT
should, thus, become member ot
Federation Against Copynght Theft
(FACT), UK in the immediate tu-
ture, because piracy in relation to
Indian Filims in UK is at present
rampant. INFACT shouldexamine
the necessity or otherwise of be-
coming Member of other organisa-
tions after proper scrutiny of the
situation in the concerned coun-
wies.

In countries where no Copyright
Act has been promuigated efforts
should be made to have special
Bilateral Agreements with the
Government of that country to
combat piracy of Indian filims.

Wherever private parties from in-
dia want to proceed in a Court of
Law for infringement of Copyright
of their filims in foreing countries.
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50.

51.

52.

adequate foreign exchange forthis
purpose should be made available
to these parties tor this purpose.

Amendment in the Central Legisla-

Copyright Act

Definition of “broadcast® under
Section 2(dd) should be amended
by stating that a communication to
more than one family in one awell-
ing simultanneously by wire or
otherwise from one source would
be deemed to be communications
to public.

Section 52(1) (a) (i) exempts an
unauthorised copy from being in-
fringement of copyright if the copy
is made for research or private
study. Since a filim including a
video filim is mainly for entertain-
ment, this exemption 1s not appli-
cable to it. To remove any doubt,
however, this should be so stated
expressly by an amenamentiothis
Section.

Mere possession of an unauthor-
ised Video Cassette for commer-
cial use I.e. to eam profit by any
person at any place such as com-
mercial premises orat Commercial
Exhibition Centres e.g. Video Li-
braries, Video Parlours, Cable TV
Networks, Hotelks. Public Trans-
port Systems, Pooja Pandals and
Clubs should itself be made an
offence not protected under SEc-
tion 52(1) (a) (i).

The jurisdiction to try the offence
punishable under Chapter XIil of
the Copyright Act should be given
to a Special Court to be called a
Copyright Court to be established
in every City in which a High Court
is situated. The decision of the
Special Coun will be final, subject
to the right opt revision to the High
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Court on a question of Law only.

Provision to SEction 51 prohibits
importat Cinematograph filims even
for private and domestic use of the
importer. Personal Baggage Rules
prescribed by the Customs, how-
ever, permit 2 coples of Cinemato-
graph into the country. Since this

‘ruleis being misused by unscrupu-

lous persons to utilise cassettes so
imported for piracy the Customs
authorities need to be informed
about the legal position and in-
structed to change Personal Bag-
gage Rules with immediate effect.

Other Acts

Thefee of Rs.10/- payable forevery
duplicate copy of the Certificate
under Rule 33 Part 5(2) is exorbi-
tant, giving an undue advantage to
the pirates who payablefees at all.
The fee on per copy should be
abolished and a suitable nominal
fee on per filim basis whould be
prescribed.

Criminal Procedure Code

Civil remedies including suits for
compensation for the infringment
of copyright to make good the loss
caused to the owner of the copy-
right by infringement are available.
Constrasted with the civil reme-
dies. however, a criminal prosecu-
tion is more deterent and expendi-
tious. Section 357 of the Criminal
prosecution ottablishedinevery City
in which a High Court is situated.
The decision of the Special Court
will be final, subject to the right opf
revision to the High Court on a
question of Law only.

Provision to SEction 51 prohibits
importat Cinematograph(filims even
for private and domestic use of the
importer. PersonalBaggage Rules
prescribed by the Customs, how-
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55.

"~ 56.

57.

ever, permit 2 copies of Cinemato-
graph into the ¢ountry. Since this
rule is being misused by unscrupu-
lous persons to utilise cassettes so
imported for piracy the Customs
authorities need to be informed
about the legal position and in-
structed to change Personal Bag-
gage Rules with immediate effect.

Other Acts

Thefee of Rs.10/-payableforevery
duplicate copy of the Certificate
under Rule 33 Part 5(2) is exorbi-
tant, giving an undue advantage to
the pirates who payable fees at all.
The fee on per copy should be
abolished and a suitable nominal
fee on per filim basis whould be
prescribed.

Criminal Procedure Code

Civil remedies including suits for
compensation for the infringment
of copyright to make good the loss
caused to the owner of the copy-
right by infringement are available.
Constrasted with the civil reme-
dies, however, a criminal prosecu-
tion is more deterent and expendi-
tious. Section 357 of the Criminal
Procedure Code 1973 empowers
the Court trying such a criminal
prosecution to award compensa-
tion to the aggrieved person (the
owner of the Copy right) for the
loss caused to himby infringement
out of the fine imposed on the
accused, it he is convinced. Atten-
tion of the Courts, may be drawnto
this provision so that the Courts
award suitable compensationto the
aggrieved party out of the fine
imposed on the accused.

In view of the rapidly changing
technologies, Government should
review Legislation on Video Piracy
and Cable TV every two years.
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58. The Indian Telegraph Act, 1885
and Indian Wireless Telegraphy
Act, 1933 may need to be reviewed
inthe light of changes necessitated
by video technology. Besides all
Cable TV operators shouid be li-
censed. No Cable TV operator
should lbe permitteeto setup Cable
TV Net work in any Group Hous-
ing, Co-operative Housing Soci-
ety, etc. except after prior approval
ofthe Competent Authority. Cable
TV operators should also be re-
quired to give an undertaking that
in case they show unauthorised or
pirated cassettes on their Network,
their licenses would be immedi-
ately cancelled/suspended inaddi-
tion to any of the other liabilities
accuring under the law. These
recommendations/observations
should be referred to the Committe
constituted in the Ministry of Infor-
mation and Broadcasting for study-
ingthe various aspects ofthe Cable
TV Networks and Antenna System
in the ocuntry.

Miwella}teous

59.  The name of the ministry of Infor-
mation and Broadcasting should
be changed to the Ministry of Infor-
mation. Broadcasting and Cinema.

New Air Service in Maharashtra

3811. SHRIPRATAPRAOB.
BHONSLE: 'Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state:

(a) whether the Government have
received some requests for introduction of
air-service of the third tier air line in
Maharashtra;

(b) if so, the details thereof; and

(c) the action taken on theserquests?



161  Written Answers

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) and (b) Requests have been
received for Vayudoot services to Ratnagiri,
Sholapur, Latur, Akola, Nanded, Dhule,
Chandrapur, Nagpur, Kolhapur etc.

(c). Vayudoot is already operating to
Nanded. For commercial and opeartional
reasons itis not possible for VAyudoot either
too restore its curtailed services or to airlink
any new station at present.

Dulhosti and Uri Hydri Electric
Project

3812. SHRIVIJAY NAVAL PATIL: Will
the Minister of POWER be pleased to state:

(a) the milestone set by NIPC for work
relating to executation of Dul Husti and Uri
hydre electric power projects alongwith the
achievements made so far;

(b) the details of amount paid by the
Corporation to the turn-key contractors so
far:

(c) the progress made by the contrac-
tors in the execution of the projects;

(d) whether these projects are likely to
be completed within the stipulatedtime; and

(e) if not , the reasons therefor and the
steps proposed to be taken by the Govem-
ment in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAl): (a) The'milestones set by NHPC for
Work relating to exceution of Dulhasis and
URoHydroelectic projectsand the achieve-
ments made are given in the Statements |
and li respectively.

(b) Anamountequivalanetto Rs. 478.73
Crores and Rs. 580.92 crs. has been paid by
NHPC to the turn-key contractors for Dul-
Chasti and uni projects respectively.

(c) The progress made by the Contrac-
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tors in the execution of the projects is a s
follows:-

(i) Dulhasti HE Project

Excavation of the concrete dam
and the ntake structure has been
completed and concreting is in
progress. Tunneling to the extent
of 1200 M has been completed.
47950 Cum of excaation of power
house has been completed. The
excavation of Tail Race tunnel upto
gate shaft has been completed.
Workon all otherpackageis alsoin
progress.

(ii) Infrastructure development work
has been completed upto 80%
Confirmatory investigation have
been substanitally completed.
Planing anddesign work is in prog-
ress. Excava::on work in the bar-
rage area and underground works
for Head Race Tunnel have been
started. Construction equipment
forexcvation and underground
works have either reached the site
or are being shipped. Design,
fabrication and supply of hy-
dromechanical equipments and
generating equipment are in prog-
ress.

(d) and (e). Due to an unexpected
geological occurance in May, 1992 involving
sudden ingress of water in the tunnel, the
progress of tunneling work on Dulhasti proj-
ect has been affected. The completion ofthe
projectwithin the stipulaedtime of 57 months
i.e. by Julyu, 1944 will depend upon the
extent which geologival uncentainities can
be over come and the progress that can be
achieved in the excavation of head race
tunnel using the Tunnel Boring Machine in
the remaining period. Sofar NHPC has not
decided aboutany revisioninthe completion
schedule. The Government is closely
monitoring the progress of work on the proj-
ect and has asked the Central Electricity
Authority to reviews the progress of tun-
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neling work. As regards the Uri project, the
tum-key contractor has projected and delay
of 18 months in the stipulated commission-
ing period of 72 months (i.e. by Novem-
ber,1995) due to law and order problems in
J& K. NHPC expects that the set back
caused due to the law and order situation
would be covered up to the exent possible.
No final argument has, however, been
reached so far between NHPC and the
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contractoer on the revised construction
schedule. The Government is closely moni-
toring the progress of work on the project
and has already ensuredthe facility ortrans-
portation by airto the expatriate personnel of
the tun-key contracter from Srinagar to the
Uriproject site. Unrestricted acceddto work
areas has also been providedtothe contrac-
tor alongwith necessayr security for men
and machinery.
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[Translation]
Broadcast of oriya News from Delhi

3813. SHRI GOVINDA CHNADRA
MUNDA: Will the Minister of INFORMA-
TION AND BROADCASTING be pieasedto
state:

(a) whether the news in Oriya are not
broadcast from AIR, Delhi;

(b) if so. the reasons therefor;

(c) whetherthe Government proposeto
allot time for news bulletin in Oriya; and

(d) if so, the details therefore and if not,
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRUAVYAS):
(a) No, Sir. All India Radio, Delhi puts out
three new bulletins in Oriya language for a
total duration of 30 minutes every day, which
are simultaneously relayed by different All
India RAdio Stations in Oriss. In addition,
two news bulletins in Oriya are broadcast
from All India RAdio, Cuttacl.

({b) to (d). Do not arise.

[English]

Postal Stamp on Shahid Mateengini
Hazra

3814. SHRISTYAGOPAL MISRA: Wil
the Minister of COMMUNICATIONS be
pleased to state:

(a) whetherthereis any proposal under
the consideration of his ministrytorelease a
postal stamp in the memory of Shahid
Mateenginin Hazara on the occasion of her
death centenary on September 29, 1992;

(b) if so, the details thereto; and
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(c) if not, the reasons thereof?

THE DEPUTY MINISTERY IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) No, Sir.

(b) Does not airse.

{c). Processing of proposals forissue of
postage stamps goes through different
stanges including considerationby the Phila-
telic/Advisory Committee takes betweenn 6

. and 18 months. Programme for issue of new

postage stamps in 1992 was ddcided and
announced in 1991 and as such it is not
possible to release this stamp on 29th Sep-
tember,1992.

Phone Facility to Panchayats in Kam-
nagar, Gujarat

3815. SHRICHANDRESHPATEL: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether a number of villages and
taluka gram panchayats inJamnagar district
in Gujarat where telephone facilities are not
existing; :

{b) if so. the details thereof:
(c) the places where thetelephone facil-
ity has been provided during the last three

years; year-wise;

(d) the place where this facility is likely
to be given during 1992; and

(e) the time by which this facility is likely
to be provided?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) The details are as under:
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(c) Dtails are as under:
Year No. of places provided with
telephone facility
1989-90 3
1990-91 2
1991-92 . 23
28

(d) 214 Panchayat Villages during the
year 1992-93.

(e) The remaining 292 Panchayat Vil-
lages willbe progressively covered with tele-
phone facility by March 1995.

[Tramslation)
Hydel Poqwe Generation

SHRI NITISH KUMAR:

SHRI JAGMIT SINGH BA-
RAR:

SHRI GOPI NATH GAJPA-
THI:

3816

Will the Minister of POWER be pleased
to state:

(a) the quantum of hydel power gener-
ated in the country, State-wise;

(b) whether the generation of power
through hydel is decreasing;

(c) if so, the details thereof;

(d) whether there is ample capacity for
powergeneration inthe hydel prower sector,;

(e)the reasons for non utilisation of this
capacity to augment the hydel power gen-
eration;

(f) the target fixed for power generatio
during Eighth Five Year Plan;
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(g) the steps taken/proposedto betaken
bythe Govemmentto achieve the target;and

(h) the number of projects for genera-
tion of hydel power pending for Government

approval?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAI): (a)to (c). The requisite information is
given in the attached statement.

(d) As per the hydroelectric reassess-
ment studies caried out by CEA in
March,1987, the hydroelectric potential .in
the country is estimated at 84044 MW at
60% load factor.

(e) The adverse hydel thermal mix has
occured due to Jonger gestation period of
hydel projects, environmental problems,
geological surprises, inter-States water dis-
putes and location .of the bukk of the hydel
potential in remate locations away fromload

* centres.

{f) it is envisaged to add 9282 MW
hydroelectric capacity during the 8th plan .
period.

(9) Various measures being taken for
thé speeding up of the execution and timely
completion of hydroelectric projects are;
setting up of Task Force, joint meeting with
the project authority and contractors, visit of
CEA officers to the projects and timely sup-
ply of equipments etc.

(h) Nineteen hydroelectric projects
(costing more thari Rs. 100 crores each)
agregating to an installed capacity of 7244
MW, have been cleared/appraised by the -
CEA and have to be accorded investment
approval by Planning Commission.

Sixteen hydroelectric projects aggre-
gating to an installed capacity of 3100 MW
have been referred to CEA for techno-eco-
nomic clearance.
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[English)

Supply of Power to Wheel and Axle
Plant and Sandur Manganese Mines.

3817. SHRIANANTRAO DESHMUKH:
Will the Minister of POWER be pleased to
state:

(a) whetherthe Union Government have

sanctioned one lakh units of powerto Wheel

. and Axle Plant at Bangalore and ten thou-

sand units to Sandur Manganese Mines in

Karnataka from its unallotted quota annu-
ally;

(b) whether the Government of Karna-
taka has withdrawnthese quantumofpower
sanctioned to the above plant and mines;
and

(c) if so, the steps taken/propose to be
taken by the Government to restore these
sanctioned units of power?

THE MINISTEROF STATE (SHRIKALP
NATHRALI): (a)to (c). The special allocation
of power being supplied to M/s. Wheel and
Axle Plantand M/s. Sandur Manganese and
Iron Ore Company Ltd. by the Karnataka
Electricity Boiard out of the unallocated quota
of the Central Government, was withdrawn
by the Karnataka Electricity Board (KEB).
The energy Review Committee of the KEB
has given an extra energy entitlement of
, 18,93,320 units per month w.e.f. 1.6.92 to
“the Wheel and Axle Plant. M/s Sandur
Manganese and Iron Ore Ltd. have filed a
writ petition in the Karnataka High Court and
have obtained a stay order in their favour.

Belthara Road (BALLA) Thermaal
Power Plant U.P.

3818. SHRIRAJVEER SINGH: Willthe
Minister of POWER be pleased to state:

(a) whether the Government of Uttar
Pradesh has submitted the revised plan for
Belthara Road (Billia) thermal power project
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approval in 1990-91;
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(b) if so, whether all concerned depart-
ments have accorded clearance to this proj-
ect; and

(c) it not, by when the clearance is likely
to be accorded?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAI):

(a) Yes, Sir. The Project Feasibility
Report forinstallation of 3x250 MW Belthara
Road Thermal Power Project in District Bal-
lia, U.P. has been received in the Central
Electricity Authority from U.P. State Electric-
ity Board in November, 1991.

(b) No,Sir.

(c) The project could be considered for

techno-economic clearance by the Central
Electricity Authority after the U.P. State
Electricity Board have tied up the essential
inputs/ clearances such as coal linkage,
water availability, associated transmission
system, compliance of Section 29 of the,
Electricity (Supply) Act, 1948, clearance from
the Central as well as State authorities from

.environmental angle.

Losses suffered by State Electricity
Boards
3819. DR.LAXMINARAYAN
PANDEYA:
DR. A K. PATEL:
SHRI
SULTANPURYI:

Will the Minister of POWER be pleased
to state:

(a) the losses suffered by each Statg
Electricity Board during each of the lastthree
years and in the current year;

(b)the cumulative loss suffered by each
State Electricity Board; and

KRISHAN DUTT

¢
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(c) the steps taken/ proposed to be
taken by the Government to reduce the
losses?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAl): (a) and (b). Accounts for the year
1991-92 have not so far been received from
the SEBs. Thecommercial losses, aftertaking
into account the subsidy as provided in the
account of SEBs during the last three years
is shown in the Statement attached.

(c) State Governments have been im-
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pressed upon, fromtime to time, including in
the Conferences of Power Ministers of States,
to improve the operations of the SEBs so as
to achieve the statutory surplus of 3% andto
take steps like equity participation, provision
of subsidy to meet the losses for supply of
power to the agricultural sector, timely revi-
sion of taritf, improving the pertormance of
thermal power stations/ reduction of T&D
losses have been introduced. It has also
beendecided, in consultation with the SEBs
and State Govis., to establish a National
Power Tariff Board and five Regional Power
Tariff Boards to recommend appropriate tariff
structure for each State.
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Indian Pacific Travel Market

3820. DR.D.VENKATESWARA
RAO:
SHRI R. SURENDER
REDDY:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether the Indian Pacitic ‘ravel
market is poised for significant growth p-os:
pects during the current year; ano

(b) it so, the details thereof?

THE MINISTER OF CIVIL AVIATION
« AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) and (b). The foreign touristtrafficto
Indiais poised for a significantgrowth during
current year as the arrivais during the first six
months of the year have already registered
an increase of about 20.6 percent over the
same period of the previous year.

[Translation)
Private Aviation Companies

3821. SHRIRAJNATH SONKAR SHAS-
TRI: Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether some air taxi companies
have stopped operating;

(b) if so, the reaspms tjeretpr;

(c) whether the air tax companies pos-
ses requisite safety regullations and infras-
tuctural facilities; and

(d) if not, the steps proposedto be taken
in this regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) and (b). Yes, Sir, M/s Air Asiatic
Ltd.. discontinued operations in June, 1991
due to non-availability of aircraft. Also M/s
U.B. Air L1d. have suspended their opera-
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tions in September, 1991 due to grounding
of their aircraft.

(c) Before issuing permit to air tax op-
erators, it is ensured by the DGCA that the
operator fulfils the safety requirements and
has got necessary infrastural facilities as
required by the Aircraft Rules and the Air
Taxi Guidelines.

(d) Does not arise.
Water Reservoir in Bihar

3822. SHRIUPENDRANATH VERMA:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether the proposed reservoir
project in Barachatti,. Gaya division in Bihar
is likely to be impiemented during the Eighth
Five Year Plan;

(b) if so. the details thereof;

(c) whether the proposed Nilanjan i.Ti-
gation project in Hanterganj in Chatra divi-
sion has also been included in the Plan;

(d) if not, the reasons therefor; and

(e) the total land likely to be irrigated by
this Nilanjan irrigation project and the expen-
diture likely to be incurred thereon?

THE MINISTER OF WATER RE-
SOURCES( SHRI VIDYACHARAN
SHUKLA): (a) and (b). Mohane Reservoir
Project of Gaya District has not been in-
cludedbythe State Govermnmentinits Eighth
Five Year Plan proposals. The State Gov-
ernmentis requiredto send amodified report
for techno-economic apprisal at the Centre.
In its original draft, the project envisaged
irrigation benefit to 43,000 hectares.

(c) to (e). Lilajan Reservoir Project of
Hazaribagh District has not been included
by the State Government in its Eighth Five
Year Plan proposals. The State Government
is required to send a modified report for
techno-economic appraisal atthe Centre. In
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its original draft, the project envisagedirriga-
tion benefit to 37,000 hectares.

[English)
Share of Yamuna Water to Delhi

3823. SHRI TARA CHAND
KHANDELWAL.
ACHARYA VISH-
WANATH DAS SHAS-
TRI:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the Delhi Administration
hasrequestedthe Union Governmentto help
the metropolis to getits due share of Yamuna
water;

(b) if so, the quantum of water is being
given to Delhi per day;

(c) the quantum of daily requirement of
water in Delhi;

(d) whether the Union Government
propose to formulate any long term policy to
make availability of water to Delhi; and

(e) if so, the details thereof?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDHYACHARAN
SHUKLA): (a) Yes, Sir.

(b) Delhi is drawing about 2320 million
litres per day from all sources including
Yamuna at present.

(c) As projected by Delhi Administra-
tion, daily requirement of Delhi is about 2844
million litres per day.

(d)and (e). The long-term measuresto
meet the future requirements of Delhi in-
clude construction of Renuka Dam in Hima-
chal Pradesh, and Tehri Dam in Uttar
Pradesh, a parallel channel for conveyance
of Delhi's supply through Haryana and recy-
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cling and reuse of water alongwith the regu-
lation of the growth of Delhi.

Erosion in Ganga along Indo-Bangla-
desh Border

3824. SHRICHETANP.S.
CHAUHAN:
SHRI BALRAJ PASSI:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether considerable land is being
lost ownig to continued erosion process in
the Ganga along Indo-Bangladesh border;
and

(b) if so, the concrete steps taken or
proposed to be taken by Union Government
and State Governments in this regard?

THE MINISTER OF WATER RE-
SOURCES ( SHRI VIDYACHARAN
SHUKLA): (a) and (b). No, Sir. Due to
erosion on the right bank of Ganga, down-
stream of Farakha in Murshidabad district,
some land is not available for use by India.
Schemes costing Rs. 5.88 crorers have been
executed to prevented severe erosion. An
outiay of Rs. 43.67 crores is proposed inthe
8th Five Year Plan.

Training to Operators by M.T.N.L.

3826. SHRIRABIRAY: Willthe Minister
of COMMUNCATIONS be pleased o state:

(a) whether any training and consultancy
for telephone operators working on T-MX
and ITX has been implemented by Ma-
hanagar Telephone Nigam Limited in con-
sultation with the National Productivity
Council;

(b) if so. the details thereot:

(c) whethertraining has beenimpartedto
them under a programme called'Behaviour
improvement for productivity enhancement’;
and ’
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(d) the places where this scheme has
peen put into operation and the details
thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMUNICATIONS (SHRIP.V.
RANGAYYANAIDU):

(a) Yes, Sir.

(b) (i) M/s National Productivity Coun-
cil, New Delhi were retained as Consultant
for a 4 day Training Programme for T-MX
(Trunk -Manual Exchange) and ITX (interna-
tionat Trunk Exchance) Telephone Opera-
tors of MTNL at New Delhi.

(ii) The objective of the programme was
toimprove Operators’ response to the needs
of the customers availing services of T-MX 7
ITX. A total number of 1.665 Telephone
Operators were trained.

(c) Yes. Sir, The name of the programme
was ‘Productivity Enhancement through
Behavioural Improvement'.

(d) The training programme was impie-
mented only at MTNL, New Deth:.

[Translation]
Pres Informaiton Burau

3827. PROF.RASA SINGH RAWAT:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the critera adopted for setting up of
offices of the Press Iinformation Bureau in
the country;

(b) whetherthe office of Press informa-
tion Bureau in Kota has been closed down
and if so, the reasons theretor:

(c) whether the Govemment have re-
ceived an memorandiumto reopen the ofice
in Ajmer and if so, the details thereof: and

(d) the time by which ofics in both the
places are liley to be opened? -
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
(a) PIB offices are oped at State Capitals
and places whicch are newspaper centres.
There Is no other criteria specified for open-
ing of Branch offices of Press Information
Bureau as such. However, while closing
some of the offices of the Bureau that te
offices which catrer to 60 ewspapaers/peri-
odicals in the area be retained andte others
be closed. Ths critria 1s being adoted for
processing the proposais for opening of new
Branch Ofices.

(b) No. Sir.

(c) and (d). A request from Ajmer Cci-
tizens Council for opening of Branch Office
of the Bureau at Aymer was received
Presently, three offices of the Bureau are
functioing in the fajaastan State at ujnction-
ing n te Rajasthan State at Jaiur, Kota
&Jodhpur. There is no proposal tor opening
an oficce of PIB at Amer.

[English]
Taking Over of ISCO

3828. SHHRIMATI GEETA MUKHER-
JEE: Wili the Minister of STEEL be pleased
10 state:

(a) whether itis afactthat three private
parties have offered to take over the Indian
iron and Stelel Company (/SCO)

(b) if so, whetherthe value ot real estate
and plant and machinery offered by them
was found to be adequate;

{c) if so. the details thereof:

{d) wnetherthe matter has been handed
overtothe Shankar Comittee for finalisation:
and

{e) it so, whether the decision thereon
by the Sankar Committee is expected by the
stipulated time?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) to (c). Three private
parties had submitted preliminary offers for
participation in ISCO, to SBI CapitalMarkets
Lid. (SHIB-CAP). The preliminary offers
were not eviuvated in the Gvernment. SBI-
CAP, in its preliminary report, had recom-
mended the setting up of an Experts’ Com-
mittee to evaluate final offers as might be
submitted by the parties.

{d) and (e). Government had set up a
Comittee of Experts, on 11.6.1992, to

(i) obtain and evaluvate offers for ar-
ticipation and to negotiate with the
parties, keeping in view the guide-
lines given by the Govt.. from ‘time
totime™:

(i) recomend other conditions incciud-
ing financial restructuring, to
achieve the stated objective

(iii) suggest other conditions including
financial restructunng. 10 achieve
the stated objectiv.

The Ccmmitte had sought extension in
the time limit set for submission of ts recom-
mendations from August 14, 1992 to No-
vember, 1992 The recommendations are
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expectedtobe received in November, 1992.

Post Offices with Telephone
Facility

3829. SHRI BAPU HARI CHAURE:
Willthe Minister of COMMUNICATIONS be
pleased to state:

(a) the State-wise number of villages in
the country without post offices;

{b) te number of post offices in the
country without telephone tacility; and

(c) the steps taken by the Government
to provide telephone facilities in these post
offices?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMISSICATIONS (SHRI
P.V.RANGAYYA NAIDU): (a)and (b). The
State-wise number of villages in the country
without post offices and the State-wise
number of post offices in the ccountry with-
out telephone facility is given in the State-

* mentattacched.

(c) Efforts are being made to provide
telephone (PCO) at every Post Office in the
country subject to technical feasiity and
availability resources.
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Leasing of a Transponder on
ASIASAT

3830. SHRIM.V. CHANDRASEE-
HARA MURTHY:

SHRI V. SREENIVASA
PRASAD:

SHRI MOHAN RAWALE:

SHRISHRAVAN KUMAR

PATEL:

WIlithe Minister of INFORMATIONAND
BROADCASTING be pleased to state:

{a) whether the talks tor leasing a
transponder on Asiasat | Satellite scheduled
for May 1992 were postponded indefinitely:

{b) if so, the reasons therefor: ano

(C) the steps taken by the Government
to secure the transponder facility?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMAR IGIRUAVYAS).
{a)to (c). The proposed visit of delegtion to
Hong Kong in May, 1992 to expire the pos-
sibility of obtaining atransponder on Asiasat
did not matenalise since M/s. Asia Satelite
Telecommunications Co.Ltd. sought a re-
scheduling of the visit. M/s. Asia Satellite
Telecommunication Co. Ltd. have now re-
quested for tresh dates for the visit.

[Translation]

Air Links to South Korea

3831. DR. P.R. GANGWAR: Will the
Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) whether the Government have
signed any agreement with South Korea to
introduce new air servicces between the two
cocuntres.

(b) if so, the details thereot: and
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(c) by whenthe air services are likely1o
be introduced?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) and (b). Yes. Sir. The agreement
provides that the designated airlines of both
contracting parties can operate two weekly
services on the specified routes.

(c) No-firm date has been finalised as
yet.

Toruist Projects of Uitar Pradesh

DR. LAL BAHADUR
RAWAL :

SHRI RAJENDRA
KUMAR SHARMA:

3832.

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

{a) the details of tourism projects of
Uttar Pradesh pending with the Union Gov-
emment for approval.

(b) the time by whicchthese are likely to
be clearec; .

id) whether the Union Govemnment
have received any project fromthe State for
developmeni of Garhwal and Kumaon as
tourist centres: anc

(e) if so, the details thereof and the
action taken by the Govemment thereon?

THE MINISTER OF CIVIL AVIATION
AND TOURISM [(SHRI MADHAVRAO
SCCINDIA): (a)to (e). The State Govem-
ment have submitted proposals tor the de-
velopment of tounsm infrastructure on the
Badrinath-Kedarnath pilgrim circuit  The
proposals are under consderat:on.

Furthef. financial assistance Yo the
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States is extended for specificc projects/
schemes based on their merit, availability of

funds and and inter-se priorities.

Telephone Facility in Post Offices in
Bihar,Gujarat, Rajasthan and U.P

3833. PROF. RITA VERMA:
SHRIMATI BHAVNA
CHIKHLIA:

SHRI RATILAL VERMA:
SHRI DEVI BUX SINGH:

Willthe Minister of COMMUNICATIONS
be pleased to state:

(a) the number of post offices in Bihar,
Guijarat, Rajasthan and Uttar Pradesh with-
out telephone facility at present;

(b) whetherthe Government propose to
instal telephones in these post offices; and

(c) if so, the details thereof and the time
by which the telephone facility is likely to be
provided?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) At present,
the number of post offices without teephone
faciity is as under:

Bihar-8,178 Gujarat- 4,72226 Rajast-
han- 8,1622 Uttar Pradesh- 14,306.

(b)and (c). Thoughthere is no separate
plan to provide telephone facility in all the
post offices. Govemment have plananedto
provide telephone facility in all the Pan-
chayat Vilages progressively by 31.3.1995
subject to avilability of resources. The p[ost
office is one of the suggested locations for
installation of such telephones.

Post and Telegraph Offices in Mahar-
ashtra

3834. SHRI DATTA MEGHE: Will the
Minister of COMMUNICATIONS be pleased
to state:
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(a) the targets fixed fo setting up of post
and telegraph offices in eight districts of
Vidarbha regionin Maharashtrafor 1992-93,

(b) the criteria adopted for fixing the
target;

(c) whether complaints have been re-
ceived from this region regarding late deliv-
ery of telegrams during 1991-92; and

(d) the steps takene to avoid such
delays?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYA NAIDU): (a) Itisproposed
to open 18 Branch Post Office and 3 Depart-
mental aSub Post Ofices in VIDarbha Re-
gion in Maharashtra during 1992-93. 9
Combined Post and Telegraph Offices are
targetted for opening in Vidarbha region
during the year 1992-93.

(b) Targets for opening Post Offices
arefixed keeping in view the esxisting stage
of postal development in the various Circles
into which the country Is divided and the
availability of resources. )

Targets for telegraph officews are de-
termined by the number of long distance
public telephones planned for post offices
and public demand.

(c) Yes, Sir.

(d) A small computer based telegraph
system in the telegraph office at Nagpur
cconnecting all telegraph offices in the re-
gion has been providedin 1991-92. Alarge
system has been planned for installation at
Nagpur in the Eighth Five Year Plan. In
additionk, slow-speed Morse instruments in
combined post and telegraph ofices shall
also be replaced by eletronic keyboards
during the same period.
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[English]

Flood Forecasting System in West
Bengal

3835. SHRI ZAINAL ABEDIN: Willthe
Minister of WATER RESOURCES be
pleased to state:

(a) whether flood forecasting system
has been introduced in the Lower Ganga
Division, Central Water Commussion, Ber-
hampore, West Bengal;

(b) if not, the reasons therefor;

(c) the steps being contemplatedforthe
introduction of the system; and

(d) the number of basins alongwith the
jurisdiction it is likely to coveer?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) and (b). No, Sir. The intro-
duction of flood forecasting system in a
particular areasregion interalia requires the
specific request by the State Government.
No such proposal as ben received from
Government of West Bengal.

(c) and (d). Do no1 anse.

Air Traffic Potential on Mangalore and
Bombay Mangalore and Madas
Sectors

3836. SHRIV. DHANANJAYA KUMAR:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether any survey has been con-
ducted to find out the air trafficc potential
between Mangalore and Bombay and Man-
galore and Madras via Bangalore sectors;

{b) the revenue earned at Mangalore
during the past thre years;

(c) whetherthereis any proposalforthe
expansion of the Mangalore airport; and
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(d) if so, when it is likely to be com-
pleted?

THE MINISTER OF CIVIL AVITION
AND TOURISM (SHRIMADHAVRAOQO SCIN-
DIA). (a). No such survey has been
cocnducted in the redcent past.

(b) The details of the revenue earned by
the National Airport Authority during the past
three years are as follows -

1989-90 1990-91 1991-92
Rs. 28.49 Rs.34.93 Rs.39.56
lakhs 1akhs lakhs

(c) No, Sir.

(d) Does not arise.

Jointing Kits By M.T.N.L.

3337. SHRI GEORGE FERNANDES:
Willthe Minister of COMMUNICATIONS be
pleased to state:

(a) whether attention of the Govern-
ment has been drawn to the newsitem ap-
pearing in the ‘Hindhu’ dated may 21,192
regarding alleged irreguiarities in awarding
contract for purchase of jointing kits by the
Mahanga Telephone Nigam limited;

(b) if so, the details and fact thereot;

(c) whether any inquiry has been ordred
in this regard; and

(d) it so, outcome thereof andthe action
taken by the Government in the mattter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) to (d). An inquiry by the Additional
Secretary, Department of Telecomm has
been ordered in this regard, abnd his report
is unddr consideration.
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Import of Newsprint by RNI

3838. PROF. K.V. THOMAS: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether the Registrar of Newspa-
pers of India holds the control over the im-
ports of newsprints:

(b) whether this has caused utdue
difficulties to newspapers;

(c).wnetherthe Government propose to
witharaw the same trom the RNI: and

(d) if so, bywhen and if not, the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND-
BROADCASTING (KUMARIGIRWA VYAS):
(a) No. Sir. Under the neww Export-impon
Policy of the Government annonced by the
Ministry of Commerce on 31.3.1992, news-
print has been allowed to be imported by the
newspapers direct or through their author-
ised agents as per the entitlements dieter-
mined by the Registar of Newspapers for
india.

(b) to (d). Do not airse.
[Translation]
Alleged Irregularities in ITDC

3839. SHRIDEVIBUX SINGH:

SHRIRATHY LAL VARMA:
SHRI PRABHU DAYAL
KATHERIA:

Wili the Minister of CIVIL AVIATION
AND TOURISM be pleased to.state:

(a) whether attention ot the Governmnt
has been drawn to the newitem appearing in
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‘Jansatta’ dated 8 July, 1992 regarding cor-
ruption in India Tourism Development Cor-
poration;

(b) whether the C.B.l. had recommed-
ned any action against the Officers tound
guilty;and .

(c) if so, the facts thereof and the action
taken by the Government thereon?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) Yes, Sir.

(b)and (c). Yes, Sir. Onthe CBlreport,
departmental enquiy has been initiated
against the allegedly detaulting officials

[English)
Telephones in Cities of Maharashtra

3840. SHRIANKUSHRAO RAOSAHEB
TOPE: Wil the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the numper of appliations received
till March 31, 1992 for telephone connec-
tions in major cities of Mharashtra;

(b) the number of telephone connec-
tions provided so far; and

(c) the number of persons still on the
waiting lists and are likely to ebe provided
telephone connections?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a)to (c). The
positionfor 7 major cities ot maharashtra for
working telephone connections & waiting list
as on 31.3.1992. Number ot telephone
connections provided during April,92toJune,
9 & the waiting listas on 30.6.92is givenin
statement attacheo.
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[Translation)
Airport at Bareilly, U.P.

3841. SHRI SATYA PAL SINGH
YADAV: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state:

(a) whetherthe Government propose to
set up acivilian airport in Beiily disrict of Uttar
Pradesh;

(b) if so, the details thereof;

(c) the time by which it is likely to be set
up; and

(d) if not, the reasons thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) No, Sir.

(b) and (c). Do not arise.

(d) None of the airlines operatos has
projected any requirement nor any provision
has ben made in the 8th Five Year Plan, for
this purpose.

Local News From Delhl Second
Channel

3842. SHR! RAJENDRA KUMAR
SHARMA: Will the Minister of INFORMA-
TION AND BROADCASTING be pleasedto
state:

(a) whether the news telecast of Delhi
Doordashan on second Channelinthe eve-
ning mainly comprises national/international
news ather than the local news;

(b) if so, the reasons therefor; and

(c) the action likely to be taken to
telecast local news to the maximum extent
on second channel of Doordarshan?
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THE DEPUTY MINSTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIJA VYAS): (a)to
(c). Local News items are given prominence
in the evening news bulletin on Metro
(commonly known as ‘Second’) Channel of
Delhi Doordarshan Kendra. However, it is
considered appropriatethat afew news items
of national and international importance are
alsoincludedinthese bulletins inthe interest
of early reporting of such events.

[English)

Waiting List for Telephones in
Gujarat

3843. SHRI KASHIRAM RANA: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of persons in the waiting
listforthe telephone connection in OYT nad
Non-OYT categories at presetn in various
districts of Gujarat, separately;

(b) the telephone connections released
during last three years and against the tar-
get;

(c) the eﬁons being made to clear the
entire waiting list;

(d) whether the Gvernment propose to
increase the capacity of existing telephone
exchanges and also to setup new telephone
exchanges in Gujarat; and

(e) if so, district-wise details thereof?

THE DEPUTY MINISTER IN THE -
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) The infoma-
tion is given in statement -1 attached.

(b) The target fixed & achieve during
last 3 years are as under:-



225 Written Answers SRAVANA 12, 1914 (SAKA)

Written Answers 226

Year Target fixed Target achieved
1989-90 15000 38365
1990-91 20000 26181
1991-92 45323 45963
(c) As per 8th plan objectives expan- (ii) To reduce the waiting period to
sion programme are being drawn to provide within two years In large systems.

by the end of the 8th Plan.

(d) and (e).

Yes, Sir. The detailed

(i) Telephones practically on demand information s given in statement-ll attached

in rural areas, and
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Hydel and Thermal Power Generation

3844. SHRI RAM SINGH KA-
SHWAN:
SHRI RATILAL VARMA:

Will the Minister of POWER be
pleased to state:

(a) whetherthe Government propose to
maintain the ration of 40 and 60 betweenthe
hydel power generation and thermal powerr
generation;

(b) it so, the present perentage thereof,
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State-wise; and

(c) the steps taken by the Union Gov-
ernment to maintain the ratio?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAI): (a) and (c). The Government is trying
to restore the thermal-hydel ratio to the opti-
mal mix of 60:40 by inducting additional
hydel capacity.

(b) The present percentage of Hydro
and Thermal power generating capacities
are given below State-wise:
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[Translation)

Telephone Adalats

3845. SHRI SATYA DEO SINGH: Wili
the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of sittings of the Tele-
phone Adalat (Khuli-Adalat) of Mahangar
Telephone Nigam Ltd. held during the last
six months;

(b) the number ot applications received
for their consideration;

(c) the number of cases disposed out of
them; and

(d) the number of cases still pending for
disposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHR!
P.V. RANGAYYA NAIDU): (a) Sir, during
the last six months M.T.N.L. Delhi held two
sittings of Telephone Adalats and MTNL

bombay also held two sittings.
(b) For MTNL For MTNL
Delhi Bombay
1223 578
(c) 1183 531
(d) 40 47
* [English)
Manufacturing of Slag-Cement in Joint
Venture
3846. SHRI ATAL BIHARI
VAJPAYEE:
SHRI SHANKER SINH
VAGHELA:

Willthe Minister of STEEL be pleasedto
state:

(a) whether there is any proposal to set
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upaJoint Venture Company for manufactur-
ing of slag-cement from the blast furnace
slag of Bokaro Steel Plant;

(b) if so. the salient features thereof;
and

(c) the stage at which the proosal stands
as at present?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV); (a) Yes. Sir.

(b) The Cement Plantwillhave acapac-
ity to manufacture one Million Tone per
annum of portland slag cement based on
granulated blast furnace slag trom Bokaro
Steel Plant.

(c) Originally, it was proposed to set up
the plant based on the cement grade lime-
stone depositsinJadunathpur area of Bihar.
However. owing to enviornmental problems,
alertnate limstone deposits in Madhya
Pradesh are being considered. The techno-
economic viability of the project in the later-
nate location, is also being worked out.

[Translation)

Development of Tourism in Madhya
Pradesh

3847. SHRIRAMESHWAR PATIDAR:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) the details of proposals for develop-
ment oftourismin Madhya Pradesh pending
for approval with the Union overnment;

(b) the reason for delay in approving
these proposals; and )

(c) the time by which these are likely to
be aproved?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a)to(c). One project proposalforthe
construction of a Foreset Lodge at Bori could
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not be sanctioned during 1991-92torwant ot

clarifications from the State Government.

The State Government has been requested

to forward the requisite information. The

proposal would be considered on receipt of
" the same.

[English]

STD and Electornic Exchanges in
Maharashtra

3848. SHRI SUDHIR SAWANT: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the number and the places where
STDand electronic exchanges in Sindhudurg
and Ratnagiri distritcs of Mharashtra pro-
posed to be set up by March 31,1993 and

.March 31,1994;

(b) the number of existing STD and
electronic exchanges as on May 31, 1992;

(c) the number of villages provided with
telephones facility by March 31,1992:

(d) whetherthe Government are aware
hat telecommunication system has com-
pletely broken don in these areas: if so, the
reasons therefor;
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(e) whether the work on the setting up
of exchanges wwith STD facility at Kandauli.
Vengurla, Swwamtwadiand Rajpurhasbeen
delayed; if so, the reasons therefor; and

(f) wwhetherequipment meant forSTD
at RAjapur has been diverted; if so, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISRTY OF COMMUNICATIONS (SHRI
P.V.RANGAYYANAIDU): (a) Thelistplaced
in the Satement-I.

(b) The list placed in the Statement -II.
(c) RATNAGIRI - 245
SINDHUDRUG - 148

(d) There is no break down in Telcom.
Service In Ratnagiri & Sindhudurg district.
However one 100 pair cable fault was there
at Deogad exchange due to which about 30
telephones were affected for some time

(e) No, Sir.

() As there was no suitable land and
building available in Rajpur a 30 channei
UHF system lannedfor STD provision could
not be instaled at Rajpur.

STATEMENT -l

Part (a) (i) Number and pices where STD is proposed in Rathgirir and Sindudurg

District.
Narme of District Upto 31-3-93 Upto 31-3-94
(1) Ratnagiri (1) Khed (1)Rajapur
(2) Dapoli (2) Sangameshwar
(3) Lote
(4) Chiplun

(2) Sindhudurg

(1) Sawantwadi

(Commissioned on 27-7-92)

(1) Malwan
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Name of District

Upto 31-3-93 Upto 31-3-94 .

(2) Kankavali (2) Banda

(3) Venguria

(ii) Number and places where electrcnic exchanges are proposed in Rathagiri and
Sindhdurg Districts-

RATNAGIRI

SINDHUDURG

Pan (b) (ii)

uptec 31-3-93

upic 31-3-94

upto 31-3-93

upto 31-3-94

Sindudurg Districts.

DAPCLI KHED, GUNAGAR, LOTE,
DEVRUKH, LANJA. BANKOT, ALORE '
JAMCE DABIL. RAJPUR, SHRUNGAR
TALi.

HARMAL BASAN] FURUS, HEDVI,
JAIGAD, KHANDALA, LATWAN.,
LAVEL. MAKHJAN, MARGATAMHAN,
PALL TALAVALL

ACHRA. KHAREPATHAN, SHIRGAON,
SAWANTHWADI

KASARDA, MASURE, TALE. BAZAR,
KUDAL.

Number of piaces where STd is available upto 31-5-92 in Ratnagiri anc.

e

(1) Rathagiri Districtt; (1) Ratnagir

(2) Sindhudurg Disict; (1) Kudal

(iii) Number and names of electronic exchanges as cn 31-5-92 in Ratnagin
and Sindudurg District:

(1) RATNAGIRL DISTRICTS -9

GANEKHADPALLI, DABHOL, KUMBAKE, SAVARDA, PACHAL, JAKADEV!.
MALGUND, PAWAS & SANGAMNESHWAR.

2) SINDHUDURG DISTRICT -15

DEOGAD. VIJAYADURG, WADA, KANAKAVALI, FONDAGHAT, MANGAON,
MHAPEN, KATTA, MALVAN, BANDA, BEDSHI, REDIT, SHIRODA, TALAWWADA.,

VENGURLA.
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Decrease in Power Generation

3949. SHRIRAITLAL VARMA: Willthe
Minister of POWER be pleased to state:

(a) whether most of the power plants in
the country are having outdated machinery
andtheirgeneration is gradually decreasing;

(b) whetherthe Government propose
to renovate and modernisee these plants;
and

(c) if so, the details of such plants which
are likely to be covered under the scheme
during the Eighth Five Year Plan?
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THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAI): (a} 199 oldthermal units of 46 thermal
power plants and 217 old hydro units of 54
hydro stations had been identified to have
old machinery affecting their generation.

(b) Yes, Sir.

(c). State-wise, details of the renova-
tion and modernisation schemes of thermal
power plants and hydro-powerr stations
expected to be covered under the Eighth
Five Year Planaregiventhe Sttements to be
coivered underthe Eighth Five Year Plan are -
given in the Statements | & li, respecitively.
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Telegraph Office at Bhadrak, Orissa

3850. SHRI ARJUN CHARAN SETHI:
Willthe Minister of COMMUNICATIONS be
pleased to state:

(a) whetherthe Government proposeto
sanction the Depanimental Telegraph Of-
fices in Orissa, particularly at Bhadrak to
meet the growing demand; and

(b) if so, the details thereof with loca-
tions and;

(c) the time by which these are likely to
start functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU):(a) Itis proposed
to sanction three Departmental Telegraph
Offices in Orissa including one at Bhadrak.

(b) The telegraph Offices shall be lo-
cated one each at Rayagada, Koraput and
Bhadrak.

(c) The Telegraph Offices are likely to
start functioning by March,1993.

Power Projects of Mizoram

3851. DR. C. SILVERA: Willthe Minis-
ter of POWER be pleased to state:

(a) whether some proposals for new
power projects have been receivedfromthe
Government of Mizoram during the current
financial year:;

(b) if so. the details thereot;

(c) whether some of these projects
have been approved by the Government;

(d) it so, the details thereof; and
(e) if not, the reasons therefor and the

time by which these projects are likely to be
approved?

THE MINISTER OF STATE IN THE -
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MINISTRY OF POWER (SHRIKALP NATH
RAI): (a) No, Sir.

(b) to (e). Do not arise.

Proposal for raising funds for
Visakhapatanam Steel Plant

3852. SHRI M.V.V.S. MURTHY: Will
the Minister of STEEL be pleased to state:

(a) wnether there is any proposal to
raise funds by way of loans for the
Visakhapatanam Steel Plant;and

(b) if so the details thereof and the
extent of loans required?

THE MINISTER OF STATE IN THE
MINSTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) and (b). The plan outlay
approved for the construction of
Visakhapatanam Steel Project for the year
1992-93 is Rs.615 crores. Of.this, budget-
ary support of Rs.262 crores has been pro-
vided. Visakhaptanam Steel Project will
alsoreceive Rs.4 crores as suppliers/buyers
credit. Tre balance requirement of Rs.249
crores is 10 be arranged by Government .
through extra budgetary source.

Telecast Satellite Based T.V. Pro-
grammes in Orissa

3853. SHRIGOPINATH GAJAPATHI:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government have a
proposal to telecast satellte based T.V.
programmes in Orissa;

(b) the details thereof; and

(c) by when this tacility is likely to be
made available for entire Orissa?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
(a)to(c). Satellite-derived regional TV serv-
ice is already in operation in Orissa with



283 Whillten Answers
effect from 7th September,1991.

[Transiation)]

New Uigital Radio Network Techniques
Developed by Sall

3854. SHRIKESRI LAL: Wilithe Minis-
tor of STEEL be pleased to state:

(a) whetherthe Steel Authority . adia
Limited has developed a New Digital Ra %o
Network technique; .

(b)  s0, the details hereof including its
uses;

(c) the-extent of foreign exchange likely
to be saved after implementation of this

technique;
 (d) ¥s0, the detalis theraof; and
(€) the time by which it is likely to be

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV):(a) Yes, Sir.

(b) Steel Authority of india Limited
(SAlL)has jointty configured and designed a
point multipoint digital radio network
alongwith Gujarat Communicationand Elec-
tronics Ltd. (GCEL). The digital radio net-
work, based on Time Division Multiple Ac-
cess (TDMA), interconnect 30 remote sta-
tions through ineof sight.propagation, using
asingle pair of Ultratigh Frequencies (UHF)
in 1.5 GHZ range. The uses are ‘in Rural
speech communication, Metro cities Com-
Banking, IndustrialComplexes, Technology
parks.etc. .

(c) and (d). Based on the orders re-
-consideration by GCEL sofar

from SAlL, GO Coal ‘India, Technology
Parks(under Dept.of Electronics), savings in

foreign exchangebydivettingsuch systems
from imports is-estimated at'Rs. 10 cromss.
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(e) The digital radio network based on
this technology is in legularpmdlnbn at
GCEL, and already implemented in
ranoooﬂmnmnhestAl..wbalso
being implemented at the technology of Dept.
of Electronics.

[Englsh]
Performance of Steel Plants

3855. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of STEEL be
pleased to state:

(a) whether some of the steel plants in
the country are being considered economi-
cally non-viable;

(b) ¥ so, the details thereof;

(c) whether functioning of these plants
are likely to be reviewed;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STTAE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) and (b). Among public
sector steel plants, the Durgapur Steel Plant
(DSP) of steel Authority of India Limited
(SAIL), Bumnpur plant of India lron & Steel
Company Limited (IISCO), a subsidiary of
SAIlL, and Visakhapatanam Steel Plant(VSP)
of Rashtriya Ispat Nigam Limited are pres-
ently incurring losses. Losses of DSP and
HSCO are mainly due to inadequate quality
of indigenous raw materials, outdated work
practices, obsolete technology and ageing
of equipment. The losses of VSP are mainly
due to the fact that the production units
commissioned duringthe last 1 1/2years are
in the process of stabilisation, thus resulting
In low capacity utilisation, coupled with high
incidence of capital related charges includ-
ing depreciation and interest.

(c)to (e). The performance of the public
ssectorplants.is being reviews regularty. The -
‘modernisation proposal of Durgapur Stesl
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Plant is under implementation. The mod-
ernisation proposal of ISCO Bumpur works
is underexamination of the Government. As
regards VSP, Government is considering
various options to restructure the capital
base of the company so as to ensure its long
term viability.

[Translation)

Additional Gas for Power Plants for
Uttar Pradesh

3856. SHRI SURENDRA PAL PAT-
THAK: Will the MINSTER OF power be
pleased to state:

(a) whether any request has been re-
ceivedfromthe Government of Uttar Pradesh
forsupply of additional quantity of gas for the
power plants to meet the shortage of power
in the State; and

(b) if so, the response of the Govern-
ment in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAI): (a)to (d). There is nogas based power
station in operation in Uttar Pradesh in the
State Sector.

[English)
Pay Phones in Goa ‘
3857. SHRI HARISH NARAYAN
PRABHU ZANTYE: Willthe MINISTER OF
COMMUNICATIONS be pleased to state:

~ “(a) ‘the criteria for allotment of pay
pt!ones to individuals;

e
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(b) the number of such phones allotted
in Goa with details, location wise;

(c) the number of among them belong-
ing to SC, physically handicapped and eco-
nomically poor classes with details catego-
rywise, location-wise;

'(d) whetherany irregularities have been
noticed in allotment of such phones; and

(e) if so, the details thereof and action

A taken by the Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Under the
liberalised policy of the Department, Pay
Phones are allotted to all those who volun-
teerto run on franchise subjectto feasibility.

(b) 311 pay phones were allottedin Goa
as details below:-

Panjim - 94
Ponda - 27
Calangale - 30
Mapusa - 26
Vasco . 45
M&rgaon - 79
Paruorim - 10

(c) Out of these 311 pay phones, 30
pay phones have been allotted to the
persons of these categories as indicated
below:-

Name of Place SC

Physically handicapped Economically

persons poor persons -
Panjim Nil 1 . 6
Mapusa Nil 2 . 3
Margaon Nil 1 6
Vasco Nil 1 4
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Name of Place SC

Physballyhmdcappod Economically

[poor persons
Ponda Nil 3
Calangale Nil 3

(d) No, Sir.

(e) Does not arise in view of (d)
above.

Anta Gas Based Power Project

3858. SHRI GIRDHARI LAL BHAR-
GAVA: Wilithe Minister of Power be pleased
to state;

(a) whetherthe Anta Gas based power
project has ben cleared by the Government;

(b) it not, the reasons therefor;

(c) whetherthe Government propose to
hand over this project to the Rajasthan
Govemment; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAI): (a) and (b): Anta gas power project
(413MW) Stage-| approved by the Govern-
ment in 1986, has already been completed.
The proposal for State-ll of the project with
the capacity of 413 MW, to be implemented
by the National Thermal Power Corporation
(NTPC), will require Government's approval
after gas linkage, financing etc., are tied up.

(c) No, Sir.
(d) Does not arise.

[Translation)
Permission to Foreign Airlines

SHRI DHARAMPAL SINGH
MALIK:

SHRIGOVINDRAION-
IKAM:

3859.

Will the Minister of CIVIL AVIATION
TOURISM be pleased1o state:

(a) whether the Government have any
proposalto allow airlines of another nationto
operate in India without demanding Air In-
dia’s right to fly to that country;

(b) i so, the details thereof;

(c) whether the concerned foreign Gov-
emment have permitted co-terminals facili-
ties to some International airlines; and

(d_) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVRAO
SCINDIA): (a) No, Sir,

(b) Does not arise.

(c)and (d). Do notconcem Government
of India.

[English]

Delay in Indian Airines and Air India
Flights

3860. SHRI KADAMBUR M.R. JAN-
ARTHANAN: Willthe Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state:

(a) the number of times the Indian
Airlines and the Air-India Flights have been
delayed dueto “Bomb hoax"”during 1990-91
and 1991-92;

(b) whether any real case has been
datoctodsotar:a_nd

(c) if so, the steps taken in this regard?
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THE MINISTER OF GIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
Di”*: (a) The number of Air India and Indian
Airlines flights delayed due to bomb hoax
during 1990-91 and 1991-92 is as under:-

Year Airindia  Indian Airlines

1990-91 15 30

1991-92 31 48
(b) No, Sir.

(c) Does not arise.

Installed Capacity of Thermal
Power Plants

3861. SHRIMATISUSEELAGOPALAN:
Will the Minister of POWER be pleased to
state:

(a) the installed capacity of thermal

SRAVANA 12, 1914 (SAKA)

Writien Answers 290

power stations in the country as on march
31,1991;

(b) how many MW was from indigenous
sources and how many from imported
sources out of them; and

(c) the perfuymance interms of capacity
utilisation of indigenous sets and imported
sets during 1990-91?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI KALP NATH
RAI): (a) and (b). The generating capacity
of Thermal Power Stations as on 31.3.1991
was 44905.5 MW out of them 31861.5 MW
was from indigenous sources and 13048
MW from imported sources.

The performance of indigenous and

” imported sets in terms of Plant Load Factor

(%) is given below:--

Plant Load Factor (%) during 1990-91

Indigenous Sets Imported Sets
BHEL BOILER/ BHEL TURBINE/ USSR TURBINE/ Others/
BHEL TURBINE ABL BOILER USSR BOILER Others
55.68 46.65 58.40 49.32
Doordarshan ProgrammesFrom a T.V Transmission Centre at Siddipet has
Hyderabad since been ~leared and proposalto set up a

3862.5HRI DATTATRAY BANDARU:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whetherthe people of Oid Taluks of
Medak, Jogipet, Narayankhed and Zaheera-
bad of Medak district in Andhra Pradesh are
unable to see the Doordarshan programmes
from Hyderabad;

(b) whether the proposal for setting-up

TV relay centre at Medak has been kept in
abeyance; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
(a) Parts of Medak district lie within the
coverage zone of the high power TV trans-
mitter at Hyderabad. However, since Me-
dak, Jogiper, Narayankhed and. Zaheera-
bad lie on the fringe of the coverage area of
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this transmitter, installation of elevated an-
tennae and boosters is necessary for satis-
factory TV reception over there.

(b)and (c). A low powertransmitteris at
present under implementation at Siddipet.
Setting up of low power/very low power TV
transmitter at other places including Medak
depends upon the availability of adequate
resources and inter-se priorities.

Cross Bar Telephone Exchanges in
Gujarat

3863. DR. A.K. PATEL: Will the Minis-
ter of COMMUNICATIONS be pleased to
state:

(a)the number of telephone exchanges
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installed wider cross bar telephone system
in the Gujarat,district-wise,during last three
years;

(b) the number of paralysed cross-bar
telephone exchanges within the Mehsana
district during the last three months;

(c) the action proposed to be taken for
getting the cross-bar telephones in order;
and :

(d) the details theeof?

THE DEPUTY MINISTER IN THE
MIMISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Eight cross-
bar exchanges were installed duringthe last
three years in Gujarat as under:
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(b) None ot the exchanges in Mehsana
Distt. was paralysed during the last three
months.

{c)and (d) Constant maintenance effort
as per standards 1s done 10 keep the ex-
changes in order.

{ Translationj

Conversion of Telephone exchangesin
Maharashtra
3864. SHRI VILASRAO NAG-
NATHRAO GUNDE-
WAR:
SHRI ANNA JOSHI:

Willthe Minister of COMMUNICATIONS
be pleased to state:
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(a) the district-wise details of manual
telephone exchanges in Maharashtra;

(b) wnether the Government propose
to convert all such telephone exchanges
into automatic /electronic telephone
exchanges during 1992-93; and

(c) if so, the district-wise details
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYA NAIDU): (a) Details given
in the Statement attached.

(b) Yes, Sir.

(c) Details are given as per part (d)
above.
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Buildings for P.O. in Gujarat

3865. SHRICHHITUBHAIGAMIT: Will
the Minister of COMMUNICATIONS be
* pleased to state:

(a) whetherthe Governmentproposeto
construct buildings for the post offices in
Guijarat;

(b) if so, the district-wise details thereof
with location; and
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(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes Dir.

(b) The information is fumished in the
statements [and Il attached

(c) Does not arise in view of (b) above.

STATEMENT I

Buildings under Construction in Gujarat, Districts

Ahmedabad Districts(4)-

Bhavnagar District (i)-

Gandhinagar District (3)-

Surenderanagar District (1)-

Janagadh District (2)-

Mehsana Disrict(4)-

Sabarkantha District (2)-

Kachchh District (7)-

(i) Lothal Bhurkhi

(i) Koth
(i) Chaloda
(iv) “-Ambawac.
(i) Botad
0} Sector 16
(ii) Sector 21
(i) sector 22
(i) Thangadh
(i) _ Mendarda
(i) Chhaya
(i) Kheralu
(ii) . Nardipur
(i) Chanasma
(iv) Vasaidabhla
0] . Meghraj
(i) Raigadh
(i) Samlaya
(i) Mandvi
(iii) Adipur
(iv) Anjar
v) Bidada
(vi) Mundra
(vii) Gopalpur
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Valaad District (4)- (i) Amaisad
(ii) Vapi Industrial-Estate
iii) Khergam
(iv) Fadvel
Suret District (6)- (i) Nanponda
(i) Nanivahiyal
(iii) Fortsongadh
(iv) Sanjan
v) Olpad
(vi) Mosali
Panchalas District (3) (i) Santroad
(i) Santrampur
(iii) Kalol
(i) Vaso
(ii) Kathlal
Dang District (1) (i) ‘Saputara
STATEMENT-lIl

CTS Approved for Construction In Gujarat

Bhavnagar District (3)-

Surendranagar District (1)-

Surat District (1)-

Kheda District (4)-

PanchmahalsDistrict(2)

(i)
(ii)
(iii)
@

(0]
(i
(iii)
(iv)
v)
{vi)
(vii)
(viii)

(ix)

@i)
(i)
(iii)
(v)

@0
(i)

Bhavnagar HO
Lathi

Liliya

Chotila

‘Nanpura
‘Navsari
Baliyakheda
‘Marolibazar
Killapardi
Kukar Mundra
Sarbhan
Sarigam

Kapadwanj
Vadasinor
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Bharuch District (4)- (i) Ankleshwar
(i) Valiya
(iii) Rajpipla
(iv) Palej
Junagadh District (5)- (i) Veraval
(i) Sanangir
(iii) Gariadhar
(iv) Bhesan
Banaskantha District (6)- (i) Palanpur
(ii) Dantabhavangadh
i) Vadgam
(iv) Sriamireadh
(v) Un
(vi) Kanodar
Subarkantha (1) (i) Idar
Ahmedabad District (4)- (i) Anandnagar
(ii) Bapunagadh
(iii) Paldi
(iv) Maninagar
Mahesana District (6)- (i) Unavabalva
- (ii) Jagudan
(iii) MahesanaH.O
(v) Patancity
(v) Langnaj
(vi) Sami
Rajkot District (4)- 0} Lodhika
(ii) Jetpur
(iii) Ppworksmorbi
(iv) Kalvadroad
Valad District (2)- (i) Bhilad
(ii) Atul
Dang District (1)- (i) Vaghai
Vadodara District (1) (i) Racecoursevadodara
Gandhinagar District (10)- (i) Sector 9
(ii) Sector 17
(i) Sector 19




313 Written Answers SRAVANA 12, 1914 (SAKA) Written Answers 314
(iv) Sector 20
(v) Sector 23
(vi) Sector 24
(vii) Sector 28
(viii) Sector 29
(ix) Gandhinagar
(x) Viramgam
Amerli District (1)- (i) Babra
Kachchh District (4)- (i) Bhachau
(ii) Khambha
(iii)) Girgadhada
(iv) Kukma
Union Territory (1)- (i) Daman
[English] 1991. Thereafter a schemeforinstallation of
hot rolling facilities, envisaged to cost over
Salem Steel Plant Rs.425 crores and to go into production in

3866. DR. SHRIMATI K.S. SOUNDA-
RAM: Wilithe Minister of STEEL be pleased
1o state:

(a) whether the original programme to
set up a full fledged steel plant at Salem in
Tamil Nadu has been shelved;

(b) if so, the reasons therefor;
(c) if not, when it is likely to set up;

(d) whether the existing steel rolling
plant at Salem is likely to be expanded; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF STEELL (SHRI SONTOSH
MOHAN DEV): (a) to (e). Government are
of the considered view that further develop-
ment of Salem Steel Plant will have to be
gradual and effectedin stages. Accordingly,
installation of the Second Sendzimir Cold
Rolling Mill has been completed in March,

April, 1995, has been approved by Govern-
ment in April, 1991. Production from the
facilities existing and now being installed at
Salem Steel Plant will have to get stabilised
before the next stage of the plant develop-
ment is taken up.

Demand of Telephone Lines in
Karnataka

3867. SHRIMATI BASAVARAJESH-
WARI: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the main automatic ex-
change manufacturersin Karnataka are going
to supply exchanges with 25000 lines ca-
pacity each during 1992-93;

(b) if so, the total lines demand during
the Eighth Five Year Plan; and

(c) to what extent, it is likely to cover up
the increasing demand of lines of the State?

THE DEPUTY MINISTER IN THE
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MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) No. Sir.

(b) and (c) Question does not anse in
, view of answer at (a) above.

Tourism Trade Fairs
3868. SHRI ANAND AHIRWAR: Will

the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) whetherthe Government proposeto -

hold tourism trade fairs in the country to
promote tourism during Eighth Five Year
Pian; ana

b) if so, the details thereof and the
location selected for the purpcse?

THE MINISTER OF CIVIL AVIATION
AND TOURISM(SHRIMADHAVRAO SCIN-
DIA): () As laid down in the Nationat Action
Plan for Tourism trade tair 1s proposed to be
held once in three years where the indige-
nous ndustry and foreign travel agents/1our

‘ operators couic fruitfully interact.

ib) I1s 100 eariy toiinalise the locations
ot all such trade fairs. However, a gecision
has aiready been taken to host the PATA
Travel Mart in New Dethi from 2nd to to 5th
April, 1993. Between 1200 and 1400 dele-
gates. buyers and sellers from all cver the
world are expectedto participate inthe PATA

" Travel Man.

Power Projects in Punjab

3869. SHRIKAMAL CHAUDHARY: Will
the Min:ster of POWER be pleased to state:

(a) whether the planning Commission
has approved investment on power projects

in Punjab:

M it 50, the details thereot and the
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details of funds sanctioned for their imple-
mentation;

(c) whetherthe funds sanctioned have
been reieased so far;

(d) if not, the reasons therefor; énd

(e) the time by which the funds are likely
to be released?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER(SHRIKALP NATH
RAl): (a)to (e). An Annual Plan outlay of
Rs.550 crores has been approved for the
power sector tor Punjab for 1992-93. How-
ever, the detatls of schemewise approved
outlay are yet 1o be worked out by the Plan-
ring Commussion 1n consultation with the
State.

Import of Coal

3370. SHRI RAMA KRISHNA KON-
ATHALA: Will the Minister of POWER be
pleased to state:

(a) whether the Government have re-
ceived any proposal fromthe Government of
Andhra Pradesh to import coal to meet the
requirement of 'proposed thermal power
staton at Visakhapatnam and Krishna-
patanamin Nellore districtin Andhra Pradesh;
and

(b) if so, the total quantity and the rupee
value of coal proposed to be imported?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAl): (a) and (b). The Vishakhapatnam
Thermal Power Project (2x500MW) has been
sanctioned by the Planning Commission with
coal linkage trom Gopalpur area of Ib Valley
Coalfield. As such, indigenous availability of
coalis ensuredto sustain its operation on its
commissioning.
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Some entrepreneurs from United States
have evinced interest in implementing the
proposed 2x5000MW Krishnapatnam Ther-
mal Power Project inthe private sector. The
Andhra Pradesh State Electricity Board has
proposed that necessary approvalforimport
of coal for the implementation of the pro-
posed station In the private sector may be
given pending establishment of coal linkage
for this project. The totai quantity and the
rupee value of the coal to be imported have
notbeen indicated. Coalhas beenplacedon
OGL andtherefore its import would not need
the approval of the Government of India.

Advertisement Policy in Doordarshan

3871. SHRI K. MURALEE DHARAN:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whetherthe Government propose to
modify the existing advertisement policy on
Doordarshan; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):

- (a) There is no such proposal at present.

(b) Does not arise.

[Translation]

~ Pollution Control Equipments in Punjab

Power Plant

3872. SHRIMOHAN SINGH(FEROZEPUR):
Willthe MINISTER OF POWER be pleased
. tostate:

(a) the number of power plants in Punjab
where the pollution and water controlling
equipments have been installed and the
number there of which have not provided
these equipments’
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(b) the details of the directives issued
by the Union Governmentinthis regard; and

(c) the action the Government propose
to take to instal these equipments?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAI): (a)to (c). The Govt. of India, Ministry

‘of Environment and forests have issued a

Gazette Notification dated 12.2.1992 direct-
ingthe polluting industries, including thermal
power stations, to establish facilities 1o meet
prescribed standards to the satistaction ot
concerned State Pollution Control Boarads.
There are two Thermal Power Stations in
Punjab. Pollution Control and Water Con-
trolling Equipment has been installed atboth
the Stations, as perthe stanaards prescribed.

[English)

Suspension of Parcel Service to
Kashmir

3873. SHRI GURUDAS KAMAT: Wil
the Minister of COMMUNICATIONS be
pleased to state:

_ (a) whether the Parcel Service contin-
ues to remain suspended to Kashmir;

(b) if so, the reasons therefor;

(c) the total revenue loss suffered by
the Government on this account;

(d) whetherthe Governmentproposeto
resume the service: and

(e) it S0, when, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYANAIDU): (a)and (b). The
parcel service to J &K remains partially
suspendeddue tQ security reasons. Service
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has been resumed for parcels up to 2 Kgs.
from28.7.92.

(c) Totalrevenue loss on this accountis
approximately 46 lakhs till date.

(d) and (e). Service for parcels upto
2 Kgs already resumed. Resumption of
heavier parcels may take some more time.

Air Fare and Cargo Charges From
Trivandrum to Gulf

SHRI P.C. THOMAS:

SHRIKODIKKUNIL
SURESH:

SHRIRAMESH CHENNI-
THALA:

3874.

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether there is any proposal to
reduce the air tares and the cargo charges
on Trivandrum-Guif sector by the Air India;
and

(b) if so, the details therefor and if not,
the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) and (b). No, Sir. The existing air
fares/rates are considered reasonable

[Transiation)
Dholpur Power Plant

3875. SHRIGANGA RAM KOHLI: Will
the Minister of POWER be pleased to state:

(a) whether any proposal to set up a
thermal power plant at Dholpurin Rajasthan
is under the consideration of the Govern-
ment; and

(b) if so, the progress made in this
regard so far?

THE MINISTER OF STATE OF THE
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MINISTRY OF POWER (SHRIKALP NATH
RAI): (a) Yes, Sir.

(b) whilethe Rajasthan State Electricity
Board has obtained the clearance of the
National Airport Authority and State pollu-
tion Control Board in respect of the proposed
station, they have not tied up essential in-
puts-coal linkage, water availability, associ-
ated transmission system, compliance of
Section 29 of the Electricity (Supply) Act,
1948 etc.- and have not obtained clearance
from the Central authorities from environ-
mental angle. The scheme is not in a state
of readiness for techno-economic appraisal
by the Central Electricity Authority. The
techno-economic clearance to the scheme
couldbe accorded only after alithe essential
inputs are tied up and necessary clearances
have been obtained by the project authori-
ties.

[English]
Rural Electrification in West Bengal

3876. SHRIBIRSINGH MAHATO: Will
the Minister of POWER be pleased to state:

(a) the amount sanctioned by the
Government for electrification of rural areas
of West Bengal for 1992-93, district-wise;
and

(b) the number of villages electrified
during 1990-91 and 1991-927?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RALl): (a) Planning Commission finalise the
rural electrification programme on annual
basis for each state keeping in view the
available resources etc., whereas the dis-
trict-wise priorities are finalised by the State
authorities. Forthe year 1992-93, Rs.29,70
crores (including Rs.3 crores under State
Plan) have been aliocated for west Bengal
State to carry out the rural electrification
programme.

(b) The West Bengal State Electricity



321 Written Answers

Board (WBSEB) has reported electrification
of 1192 and 436 villages during 1990-91 and
1991-92, respectively.

Collapse of Travelater at Santa Cruz
Airport

3877. PROF RAM KAPSE: Wil the
Minister of CIVIL AVIATION & TOURISMbe
pleased to state:

(a) whether a newly-built travelater
collapsed at Santa Cruz airport in April,1992;

(b) if so, whether any enquiry was
orderedin to it;

(c) if so, the outcome thereof; and

(d) the steps taken against those found
responsible and to prevent the recurrence of
such incidents?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) Thereis notravelater at Santacruz
Airport. One of the aerobridges at Santacruz
Airport malfunctioned on 19.4.1992.

(b) and (c). Yes, Sir. the enquiry is in
progress

(d) Pending completion of enquiry 3
engineers and one operator were placed
under suspension. S .itable guidelines for

« safe operation of aerobridges have also been
issued and implemented.

[Translation)

Telephone Connections

3878. SRIGAYA PRASAD KORI: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether there is any ban on the
installation of telephone connections sanc-
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tioned on the recommendations of the
Members of Parliament at preset;

(b) if so, the reasons therefor; and

(c) the time by which the ban is likely to
be lifted and the telephones so far sanc-
tioned are likely to be installed?

THE DEPUTY MINISITER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) No, Sir.

(b) Does not arise.

(c) Sir, majonity of the telephones recom-
mended by Hon'ble MPs are installed within
a period of 30 days. However, in a few
cases, due to technical non-feasibility and
delayed areceipt of registration particulars
from the parties, etc. installation of tele-
phone connection takes longer time.

[English]
Construction of Ropeways in H.P.

3879. SHRI KRISHNAN DUTT SUL-
TAN PURI: Willthe Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state:

(a) whether any proposal for financial
assistance for construction of ropeways for
promotion of tourism has been received from
the Government of Himachal Pradesh; and

(b) if so.the details thereof and by when
it is likely to be approved?

THE MINSTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA); (a) No, Sir.

(b) Does not arise

Revamping of Postal Services

3880. SHRI CHANDULAL CHAN-
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DRAKAR: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whetherthe Government proposeto
revamp the postal service; and

(b) it so. the details thereof?

THE DEPUTY MINJSTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYA NAIDU): (a) and (b). Sir,
the post office being a service oriented or-
ganisation efforts are- made continuously to
enhance the relevance of the organisation to
the people;

(1) Etforts are made with the use of
modern technology to improve the
efficiency of the counter service by
measures like introduction of com-
putor based multipurpose counter

‘machines and computerisation of
Post Office Savings Bank Transac-
tions;

(ii) For expediting mail transmission
automatic sorting machine is being
installed at Bombay to start with.
Measures are taken 1o obtain bet-
ter quality hand stamps for meeting
the quality of date stamp impres-
sions.

(iii) the inspection procedures, moni-
toring of the services and interac-
tion with the public have been
streamlined.

(iv) a social audit panel headed by
Justice P.N. Bhagawati former
Chief Justice of India and consist-
ing of distinguished persons from
different walks of life as members
has been constituted to look into
public perception of the service,

(v) to improve the customer satisfac-
tion and redress the grievances,
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Dak Adalats are held at various
levels periodically.

efforts will continue to make the
postal services easily available to
the people in remote areas.

v

Vijayawada Airport

3881. SHRI BOLLA
RAMAIAH:

SHRI SOBHANADREES-
WARA RAO VADDE:

BULLI

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether there is any proposal to
develop Vijayawada Airport;

(b) if so, whether the requisite land has
been acquired;

(c) if so, the estimated amount involved;

(d) the time by which it is likely to be
taken up; and *

" (e) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVRAQO SCIN-
DIA): (a)to (e). Although the State Govern-
ment has handed over some land for exten-
sion of runway at Vijayawada airport, the
proposal to develop this airport can not be
taken up by the National Airports Authority in
the near future due to financial constraints.

Cancellation/delay of Indian Airlines
Flights
3882. SHRI MOHAN RAWALE:
SHRI GEORGE FERNAN-
DES:
SHRI VISHWANATH SHAS-
TRI:
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SHRI ANNA JOSHI:
PROF. K.V. THOMAS:
SHRI 'VWJAY NAVAL PATIL:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) the number of flights cancelled or
delayed during the last one year and upto
June 1992;

(b) whether this-number is more as
compared to the previous months;

(c) if so, the reasons therefor;

(d) the steps being taken to make the
flights punctual, efficient and comfortable;

(e) whether delayed flights are oper-
ated past midnight; and

(f) if so, the details thereof during the
last six months?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVARO SCIN-
DIA): (a) to (f). The information is being
collected. '

Telecom Pollcy

3883. SHRI R. SURENDER REDDY:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Federation of Indian
Chambers of Commerce and Industries has
recommended for a long termtelecommuni-
cation policy;

(b) 1f S0, the details thereof; and

(c) the action taken/proposed in the
formation of telecom-policy?

THE DEPUTY MINSTER IN THE MIN-
ISTRY OF COMMUNICATIONS (SHRIP.V.
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RANGAYYA NAIDU): (a) Yes, Sir.

(b) The main details are given in the
statement attached.

. (c) The National Telecom. Policy is
under formulation.

STATEMENT

1. Make voice and data connections
available on demand by 1997.

2. Enhancepublicaccesstotelephone
network.

3. Upgrade equipment and network
technologies in step with global
telecommunication trends.

4. Introduce value added services for
business users and informatics
industry by 1977.

5. Bring down telecommunication
costs.

6. Facilitate faster growth in telecom
equipment manufacturing industry.

7. Raise the level of investment flow-
ing into the telecommunication
sector.

8. Introduce competition in equipment
and network services.

9.  Organisationalrestructuring.
 Alrbus A-320 with Indian Alriines
3884. SHRIMATI BHAVANA
CHIKHILIA: Willthe Minister of CIVIL AVIA-

TION AND TOURISM be pleased to state:

(a) the total number of Airbus A-320
with the Indian Airlines;
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(b)ﬂwnunborotﬂoitlmnhopetaﬁon
at present; and .

(c) menasonsfornotobuathgalmo
Airbus A-3207

THE MINISTER OF CIVLL AVIATION
AND TOURISM (SHRI MADHAVRAO S(:IN-
DIA): (a) Presently, indian Airlines h- 18
Aitbus A-320 aircraft in its fleet. :

(b) and (c). Allthe 18 Alrbus A-320 are
airworthy. While 14 of these are scheduled
for operation as per flight schedule, four are
presently undergoing scheduled mainte-
nance checks.

Regularisation of Casual Workers in

P&T Departments in Lakshadweep.
3885. SHRI P.M. SAYEED: Will the

Minster of COMMUNICATIONS be pleased
to state:

(a) the number of casual workers
employed in Post and Telecommunication
departments in Lakshadweep;

(b) forhow long they have been working
in these departments;

(c) whether there is a proposal to regu-
larise their services;

(d) if so, the details thereof; and
. (e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI

P.V.RANGAYYA NAIDU): (a) There are no-

Casual workers in the Department of Posts
in Lakshadweep.

The number of Casual workers in the
Department of Telecom in Lakshadweep is
29. )
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(b) For the last 3 to 14 years.

(c) Yes, Sk.

{d) The Casual workers conferred with
temporary status having 10 years of ap-
proved service are regularised as per De-
partment of Telecom order shown in the
Statement attached.

(e) Does not arise.

Copy of Order No. 269-27/91-STN Dated
3.1.1992

Sub: Regularisation of Casual Labour-
ers with Temporary status.

In continuation of this office letter of
even No. dated 29.11.91. | am directed to
say that it has been decided to regularised
the “Temporary Status Mazdoors"” currently
working in the Department of Telecom. For
this purpose the following guidelines are
issued for taking necessary action:-

1.  The regularisation of “Temporary
Status Mazdoors” willbedone ina
phased manner. In the first in-
stance *“Temporary Status
Mazdoors®™ who have put in 10
years service or more as on
31.12.91, will be considered for
regularisation. Thereafterthe regu-
larisation will be done on year to -
yearbasis atthe end of each finan-
cial year, i.e. “Temporary Status
Mazdoors” with Ten Years setvice
as on 31st March of each year.

2.  Theeligbility conditions forconsid-
eration will be as under:-

()" Temporary Status Mazdoors”
who have put in a service of 240
days peryear (206 days or more
per year in respect of those
working in offices where 5 day
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week is observed). In any three
years priortothe date fromwhich
they are proposedto be absorbed
and have been on rolls of the
Department during the preced-
ing one year, i.e. since Janu-
ary,1991.

3. Regularisation shouldbe done from
the common seniority list prepared
by the Recruiting units.

4. The required number of posts will
be created in the cadre of Regular
Mazdoors to regularise the eligible
“Temporary Status Mazdoors” but
the sanctions willbe communicated
fromthe Directorate (TE Cell) only.
Hence the number of posts of
Regular Mazdoors requiredby each
circle should be communicated to
Establishment cell of the Director-
ate.

5. While considering the regularisa-
tion, instructions relating to reser-
vation of posts for different catego-
ries of persons shall also be fol-
lowed.

6. The posts created under these
orders will be operated only so
long as the incumbents hold the
same i.e. if and when he is ab-
sorbed against a permanent post/
any other post, created on norms,
whether of regular mazdoors or in
anyrestructured cadres or vacates
the post for any other reason, the
post created underthese orders to
regularise the casual mazdoors will
automatically stand abolished.

7. The number of “Temporary Status
" Mazdoors"who will be eligible for
regularisation on 1st April of each

year, shall be intimated to this of-

fice by 31st December every year.
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8.  This s issued with concurrence of
Intemal Finance vide their Dy.No.32
Dt.2.1.1992.

Rural Electrification Programme in
- Madhya Pradesh

3886. KUMARI PUSHPA DEVI SINGH:
Willthe MINISTER OF POWER be pleased
to state: :

(a) whether the Rural Electrification
Programme in Madhya Pradesh is being
implemented efficiently;

(b) if not, the reasons therefor;

(c) whether the Government have
conducted any survey for the implementa-
tion of the programme in the tribal villages of
the State; and

(d) if so, the steps taken/proposedto be
taken by the Government to expedite the
Rural Electrification Programmes inthe State
and particularly in the tribal villages?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAI): (a) and (b). The implementation of
rural Electufication programme in a state
depends on the availability of funds and
other inputs. By the end of March, 1992 the
level of village electrification in M.P has
reached 91% as against the national aver-
age of 84.17%.

(c) and (d). According to M.P.E.B. the
state Government has identified 62 tribal
project in 35 districts of the State covering
26825 tribal inhabited villages (as per 1971
census). Out of this, 23319 tribal villages
have been electrified by the end of March,
1992. During the year 1992-93, it is pro-
pesed to electrify 650 villages including 145
tribal villages. As informed by MPEB, alithe
inhabited villages including tribal villages of
the State are proposed to be electrified dur-
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ing the eighth and subsequent five year
plans, subjectto availability of fund ana other
inputs.

Coal Supply to Thermal Power Plants

3887. SHRI S.B. THORAT: Will the
Minister of POWER be pleased to state:

(a) whether attention of Government
has beendrawntothe news items appearing
inthe ‘Economic Times’ datedJune 10, 1992
regarding shortage of coal in thermal power
plants; ’

(b) if so, the facts thereof and the plant-
wise stock of coal as on May 31.1992; and

(c) the steps taken/proposed to be
taken by the Government of normalise the
coal supply to the different power plants:

THE MINISTER OF STATE OF THE
MINISTRY OF POWER(SHRIKALP NATH
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RAI): (a)and (b). Yes, Sir. Againstthe pro-
rata coal requirements of 37.50 million ton-
nes, a linkage of 41.715 million tonnes was
provided for thermal power stations during

_ thequarter April-June.92. The actual receipt

by stations has been 32.62 million tonnes
which is 87% of the requirement and 78% of
the linkage.

Due to this shortfall, a generational of
3087 million units (MUs) during the quarter
April-June, 1992 has been reported by the
Thermal Power Stations.

The coalstock position of various power
stations as on 31.5.1992 is given in the
Statement attached.

(c). The position of coal supply to all the
Thermal Power Stations is regularly reviewed
inthe meetings held in the Cabinet Secretar-
iat for appropriate action by various agen-
cies concerned.
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[Translation)

Development Works Undertaken by
Bokaro Steel Plant

3888. SHRI SHIBU SOREN: Will the
Minister of STEEL be pleased to state

(a) whetherthe developmental works of
the surrounding aeas of Bokaro Steel Plant
have been undertaken by plant manage-
ment;

(b) if so, the details thereof;

(c) whether some places of the pre-
scribed areas still require tc be developed;
and

(d) if so, the time by which the remaining

AUGUST 3, 1992
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areas are likely to be developed?

THE MINISTER OF STATE OF THE
MINISTRY OF STELL (SHRI SONTOSH
MOHAN DEV): (a) and (b). Yes, Sir. Ac-
cordingto Steel Authority of India Limited the
developmental works of the surrounding
areas of Bokaro Steel Plant have been
undertaken by the Bokaro Steel Plant Man-
agement and brief details during the last

_three years are given in the statement at-

tached.
(c) Yes, Sir.

(d) The development work is a continu-
ous process. However attempts are being
made to fuffill the facilities for basic needs
like drinking water, basic education, roads
and health services during the coming years.
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Development of Tourist Spots in
Punjab

3889. SHRI MOHAN SINGH (DEO-
RIA): Will the Minister of CIVIL AVIATION
AND TOURISM be pieased to state:

(a) whether the Union Government
have received any proposals from the Gov-
ernment of Punjab for the developme - of
tourist spots in the State during the Eighth
Five Year Plan and ’
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(b) if so, the details thereot and the
financial assistance proposed to be pro-
vided for the purpose? ‘

THE MINISTER OF CIVIL AVIATION
AND TURISM (SHRI MADHAVRAO SCIN-
DIA): (a) and (b). The following projects
have been so far listed for central financial
assistance to State Government of Punjab
for 1992-93:- '

Estimated Cost
(] Yatri niwas at Mohali 45 lakhs
(ii) ‘ Wayside facility at Kiratpur 10 lakhs

Exploration of mines in Bihar

3890. SHRISURYANARAYA YADAV:
Willthe Minister of MINES be pleased to be
state:

(a) whether any survey has been con-
ducted to explore more mines in Bihar; and

(b) if so, the details thereof, location-
wise?

THE MINISTER OF STATE IN THE
MINISITRY OF MINES (SHR! BALRAM
SINGH YADAYV): (a) and (b). The Geologi-
cal Survey of India (GSI) has been conduct-
ing survey and exploration tor locating and
augmenting mineral resources in Bihar as
per details given below:-

Basemetal (Cu.Pb & Zn). Kanyaluke-
Andharika Zone, Patkita-Jublatola-Ranga-
mati Pahar Zone, Bhatin-Rajidah Zone,
Hutku-Pathapachaki Zone, Tamadungri-
RangmatiyaZone and Kharswan-Senkhadih
Zone in Singhbhum Copper Belt In
Singhbhum District;Chandio Block of Giridh
District and Pindara Block of Bhagalpur
District in Hesatu-Belbathan Mineralised bett

and area west of Chhatrapur Zone of Pala-
mau District.

As aresult ot survey sofarcarried outby
GSlI, basemetal mineralisation over narrow
zones have been located in Pindara area in
Bhagalpur District, Khadandungri area,
Kulmarato Jublatola area, Rangamati Pahar
area, Tamadungri-Rangamatiya block and
Kharswan-Sankhadih block in Singhbhum
District.

Apatite and Basemetal. Western sector
of Tamar-Porapahar Shear Zone in
Singhbhum District.

Gold: Kunchiand Karkaririvers, Sindu-
ari, Tamar area and extension areas of
Kunderkocha in Singhbhum District; Sona-
pet and Dalma Volcanics areain Ranchiand
Singhbhum Districts.

Coal: Damoder Valley and Rajmahal-
Coalfield areas. )

[English]

Setting up of T.V. Transmitter at
Udumalpet in Tamil Nadu

3891. SHRIB.RAJARAVIVARMA: Will
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the Minister of INFORMATION AND BROAD-
CASTING be pleased 1o state:

(a) whetherthe Government are aware
thatin most parts of Udumalpet which is hilly

regions in Tamil Nadu the T.V. is not visible -

clearty:

{b) whether the Government have re-
ceived representations for setting up of T.V.
:ransmitter at Udumalpet;and

(c) if so, by when it is likely to be
installed there?

THE DEPUTY MINISTER IN THE
MINISITRY OF INFORMATION AND
3ROADCASTING (KUMARIGIRIJAVYAS):
a) Yes, Sir.

{b) Representations have beenreceived
rom time to time from various quarters, for
re establishment of T.V. transmitter at
Jdumalpet in Tamil Nadu.

{c) There is no approved scheme, at
resent, tosetupa TV transmitter at Udumal-
et

Night Landing Facilities at Airports

3892. SHRIK.P. SINGHDEO: Willthe
Vinister of CIVIL AVIATION AND TOURISM
Je pleased to state:

(a) the number of airports having night
anding tacilities and the names thereot:

(b) whether there is any proposal to
drovide night landing facilities to some more
airports in 1992-93: and

(c) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVRAO
SCINDIA):(a) The following 29 civilian air-
Ports managed by National Airports Author-
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ity and International Airports Authority of
India having night landing facilities:-

Domestic Airports

1. Ahmedabad
2. Amritsar
3. Aurangabad

4. Belgaum

5. Bhopai
6. Bhubaneswar

7. Calicut
8. ‘ Conhbatore
9. Guwabhati
10. Hyderabad
11. indore
12 Jaipur
13. Knajuraho
14. Lucknow

15. Mangaiore

16. Nagpur
17. Patna
18. Raipur
19. Rajkot
20.  Ranchi

21. Tiruchirapali
22. Udaijpur
23. vadodra

24 \/aranasi
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INTERNATIONAL AIRPORTS
25. Bombay
26.  Calcutta
27.  Dehi
28. Madras

29. Trivandrum

(b) and (c) The National Airports Au-
thority has plan to provide night landing
facilities in 1992-93 inthe following airports:-

()  Oimapur
(i)  Dibrugarh
(i) Imphal
Galudit Dam Project

3893. DR. KRUPASINDHU BHOI: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) whether Galuditdam projectinBihar
Is on progress in the border of Orissa, Bihar
and West Bengal;

(b) if so, the revised cost of that dam
project;

(c) the amount out to be shared by the
State of Orissa, Bihar, and West Bengal;

(d) to what extent these States are
going to be benefited on the completion of
the project; and

() the details thereof?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) and (b) Galudih barrage is a
component of Subernarekha Multipurpose
Project. As reported by the State Govern-
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ment about 93% of work has been com-
pleted. The revised cost of Subemarekha
Multipurpose Project is about Rs.1.429
crores.

(c) As stipulated inthe agreement while
the cost of Galudih barrage and its appurte-
nant works shall be shared between Bihar
and Orissa in proportion to annual design
withdrawals that is to say on cusec- day
basic, the cost of right bank main canal shall
be shared between Bihar and Orissa on the
cusec-mile basis.

(d) and (e) With completion of Galudih
barrage and left and right canal net-works
whereas Bihar receives about 14,700 hec-
tares of annual irrigation, Orissa envisages
annualirrigation of about 1,90,360 hectares.
In addition, Bihar receives 86 million cubic
metres of water for municipal and industrial
uses.

Liquidation of Hindustan Steel Works
Construction Limited

3894. SHRISANAT KUMAR MANDAL:
Will the Minister of STEEL be pleased to
state: .

(a) whether it is proposed to liquidate
the Hindustan Steel Works Construction
Limited (HSCL);

(b) if so, the reasons therefor;

(c) the number of employees likely to
be rendered unemployed as a result thereof;

(d) the measures being taken for their
absorption elsewhere; and

. (e) the difficutties being faced by the
management of the company to make i
viable? :

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) No, Sir.
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(b) to (d). Do not arise.

(c) Servere competition in obtaining
orders for new works pressure on margin;
increase in establishment costs are adversely
affecting the financial position of the Com-

pany
Production of Steel

3895. SHR CHHEDI PASWAN: Will

the Minister of STEEL be pleased to state:

(a) the actual production of steel against
thetargetduring 1991-92 alongwith its value;

(b) the amount of steel exported during
1991-92 against the target in value and
quantity;

(c) whether the price of steel produced
in the country is comparatively higher as in
international market; and

(d) if so, the difference in the prices
during last December 1991 and January
19927 :

THE MINISTER OF STATE OF THE
MINISITRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) Against the projected
production of 14.81 million tonnes for the
year 1991-92, total production of finished
steel during the year 1991-92 was 14.20
million tonnes.

Since prices of steel vary for different
categories and producers, production of steel
in terms of value is not compiled.

(b) The quantity of steel exported dur-
ing 1991-92 was 3.86 lakh tonnes valued at
Rs.283.3 crores, against atarget of 6.32 lakh
lonnes.

(c) and (d). Prices ot steel Iri different
countries are not comparable due to vari-
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atlons in sizes and specifications even within
a specific category, and the nature and
composition of prices being reported in dif-
ferent countries.

Strike by the Employees of MTNL

3806. SHRIN.J. RATHVA:
SHRI MOHAN RAWAILE:

Wilithe Minster of COMMUNICATIONS
be pleased to state:

(a) whether the employees of the
Mahanager Telephone Nigam Limited went
onatenldown strike in Delhiand Bombay on
the Juna 23, 1992;

{b) whether the Government are also
aware of the decision taken by the employ-
ees of the Mahanager Telephone Nigam
Ltd. Delhi and Bombay to go on strike in
August, 1992 '

(c) if so the details ofthe demands; and

(d) the steps taken by the Govemnment
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) None of the
recognised Staff Unions went on tool down
strike in MTNL Delhi/Bombay. However,
MTNL Staff Union, which is not arecognised
staff union, observed tool down strike in
MTNL Bombay on June 23,1992,

(b) No, Sir. No notice has been re-
ceived from the e~>'~yees of the MTNL,
Delhiand Bomb: ¢ to .y on strike in August
1992. ’

(c) While giving notice for the tool down
strike on 23-6-92, MTNL Staff Union, Pre-
sented the following demands:-
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(i) To declare and apply the Standing
Orders (Service Rules) of MTNL to

the staff workingin MTNL w.e.f 1-4-

86.

{ii) To absorb all the deputed staff in
MTNL w.ef.1-4-86 and pay the
dues as per Public Sector Employ-
ees.

(i) To absorb as regular staft of MTNL
all the DRM's who worked for 240
days in the preceding year before

1-4-86. Pﬂﬂw

. (d) Regarding the demands at (i) and
(i1), a Committee under the Chairmapship ot
Dr.M.B. Athreya had been appoir, =4 t0 go
ntothe ovefallquestion ot re-organisation of
the Department of Telecom. The committee
has submitted its report to the Government.
The final decision has not yet been taken.

Regarding the demand at (iii) it has
been decided to regularise the temporary
status mazdoors inaphasedmanner. Inthe
tirst instance, temporary status mazdoors
who have put in 10 years service or more as
on 31-12-1991 would be considered for
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regularisation. Thereafter, the regularisa-

" tion would be done on year to year basis at

the end of each Financial Year.

Recruitment of Pilots and Air Host-
esses in Indian Airlines

3897. SHRI RAM NARAIN BERWA:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) the total number of pilots and air
hostesses recruited in the Indian Airlines
and the Air India during the last three years:
and :

(b) the number of Scheduled Castes

‘and Scheduled Tribes cancidates selected

out of them tor the posts ot pilots and air
hostesses?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVRAQO SCIN-
DIA): (a) and (b). The numoer of pilots and
airhostesses including Scheduled Castes
and Tribes recruited during the last three
years In Air Inc:a and Indian A.rhnes 1s indi-
cated in the altac'men' statement.
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[Transiation)

Appointment of Compassionate
Ground in Telecom Circle, Bihar

3898. SHRI LALIT ORAON: Will the
Minister of COMMUNICATIONS bepleased
o state:

(a) whether a number of cases are
pending for appointmenton Compassionate
grounds of the dependents of the deceased
employees of Telecom Circle in Bihar;
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(b) if so, the details thereof district-wise
with reasons therefor;

(c) the time by which these persons are
likely to be given appointments?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) District-wise report as on 27.7.1992
is as under:-



Written Answers 362

SRAVANA 12, 1914 (SAKA)

A Written Answers

361

17 c6 ‘leloL
IIN 3 ybequezey k4
9 IN indpeyswer W
S £ pequeyq 04
8 o4 efep L]
L 1 lyouey 8
[4 14 Jeyney| L
9 L indjeBeyg 9
] v eideyd S
€ b Yeuy ‘v
L v ‘eBueyqieq €
w S Indieyebnpy A
eiqe|jeAe Jou ese sjsod ey) 14 49 eujed '}
[ 14 € e )
.0, dnoip .0, dnosp
suoseey 56582 JO ‘0N auis1g Jo eweN ‘ON 1S




- 363 Written Answers

(c) and whn the vacancies become
available.

[English)

Communication Facllities in Paurl
Garhwal and Chamoli Districts in Uttar
Pradesh

3899. MAJ.GEN.(RETD.) BHUWAN
CHANDRA KHANDURI: Will the Minster of
COMMUNICATIONS be pleased to refer to
the reply given to Unstarred Question No
No0.2200 on August 8,1991 and state:

(a) whether the telephone axchanges
proposed to be replaced during 1991-92,
have been replaced by electronic one and
commissioned if not, the reasons therefor;

(b) whetherthe planned number of long
distance public telephone with telegram
facilities have been opened during 1991-92;
if not, the reasons therefor;

(c) the proposals for expanding Postal
and Telecommunication facilities in these
districts during 1992-93; and

(d) the time by which all the gram
pachayats in these districts are likely to be
provided L.D.P.Ts. with telegram facility?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS(SHRI
P.V. RANGAYYA NAIDU): (a) and (b). No,
Sir, due to non-receipt of stores and equip-
ments in time,it could not be possible to
replace all the exchanges in 1991-92.

e)(i) Expansion of Postal facilities:

75 numbers of Extra Departmental

Branch Post Offices and 10 Departmental

Sub-Post Offices are ptannedto be opened .

during 1992-93 in Uttar Pradesh and Pauri
.Garhwal and Chamoli districts will be given
their due share keeping in view the pre-
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scribed norms and proportionate level of
postal development in all these districts.

(§)  Expansion of Telecom facilities:

S numbers of telephone exchanges in*
PauriGarhwal and 12 numbers of telephone
exchanges in Chamoli districts are planned
forexpansion and conversion into electronic
exchanges during 1992-93. 66 numbers of
long distance public telephones in Pauri
Garhwal and 31 numbers in Chamoli dis-
tricts are planned to be provided during
1992-93. :

(d) Progressively during Eighth Five
Year Plan (1992-97).

S.T.D. Facilities on National Highways

3900. SHRI SOBHANADREESWARA
RAO VADDE: Willthe Minister of COMMU-
NICATIONS be pleased to state:

(a) whetherthe Government proposeto
provide S.T.D. facility on National Highway-
between Vijayada and Hyderabad and on
National Highway-5 from Madras to Cal-
cutta; ’ -

(b) the time by which STD facility is
likely to be available on these routes; and

~ (c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) to (c). Sir,
STD payphones spaced at 50 Kms already
existonNational Highway- 9 between Vijaya-
wada and Hyderabad and on National High-
ways-5 between Madras to Bangriposi
(Orissa) where joints"National Highway-6
leading to Calcutta. ltis planned to provide
Highway PTs on National Highway-6 during
the year 1992-93.
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Anta Power Plant in Rajasthan

3901. SHRI DAU DAYAL JOSHI: Will
the Minister of POWER be pleasedto state:

(a) the reasons for not undertaking the
2nd phase work on Anta Power Plant-of
NTPC at Kota (Rajasthan); and

(b) the time by which the work on this
phase is likely to be commenced?

THE MINISTER OF STATE OF THE .

MINISTRY OF POWER (SHRIKALP NATH
RAIl): (a)and(b). Theres aproposalforthe
setting up of Anta Gas-based Power Project

Stage Il (413 MW) by National Thermal.

Power Corporation (NTPC). The work on
the project can commence only after gas
linkage, financing etc. aretiedupandinvest-
ment approval is accorded to the prolect by
the Government.

[English]
SC/ST Employees in Trivandrum

Dooradarshan

©3902.. SHRI KODIKKUNIL SURESH:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of SC/ST employees
working in Trivandrum Dooradarshan;

(b) the number out of them working in

higher post;

{c) whether any complaints tor not filing
upthereservedvacancies in the Trivandrum
DD have been receive:

(d) if so, the details thereof; and

{e) the actiontaken by the Government
in this regard?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARIGIRIJAVYAS): (a)and
(b) The number of SC/ST, employes work-
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ing in Doordarshan Kendra Trivandrum is
as under:

Group ‘A’ 2
Group'B’ 14
Groups'C’ ‘ 29
Groups'D’ 13
Total ) 58

(c) No specific complaint as such has
been received

(d) and (e). Do not arise.

Bulk Consumer of NTPC

3903. SHRIMATI VASUNDHARA

‘RAJE: Wil the Minister of POWER be

pleased to state:

(a) the names of the bulk consumers of
power of NTPC;

(b) the total MW power consumed by
the bulk consumers annually and the cost
thereof;

(c) whether thése consumers are pay-
ing the bills in time:

(d) if not, the outstanding dues form
those consumers till date:

(e) the steps taken to recover the out-
standing dues from them?

THE MINISTER OF STATE OF THE
MiNISTRY OF POWER {SHRIKALP NATH
RAI: {aj !0 (d). The details are given inthe
staterent -l The costperunitisgiveninthe
statemenit il attachea.

(c) No, Sir.

() The stepstakentorrecovery of dues
include frequent contacts with State Electric-
ity Boards and State Governments by senior
executives of the NTPC ,recovery through
central appropriation, eic.
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Thermal Power Station in A.P.

3904. SHRI DHARMABHIKSHAM: Will
the Minister of POWER be pleased to state:

(a) whether the Government have re-
ceived any proposal fromthe Govemment of
Andhra Pradesh for setting up a thermal

power plant at Bhupalpalli;
(b) if so, the details thereof; and

(c) the action taken by the Government
thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI KALP NATH
RAl): (@) No, Sir.

(b) and (c). Do not arise.

Shifting of Telephones from One
Exchange to Anotherin HYDERABAD

3905. SHRI J. CHOKKA RAO: Wilithe
Ministerof COMMUNICATIONS be pleased
1o state:

(a) whether the Tele-communications
Department in Hyderabad, Andhra Pradesh
is making delay in shifting telephone allotted
to Central and State Govermnment Officers
and other V.I.Ps from one exchange to
another on the plea of low exchange capac-
ity angﬂereby inconvenience to the public;

(b) whetherthe same Telecommunica-
tions Department is installing telephones
within a week on depositing 30,000/- rupees;
if so, the reasons therefor; and

(c) the number of such cases pending
‘@t present in Hyderabad and the time by
Wwhich these are likely to be cleared?

THE DEPUTY MINISTER OF THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYA NAIDU): (a) No, Sir. In
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exchanges where there is no capacity, shift-
ing of telephones including those of CentraV
State Govt. Officers and other V.I.Ps is
waitlisted and the waiting list is cleared
according to their tum.

(b) Yes, Sir. Underthe " Tatkal Scheme~,
on payment of non-interest bearing deposit
of Rs.30,000/- by a subscriber, a telephone
connection is provided to himwithin 2 weeks
if technically feasible.

(c) 217 casesinrespect of Government
Offices/Officers are pending for shifting and
they are likely to be cleared by March,1993.

Construction of LPTs in Maharashtra

3906. SHRI ANNA JOSHI: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the latest position in regard to
construction of low power T.V transmission
towers in Maharashtra; and

(b) the details of schemes/programmes
of the Government of undertake during 1992-
93 to cover the remaining populatlonlareas
of the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRWA VYAS):
(a) Six low power TV transmitters one each
of Akot, Hinganghat. Khamagaon, Akluj,
Kankuli and Washim are, at present, under
various stages of implementation in Mahar-
ashtra. Orders for the supply of transmitters
and other allied equipment have been placed
on the manutactures. Accommodation for
the transmitters at Khamgaon and Hingang-
hat has also been finalised. Whereas, the
transmitters at Khamgaen and Hinganghat
are expected to be commissioned during
1992-93, those at the remaining places are
expected to be commissioned during 1993-
94.
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(b) Two more high power TV transmit-
ters one each at Hathikhamba and Jalgaon
are envisaged to be set up in Maharasntra.
Subjectto availability of adequate resources

* andinter-se priorities. With the commission-
ing of these transmitters and the low power
TVtransmitters referredto in reply to part (a)
above, TV coverage is expectedio be avail-
able to an estimated 83.4% population of
Maharashtrawhich is inclusive of population
infringe areas where elevated antennae and
boosters are required tor obtaining satisfac-
tory reception. The locations for the estab-
lishment of low power/very iow power TV
transmitters in the country under Door-
darshan’s Annual Plan, 1992-93 have not
been finalised.

More Telecom Facilities in Kerala

3907. SHRITHAYIL JOHN ANJALOSE:
Will the Minster ot COMMUNICATION be
pleased 10 state:

(a) whetherthe Government proposeto
, provide more telecommunication facilities in
Kerala: ana

{b) if so, the details thereof along with
their locations?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes. Sir.
(b)(i)  About 80.000 new telephone con-
nections are proposed to be pro-
vided in Kerala Telecom Circle
agunng 1992-93;

(ii) About 100 more stations are
planned to be provided with STD
facility during 1992-93.

(i) Ten new electronic exchanges at
tollowing places are proposed 10
be opened during 1992-93:
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1. Delampadi
2. Rajagirn

3. Vettilapara
4. Kanjikuzhy
5.~ Karimban

6. Puliyanmala
7. Vazhavara
B. Paloorkave
9. Nilamel

10. Mekkadampu

GSA of Air-India
3908 SHRI  CHINMARANAND
SWAMI.
DR. A K. PATEL:

Wili the Minster ot CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether M/s Hindustan Travels
previously holding general sales agency for
Air India in London is continuing as Air in-
dia's GSA in New Delhi for Norther India;

(b) whether an inquiry was heldin 1983
into the working of this agency:; if so. the
details of the findings in this regard’

(c) whetherthis agency has been using
the Air India premises without paying any
rent;

(d) whether any enquiry has been
conducted in this regard; and
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(e) if so, the action taken against the
erring officials in the matter?

THE MINISTER OF CiViL AVIATION
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) No. Sir.

(b) Inquiry conducted by Air India
regarding their London GSA's working, re-
vealed disproportionate allocation of seats
to the GSA, and certain other feature like
withdrawali of tickets stocks fromiATAagents
by the GSA, re-1ssue of Airindiadocuments
against documents of other carriers without
adequate safeguard and unauthorised pay-
ment of incentives.

(c) No, Sir. Mss. Hindustan Travel
services was paying rentforthe office space
provided by Air India.

(d) and (e). Do not arise.

Tehri Dam
3909. SHR!I RAJENDRA AGNIG-

OTRL:

SHRI SHANKERSINH
VAGHELA:

SHRI ATAL BIHARI
VAJPAYEE:

MAJ. GEN. (RETD.)
BHUWAN CHANDRA
KHANDURI:

SHRI SHASHIPRAKASH:
SHRI JAYANTA RONGP!:

Wilithe Minister of POWER be pleased
10 state:

{a) when the work on Tehrt Dam project
started:;

{b) the amount spent on this project so
far;

(c) whether a Russian delegation re-
Cently held discussion with the Union Gov-
ernment regarding construction of this proj-
ect;
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(d) if so, the latest offer of the Russian
Government to finance the project:

(e) whether the progress regarding
construction of the project is as per sched-
ule; and

{f) if not, the steps taken by the Govern-
ment to draw up a contingency domestic
package to go ahead with the Tehri Dam
Project?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAIl): (a) The work on Tehri Project was
taken up initially by the Government of Uttar
Pradesh in 1978.

(b) An amount of Rs.695 crores has
been spent on the Project upto June. 1992.

{c) Yes. Sir.

(d) The Russians have evinced interest
for the Tehri Hydro Project. However, no
details offerincluding financing package has
been received.

(e) The progress on the Project which
was earlier scheduledforcompletion by 1996-
97 has been adversely affected due to
agitation and inadequate availability of funds.

(f) Within the available domestic re-
sources, Planning Commission is at present
providing funds tor the Project on a year to
year basis.

[Transiation)

Construction of Irrigation Board

3910. SHRI RAM BADAN: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whetherthe Government propose to
constitute an irngation board for the growth

of agricultural resources:

(b) the details thereof:; and
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(c) if so, the time by which it is likely to
be constituted? v

THE MINISTER OF WATERRESOURCES
(SHRI VIDYACHARAN SHUKLA): (a) There
is no such proposal under consideration.

(b) and (c). Does not arise.
[English]

Shifting of indian Institute of Tourism
and Travel Management
3911. SHRI MUKUL BALKRISHNA
WASNIK:
SHRI BALRAJ PASSI:
DR. RAMESH CHAND
TOMAR:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whetherthe Government proposeto
shiftthe Indian Institute of Tourismand Travel
Managementfromits proposedsite in NOIDA
to Gwalior; and

(b) if so, the reasons thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) and (b). The question of setting up
of a permanent Campus for Indian Institute
of Tourism and Travel Management has
been under consideration forsometime. An
offer of land by the Jiwaji University, Gwalior
free of costfor setting up of Indian Institute of
Tourism and Travel Management and other
tourism facilities :.as been received. A Na-
tional Culinary Institute is also to be set up.
Taking into aaccountthe demand patternfor
trained personnel for employment in the
travel sector and man-power requirements
in the Hotel Management and Catering
Sector, it has been proposed that Indian
Institute of Tourism and Travel Management
be set up at Gwalior and National Culinary
Institute on the 5 acre of land allotted in
NOIDA.
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[Transtation)
Yatri Niwas in Blhar
' 3912. SHRI RAM LAKHAN SINGH
YADAV:
SHRI RAM TAHAL CH

OUDHARY:
SHRI LALIT ORAON:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) the number of yatriniwas in Bihar at
present, location-wise ;

(b) the details of accommodation being
provided.there;

(c) whetherthe Union Government have
received any proposalfromthe Government
of Bihar for the construction of new yatri
niwas in the State; and

(d) if so, the details thereof and the
action taken by the Government thereon?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a)to (d). No proposal forconstructing
an yatri niwas was receivedfrom Bihar State
Governmentupto 1990-91. During 1991-92,
construction of one yatri niwas at Deogarh
was listen for financial assistance. The
detailed project report with estimates was
not received from Government of Bihar and,
therefore it could not be sanctioned.

The Department of Tourism have again
listed this project for financial assistance
during 1992-93 and awaiting detailed esti
mates from the State Government.

Doordarshan Network
3913. SHRIMATI DIPIKA H.
: TOPIWALA:
SHRIMATI

CHIKHLIA:
SHRI DEVI BUX SINGH:
SHRI PRABHU DAYAL

KATHERIA:

BHAVNA



385 Written Answers

Wilithe Minister of INFCRMATION AND
BROADCASTING be pleased to state:

(a) the places in Gujarat, Uttar Pradesh,
Andhra Pradesh and Madhya Pradesh not
covered by Doordarshan network;

(b) whetherthe Government propose to
cover these areas by Dooradarshan; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS):
(a) Whereas all the districts of Gujarat, Uttar
Pradesh, Andhra Pradesh and Madhya
Pradesh are receiving TV service either
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wholly or partially, the details of places in
various states not presently covered by TV
service are not maintained centrally in a
complied form.

(b)and(c). Itisthe constantendeavour
of Doordarshan to extent TV service to the
uncovered parts of the country in a phased
manner depending upon availability of ade-
quate resources forthe purpose andinter-se
priorities. The population covered by TV
service at present and that expected to be
brought under TV service consequent upon
commissioning of various schemes under
implementation/envisaged to be set up
subjectto availability of resources and inter-
se priorities in these States is as under:-

State Existing population Population coverage on completion
coverage of schemes under implementation/
(%) envisaged to be set up (%)
Andhra Pradesh 78.0 879
Gujarat 76.8 93.8
Madhya Pradesh 60.1 76.5
Uttar Pradesh 87.6 93.7

‘These coverage figures are inclusive of
population in fringe areas where elevated
antennae and boosters are required for sat-
isfactory TV reception.

_[English]
Airbus Spares

PROF. UMMAREDDY VE-
NKTESWARLU:

SHRI ANANT RAO
DESHMUKH:

SHRI ANKUSHRAO
RAOSAHEB TOPE:

3914.

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether attention fo the Govern-

ment has been drawn 1o the news item
appearing in the ‘Times of India’ dated June
25,1992 regarding spares for airbus A-320;

(b) if so, the facts thereof; and

(c) the steps proposed to be taken in
this regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVARAO
SCINDIA): (a) Yes, Sir.

(b) Indian Airlines is facing problems
with spares of Airbus A-320 aircraftdueto :-

(i) successive and premature failure
of some items/components com-
pared with the life assured by the
manufacture{s; .
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(ii) longer turn around time for repair/
replacement ot defective compo-
nent asthese areto be sentabroaa.

(c) Thefollowing are the steps taken by
Indian Airlines:-

(i) Data relating to actual failure of
components are collected and dis-
cussed with manufacturers so that
the matter is suitably taken up by
them with the concerned vendors

to ensure improved performance

of the components and reduce the
repair turn around time.

(ii) A list of critical requirements is
provided to the manutfacturers on
daily basis so that they follow up
withthe vedorstoensure availabil-

ity

(ii) Discussions are held with the vari-
ous component manutacturers
about the low performance
achieved onthe components com-
pared with their guaranteed life.
The vendors are also advised to
provide exchange units as and
when necessary

(iv) The stand-by tloat of critical com-
ponents Is reviewed and orders are
placed for additional quantities.

(v) All components required for air-
craft undergoing major ‘C' checks
are upgraded to procurement on
*AOG" (Aircraft onground) priority
which is the highest priority.
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(vi) Follow-up machinery has been
geared up in order 1o ensure mini-
mum turn around time for parts
sent abroad for repairs and retumn.

Pending Hydel Power Projects of Uttar
Pradesh

3915. SHRI SHRAVAN KUMAR
PATEL: Will the Minister of POWER be
pieased to state:

(a) the pending hydel power projects in
Uttar Pradesh in particular and the northern
grid in general, indicating the stage of their
implementation: and

(b) the steps contemplatedto utilise the
hydel power potential relating to surtace -
water in Uttar Pradesh in particular and the
northern grid in general under the Eighth
Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAl): (a) 30 hydro-electric projects In the
Northern Region with a total capacity of
7171.25 MW are presently under various
stages of construction of which 8 hydro-
electric schemes with a total capacity of
2842.25 MW are located in Uttar Pradesh.
The details of these projects are giveninthe
statement attached.

(b) 17 hydro-electric schemes in the
Northern Region with a total capacity ol
2568.25 MW have been included for bene-
fits during the 8th Plan period of which 4
hydro-electric schemes with a total installa-
tion of 1108.5 MW are located in Uttar
Pragesh.
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Postal Facilities in Jamnagar, Gujarat

3916. SHRI CHANDRESHPATEL: Wili
the Minister of COMMUNICATIONS be
pleased to state:

(a) the places where the postalfacilities
have been provided in villages in Jamnagar
district of Gujarat and the places where
these facilities have not been provided; and

(b) the time by which the postalfacilities
are likely to be provided to all the places?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) and (b). All
the villages in Jamnagar district ot Gujrat
have been provided with the basic posta!
facilities including the facility 1o post and
receive maii. In addition, local post offices

, arefunctioning in 356 villages of the district.
The local post offices would be opened in
more villages progressively subject to justi-
fication of norm, and availability of resources.

[Translation]
Increase in the Electricity Rates
3917.  SHRI NITISH KUMAR:

DR. MAHADEEPAK SINGH
SHANKYA:

Willthe Minister of POWER be pleased
to state:

(a) whether the Government have
decided 12%1t0 15% increase in the electric-
ity rates;

(b) if so, the reasons theretor;

(c) whether the Government have
conducted comprehensive analysis in re-
gard to the cost of power generation before
taking such a decision?

(d) if so, the cost of power generation
per unit from hydel, thermal, nuclear and
other sources, has been evaluated on the
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basis of prices prevailed during 1991-92 in
various areas of the country;

(e) whetherthe Government have taken
effective steps to reduce the cost of power
generation; and

(f) i not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI KALP NATH
RAIl): (a) and (b). Many State Electricity
Boards (SEBs) have increased their tariffis
during 1991-92 by 8% to 12%, since the
average realisation per unit ol electricity
sold by the Boards. including agricultural
supply was tar below the average cost of
generation and supply, and the gap, on all-
India basis, was as high as 25.52 paise per
Kwh in 1991-91.

(c) ana (d). Fixation of tariffs for supply
of powerto various classes of consumers by
the SEBs Is within the jurisdiction of SEBs/
State Governments concerned. The ac-
counts of the SEBs for the year 1991-92
have not been received by the Ministry of
Power.

(e) and (f). State Electricity Boards/
State Governments have been impressed
upon by the Central Government from time
to time to improve their performance in
specific areas such as reduction in T&D
losses, economy in fuel, manpower costs,
Plant Load Factor etc. as would reduce the
cost of power generation.

[Englishj
Rural Electrification in the Country

3918. SHRI K. PRADHANI: Will the
Minister of POWER be pleased to state:

(a) the number of villages electrified as
on31stMay, 1992; State-wise details thereof;
and

(b) the steps taken/proposed to be
taken by the Government to electrify the
remaining villages in the country?
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THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI KALP NATH
RAYL; (a) As per the available intormation,
outofatotal of 5,79,132inhabitedvillages in
the country as per 1981 census 4,87,508
villages have been declared as electrified,
as on 31st May,1992. Statewise and Union
Territory-wise details are given in the state-
ment attached.
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(b) The overall time schedule for cent-
percent village electrification in the country
willdepend upon the availability of resources
and annual plan allocation made for the
purpose in the 8th and subsequent plan
periods. During the year 1992-93, it is pro-
posed to electnfy 4,240 villages.
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[Translation)

Study by National Water Development
Agency on Rivers

3919. SHRI RAJVEER SINGH: Will
the Minister of WATER RESOURCES be
pleased to state.

(a) the details of the studies conducted
by National Water Development Agency with
regard to river basins, reservoirs and inter-
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linkages of rivers;

(b) the progress made in this regard so
far; ana

(c) by when the work is likely to be
completed?

THE MINISTER OF WATER RE-
SOURCES (SHR! VIDYACHARAN
SHUKLA): (a) to (€). A Statement is at-
tached.
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[English}

Joint Venture Company for Organic
Coated Steel

3920.
DEYA:
DR. A K. PATEL:

Willthe Ministerof STEEL be pleasedto
state:

(a) whetherthere is any proposal to set
up a joint venture company (JVC) by the
Steel Authority of India tor manutacturing
organic coated steei;

(b) if so, the salient features of the
proposal; and

(c) the stage at which the proposal
stands at present?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL(SHRiI SONTOSH
MOHANDEV): (a) Atpresent, Steel Author-
ity of India Limited has no proposal for set-
ting up of Joint Venture Company for the
manufacture of organiccoastedsteel sheets.

(b) and (c). Do not arise.

SRAVANA 12, 1914 (SAKA)
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Bank Guarantee Facility to Foreign
Investors in Power Sector
3921. DR. D. VENKATESWARA
RAO:
SHRI R. SURENDER
REDDY:

Will the Minister of POWER be pleased
to state:

(a) whether the Union Govemment
have offered bank guarantee facility to po-
tential foreign investors in the power sector;

(b) if so, the reasons and details thereof;

(c) the extent to which this is likely to
help foreign investment in the power sector;
and

(d) the number of proposals of foreign
investment in power sector cleared so far?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAIl): (a) to (c). Investments from foreign
companies including NRIs in the power
sector are governed by the same banking
rules and regulations as are applicable to
toreign investments in other sectors. Fur-
ther, foreign companies in the power sector
willbe permitted to repatriate dividends with-
out having to balance dividend payment by
export eamings.

{(d) Details of proposals received from
private investors in the power sector are
shown in the statement attached.
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[Translation)

Residential Colony for Postal Employ-
ees in Ajaynager, AJMER

3992. PROF. RASA SINGH RAWAT:

Willthe Minister of Communications be
pleased to state:

(a) whether a residential colony for
employees was constructed by the Govern-
ment in Ajayanagar of Ajmer:

(b) if so, when and the amount spent
thereon:;

(c) the reason for not allotting these
units to the postal employees so far;

(d) the loss suffered/being incurred by
the Government on this account annualy;

(e) whetherunauthorsedpersons have
occupied these units;

(f) it so, the steps taken by the Govern-
. mentto evict these unauthorised occupants;
an

o (g) by when these quarter are likely to
bg allotted to the postal employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYANAIDU): (a) Aresidential
colony for postal employees is under con-
struction at Ajaynagar of Ajmer.

(b) The constructioncommencedintwo
phases in the years 1983 and 1984 respec-
tively. The amount spent so tar is
Rs.37.19,840/- tor both the phases.

(c) The electrical works have not not yet
been completed andthe colony has notbeen
handed over for occupation; hence the
quarters could not be allotted to the employ-
ees so far.

(d) Since the quarters are not yet ready
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for allotment there is no question of loss;

(e) No unauthorised person has occu-
pies any huosing unit;

(f) No action is called for in view of (e)
above. '

(g) These quarters are likely to be
allottedto the employes by December,1992.

[English]

Urdu Programmes from DoorDarshan/
Air Station

3923. .SHRI SYED SHAHABUDDIN:
Will the MINISTER OF INFORMATION AND
BROADCASTING be pleased to state:

(a) the locations of Doordarshan
kendras and AIR stations which broadcast
or telecast in Urdu;

(b) the weekly duration of the telecast
or broadcast, station and kendra-wise;

(c) the sanctioned staff strength for
such Urdu telecast or broadcast, station
and kendra-wise: ang

(d) the number of posts vacant ason -
June 30, 19927

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRWA VYAS):
(a)to(d). The information is being collected
and will be laid on the Table of the House.

[Transiation]

Supply of Electricity from Central
Pool

3924. SHRI VWOY KUMAR YADAV:
Will the MINISTER OF POWER be pleased
1o state:
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(a) the criteriafixedfor supply of Power
from the Central pool projects:

(b) the month-wise details of the power
suppliedto various States from the Central
pool during the last one year ; and

(c) the extent to which the special
power supply is made from the Central
pool to the States which are not self-
sufficient in power generation?

THE MINISTER OF STATE OF THE
MINISTRY DOWER (SHRI KALP NATH
RAI): (a) The present cnteria for allocation
of power from Central States Power
projects is given inthe statement -|

(b) The month- wise details of the
power supplied to various states fromthe
Central pool during the lastone year is given
in the statement -ll attached.

(c) Besides the firm allocation from the
Central Sector Projects in accordance with
the criteria referred to above, power 10 the
beneficiary States in the region is also
allocated from the “Unallocated” guota
kept at the disposal of the Central Govern-
mentcn the basis of therelative percentage
power shortage in each State ofthe region
trom time to time. Various other measures
are also taken to improve the availability of
powerinthe States which inter-alia include
expediting of new generating capacity,
implementation of short gestation projects,
improving the pertormance of existing power
stations, reduction of Transmission and
Distribution leases, implementation of
demand management and energy conser-
vation measures and arranging transfer of
energy from surplus to deficit States. etc.

A. Present Criteria for allocation of
Power to States from Central Sector Hvdel
Stations:

(i) 15% of the generation capacity
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will be kept as “Unallocated”atthe
disposal of the Central Govemn-
ment to be distributed within the
Region oroutside depending upon
over all requirements;

(i) 12% of power irom energy gener-
ated by the power station would
be ‘supplied free of cost to those
States of the Region (including
the State where the hydroelectric
project is located) where distress
is caused by setting up the project
at the specific site, like submer-
gence, dislocation of population;
the allocation being made in pro-
portion to the extent of such dis-
tress. The “energy generated”
figures forthe purpose would be
calculated at the bus bar level. i.e.
after discounting auxiliary con-
sumption but without taking into
ccount te transmission line losss.
T extent of caused would be as-
sessed for the purposes of alloca-
tion of 12% tree power by the
Central Electricity Authority in
consultation with the concerned
States:

(iiy The remaining power (73%) Would
be distributed between the States
of the Region on the basis of the
Central Plan assistance given to
various States in the Region dur-
ing the last five years and on the
basis ot consumption of electricity
inthe States of the Region inthe
last five years, the two factors
being given equal weightage.

B. Critenia for Allcation of Power to
the States from Central Sector Therinal/
Atomic Power Stations

(i) 15% power isvkept as unallocated
at the disposal of the Centre to
meet the emergency requirements
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of individual States from time to allocated amongst the States of
time; the’ region (including the “Home
State”) in accordance with the

(i) 10% power is allocated to the energy consumed by, and the
State in whichthe power Station is Central Plan assistance to the
located; and States during the last rive years.

The needs of the Union Territories
are also met through appropriate
(i) the remaining 75% power is allocation.
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privatisation of lisco

3925. SHRIMATI GEETA MUKHER-
JEE: Will the MINISTER OF STEEL be
pleased to state:

(a) whether the proposal received
from the private parties for takeover of
IISCO has been put before the workers
and officers of the company; and

(b) if so, the details thereof and the
reaction of the Government thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) and (b). M/s. SBI
Capital Markets Ltd. who were commis-
sioned by SAIL to explore the possibilities
of private participation in indian Iron & Stee!
Co. Ltd. (IISCO) and toadvise SAIL thereon,
had received preliminary offers from 3
private parties for participating in lISCO.
While the final offers were yet to be
submitted, Government had constituted a
Committee of Experts to obtain and evalu-
ate offers from pnivate parties on private
participation in ISCO. The recommenda-
tions of the Committee are expected to be
received in November, 1992.

Since there are no “offers™ as such,

the question of putting the offers before the
«workers and officers of ISCO did not arise.
The Steel Ministry is engaged in an on-
going process of consultations with the
Employees’ Unions and Associations as
well as National trade Unions in retard to
private participation in ISCO. As apart of
this process. Government have reiterated
their commitment to safeguarding fully the
interests of employees of ISCO and to
ensure this as a part of the participation
process. The compulsions behind the
exploration of possibilities of private partici-
pation in lISCO, like inadequate availability
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of plan funds for modernising ISCO, uncer-
tainties over generation/raising of requisite
resources , etc. the intention to get ISCO
modernised/ expanded in a time bound
manner; the intention to select a partnerwith
proven credentials and track record efc.
were explained to the workers’ Union,
officers Association and National Trade
Unions.

Steel Prices

3926. SHRIM.V. CHANDRASEKHARA
MURTHY: Will the MINISTER OF STEEL
be pleased to state:

(a) whether the Federation of Engi-
neering Industries of India has urged the .
Government to direct SAIL and TISCO to
withdraw the recent hike in prices;

(b) if so, the reaction of the Govern-
ment in this regard;

(c) whether the price of steel is
increasing inthe country since its decontrol;
and

(d) if so, effective steps the Govem-
ment propose to take to check the rise in
prices of steel ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) The Federation of Engi-
neering Industries has represented against
the increase 1in steel prices by the main
producers including the Steel Authority of
India Limited (SAIL) and the Tata Iron and
Steel Company (TISCO).

(b)and (c). After deregulation of prices
of steel w.e.f. 16.01. 1992, the integrated
steel plants became free to determine and
announce the prices of their products.
However, prices were increased by them
only in May, 1992 to meet the escalations

in input costs. The impact of this price in-
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crease on open market prices has not been
significant.

(d) Delicensing of the iron and steel
sector and decontrol of steal prices will
provide the requisite environment for the
creation of new capacities in the private
sector. Import duties on raw materials for
the Steel Industry have also beenreduced.
As aresult, there will be higher production
of steel and greater competitiveness in the
steel Industry which will have a restraining
influence on steel prices.

Indo-Denmark Agreement in Power
Field of India

3927. DR. P.R. GANGWAR: Will the
MINISTER OF POWERbe pleased tostate:

(a) whether any agreement has been
signed by the Union Government with
Denmark for bilateral cooperation in the
field of power;

(b) if so, the details thereof:

(c) whether both the countries have
constituted a joint task force to implement
the agreement effectively; and

(d) if so, the details of the meetings of
the task force held sofar together with the
places where these meetings were held?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI KALP NATH
RAIl): (a) and (b). An agreement on
cooperation within the fields of power and
Denmark on 3rd March, 1992 to continue

and strengthen the industrial , technologi-’

cal educational, economic and environ-
mental cooperation between the two
countries.

(c) The agreementon provides forthe
sefting up of an Indian-Danish Working
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Group . The Group has not yet been
constituted.

(d) Does not arise.
[Translation)
New post Offices in Maharashtra.

3928. SHRI DATTA MEGHE: Will the
MINISTER OF COMMUNICATIONS be
pleased to state: -

(a) whether the target fixed for
peening of Post offices in Maharashtra
during 1991-92 has been fully achieved;
and

(b) if not, the details thereof and the
efforts being made to achieve the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P. V. RANGAYYA NAIDU): (a) and (b).
Against the original target for opening 150
branch post offices and 20 departmental
sub post offices in Maharashtra Circle
during the year 1991-92. 102 branch post
offices have already been opened as on
date and the remaining post offices shall
be opened during the year 1992-93 subject
to availability of accommodation and suit-
able manpower.

[English)
Scraping of Approved TV Serials.

3929. = SHRIGECRGE FERNAN-
DES
" SHRI MANORANJAN

BHAKTA:
Will the MINISTER OF INFORMA-
TION AND BROADCASTING be pleased o
state:

(a) whether the organistion of film and
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television producers had urgedthe Govern-
ment toscrap listof 431 T.V. Serials cleared
by the Doordarshan; and

(b) if so, the responsé of the Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRJA VYAS):
(a)and (b). Reports tothis etfect appearing
inthe Press have come tothe notice of the
Government. Communication of the finai
results regarding the proposals received
under the sponsorship scheme of October,
1990 has been kept in abeyance pending
decision of the CBI inquiry.
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[Translation)

High Power Capacity Power Plants

3930. SHRI DEVI BUX SINGH: Will
the MINISTER OF POWER be pleased to
state: )

 (a) the number of high capacity power
plants functioning inthe country at present;
and

(b) the places where these are
functioning?

* THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAIl): (a) and (b). The details of f thermal
power stations having Station Capacity of
1000 MW and above is given in the
attached Statement. There is no Hydro
Power Station with Installed Capacity over
1000 MW in operation in the Country at
present.
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Conversion of PT AT Shahjahanpur,
U.P.

3931. SHRI SANTA PAL SINGH
YADAV: Will the MINISTER OF INFOR-
MATIONAND BROADCASTING bepleased
to state:

(a) whether the Government propose
toconvertthe low power T.V. transmission
centre into high power transmiission centre
aft Shah jahanjpur n Uttar Pradesh:

(b) if so, by when; anag
(c) if not, the reasons theretor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRIJAVYAS):
(@) No, Sir.

(b) Does not arise.

(c) Considerable improvement of TV
service in Shajahanpur district 1s expected
after the commissioning of the high power
TV transmitter at Bareilly.

[English)
Tanakpur Power Project

3932.  SHRI BASUDEB
ACHARIA:

SHRI ANIL BASU:

Will the Minister of POWER be :pleased
to state:

(a) the present position of the 120 MW
Tanakpur power project of the National
Hydroelectric Power Corporation;

(b) whether this project is likely to be
commissioned as per the Schedule:

(c) whetherthe @quity control is being
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enforced in this project. and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI ' KALP
NATH RAIl): (a) and (b). As against the
commissioning schedule of January, 1992,
February, 1992 ana March, 1992 the there
units of the Tanakpur Hydroelectric Project
were rolled on 21st and 23rd March, 1992
and test syhchronised as follows:-

Ist Unit : 30. 03. 1992
2nd Unit :04. 04.1992
3rd Unit : 06.04.1992

At present, one unit is continuously
running and at present generating about
21 MW of Power.

(c) Yes. Sir

(d) Does not arise in view of reply 1o
part (c) above.

Bedthi Hydro Electric Project

3933. SHRIMATI CHANDRA PRABHA
URS: Willthe MINISTER OF POWER be
pleased to state:

(a) whetherthe Government of Karna-
taka has sent Bedthi hydroelectnc project
in Uttar Kannada district to the Union
Government for clearance:

(b) the power proposed to be gener-
atedtheretrom:

(c) the extent ot agricultural and forest
land to be sub-merged on this account;

(d) whether the Government have
given clearance to the above project;
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(e) f not, the reasons therefor: anc

(f) the time by which the clearance is
likely to be given?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI KALP NATH
RAI): (a) Yes. Srr.

(b) to (d). The Bedthi Hydro-electnc
Project. also know as Gangavali- Stage-|,
envisages development of hydro-electric
potential of Bedth: river near Magod Falis
in Uttar Kannada district of Karnataka
state. The project envisages installation ot
two units of 105 MW each in an under-
ground power house. The project would
afford annual energy benefit of 1060
Million Units. The project was cleared by
CEA 0n26.10.1977 at an estimated cost of
Rs.135.83 crores. The project was cleared
tfrom environment angle on 20.2.1979 and
was sanctioned by Planning Commission
on 2.4.1979.

The project involves about 6800 Ha.

of Forest iand ana 621 Ha. ot agricultura!

“Land. The project authorities have to

submit the case for forest clearance 10

Ministry of Environment and Forests, which

is required under Forest Conservation Act.
1980.

ie) and (1). Does not, arise.
! Translation]
Cancellation of Air India Flights

3934. SHRI SATYA DEO

SINGH.
SHRI HARISH NARAYAN
PRABHU ZANTYE:

Will the MINISTER OF CIVIL AVIA-
TION AND TOURISM be pleasedto state:

(a) the numper of Air India flights
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cancelled during the last six months and
the reasons theretor; ana

(b) the steps proposed to be taken to
maintain the punctuality of flights?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVRAO
SCINDIA): (a) During the period January,
1992 to June, 1992 104 single flights were
cancelld. ‘The rasons included enginering,
eather and operations.

(b) Arr India gives utmost importance
for maintaining punctuality of flights and the
on-time performance of flights 1s being
closely monitored and causes of delay are
identified tor taking remediail action.

[English)
Public Telephones in Tamil Nadu

3935, SHRIN. DENNIS: Will the
MINISTER OF COMMUNICATIONS Dbe
pleasedto state:

(a) whether the Government propose
to instalimore public teiephones at public
places like railway stations. airpornts and
hospitals. and tourist spots Including
Kanyakumari in Tamil Nadu during 1992-
93.

(b) # so, the details thereot; and

(c) the funds allocated for the pur-
pose?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS {SHRI
P.V. RANGAYYA NAIDU): (a) to (c).
Public telephones already exist at impor-
tant railway stations, major hospitals and
arrports.

Proposals tor opening additional public
telephones at these locations will be consid-
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ered as and when demands are received,
subjectto feasibility.

On receipt of specific requests for
installation at tourist spots.the same will be
examined and will be installea in accor-
dance with out uberalised policy tor
opening ISD/STD/Locai public telephones,

subject to technical feasibility, during the

year 1992-93.

Joint Venture Companies for Sponge
Iron.
3936 SHRI ATAL BIHARI
VAJPAYEE
SHRI SHANKERSINH
VAGHELA

. Will the MINISTER OF STEEL be
pleased to state:

(a) whetherthereis any proposaito set
up a joint venture company for producing
sponge- iron by the Steel Authority of India:

{b) if so, the salient features of the
proposal ; and

(c) the stage at which the proposal
stands at present?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) No. Sir.

(bj and (c). Do not anse.

{Translation}

Transfer of State Hangar Land in
Madhya Pradesh

3937. SHRIMAT! SUMITRA MAHJAN:
Will the MINISTER OF CIVIL AVIATION
AND TOURISM be pleased 1o siate:

{a) whether the Union Government
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have received any proposal from the
Government ot Madhya Pradesh to transfer
the land of Hangar and the nearby areas
in the State to that Government;

(b) it so, the decision taken by the
Union Government in this regard; and

(c) it not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) Yes. Sir.

{b) Keeping in view the future devel-
opment of Bhopal airport, the Government
of Madhya Pradesh has been advised to
find out the mimimum requirement of lana
sought tor py them.

(c) Does not arise.
[English]

Losses -in Visakhépainam Steel
Plant

3938. SHRI M. V. V. S. MURTHL: Wili
the MINISTER OF STEEL be pleased to
state.

(a) whether the Visakhapatnam Steel
Plant is rurining into losses:

(b) if so, the details therof and the
reasons therefor; and

(c) the remedial steps taken or pro-
posed 1o be 1aken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) and (b). Yes.Sir..The
tinancial year 1990-91 was the first year ot
the operation of the Visakhapatnam Stee!
Plant. The netloss tor the year 1990-91
was Rs. 477.55 crores after providing
interest of Rs. 192.13 crores and deprecia-
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tion of Rs. 197.23 crores. The accounts for
the year 1991-92 are still inthe process of
finalisation. It is difficult to assess the
extent of losses. The losses were mainly
due to the one and ahalf year inthe process
of stabilisation which resulted in low capac-
ity utilisation coupled with high incidence
of capital charges viz. depreciation and
interest.

(c) Govermnment is considering various
options to restructure the capital base of the
Company so as to ensure its long term
viability.

[Translation]
Telephone Directory U.P.

3939. SHRI ARJUN SINGH YADAV:
Will the MINISTER OF COMMUNICA-
TIONS be pleased to state:

(a) whether Telephorie Directory is not
publishedinsmallerareas in Uttar Pradesh:

(b) if so, the reasons therefor; and

{(c) the action taken or proposed to be
taken by the Government in this regard?

THE DEPUTY IN THE MINISTRY OF
COMMUNICATIONS (SHRI P.V. RAN-
GAYYA NAIDU): (a) Sri, Telephone
Directories are printed Secondary Switch-
ing Area (SSA) wise which include. allthe
telephone exchanges/ areas falling under
that S.S.A.

(b) and (c). Do not arise in view of
reply to part (a) above.

Soll Erosion In Uttar Pradesh
3940. SHRI HARI KEWAL PRASAD:

Will the MINISTER OF WATER RE-
SOURCES be pleased to state:
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(a) whether the Union Government
have formulated any scheme to check the
soil erosion caused by floods during the
current financial year;

(b) if so, the details thereof; and

(c) the amount released against the
allocation to Uttar Pradesh in this regard?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) and (b) No, Sir. Schemes are
formulated by the States and technical
assistance, if desired, is provided States
and technical assistance, if desired, is
provided by the Union Government.

(c) There is an outlay of Rs. 10.58
crores in flood sector of Uttar Pradesh for
the current year 1992-93.

Production of Hot Metals and
Crude Steel

3941. SHRI KESHRI LAL: Will the
MINISTER OF STEEL be pleased to state:

(a) the target fixed for tye production
of hot-metals and crude steel by Bhilai
Steel plant during 1991-92;

(b) the quality of steel ofthese varieties
produced during this period;

(c) thetotal quantity of steel intonnes
exported by the plant during the above
period alongwith the names ofthe countries
where exported and the amount eamed
therefrom; and

(d) the measures adopted by the
Covernment to increase production and
export of steel of the othersteel plants inthe
country?

THE MINISTER OF STATE OF THE
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MINISTRY OF STEEL (SHRI SONTOSH

MOHAN DEV): (a) According to Steel.

Authority of India Limited (SAIL), the target
fixed for the production of hot metal and
crude steel for Bhilai Steel Plant during
1991-92 is as follows:-

Hot Metal 39.00 Lakh tonnes. .

Crude Steel 39.50 Lakh tonnes.

(b) Major qualities of steel produced
at Bhilai Steel Plant during the period
1991-92 are as under:-

SRAVANA 12. 1914 (SAKA)

1. Rail & High Carbon Steel

2. 1S-2062/226

3. Electrode Quality

4. Boiler Quality

5. High Tensile

6. SAIL Micro Alloyed
~ 7. LPG (IS -6240)

8. 1S-513

9. SS-4011 for Automobile Sector
10. Ship Building Quality
11. API

12. CORTEN (IRSM 41)

13. Semi killed (other than Rail
High Carbon Steel )

14. Export Quality
ASTM A-36
JIS
DIN

BS-4360

Written Answers 454

{c) The quantity and value of steel
products of Bhilai Steel Plant xported
during 1991-92 are as under :-

Quantity Value (Rs. in crores)

1.7 lakh tonnes 130.45

** Tius Includes 7590 metric
tonnes atan estimted FOB vaiue of Rs.
4.03 crores pending tfor shipment as
on31.03.19912.

The Seetl Products of Bhilai Steel
Plant nave been exported to Japan. Rtaly,
Singapore, Philipined, United Arab Emir-
ates and Sir Lanka.

(d) Steel Authorty of India Limited
had taken the following masures to in-
crease production in its other Steel Plants

(i) Modernistion and tchnological
upgradation to improve plant
performance.

(i) Ensure adquate vailability of
inputs of right quality.

(i) Improvment in techo-economics
and specific consumpationstoget
better output from avilable inputs.

(iv) Augmentaion of captive powr
generation to reduce dependence
onthe utility grid.

{v) Strict adherence to technological
discipline and maaintenance and
capital repair schduils to keep up
the health of plant and macinery.

Steps taken by SAIL to boost its
exports are as under:-

(i) Greater empasis on xport of high
value items.



455  Written Answers
(i) Tapping new markets tor export.

(i) Exports of Engineering goods
made out of SAIL input matrials.

(iv) Pins to export Alloy & Stainless
Steel product.

(v) Setting up of an export ya' ‘ at
Bombay Port.

(vi) Entering the intmational market
‘for desingn & project serices.

(vii) Review of marketing nputs to
counter the prevailing interna-
tionai situation. ’

Expansion of Patna Telephone Zone
3942. SHRI RAMASHRAY PRASAD

SINGH: ‘Will the MINISTER OF COMMU-

NICATIONS be pleased to state:

(a) whether the telephone subscribers
of Patna have to use STD for contacting

subscribers is Arrah, Hazipur, Nassauri, .

Jehanabad, Biharsharit, Muzafferpur etc.
(b) whether the Govefnmem propose
tobring the above places underthe zone of
Patna Telephones;
(c), i so, the details thereof; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMUNICATIONS (SHRI -

+ P.V. RANGAYYA NAIDU): (a) All stations
except Hazipur are connecied toPatna on
STD. Hazipur- Patna has inter-dialling and
is available to STD barred subscribers
also.

tb) No, Sir.

(c) and (d). In this connection, copy of
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f the statement made on 12592 is
enclosed. The local are a of Patna Tele-
phone System extends only upto the
boundanes of Patna Municipal Corpora-
tion. Exchanges located outside are avail-
able only opn STD except those which are
adjacent and have acommon border with
Patna. Such adjacent exchanges are
connected on inter- dialling which is avail-
able even to STD barred subscribers.

Statement to be laid on the Table of
Lok Sabha Vide Parts (c) & (d) of Unstarred

- Question No. 3942 for 3.8. 92.

STATEMENT MADE ONTHE FLOOR
OF LOK SABHA ON 12-592 BY MINIS-
TEROF STATEFOR COMMUNICATIONS.

| wishto keep the House informed of
two important measures that the Govern-
ment is taking relating to provision of
Group Dialling facility in rural areas and
consequential rationalisation of tariff for
local calls and drunk calls (both manual)
and subscribers dialled).

2. Members are aware that Govemn-
ment have taken steps to accelerate
provision oftelecommunications facility in
therural areas. The number of exchanges
in rural areas today stands at more than
15,000 against about 8000 in the year
1982. The programme of the Government
to connect all the Gram Panchayats num-
bering approximately 2, 20,000 by 31st
March, 1995 is also likely to create more
demand for telecommunications facility in
the rural areas.

3. These developments have resulted
in consequential demand from ‘the rural
community for providing them group dial-
ling facility. The rural subscribers have also
started demanding STD service. Provision
of STD in all rural exchanges will require
implementation over a period of time, As a
first step, the Government have decidedto
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introduce -group-dialling - facility mettiods
for calls within the group dialling area as
also the long distance area.

4. One of the technical requirements

for linking alithe exchanges:in the country

tothe National STD is the concept of shore
distance charging areas (SDCA) which
gives aunique identity for numbering and
charging with reference 1o other short
distance charging areas. Thus formation of
SDCA will enable rapid expansion of STD
torule areas.

5. The present charging pian - for
determining call charges (both for manual
and subscriber dialled) requires the meas-

‘urement of actual distance formm each
exchange to a-large number of telephone
exchanges locatedinalarge area. This noi
only placestechnical constraints interms ot
extending STD fo rural subscribers but also
becomes difficuit to administer in view of
the enormous Increase in the telecom net-
work and a large number of telephone
exchanges which are getting commis-
sioned every year.

6. Itis , theretore, proposed that for
measurement of distance the country is
divided into 321 Long Distance Charging
Areas (LDCA) which are co-terminus with
the Secondary Switching Areas that form
the Administrative unit;

(i) The L.D.C. AS, cover generally
one ortwo Revenue Districts. *

(i) Each LDCA is again divided into
anumberof short Distance Charg-
ing Areas (SDCA) generally cov-
ering one or more Tehsils as the

case may be. The area ot each *

Shon Distance Charging Area Is
arranged to be between 500 to
2000 Sq. Kms. With some excep-
tions especially in unpopulated
areas of the North East. There wili
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be a total of 2570 SDCAS.

Revised Charging plan:

7. At present, the rural subscribers
have to mainly cepend upon the manual
trunk service fortalking to neigabouring
exchanges. They have also to pay trunk
call charges for taking to even the
neighbouring exchange which increase
with distance and are costlier. With the

. provision of group-dialling facility, it shall

now become possible for them to direcily

dial subscribers in the same SDCA without

going through the operator. The charges
tor direct dialling tacility withinthe SDCA
shall also be concessionatl atthe rate of one
caii unit for every 3 minutes (Re.1/-) irre-
spective of the distance whetheritis in 0to
20 KMs slab or more. -

7.1 Although this proposal will entai!
substantial loss to the Department, ttis
expected that with increare so in telecom-
munications network, the same would be
compensaied in future. The manual trunk
call charges however are propesed 10
revised from Rs. 2/-to Rs.5/- for one call
unit of 3 minutes duration tor the distance
slab of 0-20 Kms which will apply forcalis
uniformally within or outside SDCA.

8. In respect of calls made beyond the
shore distance charging area. a particu-
loafr exchange around the centre ot the
area, a. particular exchange around the
centre of the area, would be identified as
the short Distance Charging Centre (SDCC)
for each SDCA and similarly a Long
Distance Charging Centre (LDCC) for each

- LDCA. The charges forcalls made beyond

the SDCA would be governed as per the
distance measured:

(a) between SDCC (Short Distance
Charging Centre) to SDCC in respect of
SDCA located in the same or adjacent
LDCA.
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(b) between LDCC (Sarge Distance
Charging Centre) to LDCC in all other
cases.

9. The calls withinthe same SDCAwill
be available on a level other than level ‘0’
(which is the code for National Subscriber
Dialling) so that the STD barred subscrib-
ers will be able to make these direct dialled
calls.

10. Calls to Péﬁphera/ Towns:
Along with revised charging plan it

is also proposed to introduce a scheme by
which subscribers locatedintwo telephone

cystems which are adjacent to each other

and have a common border are able to
directly dial their calls at low tariff. This will
be especially beneficial to small satellite
towns around the periphery of big towns
and it is expected that the low tariff will
enable the dispersal of population of big
towns to the adjoining small places. These
calls irrespective of distance will also be
metered at one call unit forevery 3 minutes.
The STD barred subscribers will also be

able to use this service.
1. Multi- metering of local calls:

The need for introduction of pulsed
metering even for local calls especially in
large telephone systems has been engag-
ing the attention of the Government for
some time. Such asystemexists in at least
30 countries in the world. Members may
recallthe discussions that have taken place
in both the house during the question hour
on this proposal. A large number of
representations have also been received
from Members, Public. Subscriber's Asso-
ciations and Chamber of Commerce efc.
The Consultative Committee of Parliament
for Ministry of Commuications also consid-
eredthe proposal and recommended pulse-
metering of one call unit for 5 minutes’
duration, Accordingly, it hasbeen, decided
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that the local calls in all systems of more
than 30,000 lines capacity will be metered
@ one call unit for 5 minutes duration.
Presently, it is technically feasible to intro-
duce this arrangement only in electronic
exchanges.

11. 2 The need for introducing time
limit for local calls has been felt to de-
congest the network sothat more calls can
get completed. Though most of the sub-
scribers are known to be restricting their
callstoless than 3 minutes orso there are
commercial subscribers who have FAX
machines and computers that use the local
lines for very long duration to transfer data.
The Government feels justified to charge
such subscribers more than the normal
subscribers who do notuse the linefor long
durations. It is expected that in general,
subscribers will limit their callsto 5 minutes
duration that is being prescribed and this
will result in befter duration that is being
prescribed and this will result in better call
completion and improving the efficiency of
the network.

12. All the above schemes require
considerable technical preparations to be
made before implementation. It is proposed
thatthe same will be implemented by each
Telecom. Circle as and when they complete
the technical arrangement, and in any
case, not later than 31.8.1992.

Departmental Buildings for P.Os in
Maharashtra

3943. SHRI VILASRAO NAG-
NATHRAO GUNDEWAR: Will the MINIS-
TER OF COMMUNICATIONS be pleased
to state:

(a) the distrct-wise number of the post
offices in Maharashtra which are operatlng
in rented buildings;

(b) . whether the Government propose
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to construct departmental buildings for
these post-offices;

(c) if so, the district-wise details of the
places selected for this nurpose;

{d) thetime by whichthose building are
likely to be constructed;

{e) the expenditure likely to be in-
curred thereon:; and

(f) the district- wise details of the targets
fixed during 1992-937

THE DEPUTY MINISTRY OF COM-
MUNICATIONS (SHRI P.V. RANGAYYA
NAIDU): (a) The required information is
given in the statement —I attached.
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(b) The Department does not propose
to construct its own buildings for all Post
Offices working In rented permises.
However, on a selective basis subject to
availability of funds, Department buildings
will be constructed.

(c) The details are given in the State-
ment -1l atached.

(d) The construction work is likely to
be taken up auring 8th Five Year Plan in
respect of projects which are still at plan-
ning stage.

(e) Does not arise- a1 this stage.

() The details are given in the

statement -lll attached.
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[Translation]

Foreign Sub-Post Ofﬁca in Gujrat

3944. SHRI CHHITUBHAR GAMIT:

Wilithe MINISTEROF COMMUNICATIONS
be pleased 10 state:

(a) whether the Government propose
to open a foreign sub- Postoffice in Gujarat;

(b) if so,

' the detaifs with
thereof; and R

location

(c) if not, the reasons thérefor?

THE DEPUTY: MINISTRY IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) to (c). A
proposal to open aForeign Sub-Post Otfice
at Surat in Gujarat State has been exam-
ined but arrangement to open the said

* office could not be finalised due to lack of
suitable accommodation. The matter is
being pursued actively.

[English]
Salem Airport

3945. DR. SHRIMATI K. S. SOUNDA-
RAM: Willthe MINISTER OF CIVIL AVIA-
TION AND TOURISM be pleasedto state:

(a) by when the Salem airport Is likely
to become operational;

(b) thetypes of aircrafts proposedtobe
operatedtherefrom:

(c) whether there is any proposal to
introduce adirect flight from De'hi to Salem;

(d) if so. the details tnereof; and
(e) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVRAO
SCINDIA): (a) and (b). Theairpert at Salem
s likely to be made operational for B-
737aircreat by January, 1993.
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(c) No.Sir. R

(d) and (e). Do not arise.

New Switching System in Bangalén

3946. SHRIMATI BASAVA RAJES-
WARI!: Will the Minister of COMMUNICA-
TIONS be pleased to state: . ;

(a) whether the new swnchlng system
for Bangalore Telephone has been.installer
under:techsical collalzeratlon from Cn Al-
wtel " } ’ . LT

(b)if so, the capacity of the new swnch-
ing system;

(c)the amount involved for the |nstalla-
tion of the system: and

(d)the extent to which this is likely:to be

helpful to télephone industry?

THE DEPUTY MINISTER IN-THE
MINISTRY OF COMMUNICATIONS (SHRI
P. V. RANGAYYA NAIDU): (a) No, Sir.

(b) to (d). Does not arise in view -of (a)
above.

Rural electrification in Punjab

3947. SHRIMAML CHAUDHARY: Will
the Minister of POWER be pleased tqstate:

(a) the number of unelectrified wllages
in Punjab, district- w«se

(b) the time by wbxch all the villages in
the State are likely to be electrified?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAIl): (a) and (b). Punjab State Elegtricity
Board (PSEB) haa declarea the entiré state
as 100% electrified by May, 1976 it$elf. A
statement.ndicating the district-wise; num-
ber ofvillages and electrified villages i ls given
n the statement attached.
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Fall in Tourist inflow

3948. SHRIRAJESH KUMAR:
SHRI TEJ NARAYAN SINGH:

- Wili the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a)the percentage of fall in foreign tour-
ists inflow during 1991 than that of 1990;

{b) reasons therefore; anc

{c) the percentage of fall in earning of
foreign exchange as a result thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) and (b). The decline in fareign

s tourist arrivalsduring 1991 as compared to
1990 was 1.7 percent. it was primarily due to

AUGUST 3, 1992

Written Answers 488

(c) There was not fall in foreign ex-
change earnings from tourism during 1991.

[English}
C-DOT Exchanges in Kerala

3949. SHRIK. MURALEEDHARAN: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whetherthe Government propose to
provide C-DOT system in telephone ex-
changes in Kerala: and

(b) if so. the details thereol;?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P. V. RANGAYYA NAIDU): (a) Yes, Sir.

{b) C-DOT exchanges planned to be

Gulf Ear and its after math. instalied during 1992-93 areas under
Type of Exchanges Numbers
1. 1287256 Ports 136 Units
2. 512Ports 25 Units
3. 1000 lines 42 Units
4. 1400 hnes 12 Units
S. 4000 lines MAX { 1 Units

{Under installation at Palarivattam)

Subarnarekha Multipurpose Project

3950. SHRIGOPINATH GAJAPATHI:
Will the Minister of WATER RESOURCES
be pleased to state:

{a) the 10tal hectares of land likely to be
brought under imgation m Onssa by
Subamrekha mutti-purpose project:;

{b) the time by which the pro;ect is likely
to be completed: and

(C) the extent to which flood in Orissa is
likely to be contained on carrpletuon of the
project?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
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SHUKLA): (a) The projectenvisages annual
irrigation of 190, 360 hectares.

(b) The projectis scheduledto spillover
beyond Vil Pian.

(c) Storage of 0.375 million acre-feet
(463 million cubic metres) has been pro-
vided in Chandil Dam in Bihar, for modera-
tion of floods in West Bengal and Orissa.

Pilferage of Money Orders

3951. SHRI MADAN LAL KHURANA:
Willthe Minister of COMMUNICATIONS be
pleased to state:

(a)whetherthe incidents of money orager
scam are on the rise;

(b} if not, the number of complaints
received during the last 12 months of the
moneyt orders not reasching the payees;
and

(c) the reasons for not checking the -

scam and taking foolproof measures to
ensure no pilferage of money orders or for
that matter any mail of the citizens of the
country?

THE DEPUTY MINISTER IN.THE
MINISTRY OF COMMUNICATIONS (SHRI
P. V. RANGAYYA NAIDU): (a) No Sir.
However complaints have ‘been received
.about delay or Non-payment of money
orders. - ’

(b) 6619 complaints were received
during the last 12 months compaed to the
annual average traffic of 106 millions of
moony orders handled by the Department of
Posts. '

(c) There is already a well organised
system of monitoring to ensure proper trans-
mission of mails and to check payment of
money orders. The money orders are not
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pilfered but these are, sometimes, lost in
transit due to humanfailure intheir disposal.
In such cases, the payees/remitter are
compensated by issue of duplicate money

Irrlgatlo'n Projects of West Bengal

3952. SHRI BIRSINGH MAHATO: Wil
the MINISTER OF WATER RESOURCES
be pleased to state: : ’

(a) the details of irrigation projects ir
West Bengal approved recently by Union
Govemment along with estimated amoun!
thereof; and

(b) the percentage of share of expen-
diture of the Union Government and the
State Government in this regard?

- THE MINISTER OF WATER RE-
SOURCES (SHRi. .VIDYACHARAN
SHUKLA): (a) During the last one yeai
from July, 1991 to June 1992 no major o1
medium lirigation Project of West Bengal

- has been given investment clearance by

the planning comgission

(b) Iigation projects are fully funded
by the State Governments form ' resources.

[Translation)
Regional Publicity Units

3953. SHRIMATI SHEELA GAUIAM:
Willthe MINISTEROF INFORMATION AND
BROADCATING be pleased to state:

(a) whether any survey has been
carried outto assessthe tole played by the
regional publicity_ units and the resources
made available to them: -

(b) ff so. the details thereof; and

(c) if not, reasons the:«-*or?
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MINISTRY.. OF . INFORMATION = AND
- BROADGASTING (KUMARI GIRWA VYAS):
. (@) 1o {c). .No.comprehensive survey was
. carried out -assess. the role played by the
regional publicity units and the resources
made available tothem. However, regional
.. work-shops -have beer held to assess the
working of the regional publicity units and

- the .resources . needed. Based on the

. feedback received from such interactions
necessary corrective action is taken.

-[English] -
Rural Electrification in Ra]asthan

3954. SHRI GIRDHARI LAL BHAR-
GAVA: Will the MINISTER OF POWER be
pleased to state:

(a) whether the Government have
fixed any target tor providing electricity to
~ each village in Rajasthan during the eighth
Five year plan;

(b) the number ot village electrified so
far and yetto be electrified, district-wise;

(c) whether the progress of rural
electrification in the border districts of
Rajasthan is very slow incomparison tothe
overall average of the State;

(d) if so, the reasons therefor;

AUGUST 3. 1992
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(e) the steps-taken.or proposedto be
taken by the Government in this regard; and

(f) the fime by which all the viliages in

the State are likely to be electrified?

THE MINISTER OF STATE OF THE
MINISTRY POWER (SHRI KALP NATH -
RALI): (a) The targetfor 8th Five YearPlan
for rural electrification has not yet been

finalised. During the year 1992-93, it is

preposed 1o electrify 390 villages in Rajast-
han.

(b) Districtwise details of the electrified
villages and those yet tobe electrified, fied,
ason 31st March, 1992 in Rajasthan, Is
given Inthe statement attached.

(c)to (e) As per available information
progress of rural electrification in the
border districts of Barmer, Jaisalmer ans
Sriganganagar in Rajasthan is lower than
the general average of the State. District
wise priorities of rural electrification activi-
ties are finalised on annual basis by the
State authorities, within the States overall
total target and allocation, fixed by the
planning Commission. -

(f) The time-schedule for achievement
of centper centelectrification is dependent
up on the availability of resources, and
annual‘pl_an‘allocation made forthe purpose
in'the 8th and subsequent plan periods.
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Landing Faclilities AT Raipur Airport

3955. SHRI CHANDULA CHAN-
DRAKAR: Will the MINISTER OF CIVIL
AVIATION AND TOURISM be pleasad to
state: -

~ (a) the total number of airports’ in the
country and the number out of them which
are having full landing equipments; -

(b) whether due to non-ava#lability of
proper landing equipments, Indian Airlines
aircrafts and airbuses are not able to land
at Raipur quite often;

(c) whether lounge at Panpur alrpon
needs to be enlarged; and o .

(d) it so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHARAO
SCINDIA): (a) There are 92civilian airports
in the Country. All the airports are ade-
quately equipped withthe requusite naviga-
tional facalmes

(b) No, Sir.

(c) Does not arise.

(d) Yes, Sir

(e) Subjectto availability of resources,
the National Airports Authority has plan to
expand terminal building at Raipurin the
8th Five Year plan. .

IA Flights to Leh :
3956. SHRI GURUDAS KAMAT: Will

the MINISTER OF CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether the indian Airlines, mghts

to Leh have discon-tinned;

AUGUST 3, 1992
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(b) if so, the reasons dnd details
thereof; and

() the details of the alternative ar-
rangements made or proposed tobe rna&
in this regard? :

ol

THE MINISTER OF CIVIL AVIATIGN
AND TOURISM (SHRI MADHAVRAD
SCINDIA): (a) No, Sir, o

(b) and (c). Do not arise.

Disparity in Benefits to employm of
M. T.N.L. :
.3957..SHRI MOHAN RAWALE WI"
the MINISTER QF COMMUNICATIONS be
pleased to state. B
(a) the benefits givento the embloyees
of the Videsh Sanchar Nigam Limited;

(b) the benefits given tothe employees
of the Mahanager Telephone . Nigdm

lelted whlch is also a publu: entaqmse

(c) whether there is any dlspamy in
benefits of these two enterprises; -

(d) if so, the reasons théreofé and
(e) the steps taken bythe Govemment

in this regard?

THE DEPUTY . MINISTER 1N THE

. MINISTRY OF COMMUNIGATIONS (SHRI
*. P.V.RANGAYYA NAIDU):(a) The smpioy-

ees of Videsh Sanchar Ngam ‘Limited
(VSNL) are drawing pay and allgwances
such as Dearness allowance, City Compen-

" satory aliowance, House Rent allowance

etc. as admissible to Central Government
employees and atparwiththe smplbyeqs of
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Mahanagar Telephone:e Nigam Limited lmport of Foreign Fllms,By NF D C.
(MTNL). On their permanent absorption in -
VSNAL w.e.f.2.1.90, they were giventhe 3958 SHRI HARISH NAF}AYAN

benefit as admissible in public sector =~ PRABHU ZANTYE: Will the: MlNISTEROF
enterprises, such as, personal ‘(LTC), INFORMATIONAND BROADCASTWGbe
«reimbursement of member ship fee In pleased to state.
protessional bodies. conveyance allow-
ance etc. as per guidelines ot the Depart-
ment of public Enterprises. (a) the number of foreign films imported
by the National Film Development Corpora-
(b) Aimost allthe employees (barring a tion with and without video rights for sale,
few working in the Corporate Office) of distribution and exhibitionin IndlafromJanu-
MTNL are Central Governmentemployees .. ary 1922 10 May 1992
on deemed deputation trom the Depart- S
ment of Telecommunications. They are (b) the name-of each film, ‘t:ount_ia/ of
entitled to pay and allowances and other  import and the expenses incurred by way of
benefits as admissible to other Central royalty, cost of prints and publicity and du-
Govt. employeées. However, Group “c"&'D" ties/taxes paid on each picture;
employes on deputation to MTNL have :
been given Rs. 100/- per month as adhoc (c) the amount earned from. each film

payment. fromsale. distribution and exhibition of these
films throughout the country; and. - = —
(c) and (d). There is no disparity inthe , el L E
pay and allowances drawn by the employ- - (d) the amourit eamed from each film;

ees of these two public sector enterprises. - fromsale, distribution and exhibition ofv»deo a
However, there I1s some difference in the rights ofabovefnlmstnrougnoutthecoumry" N
tringe benefits available to the employees of

.these two organisations. This is mainly due THE DEPUTY MINISTER IN THE
tothereasonthatwhereasemployeesinthe ~ MINISTRY OF 'INFORMATION -AND
VSNL have been permanently absorbed in BROADCASTING(KUMARIGIRWAVYAS):

the PSE, emmoyees of MTNL are stillCen- " .- (@) to(d). A statement is attached:
tral Govemmenl employees who are on . o :
deemed deputation with the Company. T * STATEMENT

(e)The organisational structure of De- i
partment of Telecom including MTNL, is (a) The number of foreign films im-
under review inthe light of therecommenda-  ported by National Film Development-Cor-
tion of the Athreya Committee setupbythe  poration with and without video rights Yor
Government in December, 1990. The ques- sale, distribution and exhibition in India for
tion of permanent absorption of DOT em-  the period January 1992 to May 1992 was
ployees in MTNL is inseparably linked with - tep. '
the final autcome af the Athreya Commit- - B
tee’s report, . S . i 4 (b)to(d). Details are given below:
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[Translation)

Cadre Review of Employees of National
Airports Authority

. 3959. SHRI MRUTYUNJAYA NAYAK:
Will the MINISTER OF CIVIL AVIATION
AND TOURISM be pieased to state:

SRAVANA 12, 1914 (SAKA)

Written Answers 510

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI

P.V.RANGAYYA NAIDU): (a) Anetaddition
of 2496 lines of capacity is proposed for

telephones by way of expansion/addition in

and around Solapur city In Maharashtra
during 1992-93. The expansions Prposed
‘during subsequent two years 93-94 and 94-

95 are as under:

(a) whether the Committee constituted

to review all cadres of the employees of

National Airports Authority has submitted its

report 1o the Government;

1.

1993-94

Solapur 1K digital TAX is
planned for commissioning.

{b) if so, the details thereof: and

(c) the action being taken by the Gov-

ernment on its recommendations?

THE MINISTER OF CIVIL AVIATION

2. Twenty small electronic ex-
changes are planned for com-
missioning.

3. 3 Medium size electronic ex-

AND TOURISM (SHRIMADHAVRAO SCIN-
- DIA): (a) to (c). The Committee has been
constituted by the Board of National Airports
Authority and hence is not required to submit

'ts report to the Government.

[English]

Telephones Around Solapur, 2.

Maharashtra

3960. SHRI DHARMANNA MON-
DAYYA SADUL: Will the MINISTER OF
COMMUNICATIONS be pleased to state:

{a) the details of the expansion pro-

gramme of telephones in and around So-

'apur city in Maharasntra during 1992-93

and in the subsequent years:

Working Connections—.. ......

(b)the gapbetween demand and availa-

bility of telephones in the circle upto the end

of June, 1992: ana

circle..........

Waiting List.

changes are planned tor com-
missioning.
1994-95

A4KRLUinSelapurisplanned
subject to the supply of equip-
ment by ITl.

Other small exchanges also
will be expanded as per de-
mands for telephones

(b) Details of demand and availability of
telephones in Maharashtra circle as on
30.6.92 1s as under:-

Total equipped capacity in the

5,23,839

2,37,978

{c)the steps taken proposed to betaken

10 narrow down the gap during 1992-93?

(c) It is planned to reduce the waiting
period on an average to two years as on
objective during the 8th Plan. More than
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46,000 telephone connections are planned
to be provided to narrow down this gap
during 1992-93 in Maharashtra Circle.

Ongoing Projects and DAMS In Punjab

3961. SHRIMOHAN SINGH (DEORIA):
Will the MINISTER OF WATER RE-
SOURCES be pleased to state:

(a) whether the construction works in
some ongoing irrigation and dams in Punjab
are behind the schedule;

(b) if so, the details and the reasons
therefor;

(c) the extent of cost escalation due to
this delay; and

(d) the time by which the projects are
likely to be completed?

THE MINISTER OF WATER RE-
SOURCES (SHR! VIDYACHARAN
SHUKLA): (a)the construction of Rajit Sagar
Dam Project, SYL Part-l (Main SYL Canal
Punjab portion), SYL Part-ll (Power house
on SYL Main Canal) and SYL Part-lil (for
irrigating areas in Punjab) are behind sched-
ule.

(b) (c) (d). (i)  Ranjit Sagar Daii
Project.

The work on the Project was origina!'y
scheduledto be completedby 1992-93. T*:is
schedule was however upset mainly -
account of ravage causedby unpreceden:cd
floods in September, 1988 necessitaiing
revised constructionschedule. According to
revised schedule the first power unit is
planned for commissioning in September,

AUGUST 3, 1992
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1997. The cost estimate of civil works on
December. 1988 (just after floods) was Rs.
1125 crores and cost estimated at 1990-91
price level is Rs. 1386 crores and the in-
crease in cost is due to price escalation,
change in quantities and scope of work and
new provisions.

(i)SYLPPart-l, SKL Part-lland SYL Part-
Il Projects.

Construction on these projects cameto
a halt in July 1990 following killing of the
Chief Engineer and the Superintending
Engineer of the Project. The time schedule
of completion of these projects and the ex-
tent of cost escalation will depend on the
nature and capacity of the new agency/
agencies tobe engaged by the Government
of Punjab.

Hydel Power Dlants of Bihar

3962. SHRI SURYA NARAIN YADAV:
Willthe MINISTER OF POWER be pleased
to state:

(a) whetherthe Government proposeto
set up some hydel electric power plants on
the river of Bihar;

(b) if so, the number of such plants likely
to be set up in 1992; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI KALP NATH
RAIl): (a) and (b). The following six Hydro-
electric Projects aggregating to installed
capacity of 767 MW are at present under
construction on various rivers of Bihar. Out
of these, Eastern Gandak Canal and some
Western canal Hydro-electric Projects are
likely to be commissioned during 1992-93.
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(c) Dose not arise.

Share of Madhya Pradesh from Ntpe
Power Plants

3963. KUMARIPUSHPA DEVI SINGH:
Wil the MINISTER OF POWER be pleased
of state:

(a) the share of Madhya Pradesh from
Korba and Vindhyachal Thermal Power
Plants set upby NTPC inthat State;

(b) whetherthe NTPC is not giving the
due share of power to the Madhya
Pradesh State Electricity Board from these

- two thermal Power Plants;

(c) if so, the reasons therefor; and

(d) the steps taken to increase the
supply of power by NTPC from Korba and
Vindhyachal thermal Power Plants to
Madhya Pradesh?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI KALP
NATH RAI): (a)to (d). The State of Madhya
Pradesh has following allocated shares
from the Central sector Korba and Vindhy-
achal Super Thermal Power Stations
(ARPSs)of NTPC in the Westem region;

Korba STPS (2130MW) : 29%
Vindhyachal STPS (1260MW) :30.6%

In addition to above, assistance is also
being provided to Madhya Pradesh from
the 15% unallocated output of the Central
Stations depending upon the relative
percentage shertages inthe constitutents
of Western Region Bharat Aluminium Co.
(BALCO), Rourkela Steel Plant (RSP),
Union Pradesh has been allocated 40%
from the unallocated output.

during the period April~June, 1992, as
against entitiement (aliccated share and
unallocated share) of 1603.9 million units
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of Madhya Pradesh from Korba/ Vindhy-
achal STPSs, the actual drawal was
2041.7 million units. Thus, MadhyaPradesh.
had availed 437.8 million units over and
above its entitlement.

Gold, Platinum and Radio Active
Deposits in Orissa.

3964. DR. KRUPAS INDHU BHOI:
Willthe MINISTER OF MINES be pleased to
state:

(a) whetherthere are huge deposits of
gold, platinum and radio active materials
in Orissa;

(b) i so, the details thereof;

(c) whether granite resources has also
been discovered in Orissa; and

(d) it so, the details thereof and the
steps taken for their exploitation?

THE MINISTER OF STATE IN THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV): (a) and (b). No huge
deposits but only indications of gold and
platinum are known in Orissa. Heavy
minerals like limenite, Rutile and Zircon are
also reported to occur in beach sand
deposits between Gopalpur and Chatrapur
but their concentration is only 20-25%.

(c) and (d). Granite deposit have been
reported in the State. The quantity of such
deposits has not been estimated. Recently
a granite mining and processing unit has
been set up Jeypore in Orissa.

. Bomay -Dhule Optical Fibre Line

3965. SHRI VJAY NAVAL PATIL:
Will the MINISTER OF COMMUNICA-
TIONS be pleased to state:

(a) whether Bombay- Dhule optica!
Fibre line was laid around December,
1991;
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(b)if so. the reson 1or non-commission-
.ing the same;

(c) the exient ot revenue loss due to
Non-commissioning:

(d) whetner the work of digging ana
laying the optical fibre was entrusted to a
prnivate party has complecied the works
satistactorily;

(e) if so,the reasons for nottaking over
lne by the depanment; and

{f) if not. the action taken against the
contractors and the amount of recovery
made?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRH!
P.V. RANGAYYA NAIDU): (a) Bombay-
Dhule optical fibre line was iaid around
March, 1991.

(b) The Optical fibre system could not
be commissioned due to trequent occur-
rence of cable taults during installation tor
normal reasons and rodent menace
Remedial action has beentaken and now
the system s likely to be commissionea by
October92.

(c) Untorseen faults sometime delay
completion of project asinthis case. Other
capital assets likely to be connected through
this system were effectively utilised and
hence no revenue l0ss occured.

(d) and (e). Yes Sir, Sir to several
private parties. Th private parties have
complted the work of digging and laying ot
HP Pipes satistactonly as per the contrac
tual obligations. The optical. which was 1aic
thereaftr, could not be commissined due
10 reasons mentioned in (b},

{f) Question does not nse in view ot
(d) above.
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[ Transiation}

Increase in Range of Air/Doordarshan
in Border Areas
3966. SHRI N.J. RATHVA
" SHRIRAM LAKHAN
SINGH YADAV.

Will the MINISTER OF INFORMA-
TION AND BROADCASTING be pleased
to state:

{a) whetherthe Government propose1c
increasetherange of AIR and Doordarshan
transmitters in border areas;

{b) 1t so, the delalls thereof:

{c) the total expenditure likely to be
incurrea on AlR and Doordarshan transmit-
ters in border areas during 1992-93: and

{d) the number of people living n
border areas likely 1o be benetited?

THE DEPUTY MINISTER IN THE
*UNISTRY OF INFORMATION AND
-Er«OADCATING (KUMARI GIRIJA VYASY
.1; anad (b). Yes, Sir. The Power of the
radio/TV transmitters atthe following places
IS being increaseda:

AlIR:

Shimla, Snnagar, Jammu, Kohima
Bikaner. Lucknow(2). Allahabad. Caicutta
(2) and Kurseong.

TV.
Bhuj. Leh, Barmer. Jaisalmer,

Fazilka. Lunglel. Gangtok and Ramwsh-
waram
(c) AR - Re. 20.83 crores

Doordarshan -Rs. 11.45 crores
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(d): With the commussioning of the
vaious transmitter projects under impie-
mentation/ envisaged to be set up subject
to availability of resources, the population-
wise coverage In the border districts would
be as follows:

Radio - 95-102 =

Television - BPﬁ .

(Inclusive of population inir-~ge arc =
where elevated antennae and booster:.
are required for satistactory reception)

. [English]

Small and Large Hydel Power Proj-
ects In A.P.

3967. SHRI SOBANA- DRESSWARA
RAO VADDE Will the MINISTER OF
POWER be pleased to state:

(a) the numberotsmailand large hydel
power projects already constructed, under
construction and proposedto be constructed
in Andhra Pradesh; and

(D) the present stage of the projects
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under construction and the proposed?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI KALP
NATH RAI): (a) In Andhra Pradesh,
thiteen small and large hydel Power
Projects with an aggregate installed capac-
ity of 2559 MW have already been con-
structed and are under operation; six Hydro-
electric Projects with aninstalledcapacity of
109 MW are atpresent underconstruction
andthree Hydro-electric Projects worth 254
MW have already been clearedby Central
Electricity Authority. Two Hydro-electric
Projects, amounting to an installed capacity
of 198 MW have been referred to CEA tor
techno-economic clearance.

(b) The list of Hydro-electric projects
in Andhra Pradesh which are under con-
struction and those cleared by Centra!
Electricity Authority alongwith theirpresent
status is given in the statement attached.
Two Hydro-electric projects viz. Nagarjuna
Sagar Tal Pool Dam Power House
(50MW) and Lower Jurala Hydro-electric
Project(147. 6 MW) “which have been
received fortecho-elconomic clearance are
in advanced stage of examination in the
CentralElectricity Authority andthe Central
Water Commission



Written Answers 522

SRAVANA 12, 1914 (SAKA)

Written Answers

521

10} 48p10 8Y] ‘PepiemME
ueeq eAey me} e idesxe
SHIoM |iAj0 Jofew |1y 66-9661 006=051X9 Hdgwejesus ‘e

‘ssesboud uj osje
$| %o0jsued Jo uojo8I]
sseiBoud uj s) uojiepuno;
eujyoew jo 6ujjessuoo
ey "13HQ uo peoeid
sJojeseueB 4o} Jepio

pue peinsoud seujquny ¥6-€661 02 +=09x2 Il 1S nueyig Jeddn e

‘[ed1O s} 8L} U Wep

0 uope|dwo) "mojs K18
Buysse.boid ese ‘ydeq
uonebiuy Aq peinsexe
Bujeq syJom jaowep
oY) ‘pelejdwoo jsowje

ele SHIOM 8SNOH Jomod £6-2661 02=01Lx2 Wwejjqoyy euued iyt

SeLeyoS PeLOjIdURS

S 14 € e 4

bujuojssiwiwos mw)

$Mie}S Jueseld J0 OJED A1exy Ayoede) pejeisu| 106foi jo ewepn ~ 'ONIS

Usepeld BI4pUY Ul pelondisuoa eq 0} pesodold pue uojonsu0D Jepun s126foid 91108/e-0.pAH e6.e) pue jiews 10 sifeleqg

IN3IWNILVLS



AUGUST 3, 1992 Whritten Answers 524

523 Written Answers

G'80L 1L |ejol -ang
-op- 96-G66 1 §'y=62'exe |eue youeiginmuno
'J0108G eleAld ey) u|
dn
ueye) bujeq 1o} pesepis
-uod
Bujeq s| eweyos eyt 96-G66 1 =X |euR) youeig JNUNG
‘ess|O
Ylim seindsip ele}sielu)
0} enp dn pjey s| uojieA
-eoxe
@SNOH 18M0d ‘peiInd
-0id ueeq esey sjes 1
‘pepieme Apeeije SHIoM
[IA19 40} 10R4U0D ‘peleid elewjjegq je
-Wwod i :
SHJOM 8JNJonuISeIU| 86-266} 09=0£X2 8SNOH JeMOd 'd'VY
‘peje|dwod
ueeq sey eujqn}’
dwnd uo ise} [epoy
‘peoe|d ueeq sey
eulqun} dwng
pue Jojeseuel Jojow
[ | 4 [ c
bupuorsspwwoo mw)
snJe)s Juese.d Jo ejep Aley1 Ayoedeo pejjeisuy j08foid jo eweN




SRAVANA 12, 1914 (SAKA) Written Answers 526

R25  Written Answers

6'C9€E!| ejoL

v'vSe felol-ang
‘4O WO} 8suRIee|D
o} vefans 26'€'04 U0

V39 Aq peueejo sweyog 2002=0002 ¥'122=6'9EX9 ejeinp ujysiepeAld
‘PeAj0sel eq 0} S| BSSO

Uim eindsip eleig-seiu} 86-266} 81=9xg (esspO/dy) weq indejer
‘Q30W 4q edue
-18e|3 jJueLuoJ|Au3 pep
-10008 8q 0} Sel| eweyos
ey] ‘uojjediojued Jojoes

ejeAud ey) Joj pesodoid .
useq sey eweyos eyl 96-566 4 Si=G'/Xe nBug
seweyos peses|o y39
[ 14 € e
Buiuorssiuwod mw)
snje;s jueseid Jo elep A1exr Ayoedes pejjeisu; 100foid Jo eweN




527 Written Answers

Renovation of Santhaldth Power
Station

3968. SHRI SANAT KUMAR MAN-
DAL: Will the MINISTER OF POWER be
pleased to state:

(a) whether the government have not
yet cleared the Phase-ll renovation and
‘modernisation scheme for the 4x120 mw
Santhaldih Power station;

(b) if so, the reasons therefor; and

(c) the time by which itis likely to be
cleared ?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI KALP NATH
RAIl): (a) to (c). The Government have
approved the Renovation and Modernisa-
tion proposal of Santhaldih Thermal Power
Station (4x120MW) of West Bengal State
Electricty Boara uncer Phase-ll of R&M
programme at a total estimated cost Rs.
12.77 crores.

Inter- State Transmission System by

Ntpc

3969. SHRIMATI VASUNDHARA
RAJE: Will the MINISTER OF POWER be
pleased 1o state:

(a) whetherthe National Thermal Power
Corporation (NTPC) has taken steps forthe
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development of power system in the
country;

(b) if so, the details thereof;

(c) whether the installation of inter-
State transmission is a part of the develop-
ment programme of NTPC;

(d) if so, the States where the Inter-
State transmission are proposed to be set
up;and

(e) the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI KALP NATH
RAIl): (a) The National Thermal Power
Corporation (NTPC) have already estab-
lished a well knit EHV transmission
network (consisting of 400 KV, 220 KV and
HVDC transmission lines), in the country
with a view to evacuate power from their
generation projects to load centres. The
management of these transmission lines
have been taken over by National power
Transmussion Corporation (NTPC) estab-
lished by the Govt. in Oct.. 1989 10
accelerate development (NTPC) estab-
lished BY THE GOVT. IN OCT.,1989 to
acceierate development of transmission
system in the country.

(b) The details of the existing central
sector transmission lines are as follows:-

400 KV -
220Kv

HVDC Binole

{+500KV;

HVDC Back-to-Back

17922 Ckt. Kms.

5272 Ckt Kms.

817Ckt. Kms.

2x250 MW
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(c)to e). Thetransmission lines inthe
Central Sector have been constructed as
pert of the National Grid. These lines
transcend State and Regional baundaries.

World Bank Loan for Power
Generation

3970. SHRI DHARMABHIKSHAM: Will
the MINISTER OF POWER be pleased to
state:

(a) whether the World Bank has
agreed extend loan for the development of
power generation Iin the country;

(b) if so. the details thereof; and
(c) by when itis likely to materilse?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI KALP
NATH RAIl: (a) to (c). Discussion are
being he'd with the World Bank regarding
the tfunding of additional power projects.

Telephone Facility in Hospitals in
Kerala

3971. SHRI JHAYIL JOHN ANJA-
LOSE: Willthe MINISTER OF COMMUNI-
CATIONS be pleased to state:

(a) whether telephone facility has
been providedto all the hospitalsin Kerala;

(b) if not, the reasons therefor; and

(c) the time by which telephone tacility

is likely to be proyided?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYA NAIDU):(a) Yes Sir. Free
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telephone facility has been provided at all
the Major and District Hospitals in Kerala.

(b) Does not arnse.
(c) Does not arise.
Indian Bureau of Mines.

3972. PROF. UMMAREDDY
VENKATESWARLU: Willthe MINISTER
OF MINES be pleased to state:

(@) whether the Govermnment have
received any complaints from small en-
trepre neurs in the mining field regardingthe
problems faced by them while dealing with
different offices of Indian Bureau of Mines;

(b) if so, the details thereof and the
action taken by the Government thereon;
and

(c) the other steps taken toensure that
the oftices of Indian Bureau of Mines act
promoters of the mining industry?

THE MINISTER OF STATE IN THE
MINISTRY OF MINES (SHRI BALRAM
SING YADAV): (a) and (b). Complaints of
problems facedby small mine-ownes have
been received by Indian Bureau of Mines
fromtime totime, Typical problems referred
to are difficulties in preparation of mining
plans and requests for simplification of its
outlines; the present requirement of explo-
ration priorto mining ; preparation of model
mining plans for mica; interpretation of
rules regarding mining plans; delays in
approval of mining plans, registration of
qualified persons for preparation of mining
plans; and the present requirement ot
submission of mining plans, etc. These
issues have been examined by Indian
Bureau of Mines from time to time and
necessary clarifications or guidelines Is-
sued or relaxations made Government
have also received compiaints against
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. functioning of some Indian Bureau of Mines
offices. On enquiry allegations contained
therein have not been proved.

(c) For promotion of mining industry,
Indian Bureau of Mines is taking up activi-
ties like providing training to industry
personae in the Indian Bureau of Mines
Training Centre, organising worksnops on
technical subjects for the mining industry,
observing mine environmentai and conser-
vation week, bringing out technical publi-
cations for mentioners, conducting mining,
geological and special mining studies to
improve knowledge of the geological and
mining aspects and reserves availability in
the working mines. at Consumer redressai
forums have also been set up in each
regional office to look into any complaints
from the mentioners and tor their speedy
redressal.

. STD Facility in Sub -Divisional Head-
quarters in Rajasthan.

3973. SHRI RAM NARAIN BERWA:
Will the MINISTEROF COMMUNICATIONS
be pleased to state:

{@a) the number of sub-divisional
headquarters in Rajasthanlinked with S.T.D.
facility during the last three years: and

(b) the time by which the remaining
Sub-Divisional headquarters will be linked
with STD tacility?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P V. RANGAYYA NAIDU): (a) 43.Sw.

{b) By Marcn, 1995.

T.V. Transmitters in Orissa

3% - SHRI K. PRADHANI: Will the

fANISTER OF iINFORMATION AND
B ADCATING be pleased 10 state:
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(a) the target fixed for the installation
of T.V. transmitters in Orissa during 1991-
92, and the achievements so far; and

(b) the proposals pending for instal-
iation of T.V. transmitters in Orissa during
1992-93; and the places identified there-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI GIRWA VYAS):
(a) One high power TV transmitter was
scheduled for commissioning in Orissa
during 1991-92. This transmitter was
commissioned into service on 20.1.92 at
Bhawanipatna.

{b) Alow power TV transmitter at Puri
has already been commissioned into
service with effect from 1.7.92.

[Transiation)

Improvement in Telecom Services in
District Mandsaur, M.P.

3975. DR. LAXMINARAYAN PAN-
DEY: Will the MINISTER OF COMMUNI-
CATIONS be pleased to state:

(a) whether telephone service be-
tween Shamgarh and Mandsaur districl.
Madhya Pradesh has been converned into
one line service instead oftwo line service

{b) it so, the reasons therefor

(c) wnether there has been any
demand from the subscribers forthe expan-
sion and improvement in the telephone
exchange at Shamgarh: and

(d) if so. the action taken by the
Government theretor:?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
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,P.V.RANGAYYA NAIDU): (a) No, Sir.
There are 3 outgoing and 3 bothway circuits
between Shamgarh and Mandsaur.

(b) Does not arise.

(c) There was no waiting list pending
upto May , 92. Dunng June July, 92,9
demands have come up for new connec-
tion. Alsotere is clen forintroduction of STD
Service at Shamgarh.

(d) Following steps have been taken
forimprovement of telephone services at
Shamgarh.

(i) 384 line electronic exchange
commissioned during March,92
replacing the existing Manual
exchange . Connections to the
subscribers on waiting list will be
provided shortly.

(i) 2MB digital UHF system is likely
tobe commissioned at Shamgarh
during 93-94 for providing stable
media forintroducing STD facility
at Shamgarh. Pending Commis-
sioning of this stable media, STD
facility through openwire systems
is expected to be commissioned
by March,93.

(i) One more 8 channel open wire
carner system has been instalied
between Shamgarh and
Mandsaur, in addition to the exist-
ing 8 channei arc 3 cranre! car-
rier systems working for providing
additional circuits at Shamgarh.

(iv) OneS.T.D.PCO was opened at
Shamgarh during 1991-92.
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Financial Assistance for Development
of Ipurism

3776. SHRI ANNA JOSHI : Will the
Minister of CIVIL AVIATION AND TOUR-
ISM be pieased to state:

{a) thefinancial assistance provided by
the Union Government to each State for
oromotion of tounsm durning the Seventh
Five Year Plan;

{b) the financial assistance provided
to each State for the purpose during the
year 1990-91, 1991-92 and the extent of its
utilisation; and

(c) whether the Government propose
togrant more financial assistance tothose
States which have received lower assis-
tance in the previous years?

THE MINISTER OF CIVIL AVIATION
AND TOURISM. (SHRI MADHAVRO
SCINDIA):(a) and (b). A statement indicat-
ing the Central financial assistance sanc-
tioned to all the States for augmentation of
tourism infrastructure during the Seventh
Five Year Plan, 1990-91 and 1991-92 s
attached.

The States could utilise the Centrai
financial assistance only to the extent of
52%for projects sanctioned during 1990-91
and 45% during 1991-92.

(c) The extent of financial assistance
provided by the Central Government to any
State depends upon the number of viable
projects sanctioned by the repreentative
State and the physical progress in respect
of projects sanctioned in earlier years.
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[Translation]

Vividh Bharati Programmes in
Rajasthan

3977. PROF RASA SINGH RAWAT:
Will the MINISTEROF INFORMATION AND
BROADCASTING be pleased to state:

(a) The AIR Stations in Rajasthan
*from where the Vividh Bharati programmes
‘are being transmitted and the capacity of
those stations;

(b) whetherthe Government proposeto
ytart Vividh Bharati Programme from other
AIR Stations in the State: and

(c) if so, the details thereof?

THE DEPUTY IN THE MINISTRY OF
INFORMATION AND BROADCASTING
(KUMARI GIRIJA VYAS): (a) In Rajasthan
,the Jaipur and Jodhpur Stations of AIR,
with one KW MW transmitter each,
broadcast Vividh Bharati programmes.

(b) No.Sir.

(c) Does not arise.

[English)
Entry of Foreign Newspapers
3978. SHRI SYED SHAHABUD-
DIN:

SHRIR. SURENDER
REDDY:

SHRI R. DHANUSKODI
ATHITHAN:

DR. D. VENKATESWARA
RAO:

SHRI MANORANJAN
BHAKTA:

Will the MINISTER OF INFORMA-
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TION AND-BROADCASTING be pleased
to state:

(a) whether any foreign newspapers
or penodicals or Journals have expressed
interest in publishing an Indian edition orin

" collaborating with an Indian partnerto bring

out a newspaper etc. inthe country;

(b) whether any foreign agencies
have sought facilities fordirectly servicing
Indian newspaper etc.;

(c) whether the Government propose
to review the 1955 policy decision on he
subject;

(d) whether it is proposed to allow
foreign investment in the field of information

- on par with industry and commerce;

(e) whether the Government have
sought the. views of the press Council of
India, the Indian Newspapers society and
other corporate bodies such represent
various sector of the mass media in this
regard;and

(f) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROCASTING (KUMARI GIRWJA VYAS):
(a) and (b). Yes, Sir

(c) and (d). The Government has yet
totake afinal view onthe issue regarding
review of 1955 policy decision vis-a-vis to
allow foreign investment in the field of
information.

(e)and (f). Only the views of PCl| were
sought which generally favoured acautious
approach to this issue. p

owever, publication of foreign papers/.

_journals in India involving equity and

management participation was not fa-
voured. ‘
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Telecom Services in Dehradun

3979. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Will theMinister of
COMMUNICATIONS Dbe pleased to state:

(a) whether attention of the Govern-
ment has been drawn to the newsitem
appeared in the Himachal Times dated
June30, 1992 regarding the working of
telephone exchanges in Dehradun, Uttar
Pradesh;

(b) if so, the facts thereof and the
reasons for the complete collapse of tele-
communication services in Dehradun;

(c) whether STD setrvice from Delhi to
Dehradun is virtually non-functional;

(d) the steps taken by the Government
in this regard;

(e) whether any action has been taken
or proposed to be taken against the
employees of the exchange for their Indif-
ferent and unhelpful attitudes;

(f) if so, the details thereof: and

(g) the time by which the telecom
service at Dehradun is likely to be restored
to normal?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) The survey conducted by the
Newspaperwas a gallop poliand generally
services have been foundto be satistac-
tory.

(c) No, Sir. STD services from Delhi
to Dehradun are functioning satisfactorily.
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(d) Does not arise.

(e) Does not arise.
(f) Does not arise

(g) Services are satisfactory. How-
ever, to improve further electronic ex-
change installation is in progress.

Resources of Power Finance
Corporation
3980. SHRI GEORGE FERNAN-
DES:
SHRIMANORANJAN
BHAKTA:

Wilithe Minister of POWER be pleased
to state:

(a) whether the power Finance Corpo-

“ration (PFC) is reviewing its resources gen-

erations and lending operations inthe light of
recent changes in the economic policies;
and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTER OF POWER (SHRIKALP NATH
RAI): (a) and (b). A Committee of Board of
Directors of Power Finance Corporation has
been constituted to review the lending poli-

" cies of the Corporation, with the following

terms of references:—

. (i) Review of the existing lending poli-
cies of the corporation and the
modifications needed for 8th Five
Year Plan.

(i) Roleofthe Corporationinfinancing
such State Pawer Utilities as are
financially in bad shape and may
not be able to eamn statutory return
of 3% in the coming years.
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(i) Financing of private sector project
and criteria therefor.

(iv) Posibilityof lending money at non-
concessional rate of interest to the
borrowers in the power sector as
are not otherwise eligible.

Resident Indians
3981.SHRI N. DENNIS: Will the
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased 1o state:

(a) whetherthe Government have given
permission to non-resident Indians to start

hotel industry in the country for development -

of tourism;
(b) if so, the details thereof;

(c) the States where these hotels are
likely to be set up; and

(d) the estimated inflow of foreign
exchange as aresult thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVRAO
SCHINDIA): (a) to (d). Non-resident Indi-
ansandoverseas Corporate Bodies (OCB's)
predominantly owned by Non-Resident
Indians are permittedto investup to 100%
in htels and tourism related industry.
Automatic approvais are available forsuch
investment within specified parameters.
This liberalisation is aimed at attracting
substantial foreign investment in tourism
sector.

.[English)
Airpot at Jabalpur
3982. SHRIMATI SUMITRA MA-
HAJAN: Will the MINISTER OF CIVIL

AVIATION AND TOURISM be pleased to
State:
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(a) whether the Union Government
have received any proposal from the
Government of Madhya Pradesh for the
construction of an airport at Jabalpur;

(b) if so, whetherthe Government have
taken any decision in this regard; and

(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVRAO
SCINDIA): (a)to (c). There is no proposal
for construction of an airport at Jabalpur.
However, there are plans 1o extend the
runway of Jabalpur (Dumna) airport to
6500’ to make it suitable for Boeing -737
operations. Extension of runway and new
terminal building and other associated
facilities will costabout Rs. 9.00 zrores. The
work will commence afterthe Government
of Madhya pradesh hand over 29 ces of
land required for the project.

[English]

Speed Post Corporation

3983. SHRI M.V.V.S. MURTHL: Will
the MINISTEROF COMMUNICATIONS be
pleased to state:

(a) whéther the repont on Speed Post
Corporation has since been considered by
the Government:

(b) if so, the details thereof; and

(c) the time by which it is likely to be
implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes Sir,

(b) and'(c). The recommencations of
the Committee are under consideratian of
the Government.
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Buddhist Festival Complex in
Bodhgaya (Bihar)

3984. SHRI RAMASHRAY PRASAD
SINGH: Will the MINISTER OF CIVIL
AVIATION AND TOURISM be pleased to
state:

(a) whether the Government propose
to set up a Buddhist festival complex at
Bodhgaya in Bihar;

(b) if so. the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
. AND TOURISM (SHRI MADHAVRAO
SCINDIA): (a) No, Sir.

(b) Does not arise.

(c) Fairs and festivals aimed at
promoting tourism, are normally organisea
by State Governments.

Foreign Debt of Ntpc

3985. SHRI S.B. THORAT: Will the

AUGUST 3, 1992

Written Answers 548
MINISTEROF POWER be pleasedtostate:

(a) the amount of foreign debt indicat-
ing separately the principal and interest
duefor repayment by NTPC loan-wise with
names of agencies to whom due for the
duration of the Right Plan;

(b) whether the NTPC has made
provisions thereof;

(c) if not, the reasons therefor; and

(d) whether NTPC is negotiating for

re-scheduling ot any or part thereot and it
so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAIl): (a) The details are given in ;the
statement attached.

(b) Yes, Sir.

(c) Does not arise.

(d) No, Sir.
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Upper Bari Doad Canal System

3986. SHRI BHUPINDER SINGH
HOODA: Will the MINISTER OF WATER
RESOURCES be pleased to state:

(a) whether there were three systems
of irrigation in present Punjab including
Haryana Viz. Upper Bari Doab Canal
System, Sirhind Canal and Westem
Yamuna Canal System prior the construc-
tion of Bhakra Dam, Pandoh Diversion
Dam and Pong Dary;_

(b) if so, the quantum of water in
average m.a. f. per year, the total com-
manded area and Water Allowance in
U.B.D.C., Sirhind Canal System and WJC
system prior to the Indus water Treaty,
1960 particutarly in 1948 and 1959 in the
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areas of present day Haryana and Punjab
and the figures in the year 1990; and

(c) the quantum of irrigation water
supply in average m.af. in 1991 in the
Western Yamuna system to today and
Bhakra Canal system in areas of Punjab
and Haryana, separately and that of U.B.D.
C. systemin Punjab alongwith their Com-
manded area ‘Water Allowance ol three
irrigation systems?

THE MINISTER OF WATER RE-
SOURCES  (SHRI VIDYACHARAN
SHUKLA): (a) Yes Sir,

(b) and (c). The information as
received from the States of Punjab and
Haryana is as given in the statement at-
tached.
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Hydro Electric Power Projects in the

Eastern Region

3987. SHRI SATYA GOPAL MISRA:

W!llthe MINISTER OF POWER bepleased
to state:

(a) whether the Government propuse

to set up Hydro electric Power projects In
Eastern Region of the country during
*Eighth Five Year Plan;

and

(b) if so, the details thereof state wise;

(c) if not, the reasons therefor

THE MINISTER OF STATE OF THE
MINISTEROF POWER (SHRI KALPNATH
RAl): (a) Yes, Sir.

(b) Fifteen Hydro-electric Projects
aggregating to an installed capacity of
1102 MW are likely 1o be commissioned
during eighth five year Plan in the Eastern
Region of the country. The state-wise
details of these projects are given in the
Statement attached.

(c) Does not arise.
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Power Requirment of Nalco

3988. SHRI SUBASH CHANDRA
NAYAK: Willthe MINISTER OF MINES be
pleased to state:

(a) the approximate requirement of
power of the National Aluminium Company
and the power suplied; and

(b) the stps taken by NALCO to meet
the growing demand of Power?

THE MINISTER OF STATE IN THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV): (a) and (b). The Power
requirement of National Auluminium Com-
pany Limited (NALCO) presently for their
smelter at Angul is 380 MW (approx.) and
fortheir mines and retineryat Damangodi is
37 MW (approy)q The Power at Angul is
met from Captive Power Plant with 5 units
off 120MW each. Similarly the power
requirement at Damanjodi is met from in
House generation of three units of 18.5 MW
each. Additional power requirement will be
met from the sixth unit off 120 MW capacity
which is under installation at Angul.

Sardar Sarovar Project
3989. SHRI VILAS MUTTEM-
WAR:
SHRI ARVIND NETAM:

Will the MINISTER OF WATER
RESOURCES be pleased to state:

(a) the details of observations made by
the Independent Review Team of the
World Bank in regardto the Sardar sarovar

Project;

(b) whetherthe said team has found
out some loopholes relating to rehabilita-
tion measures, environmental factors,
backwater effects etc;
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(c) if so, the details thereof; and

(d) the action taken/being taken to
remedy the' situation?

THE MINISTER OF WATER RE-
SOURCES (SHRI  VIDYACHARAN
SHUKLA): (a) to (d). In their report, the
review Team has commented on the
issues associatedwiththe resettlement and
rehabilitation of the persons affectedby the
project and on some of the inadequacies in
the studies associated with the environ-
mental issues in clouding backwater
effects. The concemed state Governments
nave furnished clarification in respect of
different points referred to them to Nar-
mada control Authority forpreparing a joint
response to be sent to the World Bank.

Implementation of Exit Policy in
H.S.C.L.

3990. DR. JAYANTA RONGPI: Will
the MINISTER OF STEEL be pleased to
state:

(a) whether the Government have
decided or likely to decide to implementthe
exit policy inthe different units of Hindustan
Steel works Construction Limited;

(b) if so, the details of the units andthe
corresponding number of workers affected
thereby; and

(c) the measures the Government are
contemplating to rehabilitate the affected
workers?

THE MINISTER OF STATE OF T;HE
MINISTRY OF STEEL (SHRI SONTOS
MOHAN DEV): (a) and (b). Hindustan
Steelworks Construction Limited (HSCL) is
at present implementing avoluntary Retire-
ment Scheme (VRS), on the lines of the
model scheme circulated by the Deparnt-
ment of Public Enterprises in 1988. So far,
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three thousan four hundred and forty one
employses have separated upto 30.06.
1992 under VRS in HSCL. The present
manpower position of HSCL is abo;ut
19,000.

c) Does not arise
Shifting of Bangalore Alrport

3991. SHRI H.D. DEVEGOVDA: Will
the MINISTER OF CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether there is any proposal to
+ shift the Bangalore airport;

(b) if so, the details thereof; and

(c) the time by which the decision is
likely to be impale anted

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI MADHAVRAO
SCINDIA) (a) No, Sir.

(b) and (C). Do not arise.

Basic Amenities for Passengers at
Delhi Airports

l» 3992. SHRI ANKUSHRAO
RAOSAHEB TOPE : Willthe MINISTER
OF CIVIL AVIATION & TOURISM be
pleased to state:

(a) whether attention of the Govern-
‘ment has been drawn to the news-item
appearing in the Indian Express dated
June 24. 1992 regarding lack of basic
amenities for passengers at Delhi Airports
both national and international ;

. (b) ifso, the facts thereof; and

(c) the steps proposed to be taken in
this regard?
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THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) Yes, Sir.

(b) and (c). While adequate facilities
have been provided inside the domestic and
international terminals, visitors do not have
easy access tothembecause of the frequent
ban on entry of visitors into the terminals,
imposed due to security reasons. 1AAl is

-taking steps to augment various facilities

outside the terminals as well for the conven-
ience of visitors.

Linking of Mewat Region With Yamuna
and SYL

3993. SHRIAVTAR SINGH BHADANA:
Will the MINISTER OF WATER RE-
SOURCESbe pieased to state:

(a) whether Mewat region, being the
mostbackward region in Haryana which has
been declared as the backward area by the
Union Government;

(b) whether Union Government have
received any proposalfromthe Government
of Haryana regarding irrigation projects and
supply of water in the region;

(c) whether the government proposed

o link this region by a canal with Yamuna/

Satluj Yamuna Link: and

(d) if so, the time by which the scheme/
canal will be completed?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) No, Sir.

(b) No such proposal has been submit-
ted by Haryana to the Government of India.

~ (c)and(d) The Gowt. of Haryana have
informedthat a proposalto provide irrigation
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facilities to this area is under investigation.

Agreement With Russia For Power
Project

3994. SHRIATAL BIHARIVAJPAYEE:
Willthe MINISTER OF POWER be pleased
to state:

(a) the details of the agreements with
Russia Government about the Power Proj-
ects in India; and

(b)the present status and progress made
in each case?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAI): (a) and (b). No agreement has yet
been concluded withthe Russians in respect
of power projects in India. Discussions are
being held in respect of nature and terms of

* credit to be made available for the projects.

[Translation]

Power Plants Installed With Foreign
Assistance

3995. SHRI RATILAL VARMA: Will the
MINISTER OF POWER: be pleasedto state
the total number of power plants installed in
the country and with details including their
location?

THEMINISTER OF STATE OF THE MINIS-
TRY OF POWER (SHRI KALP NATH RAl):
Theinformation is being collected and willbe
laid on the Table of the House.

[English]

River-Erosion in Barak Valley In
Assam

3996. SHRIDWARKA NATH DAS:
SHRI SHIBU SOREN:
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Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the situation of flood has
become very grave in Assam and nearbx’
areas;

(b) if so, the assistance being provided
various flood affected areas in the country
and the details of share of Union Govern-
ment and State Government therein;

(c) whetherin some more States, floqd
situation has to be faced; and

(d) if so, the assistance provided or
likeiy to be provided in near future by the
Union Government to thee State Govern-
ments for flood control?

THE MINSTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a)and(c). No, Sir. This yearlow
to medium floods have been experienced in
the country so far. .

(b)and (d). Flood Management is done
by the States out of their plan funds. As a
special case, central loan assistance of
Rs.240.45 crores has been provided to
Assamupto March, 1992 and Rs. 100 crores
is proposed in Vil plan. Annual assistance
amounting Rs.804 crores under calamity.’
relief fund is also available to the States in
the country with 75% contribution from-¥}
Centre and 25% from the States.

Flood Prone Rivers

3997. SHRI LAL BABU RAI: Will the
Minister of WATER RESOURCES be.
pleased 1o state: ;

(a) the details and names of the flood-
prone rivers and areas in the country; .*

(b) the assessment made by the Gov-
ernment to contain the floods from thesé
rivers in each State; and

(c) the details of proposals undertaken
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- by the Slate/Union Govemment in this re-
gard?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA); (a) The main flood prone rivers
are-Ganga, Brahmaputra,Barak, Mahanadi,
Baitami, Brahmani, Godavari, Krishna and
Tapti and their tributaries. An area of 400
lakh hectares is liable to flooding in the
country.

(b)and (c). It has been estimated that

320 lakh hectares can be provided reason-
able protection. An area of 140 lakh hec-
.tares has been protected upto March, 1991.

Kutir Jyoti l”rogramme in
Assam

3998. SHRI PROBIN DEKA: Will the
Minster of POWER be pleased to state:

(a) whether the Government have
implemented Kutir Jyoti programme in the
backward districts of Assam; and

(b) if so, the number of villages in the
district of Darrang in Assam covered under
this programme?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAI): (a) and (b): The Assam State Electric-
ity Board (ASEB) has reported that the Kutir
Jyoti Programme was implementedin allithe
districts Assam. Under the Kutir Jyoti
Scheme, which was financed by the Central
grant during 1988-89 and 1989-90, the task

, of identifying the beneficiaries was lefttothe
State Government concerned. The Assam
State Electricity Board has achieved the
target of releasing 29,030 single point light
connections underthe scheme, spread over

‘the state. The scheme has not been contin-
ued after 31.3.91.

Air Services from Cochin and Calicut
Airports

- 3999. PROF.K.V. THOMAS:
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SHRI KOD‘KKUNI!L
SURESH:

Will the Minster of CIVIL AVIATION

AND TOURISM be pleased to state:

(a) whether the Air India has any pro-
posal to start air services from Cochin and
Calicut to gulf and other foreign countries;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINSTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) No, Sir.

(b) Does not arise.

(c) Both Cochin and Calicut airports are
not suitable. for operation of the type of
aircraft in the fleet of Air India.

[Translation]
Power Generation in Bihar

4000. SHRI UPENDRA NATH
VERMA:

SHRIMATI GIRWA DEVI:

Willthe Minister of POWER be pleased
to state:

(a) the power in M.W. generated from
all the power plants in Bihar;

(b) whetherthe powergenerationinthe
State is gradually decreasing and is less
than the national level; and

(c) if so, the steps taken by the Govemn-
menttobring Biharat par with national level?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAI): (a) The present installed generating
capacity of Bihar is 1450 MW.

(b) The power generation in Bihar has
a decreasing trend year after year. During
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1991-92, the Pland Load Factor of Bihar was
21.3% as against the National Average of
55.3%.

(c) Various measures being taken to
increase the availability of power in Bihar
include maximising generationfromexisting
generating stations, implementation of
Renovation and Modernisation Programme,
reduction in Transmission and Distribution
losses, effective lead management ana
energy conservation, assistance fromneigh-
bouring States/Systems etc.

[English)

Registration of Newspaper of Gujarat
by BNI

4001. SHRI KASHIRAM RANA: Will
the Minster of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the number of application received
from Guijarat tor registration of newspapers
during the last three years;

(b) the number of newspapers regis-
tered during the same period; and

(c) by when the remaining newspapers
* are likely to be registered?

THE DEPUTY MINSTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARIGIRIJAVYAS). (a) As
per the records maintained by the Registrar

ot Newspapers for India (RN}, 172,65.84
applications were received from Guijarat for
registration of newspapers during 1989,1990
and 1991 respectively.

(b) 90 newspapers were registered
during the same period.

(c) Newspapers are registered subject
tocompletion of formalities prescribedinthe
Press and Registration of Books Act by the
publisher concemed. However, no time
schedule has been prescribed in the Act.
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Contract Awarded Orissa State Com-
mercial Transport Corporation by Sali

4002. SHRISIMON MARAND!: Willthe
Minster of STEEL be pleased to state:

(a) whether the Orissa State Commer-
cial Transport Corporation (OSCTC) was
awarded an inter-port transportation con-
tract in 1986 by the Steel Authority of India;

(b) if so, whether the contract to the
corporation was awarded at different rates
during the previous years;

(c) if'so, the reasons therefor;

(d) whetheranyirregularities have been
committed while awarding the contract;

(e) whether any enquiry has been or-
dered into it; and

(f) if so, the details of outcome thereof?

THE MINSTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) According to Steel
Authority of India Limited (SAIL), the con-
tract was awarded to M/s.Orissa State
Commercial Transport Corporation
(O.S.C.T.C.) onthe basis of an opentender
during March, 1986, for handling and trans-
portation of steel materials at Paradip on
account of imports and exports.

@) According to Sail, there was no
contract awarded to M/s.0.S.C.T.C. for
handling of iron & steel materials during the
previous years. However, a contract was

awardedto M/s. O.S.C.T.C. during 1984-85
for clearance and handling of coal, valid for
a period of one year.

(c) to (). The matter is currently under
investigation by the CBI whose findings are
awaited.

Talcher Thermal Power Plant

4003. SHRI K.P. SINGH DEO: Willthe
Minister of POWER be pleased to state:



577 Written Answers

(a) whetherthe Government propose to
renovate Talcher Thermal Power Plant in
Orissa;

(b) if so, the-amount sanctionedfor this
purpose;

(c) the progress made inthe works; and

(d) the time by which the renovation is
likely to be completed?

THE MINSTER OF STATE OF THE
MINISTRY OF POWER (SHRI KALPNATH
RAIl): (a) and (b). The sanctioned cost for
Renovation & Modernisation (R&M) Pro-
gramme Phase | & Il Schemes of Talcher
Thermal Power Stationin Orissais Rs.36.16
crores and Rs.110.40 crores respectively.

(c) and (d). Under Phase- | R&M Pro-
gramme, more than 80% of the activities
included in the programme, has been com-
pleted. The balance work is expected to be
completed by December, 1993. Simultane-

»ously, work under Phase-I! has been com-
menced and is expected to be completed by
March,1995.
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Export of Iron Ore by Kudremukh iron
Ore Company

4004. SHRIMATI CHANDRAPRABHA
URS: Willthe Minster of STEEL be pleased
to state: )

(a) whether the Kudremukh Iron Ore
Company Limited is exporting iron ore to
foreign countries;

(b) if so, the quantity of iron ore ex-
ported during 1991-92 and the amount for-
eign exchange earned per tonne;

(c) wﬁether there is any proposal to
export finished goods by the Kudremukh
iron ore company Limited; and

(d) if so, the details thereof?

THE MINSTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) and (b). Yes, Sir. The
quantity of iron ore concentrate and pellets
exported by KIOCL in 1991-92 and the for-
eign exchange earned per tonne of exports
is indicated below:

Quantity Foreign Exchange
(in Million Earnings (in USS
tonnes) per tonne (Approx).
Iron Ore Concentrate 3.916 18.64
Iron Ore Pellets 2.152 36.58

(c) No, Sir.
(d) Does not arise.

Power Plants During Seventh Plan
4005. SHRI HARISH NARAYAN

PRABHU ZANTYE: Will the Minister of
POWER be pleased to state:

(a) the number of power projects sched-
uled for erection and Commissioning in the
country in the Seventh Five Year Plan have

notbeen completed as perthe schedule and
the reasons for the delay;

(b) the present position of these proj-
ects; and

(c) therevised estimated cost of each of
the projects?

THE MINSTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAI): (a) to (c). The information is being
collected and will be laid on the Table of the
House.
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Environment Guidelines to Narmada
Control Authority

4006. SHRI RABIRAY:

PROF. MALINI BHAT-
TACHARYA:

SHRI VIJAY KUMAR YADAV:

SHRIMATI GEETA
MUKEHERJEE:

DR. LAXMINRAYAN PAN-
DEYA:

DR. D. VENKATESHWAR
RAO:

SHRI GEORGE FERNAN-
DES:

SHRI MANORANJAN
BHAKTA:

Will the Minster of WATER RE-
SOURCES be pleased to state:

(a) whether the Government have di-
rected the Narmada Control Authority to
adhere to the environmental guidelines;

(b) if so, the details thereof;

(c) whether in view c* the Morse Com-
mission report the Government propose to
review the project; and

(d) if so, the details thereof?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) and (b). Narmada Control
Autharity is required to ensure implementa-
tion of environmental safeguards pari-passu
with the construction of Sardar Sarovar
Project. Environmental safeguards to be
taken by the project are for:

(i) Rehabilitation Master Plan

(i) PhasedCatchment Area Treatment
Scheme.

(i) Compensatory Afforestation Plan.
(iv) Command Area Development.

(v) Survey of Flora and Fauna.
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(vi) Carmying capacity of surroundina
area.

(vii) Seismicity; and
(viii) Health aspects.
(c) No, 'Sir,
(d) Doés not arise.
12.00 hrs
[ Transiation]

SHRI RABI RAY (Kendrapada): Mr.
Speaker, Sir, the news of abomb explosion
in Chhota Bazar of Raibareli district, where
some children were studying in a mosque is
tragic. Wegotthe news at 8 A.M.today. The
hon. State Minister has also confirmed it.

[English]

MR. SPEAKER: Let usgetthe informa-
tion first. Before raising it, let us get the
information.

[Translation]

SHRI RABI RAY: Sir, the news is true
asthe Government has alsoconfirmedit and
some children have been killed there. The
people are agitated and there is an uneasy -
calminthe area. Therefore, my submission
isthatthe Governmentshouldtakethe House
into confidence regarding this issue.

[English]

MR. SPEAKER: Ithink the Government
cancollectthe information and ifthe Govem-
mentwants, it cancome back andinformthe
House.

THE MINISTEROF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD):
Okay, Sir.

[Transiation)

SHRI MADAN LAL KHURANA (South
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Delhi): Mr. Speaker, Sir, | want to draw the
attention of the House towards certain de-
velopments during the past 6 months. Ear-
lier wheat was exported from this country at
“the rate of 95 American Dollars i.e.Rs. 240
per quintal and later news appeared that in
the later months wheat was imported at
double ormore than doublethe rate, sowha
are the reasons for it? :

Mr. Speaker, Sir, | want to inform the
House through you aboutfourscandals which
involved crores of rupees. | have with me a
copy of the hon.Minister’s statement made
at the press conference in January, 1992.
He had said in the press conference:

[English)

“The stock position of foodgrains in the
Central-Pool is quite comfortable. For
the first time we have allowed FCI to
deliver about eight lakh tonnes of wheat
for export™.

[Transiation}

Mr. Speaker, Sir, last time when | asked
the hon.Minister about this he said that this
decision was taken by the Chandra Shekhar
Government, and we had only implemented
it. Sir, my submission is even through the
procurement in the farmer's pool was short
of 9 lakh tonnes as compared to last year
why was export of wheat allowed and simi-
larly, why were the rolier flour mills provided
wheat at subsidised rates andwhat werethe
reasons behind it. On the one hand wheat
was short in the pool, then why was such a
statement made on 1st January,1992.
Secondly, | have the clipping of the newspa-
per of 16th in which it is mentioned that 10
lakh tonnes of wheat will be imported. On
January 1st, 1992 it appeared in the news-
paperthat the wheat would be exported and
just after 15 days itis said that 10 lakh tonne
‘of wheat will be imported.

Thirdly, on March 20th it appeared inthe
newspapers that “tender floated for wheat
import® and at that time the international
rates were 130 to 168 dollars per quintal i.e.
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Rs.350 per quintal and during the present
session on 14th July, 1992 in reply to my
question number 3981 a very interesting
thing was said:

[English)

- “The Government entered into a con-
tract with the Canadian Wheat Board
19th June, 1992 forimport of 10.05lakh
tonnes of wheat. The landed cost of
Canadian wheat has been estimated at
Rs.5,260 per tonne.”

[Transiation]

Rs. 526 perquintal. Mr. Speaker, Sir, in
this way | have put forth a few things. In
January wheat was exported at the rate of
Rs. 240 per quintal and after 15 days itwas
said that we do not have any foodgrains and
later on in the month of March tenders were

-floated. Mr. Speaker, Sir, it is very interest-

ing that none of those who senttenders were
given orders for importing wheat but wheat
was imported from Canada at the rate of
Rs.526 per quintal (Interruptions)

Mr. Speaker, Sir, the people of this
country want to ask few questions. It was

- said atfirstthatwe had exportedrice to Cuba

that is why America had refused then why
did you import it from Canada at the rate of
Rs.526 per quintal while the other countries
were giving at a cheaper. The House was
told that we had exported wheat to Cuba so
America had refused. Then wheat was
imported from Canada not from the coun-
tries who had filled the global tenders, so
when the import was not to be done from
those countries why was global tender in-
vited. Under the pressure of which foreign
power, wheat was imported from Canada at
the rate of Rs.526 perquintal whilethe prices
in the whole world in the month of March
were less.

The Indian farmer is offered Rs. 250 per
quintal while it is imported from Canada at
the rate of Rs. 526 per quintal {/nterrup-
tions).
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Mr. Speaker, Sir, later on there was a
news that since wheat is being procured ata
higher cost therefore, the price of wheat
distributed through the ration shops will be
increased by Rs.60 per quintal. The burden
of this scandal is being put on the common
man on the pertext that the price of wheat at
the ration shop is being increased since
wheat is being imported from Americ. .and
Canada.

Mr. Speaker, Sir, keeping in view the
facts which | have placed before you, | want
to make a submission. The entire scandal
should be investigated by a high powered
committee and | would like that acommittee
of M.P’s should investigate this matter and
the report should be submitted within six
months as to why wheat was imported at
more than double the prevalent price. No
other scandal can be more serious than this
one, that first wheat was exported and later
on it was imported. | want to admit that the
Members of Parliament should be involved
in the investigation of the matter.

SHRI HARI KISHORE SINGH
(Sheohar): Mr. Speaker, Sir, today a news
item has appeared in ‘The Statesman’thata
ship of Shipping Corporation of India was
attacked by the sea pirates on its way from
Singapore to Malaysia and by chance the
attempt was a failure.

Similarly, some years back inthe Straits
of Morocco another ship of the Shipping
Corporation was attacked. The matter for
concern is that the Captain of the Merchant
ship had a secret chart of the sea route
providedbythe naval departmentandthatis
used during the wartimes only. That secret
document remains inthe safe custody. There
is astanding orderto openit only under such
circumstances. In the last attack the docu-
ment was stolen by the sea pirates.

Mr. Speaker, Sir, it is a serious matter
bacausethe naval department hadtochange
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the whole strategy regarding the sea routes

- which our merchant ships willtake during the

war period. . That secret document has all
thesethings. Secondly, thereis no arrange-
ment of security on the merchant ships. °
They do not have the right to keep any
weapon onboard. Has the Government paid
attention towards it? What arrangements
are being made by the Government to pro-
vide security and the steps taken by the
Govemment to provide security for this
important document which is vital from the
point of national security? Such incidents’
have become a common feature in the
Straits of Morrocco. Does the Government
propose to take up the matter with the Gov-
ernment of Malaysia and the Government of _
Singapore? Besides this issue which per-
tains to the foreign land, in our own country
at Madras, Cochin and Vizag minor inci-
dents of theft are regular feature which
creates problems for shipping. | want to
draw the attention of the Government to-
wards it. (Interruptions)

SHR! RAJVEER SINGH (Aonla): Mr.
Speaker, Sir, ShriKhuranahas raised avery
important question about wheat scandal. A
reply should come from the Government.
(Interruptions)

THE MINISTER OF AGRICULTURE¢
(SHRI BALRAM JAKHARY): Mr. Speaker,
Sir, actually this issue concerms the Ministry
of Food. 1think everything will be cleared if
adiscussion is held on the Calling Attention
Motion. You please allow a discussion on it.
The Ministry of Food can better handle it as
this concerns that Ministry. You may please
allow the Calling Attention and they willdo it.
There will be a discussion on it. (/nterrup-
tions)

AN HON. MEMBER: The Government
purchases wheat at the rate of 250 rupees
from farmers whereas it is purchased on
higher rate from America.
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SHRI BALRAM JAKHAR: Mr. honour-
able Member, wheat is procured at the rate
of 200 rupees.

SHRI LAL K. ADVANI (Gandhi Nagar):
Mr. Speaker, Sir, when a problem has many
aspects, a discussion on it is understand-
able. But here the question is very specific
as to why is there so much difference in the
rates of export made earlier and the import
made later. The difference is double. Inthe
present situation, when the position of the
balance of payment is bad.

[English]

It is not explicable on the face of it.
There is something shady about the whole
thing.

[Translation]

There should, therefore, first come a
statement about this fact and then there can
be a discussion on that statement.

[English]
On the face of it, it is inexplicable.
[Translation)

The Government cannot justify it. How
is it justified should be known. A statement
Is, therefore, due on this specific question.

- The discussion can follow thereafter.

SHRI BALRAM JAKHAR: A Calling
Attention should be aliowed. The Ministry of
Food will reply to it as it deals withthe matter
of export and import.

[English)

MR. SPEAKER: The Government will
make a statement on this.
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I would like to bring it to your notice that
the bank matter is pending for alongtime. it

“would be better if that is taken up after

sometime.

SHRI MAHENDRA KUMAR SINGH
THAKUR (Khandwa): Mr. Speaker, Sir,
young women labourers working in the In-
dira Sagar Project in district Khandwa have
been missing for one and a half month. No
clue has been found as to their whereabout
though the Government and the Police have
knowledge of the incident. Their guardians

and others are worried and the women are -

very much disturbed. The Government is

aware astowho are behindit. Thereisgreat
resentment among the labourers as no step -
has been taken by the Government. They
are annoyed. The people of that area have :

been trying to find out for one and a half |

t

month as to who are behind all this. They :
first entice the young girs in the name of
employment and later on they make them .

disappear. - It is not known as to who are .

other people approached the Government
of Madhya Pradesh and the police but no-

i

- behind this racket. Our representatives and -

body is ready to cooperate. Persons be- .

longing to scheduled castes and scheduled

tribes work there. .So it is painful that these .
women are missing. And this hasbecome a -

topic of discussion. Iwould like to submitthat
the Government should pay attention to-
wards it and made efforts to race the missing
girls.

SHRIRAM NAIK (Bombay North): The
coming Sunday is S9th August which is the
revolution day. Wewillcomplete S0 yearso
our August Revolution. The Governmen
has decided to celebrate its Golden Jubilee

It is a golden day in the history of freedon

struggle of‘the country.

Thoughithas notbeen confirmedby the

A S a et R
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Govemnment or by anybody else, but it is
leamt that the hon. Prime Minister is to visit
Bombay and a number of programmes have
beenfixedforhim. EventhoughiamanM.P.
fromthere, Ihave notbeen informed ofthese
programmes being organised by the Gov-
ermnment or the Congress party. Any way |
least bother about that.

What | mean to say is that | have also
given you a letter that there is a Telecom
Factory in Bombay. The workers unionthere
had given a letter to their Chief General
Manager that they wanted to celebrate
Revolution Day on the coming 9th august in
the factory. But permission therefor was
denied to them. | have a copy of that letter.
Iwould conclude my speech by reading four
lines of that letter. This letter has been sent
to the union which reads:

[English]

“With reference to the above, the DOT, vide

‘their letter No.25-37/91-TFS dated 5th Sep-
tember, 1991, has directed this Office to
inform you that the proposal to accord per-
mission for celebration of Kranti Din in the
Telecom Factory premises has been exam-
ined and that the proposal is not possible to
Je accepted....”

‘Translation)]

5o the point is the workers there want to
selebrate that day, but they are not being
sermitted. Now very little time is left, there is
1 programme to celebrate the fiftieth anni-
rersary throughout the country. Why does
henthe Government not allow the workers
o celebrate the day in its factory? The
Sovemment should accept it and should
iass an official order. As very little time has
een left, the Government should give per-
nission immediately. The Government
hould adopt a policy of cooperationthrough-
wt the country.

My humble submission is that the hon.
rime Minster should make a statement on
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it making clear as to what the Government is
going to do.

[English]

SHRI K.P. SINGH DEO (Dhenkanal):
Sir, 1 have given a notice regarding the utter
neglect of our cultural, archaeological and
archival heritage which is lying in the open
and is subject to vandalism. The Birbal
Sahni Institute of Palaeobotany in Lucknow
has brought out that in Madhya Pradesh,
Orissa, Bihar and Kamataka, rare plant
fossils which date back to millions of years
andwhich have alinkage withthe Continen-
tal Drift Theory of geological correlation
between South America, Africa and India,
are being converted into building stones. -
Tourists are also coming and taking them
away. Allthese things are taking placeinthe
absence of a legislation or preventive and
deterrent measures. The same is the case
with National Archives of India. They have
been complaining that for want of just four
chowkidars, a building extension worth

- Rs.6.5 crore could not be utilised and valu-

able records pertaining to the First World
War, Second World War, Freedom struggle
and documents of various Ministries have
been destroyed because they could not find
place in the National Archives. Just as a
kingdom s lostfor a horse-shoe nail, we are
losing valuable scriptures and documents
which give a correlationto ourculture as well
as history.

Just now Shri Ram Nayak was men-
tioning about the celeberation of 50th Aniv-

“ersay of the Auit India Movement relating to

our Freedom Struggle are lying in a mosit
atmosphere and are getting destroyed. The
National Archives are demanding for some
records of the First World War records, but
they are not being given tese documents.
Therefore, the Governent must come out
with concrete steps to see that these docu-
ments as well as fossils and other cultural,
archelogical and archival heritage are pre-
served properly and there should be strict
enforcement of law. Deterrentpunishement
should be given to vandals.
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SHRI GOVINDA CHANDRA MUNDA
(Keonjhar): Sir, I rise to protest about the
mismanagement of our airways as well as
railways. Day before yestrrday, there was a

«programme of our hon.Prime Minister at
Visakhapatnam and we, the Members ofthe
Consultative Committee of the Ministry of
Steel and Mines, were invited to participate
in the function. But we were put to a lot of
inconvenience. The flight was delayed for
about three hours due to an engineering
defect. Action shouldbe taken againstthose
who are responsible for this sort of misman-
agement. SEcondly, | was travelling in the
Utkal-Expres from Puri to Nizamuddin. The
latrines and bathrooms inthe train were very
dity. The fare was high but the services
were poor. The concerned Ministries should
look into these aspects and take prompt
action.

[Transiation]

SHRIB.L. SHARMA PREM (East Dehi):
Mr. Speaker, Sir, through you | would like to
draw the attention to the photo of the Coupon
published in the Sunday Mail of 21st and
. 28th Junly where it has been written that the
Govemment is being subjected to a loss of
several lakh rupees. These coupons are
printed in the printing press of the North-
eastern Railway and they are selling in large
numbers which are of course being mis-
used. These coupons are blank on which
the name of any M.L.A. is filled up and and
then claim is made. Similarly, goods worth
several lakh rupees are also booked which is
causing a loss of several crore rupees tothe
Railway.

1 would like to submit that a C.B.l. In-
quiry should be ordered to investigate into
this case and action be taken against the
guilty persons.

~ SHRI TARA CHAND KHANDELWAL
(Chandni Chowk): Mr. Speaker, Sir, today
alithe newspapers have publishedthe news
of the robbery committed in the Sadar Bazar
areayesterday evening andthe killing of an
old woman. | am coming from there itself
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after spending an hour there. It seems that
the law and order situation in Delhi has
deteriorated. You will be surprised to know
aboutthe false claims of the police that they
are ready for service at the phone number
100. Butl wouldlike to say that the members
of that family and of that locality kept dialling
from quarter past seven to half past seven.

"The bell was ringing but nobody picked up

thetelephone. | would have been convinced
if the number had been busy but the pointis
that it was ringing and there was no re-
sponse. The screet where the incident took
place is considered to be safe from security
point of view. If such an incident can take
place at a safe place then it clearly shows
that our police have become completely
ineffective. A film is shown on television
from 5 “O" clock to 7.30 p.m. The police on
patrolling duty do also standandwatch T.V
in some shops instead of performing their
duty. This is why such incidents are taking
place frequently. | would like that the
hon.Home Minister should make a state-
ment regarding the steps taken by the Delhi
Police to check such incidents.

[Engksh]

SHRI MRUTYUNJAYA NAIK (Phul-
bani): Sir, a major parn of Orissa has been

-severely affected by floods and particularly,

my constituency, Phulbani where villages

. adjoining river Mahanadi and Telhave been

severely affected.

Sir, | would request the Govemmeﬁt
through you, to sanction more funds as well
as subsidise rice. The funds should be

released for repairing the damaged crops
andsoon

| would also request you to immediately
send a team from the Central Government
for ascertaining the flood position in Orissa.

MR. SPEAKER: Let us now take upthe
bank matter.

PROF.PREM DHUMAL (Hamirpur): Sir,
| have given a notice.
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MR. SPEAKER: Notonly you, there are
are other hon. Members who have given
notices. They will be taken up later on.

12.26 hrs
MESSAGE FROM RAJYA SABHA
[English]

SECRETARY GENERAL: Sir, lhaveto
report the following message received from
the Secretary-General of Rajya Sabha:-

*“In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, | amdirected to
informthe Lok Sabhathatthe Rajya
Sabha, atits sitting held onthe 30th
July,1992, agreed without any
amendment to the Foreign Trade

(Development and Regulation) Bill,

1992, whichwas passedbythe Lok.

Sabha at its sitting held onthe 20th
July, 1992."

12.27 hrs

FOREIGN EXCHANGE CONSERVATION
{TRAVEL) TAX ABOLITIONBILL®

[English}

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): | beg to move for leave to
introduce a Billfurtherto amendthe Finance
Act, 1987.

MR. SPEAKER: The question is:
“That leave begrantedto introduce

a Bill further to amend the Finance
Act, 1987.°

Matters underrule 377 592

The motion was adopted.

SHRIRAMESHWAR THAKUR: lintro-
duce the Bill.

12.28 hrs.
[English]

STATEMENT GIVING REASONS FOR
IMMEDIATE LEGISLATIONBY THE
FOREIGN EXCHANGE CONSERVATION
(TRAVEL) TAX ABOLITION ORDINANCE,
1992

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): Ibegtolay onthe Table an
explanatory statement (Hindi and English
versions giving reasons forimmediate legis-
lation by the Foreign Exchange Conserva-
tion (Travel) Tax Abolition Ordinance, 1992.

[Placed in Library . See No. LT- 2405/
92] :

12.29 hrs

MATTERS UNDER RULE 377
{English]

() Need for central assistance to
the Tamil Nadu Government in
checking the menace of apaddy
disease in Thirvanamall and
North Arct Ambedkar district

SHRI M. KRISHNASWAMY (Van-
davasi): Adangerous disease has affected
the entire paddy crop at early stage in Tri-
vannamalai district and North Arcot Am-
bedkar District, Tamil Nadu. it was brought
to the notice of the agriculture department of
Tamil Nadu Govemment. The State Gov-

* Published in Gaztt of India, extra ordinary, Part-i, section & 2, dated 3.8.1992,
** Introducd with the recommendation of the President. -
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ernment are not able to control the disease.
1, therefor, request the Central Govemment
to come forward and help the affected farm-
ers in these two districts and part of South
Arcot District.

(i) Need to restore the special Cen-
tral Assistance to the Adivasi
dominated areas of Ranchi, Bihar

[Translation]

SHRI NITISH KUMAR (Barh): Mr.
Speaker, Sir, the condition of Adivasi domi-
nated area of Ranchi is very pathetic. Na-
tional Commission for Rural Labour in its
report has stated that about 30 per cent of
the Adivasi people are landless. About 17
per cent have one acre of land only and
about 34 per cent have 1-2 acres of land.

+Only about 12 per cent people of this area
are able to manage their livelihood for the
whaole year. Though enriched with natural
wealth, this area has not been developedill
today. The main problem of the Adivasis is
exploitation and illiteracy. The Central
Governmenthas been iproviding assistance
tothis areaforthe last several years, but this
amount is not sufficientto startany appropri-
ate developmental scheme for this area.
Even this help has also been discontinued
from this financial year. Therefore, | would
urge the Central Government not only to
restore the Central assistance to this area
but alsotoincrease the amount adequately
sothataproject may be startedthere andthe
exploited and suppressed people of that
area may also be able to lead good life.

(i) Need to revive the broadcasting
of Hindi songs from Manipur
AkashvaniKendra

SHRIUDAY PRATAP SINGH (Manipur):

.Mr. Speaker, Sir, 15 languages including
Hindi have been given recognition in the
Construction of India. Our Constitution clearly
makes provision for developing Hindi as a
linklanguage in place of English. OurParlia-
ment itself passed Official Languages Act,
1963 in accordance with the spirit and
intention of the constitution and its regula-

tions were framed during the period 1976-
78. A clear provision has been made that
Hindi will be promoted in all the Central
Govemment offices and institutions. How-
ever, recently the broadcasting of Hindisongs
from the Manipur Kendra of Akashvani has
been discontinued; whereas under the Offi-
cial Languages Act the whole country has
been divided into three zones-'a’, ‘b’ and ‘c’
Aims of broadcasting Hindi have been given

init

Sir, if the broadcasting of Hindi is dis-
continued, it would raise a question mark not
only on the dignity of the official language
Hindi but also on the dignity of the nation.
Therefore, through you, | would like the
Government to pay attention to it immedi-
ately and revive the broadcasting of Hindi
songs from Manipur Akashvani Kendra.

(iv) .N'eedmCOnnectThiruvannama-
lal and Chinnasalem in Tamil
Nadu by rail

[English]

SHRI. P.P. KALIAPERUMAL (Cuddal-
ore): Thiruvannamalai Railway Station is
situated in the Villupuram-Katpadi meter
guage line of Southem Railway. Chinnasa-
lem Railway Station is situated in the
Viruthatchalam-Salem meter guage line of
Southern Railway. There is no Railway line
in between Thiruvannamalaiand Chinnasa-
lem. Inbetweenthese two stationsthere are
three towns namely Moongilthuraipattu,
Sankarapuram and  Kallakurchi.
Moongilthuraipattu is having a cooperative
sugar mill. Sankarapuram is a business
town. Kallakurchi is a taluk Head Quarters
and also a business town. There are hun-
dreds of villages around these towns. This
area comes under three constituencies of
Lok Sabha namely Cuddalore, Vandavasi
and Rasipuram. The people of this area are
pressing foranew Railway line fordecades.
If this new line is constructed, it would be
commercially viable and would aiso render
yeomen public utility service. Therefore, |
plead for the construction of the above Rail-
way line at the earliest.
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(v)  Need for early clearance to the

pending power projects of Ra-
jasthan

[Translation)

SHRI DAU DAYAL JOSHI (Kota): Mr.
Speaker, Sir, so far as power generation is
concerned, Rajasthanis apoor State. lthas
to depend on other States due to complete
lack of any big river and coal. Four high
projects of the State have been lying pend-
ing with the Central Government for the last
many years. These projects include Vars-
ingsar Project of 250 M.W.based onfighnite,
Thermal Power Project of 250 magawatt at
Suratagarh and Chittorgarh and three ther-
mal power projects of 650 M.W. Dhaulpur.

Power shortage prevails in the whole
State. So much so that 5 hours’ power cuts
are being imposed in district areas. The
existing power shortage is about 37.08 per
cent. Which is likely to rise to about 48.09
per cent by the year 1994.95,

The State has already forwarded the
projects of 950 M.W. to the Central govern-
ment, the clearance of which is yet to be
received.

Therefore, the Central Government is
requested to clear the pending power proj-
ects.

(vi) Need to improve the telephone
system of Ranaghat in West
Bengal and instroduce STD fa-
cility there

[English]

DR.ASIM BALA (Nabadwip): Sir, the
telephone system at Ranaghat sub-division
often remains out of order. Rangaghatis a
municipal town with more than one lakh
people living there. There are a number of
schools. colleges, banks, LIC, GIC offices,
private and commercial offices which are
tacing acute hardship due to frequent tele-
phone disorders. This place lies on the
international border with Bangladesh where
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frequent information of the border areas is
required. The old telephone system still
continues at Ranaghat. Peopile of this area
are very much agitated over the mal-func-
tioning of telephone system of this place.

Iwouldtherefore, urge uponthe Central
Govemment to improve the telephone sys-
tem of Ranaghat and introduce the STD
facility immediately.

1236 hrs. |

DISCUSSION UNDER RULE 193

SCAM INVOLVIING OPERATIONS IN
GOVERNMENT SECURITIES RUNNING
INTO THOUSANDS OF CRORES OF
RUPEES——— CONTD.

[English]

MR. SPEAKER: We take up the matter
under Rule 193, the further discussion re-
garding bank matter. Shri K.P. Reddaiah
Yadav was on his legs. He may continue his

speech.

SHRI! K.P. REDDAIAH YADAV (Ma-
chilipatnam): Mr. Speaker, Sir. in the last
sitting on Friday, while speaking on the Bank
scam, | was mentioning about the lack of a
clean political systeminthe country whereby
not only this bank scam, but also other anti-
national activities like terrorism, Naxalism,
rowdylism in all walks of life are erupting.
Therefor, the need of the hour at this crucial
juncture is to revamp the major political
parties like the Congress (i), BJP.JD, Al-
ADMK, DMK, efc. and to dispense with the
system of selecting candidates for Assem-
blies and Parliament, with doubtful character
and integrity and honesty. Nobody who
manipulates the bureaucrats, the banking
institutions etc. shouldbe giventicketsinthe
elections.

Today the bureaucrats are managing
some of the MLAs, MPs by creating benani



597 Dicussion underrule 193 SRAVANA 12, 1914 (SAKA)

Scam involving operations

[Sh. K.P. Reddaiah Yadav]

business houses, by getting them tickets
and by funding their elections and finally
making their candidates Ministers in some
of the States. The bureaucrats are virtually
running the country without a check either
through the Legislature orthe Judiciary orby
the Press as the entire Indian Press is in the
hands of vestedinterests. Anybody who has
got a newspaper is being made a Rajya
SabhaMember or an MLC, orthe Chairman
of a Corporation in this country.

AN.HON. MEMBER: What about you?

SHRI K.P. REDDAIAH YADAV: Any-
body. | will relinquish from the political field
if anybody says that | am one among them.

What | wantto bring to the notice of this
House is, that instead of our discussing the
matters and we ourselves degrading the
political leaders and political parties, we have
to find out the real root cause why this scam
or any other activity is taking place in this
country.

Corruption is rampant in the country
starting from the Panchayat level up to the
Government of India. Therefore, the need of
the hour is to see whether democratic sys-
tem is functioning all right in the country or
not. That is the main question. Therefore
this is the time when we have to think of
Presidential form of Government so that all
these things can a eliminated. The country
therefore needs a benevolent dictator or a
democratic leader like our Prime Minster
who wants to institutionalise the entire sys-
tem democratically. These are the main
major problems before the House to con-
sider. ’

Ifwe fail to get back our people’s money
orfailto put all the bureaucrats, bank officials
and politicians who are directly involved in
this scam intheir correct position, it amounts
to failure of the functioning of the Constitu-
tion itself. The people will lose faith in our
Government. Then a question will arise in
the country, why a hungry man who is not
having one day meal, shouldkeep quietdies
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of hunger instead of looting the person who
has reserved the wealth more than he can
utilise or enjoy by oneself. Poor man is
keeping quiet because he has to respectthe
law of the land, Constitution. Big people,
privileged people like us, bureucrats, Minis-
ters, Industrialists did not respect the law of
the land, Constitution. Why shoul the poor
die with hungerwithout disrespect tothe law
of land when there are people who are
having more than necessary?

Now a pertinent question arises and
demands that the top bureaucrats, industri-
alists, politicians, judges should notify their
assets both in thieir names, in the names ot
theirrelatives, benaminames andthen shoul
handed over to CBI for through verification

The immediate task before this Govern
ment is how to bring back the huge mone)
illegally deposited by bureaucrats, politician:
power brokers of this contry in various for
eign countries. For thi if needed, Constitu
tion should be amended. If the Govemmen
cannot fulfil this duty, one day it may have t:
be enforced by people. Our Constituti
cannot do anything if they took this task int
their hands and perpetuate people’s rul
instead of dubious democratic rule.

There are rough estimates of about Rt
40,000 crore looted from the middle clas
people andfarmers by putting Rs.3900 cror
bank money drawn by brokers into purcha:
ing of shares. This money might have &
ready been transferred to Switzeland ban

It is shameful for all of us that we ai
blaiming each other but afraid of bringir
even the name o af single bureaucrat ar
their nexus into light.

We have thrown out the Britishers fro
our country buttoday we have abiggerta
to control the bureaucrats who have occ
pied the whole country’s administratic
Majority of town properties are ownedbyt!
bureaucrats. They are having second €
tablishments eitherin the shape of ashare
industries, export, import business in t
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houses, or real estate etc. What are we
doing? Simply we have surrenderedto their
dominance. Why? ltisbecause some ofthe
third graded persons entered into the holy
temples of Parliament and Assembly.

Even if the political leadership takes
strong action on the bureaucrats, they will
not care since they have already aranged
second establishments as narrated above.
They are capable of running parallel admini-
stration with illegally earned money and
resources. Therefore, the need of the hour
is to identify the weak links and linkage
between the bureaucrats and politicians and
put the bureaucrats on constant surveillance.

Theretore, the whole House should
support the Prime Minster to bring out the
truth in the Bank Scam and allow him to
revamp the palitical systembased on natural
law, natural theary rather than on hypocrati-
cal theory.

Most of the power brokers, manipula-
tors now stays in the State guest houses, MP
quarters, Ministers, bugalow. Why should
we talkk about others? Why not we search
our hearts by ourselves?

Indian people are matured people and
world known democratic people.  They
elected Shri Rajiv Gandhi in 1984 without a
simple paise expenditure. They have elected
ShriMorarjiin in 1978 without apaise. They
have elected ShriV.P. Singhin 1989 without
a paise expenses. Many time they have
proved their maturity. Why the political par-
ties are bent upon collecting money fromthe
industrialists, who are looting bank money
andallthat? People are very matured people.
It you have proved to be honest; if you have
to be real servant of the people, they will
elect you without a single paise expensesin
the elections.

So, the nationalleadership should now
think that money alone is not solution to get
3alected in elections. It require a cause of
manifesto, candidates with integrity charac-
er, etc. Hence we should depend on edu-
sating the people on these lines.

AUGUST 3, 1992
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Finally, Sir, now the Scam has alraady
gone into the minds of the people of this
country. Instead of searching allthesethings
what | have told is that, first of all, we have to
revamp the political system, we have to
identify the linkages between bureaucrats
and politicians, industrialists and power
brokers. Our Prime Minister has given an
ample scope to democratically bring out the

" truth and to root out causes for such thingsto

take place in the country. There is an ample
scope for identifying all these things under
JPC, which our hon. Prime Minster has
announced.

There iscorruptionfromthe Panchayati
Raj level to the Government of India level. If
we cannot find or weed aut the corruption by
democratic system, the only way leftis to opt
for a benevolent dictator or a Presidential
system of Government where the dubious
andthirdrates politicians will notfind place in
the Cabinet or in the Assembly or in the
Parliament.

With these words, | conclude.

SHRIVISHWANATH PRATAP SINGH
(Fatehpur): Mr. Speaker, Sir, I did notknow
that | would be called so early.

Some thing which has happened now
has become a national concern and every-
oneisinterestedto reach atthe bottomofthe
truth and also as to what measures should
we take that in future such things do not
happen. This is precisely which you have
considered while forming the JPC that these
concerns should be addressed.

Now, | think what is before us is the
concern of lakhs and crores of investors who
have been ruined, theirconfidence hasbeen
shaken and it will take quite some time to
regain their confidence, which is something
which is going to affect our strategy for flow
of investments for our industrial growth and
development.

The Indian stock market is the second
largest market in the world. The total value
of stocks which was hovering around Rs.
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60,000 crores till 1991 rose to Rs.2,40,000
crores in the last one year, while in other
world market, the growth was at ‘nail’ s pace.
This was held as in the health of the econ-
omy. In fact, | think, now if we look back,
intoxication was held as a health. The mar-
ket was intoxicated and something was going
wrong and always inthe Finance Ministry we
took precaution when the market went too
high, moderate or it fell too low to make an
effort just like in the case of blood pressure
normalto be at normallevels. Ithinkthatwas
a signal where the Government ought to
have been alerted as to why it is behaving in
this fashion and go deeply and take meas-
ures to bring it to normal health.

The report that has come says that the
total value of our investments made by banks
and institutions for which they do not hold
securities, SGL transterforms or BRs, thatis
more than Rs. 3,400 crores. But the ques-
tion is that this is something for which they
have no BRs. or SGLs or securities. Butthe
amountoftransactionsthatthe whole scam,
as it is called, has generated, is not devalu-
ated. How much black money could have
generated, how much money could go
abroad, this figure gives no idea of dimen-
sion and | think it is yet to unfold itself in its
entirety.

One of the modus operandi in this that
has been brought to our notice by the
Janakiraman Committee Report is that in
these banktransters, the moneys wentto the
brokers. | amgiven to understand- | may be
corrected- that these are the A/c Payee
cheques, so, the amount should go to the
payees’account, but it has flown into the
brokers' accounts. This is a criminal liability
if you put money of the payee to someone
elsa’s account. This, in abanking systemto
happen, and happen at such a large scale,
is something which I fail to understand how
it could have happened because when a
person puts his money in a bank, there is
total trust that it will be according to due
procedure. There is an implicit faith in the
procedures of the bank that when we put in
our money there, there is no fear that that
money willgo away somewhere else. When

Securities runing into thousands
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one draws out a cheque, one believes that it

“will go to where he has drawn out that

cheque and not somewhere else. That this
could happen at such a large scale, gives
rise to lot of questions as to how this could
happen, why this has happened and what
action is being taken for the criminal liability
in what has happened.

The Report says that in Andhra Bank
Financial Services Limited, three certificates
for 9.7 crore units of UTI, that means of the
value of Rs.151 crores, deposited with Fair-
growth underforward transactions, were not

_genuine. These are forgeddocuments. How

are the Andhra Bank Financial Services and
Fairgrowth able to transact in these forged
documents? Also, lot of questions have
been raised about Fairgrowth itself- the
people involved init, the connections thereof.
I do not put any blame on anyone but when
questions have been raised, | think all the
connections of Fairgrowth and those who
are connected with it, should come out. One
high official has resigned also for having
connections. | suppose — at least we know
only from papers- he said that he has trans-
ferred his shares to so and so and that
person, inthe Press at least, says that there
is notransterand thathe has only keptthose
shares. Then we are given to understand
thaithose shares cannot betransferred within
three years; there is a certain time. And all
this goes on. We wantto know what auction
is being taken. Light should be thrown oniit.
Or is it that some people are immune to
action, while some people will be sent to jail.
Just as some people are below garibi rekha
and some are above garibi rekha, is it that
some people are below jail rekha and some
are above jail rekha? It looks like this. With
all this evidence coming, the Government
should come out and say’ no, this is wrong’.
At least then the rumours would not spread.
This is the responsibility of the Government
to come out and say what is about this
Fairgrowth and the statement ot a high
official which has got contradicted, and also
what action has been taken, because that
amounts to criminal liability.

Then, what the Janakiraman Report
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goes on to say is that the merchant banking
subsidiaries of public sector banks have
received large sums as inter-corporate
deposits and not PMSs. [t does not relate to
any P.M,, relates to Portfolio Management
Schemes. And there are similar schemes
that these things have been made availabis
tobrokers under Ready-forward of bills. 7 hat
is the mechanism that has been said. Whie
saying that the public sector has played a
very big role, the Janakiraman Committee
report does not mention any name. I think
that is one thing which is a shortfall of the
report. When it made a mention, it should
have mentioned the names of the public
sector units. Now they are coming out. We
arereceiving itthrough the press. Every day
alist of public sector units comes out. Itis not
very happy thing for us to see the picture in
this way. Ifitis like that, certainly this aspect
has to be gone into apart from banks and
some financial institutions. What has come
to light by this report is that during the 14
months that is from 1st April, 1991 to 23rd

‘ May, 1992, the total value of the transac-
tions, was Rs.9,06,000 crores. That does
mean that all is wrong or all are tainted
transactions. Out of the above transactions,
the ready-forwardtransactions amountto 56
per cent. Here it shows the picture of the
speculative part of the whole market, while
the out-right deals has been only at 5.26 per
cent. | want to know that the Government is
thinking about this because this ready-for-
ward has taken us really backward, so far as
our economy is concerned. See what is
being done today.

Let us look into the clout which the
foreign banks have got today. |can under-
stand the concern of the hon. Finance Min-
ister, Shri Manmohan Singh, that when we
mention foreign banks, his worry starts
whether the moneys will folow in or not, and
therefore, we should not mention foreign
banks. But | am constrained to say when it
comes to these dimensions, it hasto be put
on record and there is no reason why we

-should not go into all the details.

The foreign banks alone accountfor 71
per cent of the transactions out of the trans-
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actions worth Rs. 72,000 crores in respect of
Unit Trust of India. That shows the cloutthe
foreign banks are having now in the whole

- system within this short time.

| need not go into the broker-wise de-
tails. They have all come out. Names like
Champak Lal, Devi Das, Harshad Mehta,
H.B. Dalal, V.B. Desai etc. have become
very common names. A very large section of
the transactions has flown into them. Out of
the Rs.9,06,000 crores, 20 per cent has
flown intothem. 20 percent of that money is
a very large chunk of money. If we also see
thedirecttransactions of Rs. 3,50,000crores,
then out of the balance, it is almost one-third
which has gone to these peopla. Thatis the-
clout that they have.

Let us see the bank-wise details. Outof
the transactions of Rs.9,06,000 crores in
crores, four banks- City Bank, Stanchart,
Bank of America andthe ANZ Gridlays Bank-
alone account for 70 per cent. It is all right if
you are doing good business and not any
tainted business. Youcannot, perhaps, take
objection on that ground only that there is

-large money involved. | am not making a

point on that now though there are many
points that can be made. .

But what comes further by the report is
thatthe numberof transactions that have not
matched. An attempt was made to match
the transactions on the computer, transac-
tions reported by a bank as being with a
specified counter-party bank with the trans-
actions as reportedby the concemned counter-
party bank. When they tried to match the
statements of the banks, the amount which
did not match- may not match does not mean
allis wrong- was there. |understandit. But
the pointthat arises is that within this amount
which did not match 60 percent was fromthe
foreign banks.

13.00-hrs

Now we talk of efficiency that it willbring
because we have got these foreign banks,
Stanchart and all that. Where is the effi-
ciency? It is mismatch of amounts of about
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B0 per cent of funds. The Stanchart is a
British Bank. As regards its conduct, it is
more than 100 years or less than that, quite
a long time, at least 60-70 years. Now it
entered into that transaction with Metropoli-
tan Cooperative Bank. lam toldthis has got
acapital of Rs.1 crore. ldo notknow. ithas
got one Office. | do not know whether it has
got one telephone. |do not know, may be it
has more than one telephone. Whatever it
may be, that is not the major point. How is it
well-established? You must be knowingthe
financial position of the banksinthe country.
There are about 70 banks established. This
MCB has bank receipts tothetune of Rs.1,944
crores, almost Rs.2,000 crores. How has it
come about? What is behind it? Thatis the
point and whetherthere are certain dealings
outside the country which have given confi-
dence to do this or what is the mechanism?
Itis a very serious question.

The conclusion that Janakiraman
Committee Report has drawn is very seri-
ous. Forinstance, Canfinance has recorded
purchases in its books at Rs.90/- of a 100
sharevalues, 90 perbond andthe balance of
Rs.10/-/per bond has been received by
Canfinance fromthe broker. Itis very funny.
| mean, a Rs.100/ share, the broker tells
Canfinance “You buy it." Perhaps Canfi-
hance thought that at the value it is loss, it is
not that real value. Thenthe brokersays “All
right. You buy it. | will give you Rs.10/-. Put
inonly Rs 90/-" ltistotal fraudthat hastaken
place and Ido notknow-ifthat Bank has been
alertwhenthis brokeris putting Rs.10/- of his
ownto buy my shares. Why is he putting this
money? He cannotafforditin astraight deal.
Abroker will not say "l will give you money.”
They ought to have been alerted about the
very fact of his giving money that there is
something wrong.

The conclusionthathas beendrawn is:-

“Sales were clearly violative of condi-
tion 15 of the terms and conditions
which bids were invited which require
that the off-loading of the shareholding
shallbethrough normal stock exchange
transactions.”
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PSUs did not follow. They did not go -
through normalstock exchangetransacticns
and we just cannot understand how could

-they do it. [f they have not gone through

them, what action has been taken against
those who have violated it? After all, rules
and regulations of the Government are not
justgood wishes. Therefore, it is a flagrant
violation. what action hasbeen taken against
any public sector so far which is one record?

Then the other point they have pointed
out is that there was a clear guideline that
unless the-shares are not listed, shares

" should notbe made, names. Thatwas avery

sensible guideline because whenashareis
listed, its market value can be judged by the
public sector whether they are getting a
correct price or not. Now they went ahead
against the guidelines ‘'without listing and
made their own arrangements and made
sales. We do notknow how muchmoneythe
country has lost and the people have lostin
all these deals and the value of it.

Certainly, some people have made huge
profits. So, that must be our loss. If any

_regulations is needed to bring them to book,

Ithink, we will give you all the authority and
you have the authority. We are not in favour

_ of any draconian law like the TADA etc, for

any reason whatsoever. But we are aware,
TADAIs used against the farmers. Allthese
draconian laws are used against the work-
ers. An MLA of ours was raising the issue of
thetribals. He is under lock-up under one of
these laws-TADA or NSA or whatever it is.
We do not .endorse such draconian laws.

- But if there is going to to be any use of such

alaw, wiy do you not use it here against the
people used against the workers and the
farmers. This is how they are being used.

Then, there is a case of the Andhra
Bank Financial Services. Whatever monies
were invested orplaced withit, on oral under-
standing also, allthe monies were forwarded.
Many of the contracts did no materialise. All
these are known names- FairGrowth, Hiten
Dalal, V.B.Desai, Can Fin etc. and all the
money was just faulted. “ Well, | will not
burden you and the House with all these
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pointing out some of the aspects of this
rather lengthy Report.

Sir, some questions arise which have
notbeen answered. Now, Harshadis behind
the bars. He is under lock-up. Under your
eyes, heis acriminal. You aretaking action
and filed FIR. How is it that this person has
got such a big clout? | had been in the
Finance Ministry. We did invite people,
industrialists, economists, farmers, trade-
unionists to give advice in our Budget-mak-
ing, before the Budget-making. For the first
time | have come across this- maybe in the
history of the Finance Ministry-where one

+ person has been selected, Harshad Mehta.
This story has not been denied. Or, the
information may be wrong, |1 do not know
because we do not have the Intelligence
Department with us. It may be wrong. And,
if itis wrong, wrong, it is wrong. But what we
aretoldis thatinthe Finance Ministry hewas
called to brief some officers about his ideas
on how investments can flow into the coun-
try. May be, Shri Manmohan Singh is nod-
ding his head that that is not true. But this
story was circulated for quite a long time
without a formal denial. So, even if it is
wrong, it ought to have been denied. . Why
are we put in the wrong mental-frame? But,
if itis true, then, | want to ask: How is it that
amongthe 80-crore people, amongthewhole
of the country which has got experts, econo-
mists, Harshad Mehta was invited? You
might correct me right here itself so that |
may not go on on these lines.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Iwish to state cate-
gorically that Harshad Mehta was no invited
* by the Finance Ministry and that there was
not question of any discussion onthe Budget
matter. It did happen that a Member of the
Planning Commission suggested to the
Finance Secretary saying: “Here is aperson
who has some ideas about the Balance of
Payments situation.” And the Finance Sec-
retary did see him. There was nodiscussion
of the type thatthere was a Seminaror of any
type. (Interruptions)

SHR!VISHWANATHPRATAP SINGH:
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Thank, you very much, Now, Shri Manmo-
han Singh has said that there was no invita-
tion and there was no discussion on the
Budget. But did he come in the Finance
Ministry- without invitation? That is all the
moreimportant. Had he come withinvitation
your authority would have prevailed. He
comes without invitation. (Interruptions)

THE MINSITER OF FINANCE (SHRI
MANMOHAN SINGH): So many people
come. (interruptions)

.'|‘

SHRIVISHWANATHPRATAP SINGH:
Allright. The point arises: When he came-
Budget may not have been discussed- did
he interact with the high officials or did he
meet peons and went back? (Interruptionsy

SHRI MANMOHAN SINGH: | did say
that he came to see the Finance Secretary.
(Interruptions)

SHRIVISHWANATH PRATAP SINGH:
My question has not been answered. | am
asking: When he came to the Finance
Ministry, did he go as a visitor to see the
rooms or did he interact with the officials
there, a group of officials there? Itis impor-
tant.

THE MINISTER OF DEFENCE (SHR!
SHARAD PAWAR): Finance Secretary.

SHRIVISHWANATHPRATAP SINGH"
Only? Did he not meet any other officer?
Manmohan Singhiji, please check it up. You
might not be knowing. | know sitting there
many things may not be in your light, many
things may notcometo light. This Scamwas
not in your light when you took over. It has
come to light now. This also may come 1o
light. You please answer this. Did he meet
agroup of officials or not? You just formally
inform us.

SHR!I MANMOHAN SINGH: | think, 4
coms back to the House.

SHRIVISHWANATHPRATAP SINGH:
Anyway. The other point is that when Shri
Harshad was raided on 25th February of
may be earlier, it may be some time in
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February- dates may not be correct-thenthe
papers that were receivedthey were with the
1. T. Chief Commissioner (Income-Tax), Mr.
Nair. Who acted and why were all the
papers translerred to some other official?
Who was behind all these papers? It is
normally a person whom you have trusted,
he has taken action. He has in custody all
your papers. And there is no particular
reason why papers would be shifted to other
officials. There is very good reason for it. If
‘hey do not have trust, that is another rea-
son. Butthat has raised questions. Whoare
the people behind this and who have got
these papers transferred?

Then already a point about the taking
‘over of Bank of Karad and RBI's advice that
has been raised, perhaps, the Finance Min-
ster has said something about it. As for RBI,
what indication did it give to the Finance
Ministry? There is need to look into the
whole matter. There is something which is of
concern in it. We are given to understand
that round about somewhere in early March
the RBI Governor did write to the Finance
Ministry expressing in his now way some
deep concern about what is happening and
the need for action. Since then and till now,
what action didthe Finance Ministry take on
that till everything came out?

» In the statement which the Finance
Minster made some time back, what we
noted was that there was no mention of
fore’=n banks in that statement when he
made it in the House. When their patentee
is on the record and when their involvement
was so extensive and so deep, how is is that
there is omission of foreign banks in the
Finance Minister’s statement?

SHRI MANMOHAN SINGH: It is there
in the annexe.

SHRIVISHWANATHPRATAP SINGH:
They are not inthe annexe. They are in the
main building. That is the problem. You
want them to be in the out- house, but they
are controlling the main building.

SHRIMANMOHAN SINGH: The names
of the banks are there in that.

/
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Anyway, lexpectthat you willtake the House
into confidence and mention the names of
pivotal persons behind it.

I would like to ask one thing. The inter-
bank cheques and transactions have to go
through the clearnings house. Clearing
Houses are directly underthe Reserve Bank
of India. There is one right there in Bombay
itself. There are five or six Clearing Houses
in the rest of the country. In a Clearing
House normally people are aware as to
which bank’s transactions are there to what
level. You can give a technical answer but
and large it is known what is the alertness
and supervision prevailing there.

Banks which were having transactions
tothe extent of Rs.3crores, Rs.5 crore orRs.
6 crore, suddenly started transacting in
hundreds of crore of rupees. Righttherethe
Reserve Bank has a mechanism within it-
self. Soitis notaquestion of systems failure
alone. |do not want to mention the names
and details of people whomwe had askedto
leave and were brought back andfinally they
are the persons who may be involved here.
Inthe National Housing Bank we had asked
Mr. Pherwani to leave and he came back. |
do not want to go into the details of all the
individuals.

SHRI MANMOHAN SINGH: He was
there when we came into the Government.

SHRIVISHWANATH PRATAP SINGH:
But Mr. Margabandhu came later. \ do not
wanttogointothis. Whatlwanttosayisthat
itis notthe question ot mere system tailure.
Thereis failure onthe part of individuals also
andyoucannot just cover it up by sayingthat
itis a system failure. The failure on the part
of RBI to get alert in the Clearing Houses
when the volume of business shot up does
raise the question as to who are the people
who were not alert.

There are other aspects also. Formally
itcan always be denied; but as things go, the
industry always stant assessing what polices
are likely to be. They also have channels of
inside information. one thing is that they
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were very clear that the IMF and the World
Bank are going to put pressure on having
interest rates at the market rate level. Once
having generally seen the trend of the new
policy with a specific information that a new
series of Government securities is going to
come with higher rates of interest and better
terms, the foreign banks-it is the foreign
banks again-heavily sold their securities
ready-forward to make up akillingonit. The
information on coupon rates, the new eco-
nomic policy, its trend, its assessment, all
have been woven into this big scamthat has
come.

| am not saying because of it has hap-
pened; but it has happened certainly due to
the access to information. Otherwise there
is no reason you can think of Mr. Finance

Minister as to how suddenly these foreign

banks decided to sell heavily their securities
just before a new series was to come. Has
this happened earlier in this scale? If it has
not happened in this scnle; how are not 10
draw aconclusion thatthere must have been
some information that they took advantage
of? If they have taken such inroads into the
whole economy and also within the Govern-
ment to get inside information, then what is
the state of affairs?

Aboutthe decision of partial convertibil-
ity also they had a fair idea or knowledge or
leakage, whateveritmaybe. The rupee was
devalued two times right in the beginning as
soon as the new Government came. They
were aware that there was still IMF pressure
te further devalue it. A lot of people- who
may not come into the security scamframe-
work and that is why | say there are various
aspects of it and | do not know whether they
will come into it- drew heavily from the RBI
foreign exchange on the ground of imports.

Earlier there used to be scrutiny to find
out whether the imports are genuine or not.
Then there would be a more liberal attitude
and they were providing the foreign ex-
change. Lateron, they cametothe'RbBland
said, “Well, with the devaluation, now im-
ports have become lnss-making thir -3, we
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want to return the foreign ange.” Sa

“long as it is this story , okay. But, | amtoid-

| may be wrong again and the Finance Min-
ster can inform- that they were issued for-
eignexchange at higher rates. Maybe atthai
time, the official rates would have prevailed.
They, knowing the IMF-Worid Bank policy
that these rates will have to go up, have jus!
inflated the demand, got the foreign ex-
change. Then they said that the transaction
was not profitable to them and they want to

. retun it. The point that arises is this. Is it

true- | may be wrongly informed because we
do get several information- that they were
given at rates much higher than that of the
marketrates? Kindly check up. The RBIdid
put astop. Yes. You may be nodding your
head because the RBI did stop it; but thc
banks have not stoppedit. So, | will request
the Finance Minister not only to go on the
orders of the RBI, butalsoto see whetherthe
banks have resorted to returning the foreign
exchange at much higher rates. There may
be aviolation of RBIguidelines here also, on
certain aspects.

We have been saying that the foreign
exchangeaspect of it has notbeengoneinto
in detail, though through the papers we have
been informed that foreign banks there is
going to be a special-audit. |do not know.
whether a special audit has really begun;
maybe recently it might have begun. But
quite a long time has been left outto themto
try to present a better case for you. That
much time at least they had got. Now in the

" investigations, how much we willget—that

also we have to see.

The other aspect is this. In the whole '
scam, we know that the common man is the
loser. But, who are the beneficiaries and
who arethe end-beneficiaries? There hasto
be a beneficiary; but it is also necessary to
see who are the end-beneficiaries. Maybe,
legally you may not be able totake, underthe
present law, any action because you may
say, “What can we do, if Harshad Mehta and
alithese people play agamble? Theyarethe

.beneficiaries and we are not®. It is very

necessary- if we have to understand the
whole dimension - to identify who are the
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end-beneficiaries. Thenwe can understand
the whole picture as to who are the operators
and how this whole thing has come about.

Itis also takes us to other issues. |do
notwanttogointoitingreatdetail. There are
details and detalils- as JPC is coming, per-
haps we will go into it in great detail- on the
issue of corruption. Now my elder brother
and respected Shri Chandra Shekhar has
made a point that that is not much of the
issue, inthe sensethatthere are much larger
issues before the country, when the coun-
try’s dignity comes into picture. Imight agree
with him. But the question is of corruption,

not on moralground. |do not say thatitis an

issue of corruption on ethicalground. When
we are in politics and when we have fighting
elelections, nobody canturn a moral ground
at the other. That is the point. That is the
basic point which we all have to see.

SHRIBHOGENDRA JHA(Madhubani):
Nobody can? (Interruptions)

SHRIVISHWANATHPRATAP SINGH:
Isaidgenerally. Aliright. lacceptit; Iqualify.
By and large, | would say that it is not in the
sense of personal corruption. It is what is
happening. In this system, these are the
various things thatwe face. Itisthecommon
man who is robbed finally. Evenif he buys a
match box, he pays excise duty on it. If that
money is siphoned off or not put in the
treasury bag, he is robbed. His locks have
been broken without being sealed. It is this
aspect which we have to see and not the
ethical or moral aspect of one being overthe
other; it is the common man whom we have
to safeguard.

It has also to be seen that with various
countries, we have gone into a debt trap. It
will not be a perfect correlation. Butthere is
avery high correlation that there have been
high levels of corruption. That way, it also
affects our internal strength and our eco-
nomic sovereignty when large money is
siphoned off. It is not the thing. Now what
has come up is the evidence that Harshad
Mehta has got the accounts abroad in tax
havens- all these documents have come-
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that very huge amounts have been paid to
his brother and to his mother from tax ha-
vens. In the first raid, all these documents
had come to the Government's notice. Till
now, what action has been taken?

There is one gentleman, Mr. Shah, who
has just vanished. It has appeared. Now
exactly we know his name. Otherwise, we
were stuck up and the names also were not
known. The names are forgotten. At least
his names is here. So, how is that he just
escaped from here.

Then, there is one gentleman, Bhupen
Dalal. Now his transactions are larger than
that of Harshad. What is happening to him?

| am told that very respectfully he is dealt

with. Well, respectfully legal action can be
taken. Very respectfully, the legalaction can
be taken. Very respectfully, the Police In-
spector can do his job. How is it that he is
quite scot free and nothingis going on? Also
when all this has come out, why haven't the
Grindlays Bank been asked from what
sources this money has come to Mehta? Is
there any special immunity to the foreign
banks that in this case we will notlook to that

- side?

Now these moneys have come. The
Grindlays Bank could tellyou whether alithis
money has come from Canary Islands or
else what has been the source? So, these
are the things which have caused us con-
cern.

| think, this is very important. What |
mentioned is the issue of corruption gener-
ally - as | was speaking - not in the moral
sense but inthe publicinterest. Here some-
where all of us willhave to address ourselves

‘tothe issue of funding of elections. Itis here

where the major compromise is made. Here
the nexus starts. Generally, | am not accus-
ing anyone. As we see it, this willgrow. As
the corporate sector grows, its vested inter-
ests in Government grow because one
small rule of the Government can affectthe
corporate sector in several hundred crores.
So, as they grow, it will not be enough as it
was earlier just to contribute something and
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get the licences, etc. But now to ensure the
interest, they have started seeing and what
to see that proper persons are at proper
places. The political hue of the country is
perhaps to their tune. They may try. Then
people are strong enoughtefacethem. That
is another thing. But the attempts and pres-
sures will be there because their stakes are
very high. And this willcontinue. This is one

thing.

The other thing is as the elections be-
come expensive, the party is to raise funds.
} am not referring to any party. Why is Mr.
Kesri smiling? | know your responsibility.
(Interruptions)

SHRIMURLIDEORA (Bombay South):
Is Congress Party the only party which can
manage election without any fund? Have
you never taken any funds for elections?
(Interruptions)

SHRIVISHWANATH PRATAP SINGH:
lam not saying that. (Interruptions) What |
am saying is that we are all under this im-
pressicn. (Interruptions) Let us put our

¢ heads togetherwithout accusing each other.
How can we get out of it? One is the State
funding. The argument is made that the
election expenses will not be counted. Yes,
it will not be counted. But the essential fact
is that people lose elections because of
shortage of funds but they do not win be-
cause of funds.

So,evenifthereis achance, the person
canfight against evenbiggerfunds. Atleast.
the system will have a chance. But the
system which we are having does not have
achance. Let us give it achance. We have
tocertainly goinfortransparency of Govern-
mentfunctioning. We havetherightto know.
In Swedish countries, transparency is there
where people can ask and see the Govem-
ment files. So, the same should be applied
here if we are to fight an issue with such a
large dimension. We have done quite alotof
footwork. That might be with the Govern-
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ment. We can go ahead with it. We will give
all our cooperation to you. We cannot legis-
late principally on constructive responsibility
which has 1o be resurrected in Parliament.
When we occupy high offices, unlessthere s
the principle of constructive responsibility,
how will there be accountability? To prove
that a person in high office has done some-
thing wrong is very very difficult technically.
But accountability at high office has to come
from somewhere. Otherwise, there will be
decisions without application of minds and
whenever people meet, people will for get
their names. People will resign without giv-
ing explanation. How do we face it? So, itis
on this aspect which | most humbly beg that
we should all come together and all parties
should cometogethertofind a solution. With
these words, | hope the JPC will go ahead
with various institutions of the Government
in finding the truth taking the real interest of
the country into account.

13.32 hrs.

STATEMENT BY PRIME MINISTER

Notice of Premature Retirement by Shri
Madhvan

[English]

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): Mr. Speaker Sir, the
notice of premature reitrement given by Shri
Madhavan who was investigating seven out
of ten cases registered so far in the Securi-
ties Scam has been mentioned inthe House
on 31st July. Since he as in charge of
imporiantcases inthis difficult and delicate
investigation, his decision to voluntarily re-
tire gave rise to concern and speculation.
One charge made in this connection was
that PMO interfered and exerted pressure
on ShriMadhavantodeter himfromcarrying
out investigations against Ministers and
senior officers. Aninference hasbeendrawn
that it is for this reason that he has decided
to seek retirement. | have ascenained the
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facts and on the basis of the same, | can
state that no officer of the Prime Minister's
Office hadinterfered or brought pressure on
ShriMadhavanto go slow withthe investiga-
tion against Ministers and senior officers.
We should have liked Shri Madhavan to
complete the important task entrusted to
him. | have clearly stated earlier, and should
like to repeat once again, that nothing would
be allowed to come in the way of a complete
investigation and full enquiry. The guilty
shall be punished. There is no question of
any attempt to protect the guilty, no matter
who the individual, or what his position in
Government or society.

Iwould also like to submit that during the
debate, some comments have also been
made that the names of some Ministers in

.the Government are involvedinthe Scam.
| have got this aspect ascertained individu-
ally and based on the information so fur-
nished, | believe that no member of the
Council of Ministers was involved.

MR. SPEAKER: I think we can take up
the discussion again after lunch.

SHRIVISHWANATHPRATAP SINGH:
Sir, regarding Rae Bareilly incident, the hon.
Minister has said that he will make a state-
ment onthe bomb blown upinthe mosquein
which many children have died. This is
matter of concemn. We would liketo know as
to when the Minister would made the state-
ment on the matter.

MR. SPEAKER: We have asked the
Govemment to collect the information. Mr.
Minister, are you in a position to tell as to
when you will be making the statement?

(Interruptions)
THE MINISTEROF PARLIAMENTARY

AFFAIRS (SHRI GHULAM NABI AZAD):
When did it come up?
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MR. SPEAKER: it came up when we

-were discussing the unlistedbusiness. They

will come back after consulting the Home
Minister. Now the House stands adjourned
to meet again at 2.30 PM.

13.35 hrs

The Lok Sabha then adjourned for Lunch
till thirty miinutes past Fourteen of Clock.

The Lok Sabha re-assembled after Lunch
at thirty five minutes past Fourteen of the
Clock.

[MR. DEPUTY SPEAKER in the Chair]

MR. DEPUTY SPEAKER: Now, we take
up papers to be laid on the Table.

PAPER LAID ON THE TABLE

[English]

Memorandum of understanding
between the Telecommunications
Consultants India Ltd. and the Depart-
ment of Telecommunications for

1992-93.

THE DEPUTY MINISTER IN THE
MINISTY OF COMMUNICATIONS (SHRI
P.V.RANGAYYANAIDU): Ibegtolay onthe
Table a copy of the Memorandum of Under-
standing (Hindi and English
versions)between the Telecommunications
Consultants India Limited and the Depart-
ment of Telecommunications for the year
1992-93.

[Placed in Library. See. No. LT-2404/

- 92]
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14.37 hrs . Therefore, the Government is very clear in
its mindthat whatever has happened has got
DISCUSSION UNDER RULE 193 to be examined and remedial measures are

Scaminvolving Operations in Govern-
ment Securities Running into Thou-
sands of Crores of Rupees——
CONTD.

[English]

DR. DEBIPROSAD PAL (Calcutta North
West): The artificial booming of the shares,
consequent upon certain fraudulent trans-
actions inthe securities market, have rocked
this House. Undoubtedly, it has shocked the
common man and the people. But as the
Prime Minister himself has announced with
allthat had happened. He has expressed
inno uncertainterms that the ramifications of
these transactions are to be probed and
whoever is found to be guilty, has to be
brought to book. The Government is not

going to spare anybody, however, high may
be.

The Prime Minister himself has made it
clear before this House and has accepted
the consensus of the leaders of the parties
about the setting up of aJoint Parliamentary
Committee. This Committee, being the high-
estbody, willnow examine andconsiderthis
question in all its various aspects. There-
fore, the House is now seized of this matter
and the Joint Parliamentary Committee will
be now examining this question.

The Prime Minister has made it very
clear that as a result of the new industrial
policy the acceleration of the growth of econ-
omy in this country cannot be impeded.
Therefore, for the speedy development of
the industrial policy, he has announced in
very clear and in no uncertain terms that the
integrity of the financial institutions has to be
preserved.

The Finance Minister also has categori-
cally stated before this House that these
fraudulent transactions have to be probed
and what is needed is a speedy, coercive
and penal action against the worngdoers.

to be taken.

I was rather pained to leam, when Shri
Jaswant Singh was addressing that he had
a sceptic mind, when he says that whether
this appointment of Joint Parliamentary
Committee is merely a device to safeguard
orto protect an awkward parliamentary situ-

* ation.

Iwould have thought that afterthis clear
andcategorical announcement by the Prime
Ministerand the Finance Minister, the Oppo-
sition should have come forward for coop-
eration in the probe.

The Finance Minister's job, he has
expressed, as an accountant’s job. lamvery
sorry to say that what the Finance Minister
has said is not the job of an account /ant
cateloguing of things. He has expressly said
what he has going to do and that has been
announced, that he hadtotake measures for
checking the internal weaknesses of a sys-
tem which has produced this sort of disas-
trous results to the country. This is not an
accountant’s job. This isthe job of areformer
who had come to the scene and who has
tried to improve the situation as it exists
today.

These .transactions, what we call the

- scam, are not something new in a stock

market. There are sometimes artificialboom-
ings. We hadthe experience, much earlier,
inthe scandals which were made atthattime
in the case of share dealings Haridas
Mundhra. Atthat time a Commission was
appointed headed by Chief Justice Chagla.

These transactions hadtheir history not
during the time of this Government. Shri
Shantilai Pursshottam Das Patel a General
Secretary of the JanataDaland aMember of
the Janata Party and a Member of Parlia-
ment, wrote a letter to the then Finance

“Minister, Prof. Madhu Dandavate on the 1st

October, 1990, pointing out how artificial
boomings were being indulgedin by certain
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unscrupulous persons. Andthe names which
have now gained currency, the names of
Shri Harshad Mehta and Shri Bhupan Dalal,
all these are mentioned in the said letter
which was sent to the then Finance Minister,
Professor Madhu Dandavate on the 1st
October, 1990.

Afterthat asecond letter was addressed
to him on the 9th October, 1990, pointing out
the irruegularities inthe Share market trans-
actions. At that time the scamwas Rs.100
crores. If investigations were made at that
time by the Prime Minister Shri Vishwanath
Pratap Singh and probings were made the
scam could not have swelled to this Rs.

*3,192 crores. Therefore, what is the expla-
nation the then Prime Minister is 1o offer?

| was listening with great interest the
address which he was making, when hewas
cross-examining our Finance Minister. May
Iput only one questionto him? Ishould have
asked him atthat point of time, but Igenerally
avoid interruptions. 1do not induige in inter-
ruplions as | do not like that when a speaker
is making his speech unnecessarily he should
not interrupted in his speech. Therefore, |
kept quiet. 1 am asking the question to him.
What steps did he take at thattime? Heis in
the dock today. f the proper investigations
have been made at that time, if the examina-
tion could have been done by the CBI, then
perhaps it could have been unearthed at that
point of time.

What is the explanation for the tact that
the LIC Mutual Fund gave Rs. 50 crores to
Bank of Karad at thattime? This was pointed
out and no measures were taken atthat time
by then Prime Minister, Shri Vishwanath
Pratap Singh. He had no face to say any-
thing and the only course opento himis that
he must explain his own conduct.

In the case of artificial boomings of the
shares undoubtedly certain unscrupulous
broKers in collusion with certain bank offi-
cials both oHthe nationalised banks and of
the commescial banks and even of the for-
eign tanksalso hadindulgedin these trans-
actions.

There was this Janakiraman Commit-
tee which was appointed by the present
Govemment. The Janakiraman Committee
in its report pointed out that there were
certain collusions, connivances with certain
bank officials.

Now V.P. Singhji was pointing outthatin
the market, if a cheque is made ‘Account
Payee, then it should go to that account.
Undoubtedly that isthe banking law. Butthe
commercial practice has developed- there
may be a lacuna in the system- that if a
cheque is drawn upon the Reserve Bank of
India in favour of any these banks and there
is a paying slip or an instruction is given,
then the amount which is represented by the
cheque may be permitted to go to the ac-
count of the persons whose name is there in

‘the paying slip. It may not be a healthy

practice. And that is how Harshad Mehta's
accountwas tredited eventhoughthe cheque
was issued in the name of Reserve Bank of
India. This is a system, which | do not
certainly approve. The system has its own
inherent weaknesses. Therefore, we have
got to see how these weaknesses can be
removed. Butthefact isthatthere have been
these unscrupulous brokers who have taken
an advantage. They could not have done

. 80, it is true, without the connivance of the

commercial banks andthe nationalisedbanks
and the foreign banks . This started in
February 1991 when the present Govern-
mentwas notin power. lt started in February
1991. Shri Shantilal was a member of the
Cabinet headed by Shri Chandra Shekhar at
that time. In February 1991, it started in
U.Co. Bank. In April 1991, the Reserve Bank
of India could detect certain irregularities in
these transactions andimmediately the State .
Bank of India was called to explain andto
reconcile what is called the S.G.L. Ledger
Account. Whenthis could notbe donetothe

“satisfaction of the Reserve Bank of India,

immediatelyin July 1991the Reserve Bank
of India issued very strict and rigid instruc-
tionstobe followed by the commercial banks,
by the nationalised banks and by all the
banks. lf those instructions would have been
followd in a rigid manner, perhaps these
types of transactions could have been
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avoided. But the commercial banks, the
nationalised banks, the foreign banks did not
follow these instructions rigidly. And thatis
why, these sort of transactions could hap-
pen. But Janakiraman Committee was set
up immediately when the Reserve Bank of
India found these irregularities - in the
Janakiraman Committee gave first interim
report on 2nd June 1992 - immediately the
present Government issued an ordinance by
which a special court was set uptotry these
offenders; immediately a custodian was
appointedto attach the assets and the prop-
erties of those who have been involved in
these transactions and who have been found
guilty. And even the properties of a large
number of persons hadbeen attachedby the
custodian because they were found or they
were apprehend to be involved in these
transactions. These special courts have
been allowed to function. A regular trial will
be made by these speciai courts. The CBI
investigations have been allowed to be
speeded up. In a democratic country, you
cannothaul up aperson until a proper finding
or a proper charge has been made against
him. The Income-tax authorities have also
been authorised to search the premises of
doubtful persons, who may be linked up or
who may be involved in these transactions.
And many of the persons, whose premises
were searched by the Income-tax authorities
and action has beentaken againstthem. So,
the Government is not lying idle. One must
not forget that the Reserve Bank of India is
given power under the Banking Regulation
Act. Under Section 27 of the Banking Regu-
lation Act they can call for the information
from the constituent banks and they can
verity the information. They have the power
to give certain directions under Section
35(A) of the Banking Regulation Act, when
there is a transaction between the banker
and its customer, the broker. The Reserve
Bank of India does not come directly into the
picture, the Reserve Bank cannot act, asthe
Finance Minister has himself pointedoutas
a micrp-analyst of the various transactions.
The Reserve Bank of india has the powerto
make supervision, to give proper directions.
The directions were given inJuly,1991. But,
:hose were not properly followed up by the
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banks and that resulted in all these transac-
tions. The Reserve Bank of India hadissued
new guidelines immediately so that these
guidelines are strictly followed, and also
regulatory measures have been taken.

There is undoubtedly aninherent weak-
ness in our banking system. We must admit
it because these accounts of the commercial
banks, the nationalised banks, even the
foreign banks should have been scrutinised
by independent auditors and there should
also be an external audit and whatever ir-
regularities are found out, there should have
been a transparency of all these transac-
tions before the public eye. Butthat was not
done. Now, the Finance Minister has an-
nouncedthatthere shallbe concurrent audit,
interals audit of the banking system and
also external supervision by the competent
auditors. Internal auditors must be given
enormous power so that if they can detect
irregularities, if they can detect certain ir-
regular transactions, they can immediately
bring it before the appropriate authority.

TheGovernment has already appointed
the Narasimham Committee and Nara-
simham Committee has made recommen-
dations that there must be external supervi-
sion by a competent authority, which will be
an independent body so that the transac-
tions in the banking system might be inde-
pendently scrutinised and also regulated.
The Govermnment has accepted those pro-

<als, The Finance Minster himself has
:nounced that the Government will be
setting up a proper body. The Security
Exchange Boardalso have beengivenlarger
powers to scrutinise these transactions and
if necessary to report uponit. Now, whatcan
the Government do? Nobody has pointed
out that in all the transactions the Govem-
ment is involved. The transactions are be-
tween the banker and the broker. The bank-
ers, it is now told, had issued loans and
advances against BRs which were some-

" times forced and which were not also backed

up by adequate security. The SGL had not
been properly reconciled. Now, i these
transactions have taken place due to the
irregularities in the system all that the Gov-
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emment can do now is to be alert. | submit
that these things started even much earlier.
i, it could have been examined and proved
at that time then, perhaps, it could not have
swelled to such a magnitude.

Therefore, what | submit before this
House today is that we are having a Joint
« Parliamentary Commitiee and the Joint
Parliamentary Committee is in seisin of the
whole situation andthe House willnow make
its recommendations after examining alithe
points. Therefore, the highest body in this
country is now in seisin of the matter.

Now, Shri Vishwanath Pratap Singhwas
telling that this scam has been connected to
the new Industrial Policy and is the result of
the Liberalisation Policy. Thereis asayingin
our Sanskrit, what is calied kako Talkio Jukti,
namely when the rows flys and something
falls, the fallis attributed tothe crow itself. It
is something which s really astounding. The
New Industrial Policy aims at the accelera-
tion of the economic growth by emancipating
the economy from the cobwebs of bureau-
cratic control. Trade polices, industrial poli-
cies, fiscal policies, monetary policies have
been adopted in order to develop and pro-
mote the New Industrial Policy whose pri-
mary object is to improve production, to
improve efficiency, to improve the national
economy, so thatthe economy can stand on
its feet, the economy can stand on its legs.

Whatever one may argue it is clear that
this new Industrial body has got nothingto do
with the security scam, security scam has
resulted because of certain unscrupulous
conduct, certain unscrupulous transactions
in collusion with certain officials. This can
happen at any time. But to equate and find
out that new liberalisation policy is respon-
sible for i, is nothing but an argument of
despair, an argument of frustration, because
the Opposition now could not say anything
about the New Industrial
Policy....(Interruptions) | am accustomed to
this type of interference but | do not mind it.
Iwelcome i....(Interruptions).

The New Industrial Policy aims at im-
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proving the economy, liberalising the econ-
omy, | so thatthe economy can stand on its
own feet, so that the economy is not to
depend upon certain subsidies and certain
bounties. Thzre may be weaknesses in our
banking system, because of lack of proper
internal check, because of lack of extemnal
supervision, andthese have beenfoundout.
Therefore, the Govemment is trying to im-
prove upon the system.

“Undoubtedly, the security scam has
affected the capital market. There is no
doubt about it because today the capital
market is almost in a very dormant position
and if this continues, it might effect pur
economic programme. | would the
Finance Minister to consider whether it is
possible to open the capital market for free
transactions and to persuade the people to
enter into the stock transactions in the capi-

_tal market. 'We must not forget that india’s
capital market/is one of the largest in the
world. In 1991/ ourcapitalmarket was 91 per
centingrowth. In USA, the growth was gnly
tifteen percent, in U.K., the growth wasonly
fifteen per centand in Japan it was only one
percent. Therefore the capital marketis one
of the largest in the world and, as a result of
this security scam, the capital market is
going to be/Undoubtedly affected. R will
affecttheeconomy. Therefore, | requestthe
Finance Ministerto find out ways and means
as to how early the capital market can be
opened for regular transactions. Once the
-regular transactions start, | am sure,
market forces will ultimately settle down and
the economy will be rescued fromthe State-

_oent it has reached today.

I must frankly confess that the Opposi-
tion should have taken a more i
attitude. Once the House has bm
of the matter, there is no question of only
blaming the Govemment. The Joint Pariia-
mentary COmmittee now has toexamine the
entire transactions in all their various as-
pects. Eventhe Prime Ministertoday, onthe
ﬂoorofmel-louse..::%'amilvatydearh
categorical terms there is no interfer-
ence with the investigation.
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if anybody is found guilty, he will cer-
tainly be properly dealt with. Afterthis assur-
ance there should not be any sceptisminthe
minds ofﬁﬁe Opposition. The Opposition
should now come forward and lend their
assistance in the deliberations of the J.P.C.
where all the parties will be properly repre-
sented. There is no sense in saying that he
appointment of the/J.P.C. is only adevice to
save an awkward parliamentary situation.
This grows only out of frustration because
the Opposition knows that after the appoint-
ment of this commiittee it is nof the Govem-
ment but the entire Houset! ill notexam-
ine the matter.

Sir, 1 want to make one submission
beforethisaugust House. The transactions,
undoubtedly, are very unfortunate. But, at
the same time, we have go to find out the
truth so that its recurrence may/not occur
again. We have got to find out the disease
andcure it. We shouldfind out astowhat are
the reasontfor which this sort of security
scam could develop? There were internal
leakages. But proper checkwas not there.
The bankers also did not play their role

property.

The Finance Minister has clearly stated
thatthe Reserve Bank of India did notplay its
role as effectively as it should have been.
That is a clear/admission that the Reserve
Bank of India has undoubtedly failed in the
onerous duty which has been thrust uponit,
it being the central bank. But then, if it has

not been done, r enquiry should have
been made. Withoutftinding out the result of
the enquiry, which is made available before

this House or before the public, one cannot
say who is responsible and who is not. We
cannot proceed upon suspicion in a demo-
craticcountry. The examination, theenquiry
is being made and we should the
enquiry to proceed inits full-fliedged manner.
Whatever be the report of the enquiry, if the
Govemment does not take proper action
after the submission of the report, then only/
theGovernment shallbe answerable. Atthe

willbe too early forthe Oppositionto say that
there is no sincerity on the part of the Gov-
emment.

The hon. Prime Minister[has made it
very clear in his statement, not once but on
more than one occasion, that the Govern-
ment is not hiding anybody. He said it in no
uncertain terms. The Govemment will take
proper steps once the truth found
out. | submit that there should not be any
such criticism against the Govemment till
then.

|1 have-told about the steps that have

- been taken by the Government. What more

has to be done? | put this uestion to you. 1
put this question before House. On the 2nd
of June the Janakiraman committee submit-
tedits first report. lmmdlately.onthesmo'
June the Government issued the ortfnanc\e/
setting up the special court and setting up/
the custodian to  attach the property of
whrong - doegs Govemment itself has
speeded up the enquiry through Central
Bureau of Investigation. The Government
itself has made attempts through C_B.l. and
also various other agencies for making the
investigation more effective. The S.E.B.L
has been vested with larger powers. Con-
current audits have been established so that
the auditors may find out the position. The
transparency of the issue has to be made so
that it can be brought before the public

exposure.

| submit that public exposure can be
much more effective and can be effectively
dealt with, i there is the computerisation of

. the entire banking transactions. The Gov-

emment is also taking steps so that the
transparency of the transactions may be
quickly made available. What else can the
Govemmentdo? The Government is taking
all the measures with the sincerity at its
command. The assurances of the Prime
Minister and the Finance Minister would
makeit very clearthat the Govemment is not
going to brook or tolerate any action of
wrong-doers. Even in spite of all this, if the
Opposition feels sceptic, then they suffer
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from what is called ‘a sense of despair and
frustration’.

| submit that they should come forward
and support the measures adopted by the
Govemnment. (Interruptions)

| submit that during the time of Shri V.P.
Sing the security scam had started. Shri
Shanti Lal, the General Secretary of the
Janata Dal and a senior Member of Parlia-
mentwrote a letterto Prof.Madhu Dandavate
pointing out the security scam. At thattime
" it was to the tune of Rs. 100 crores. |wantto
know what Shri V.P.Sing was doing at that
time. Shri Shantilal Patel became the Minis-
ter during the regime headed by Shri Chan-
dra Shekhar. What steps had that Govern-
«menttaken? In February, 1991, thesetrans-
actions were enteredinto. The Janakiraman
Committee saidthatevenin April, 1991, these
transactions were there. Our Government
did not come to power at that time. As soon
as our Government came into power in July,
1991, the Reserve Bank of India issued
instructions for regulating the transactions
more strictly.

Therefore, | would submitthat whatever
criticisms have been made, they are all ill-
founded and have no basis . | would again
appeal to the Members of the Opposition
that they should accept the appointment of
the Joint Parliamentary Committee and the
measures taken by the Government in the
same spirit in which it has been announced
and there is nothing for the Government to
hide, because the Government is trying to
find out the truth and adopt remedial meas-
ures.

Withthese words, Iconclude my speech.

15.06 hrs
SHRI SOMNATH
CHATTERJEE(Bolpur):  Mr. Deputy

Speaker, Sir, we thought that there will be
nobodyto participate inthis debate on behalf
of the Congress Party. Now, the peroration
we have just heard has somewhat lightened
our task, because he has admitted every-
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thing. He said, there are fraudulent transac-
tions, there are disastrous results, there are
weaknesses, there are unscrupulous bro-
kers, there are unscrupulous officials and he
has only omitted unscrupulous politicians.
He has carefully avoided going into the rea-
sons of itand he has no suggestions to make
except depending on the Joint Parliamen-
tary Committee. But, he has advocated that
itis notthe result of the new economic policy
and the new industrial policy has brought
about a great improvement in our system.
The industrial production has gone down,
the agricultural production has gone down,
there is more unemployment and price riseis
going on unabated. This is the wonderful
improvement that our Finance Commission
member has seen. Withthis ‘jaundicedeye’,
he will decide our Centre-State financial
relationship! With great acumen- | do not
know who has given him all this information
he has found out that there was a letter by
one Janata Dal MP.

DR.DEBIPROSAD PAL: The informa-
tionisinthe Press. Inthe Free Press Journal
of 21st and 23rd July, it is there.

SHRISOMNATH CHATTERJEE: lam
not contradicting. | am glad that he reads
Free Press Journal. 1do not know who has
given him that copy . Obviously, he had got

_acopy of it.

DR. DEBI PROSAD PAL.: Prof. Madhu
Dandavate had admitted that two letters
were written to him.

SHRI SOMNATH CHATTERJEE: Sir,
earlier we were told of having the bad habit
of interrupting others. He has specialisedin
that bad habit now.

Sir, we are not surprised with this scan-
dal, because the Congress Govemmentand
the scandals, they are cosy bed fellows. We
have seen so many scandals. | have hadthe
privilege of being in this House from 1971
andwe have seen so manyscandals. There-
fore, we are not surprised. Now, everything
is being put on systemic weakness. Whatis
this systemicweakness? (Interruptions) The
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Congress Govemnment’s systematic failure
is now being covered under the so-called
systemic failure. What is this systemic fail-
ure? It is said that the bank,s have not
functioned properly. There is no proper
mechanism of looking into the bank’s activi-
ties, their functioning, theirindiscretion, their
frauds. Supposedly there is no method.

If lask the hon. Finance Minister, he has
to find out some excuse to justify that this is
not the result of his great policy. We have
even to import an American version. We
cannotdescribe itin ordinary word ‘scandal’.
That would not do here. The American word
‘scam’ has to be brought in here 10 explain
the magnitude of the perversion that has
taken place in this country. Ifitis afailure of
the system, then individual does not matter.
It will fail in any event, whatever may be the
individual's role. But here why are you
blaming the individuals? Why are you blam-
ing some corrupt officials and corrupt bank-
ers orcorrupt brokers? Whatis the failure of
thesystem? You aresaying thatitis afailure
of the system of control mechanism. In
whose hands were they? You have set up
Dr. DebiProsad Pal as your spokesman and
he was shedding tears about the Janata
Dal's allegedtailure toinvestigate intothe so
called scam of the magnitude of one hundred
of cores of rupees. But not a single drop of
tear is therefore, this Rs. 3,500 crore scan-
dal, when hundreds of thousands of ordinary
investors, ordinary people have invested by
borrowing money from their provident fund
or invested their gratuity amount in these
share transactions hoping to get some
money. The Minister of State for Finance
hadgone on TV and his face was glowing on
TV-"This is the success of Our policy. Look
at the boom in the share market, inviting
people to participate in the loot. Now these
people are today pauperised and this Gov-
ernment has no shame. We have a central
bank in this country in the shape of Reserve
Bank of India. We have Department of
Banking. We have a Ministry of Finance. We
have the entire set up, the entire parapher-
nalia. Buttheresultis, today the publicfunds
tothe extent of namely Rs.4,000 crores have
vanished intothin air. Nobody is abletotrace
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it. Has it gone abroad? With whom is this

“money available? The Govemment of In-

dian has to tell us and tell the country.
Hundreds of people are today pauperised.
But how our Government of India goes on
glibly | Whose responsibility is this? Whatiis
the good of having the Ministry of Finance,
Department of Banking, Reserve Bank of
India and so many other investigative ago-
nies if you cannot find out? It is being said
that ShriMadhu Dandavate did not make an
inquiry. But on July 26, 1991 Reserve Bank
of India itself sent the letter to the banks.
That letter shows all the present so called
discoveries of ready forward, double ready
forward, whatever language is everything
was mentioned in that letter of the Deputy
Govemor of the Reserve Bank. Ready for-
ward, double ready forward sales, transac-
tions by issue of bank receipt which are not
actually holdingthe security, everythingwas
mentioned on 26th July, 1991 letter. Why did
you not hold the inquiry? What is the new
thing that you have found out since
July,1991? That is why | say say that this is
a strange country we are living in. It is very

" easy to try to shift the responsibility. But we

would not allow the JPC to be the escape
route for you, Mr. Finance Minster or the
Govemnment of India, if you think by agreing
1o JPC, you have dorie a great gesture. It
was not your concession. We demanded it
because you have no answer to these
charges. Therefore, you have to accept the
appointmer:: of the JPC. ltis not charity, no
gift to the people of this country. Today we
are told that a proper inquiry is being made.

I, very carefully, heard the hon. Prime
Minister. What can he do? He says: "My
Ministers are all good.” How do you know?
Because, they have said: “You are good.”
He says: “The PMO is not responsible.”
How do you know? He says: “My officers
have said that they have not interfered.

" Therefore, PMO is good.” Naturally, he has

to say that. But how can he say so? We are
not saying that he has any personalinforma-
tion. How can he have any personal infor-
mation? But the result is that since Shri

-Jaswant Singh moved this Motion, one

Minister has gone and one Member of the
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Planning Commission, the most powerful
Member we were told, who supposedly
worked wonders in Maruti, SAIL and where
not, and who had the great distinction of
chaperoning Harshad Mehta to the Finance
Ministry, the North Block, inviting him to go
and visit the Finance Ministry, has resigned.
But with whom had he talks except the
Finance Secretary? We do not know any-
thing. But what was the talk that the Finance
Secretary had with him? The talk was how
to bring in money from the foreign country.
What was the discussion? What was the
agendafor discussion? Why did he agree to
meet Harshad Mehta; for what purpose?
These things are not said. -

Mr. Deputy Speaker, Sir, ldo notwishto
go into whatever we have come to know from
newspapers and from expens and so on
about the modus operandi of how these
things had been done. The statement of the
hon. Finance Minister which was made on
the floor of the House on the 8th of July is
sufficientcondemnation of the Government,s
functions, of the entire financial sectors’
functioning. The hon. Finance Minister has
been telling us that, since he has assumed
the charge, ourfinancial sectoris very strong;
our banking systemis very strong; the Nara-
simham Committee has said that our bank-
ing system is very good; it is a very powerful
banking system; it says that the Indian
Banking and financial system has made
commendable progress in extending its
geographical spread and functional reach;
the spread of the banking system has been
a major factor in promoting the financial
intermediaries in the economy and in the
growth of financial savings.” Sir, today, we
are told by Dr.Debi Prosad Pal that you have
adopted this report. We were told by Dr.
Debi Prosad Pal that you have adopted this
report. We were not toldthat earlier. Ihope
he has not got the authority to say that.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Please readthe rest
of it.

SHRISOMNATH CHATTERJEE: You
read l{ If | omitted some portion, you read
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it...(Interruptions) With your permission, may
| read the concluding portions that are writ-
ten here?

“As the foregoing chapters have indi-
cated, the Indian financial system has
made impressive gains in the last two
decades except that 11 months, in re-
source mobilisation, in extending it
geographical and functional reach...”

Sir, the whole superstructure of this new
economic policy, new industrial policy, new
trade policy was based on this banking sys-
tem, proper functioning of the banking sys-
tem. Otherwise, you cannot do it.

Sir, we have been telling, for years, the
Government of India not to tinker with this
system. What has happened? We have
been warning this Government that the In-
dian nationalised banks have been utilised
for serving your petty personal and political
ends. You are giving the largest sums to"
blackmarkteers, profiteers, big business
houses and monopoly houses only. They
are enjoying the fruits of these nationalised
bariks. 86 percent of the investments of the
banks have been in favour of the industrial
houses and monopoly houses, the tax-
evaders and tax-dodgers, for speculation
purposes, for the purpose of hoarding
foodgrains. We have been saying that. We
have seen the horrendous examples of the
banking practice like Loan Melas. We have
seen how, on political reasons, on personal
reasons, the Ministers have treatedthe banks
as their personal fie. How have the appoint-
ments to the post of Chairman and Manag-
ing Directors taken place? Whoever is the
Minister, he becomesthe overlord. Appoint-
ments are made. We know what happened
in the case of so many recruits from Manga-
lore. How did it take place? Shri Chandra
Shekhar know it, who was a great advocate
of Loan Melas. Those persons are being
today castigated by them. Who selected
them? Did you no select them? Who has
selected them? Who putthem in a respon-
sible position? Now itis very easyto say that
they are fraudulent people, they are corrupt
people. And this is a sorry attempt, almost
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cadaverous attempt made by the Congress
spokesmen to pass on their entire responsi-
bility to Janata Dal Government. If they have
done anything wrong, criticism them. But
you cannot arraign them if the people have
given their verdict. But what about you? Is
this the way you are going to tackle the

situation- try to pass on somehow the re--

sponsibility to some bankers to some offi-
cials and the political authorities who sit
there trying to give economics to the Prime
Minister and the Finance Minister
+ saying,"great things we have done, we have
appointed JPC and what more do you want?”
As | said, | am not going into the modus
operandi because | know the JPC will go
through it and | have faith in our pardiamen-
tary democracy in spite of the continued and
reckless effort to undermine the system by
the Congress Party. That is their culture.

So far as the statement of the hon.
Finance Minister of 8th July is concerned, he
says, “l have beentrank.” What elsecan you
do? How can you put all these under the
carpet? Everything has come out now. |
would like to know from the hon. Minister
certain things. | would like to know, as you
have saidthat Rs.3,500 crores and odd have
been lost, where has this money gone?
What is your present assessment? How
much of it has gone, according to you,
abroad? Who has sent the money abroad?
Where is the rest of the money? How much
money of ordinary people has been lost? i
would like to Know from the hon. Finance

. Minister how didthey assess the boominthe
share market ? Whatdid they think aboutit?
What was the assessment of the Govern-
ment of India headed by Shri P.V. Nara-
simha Rao of which the worthy Finance
Minister is Dr. Manmohan Singh, to whom,
he knows, | have personal regardin spite of
his beingin abadcompany? These arevery
important things. How many persons, ordi-
nary people have lost money? 1would like to
know under what pretext, under what au-
thority, under what consideration, the banks
made available thousands andthousands of
crores of rupees to the share brokers? It
reads like an Arabian Night story. A man
who was virtually a penniless only five years
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ago, is today the owner of five per cent of
shares of ACC, five per cent ef shares of

- Apollo Tyres, five per cent of the shares of

VIP and his collective worth because Rs.500
crores in five years. He makes this Rs.500
croresinfive years. Whatis the Income-Tax
doing? Howdid he acquire suchassets? He
was on the cover of almost every economic
journal of this country who are supporting
this Government. All these economic jour-
nals and most of the big newspapers of this
country are supporting this Government.
They were projecting him as a new Messiah
ofthe market economy, of the free economy,
of booming-stock market which is suppos-
edly indicative of a strong economy in this
country. Itis being flaunted in the newspa-
pers that supposedly his one motor car is of
45,000 dollars. How did he come to acquire
this? Whatisthe income-tax finding on this?
What was the income-ax assessment of this
man?

Sir, | remember, one day | had asked-
there was an income-tax investigation on
himand he supposedly entered into a settle-

. ment with the income-tax authorities by

paying Rs.20 crores; | never thought that so
many thousands of crores of rupees are
involved- where -from did he get Rs.20
crores? There was no answer . He issues
Rs.622 crores by one cheque-one cheque or
two cheques, | do not know, the Finance

- Minister may kindly correct me- which he

gave to State Bank of India. How does this
man get allthis money, who was nobody? It
is being said— please correct me— that he
had Hot Lines connecting directly with the
dealing room of almost every large bank in
this country, from State Bank of India, to the
Bank of India, and from Citi Bank to Grind-
lays Bank. .

Sir, for the last three years, this gentie-
man, Shri Harshad Mehta- it is my informa-
tion; let them correct me if | am wrong be-
cause | have no personal knowledge | am
not a broker or owner of shares; | wish 1 had
, and | could have made some easy money
with or without the application of mind— he is
having transactions, which account for half
of the Rs.6.000 crore trades daily in the
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country’s security market. The average daily
transaction was Rs.6,000 crore and he was
\monopalising half of it for the last three
years. That is why, the red carpet was
placed for him in the North Block. We need
not try to establish his connections or his
close contacts with the Planning Commis-
sion members because the Planning Com-
mission member took him and he hadto go
now. Then, there is admittedly a meeting
with the Finance Secretary— with other
officials or not, | do not know.

Tdday, he is being abused rightly, criti-
cised rightly and hounded rightly.

15.26 hrs

[SHRI PETER G. MARBANIANG in the
Chair]

SHRI CHANDRA SHEKHAR: (Ballia):
Shri Somnath, just a minute. Mr. Chairman,
there is one very unfortunate situation in this
House. Inthe morning, there was a sugges-
tion that the Finance Secretary met that
particular gentleman or non-gentleman or
whatever you say, and the hon. Finance
Minstersaidthat he willcome and say whether
other officials were present or not. ltis very
unfortunate that a particular officer who
cannot defend himself is being charged
because of the inaction or for silence of Shri
Manmonhan Singh and Shri Narasimha Rao.
It is not proper, Mr. Chairman, that officers
are just blamed. And if one man is caught-
some gentleman, who is no more, was the
Chairman of some Bank—the hon. Finance
Minister got up and said that he was ap-
pointedby the other Government. This is not
the way to run the administration. This is not
a responsible statement from a Prime Min-
ster and from a Finance Minister. If some

,thing has beendone, the responsibility should
be owned by the Finance Minister and the
Prime Minister. And if they cannot own the
responsibility for the doings of their officers,
they had no business to remain in the Gov-
ernment even for a minute.

SHRI MANMOHAN SINGH: | would
say that | accept full responsibility for what
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has been done by the Ministry of Finance
officials. There is no intention, on mypart, to
disown my responsibility for their actions. .

SHRI CHANDRA SHEKHAR: | have
nothing personal, Mr. Chairman. But | shall
like to know, because by his statementinthe
moming, it appears that the Finance Secre-
tary was solely responsible for this meeting.

- Whether he is taking the responsibility for

that meeting or not, he should come andtell
before this House squarely.

SHRIMANMOHAN SINGH: Ican doso
right now. | do not think that Finance
Secretary did anything wrong in meeting
Shri Harshad Mehta. Itis only because....

SHRI CHANDRA SHEKHAR: Do not
try to play with words.

SHRI MANMOHAN SINGH: | am not
playing with words.

SHRICHANDRA SHEKHAR: Mr. Chair-
man, the charge has been made by ShriV.P.
Singh, yesterday. And he said that the
Finance Minister should come before the
House with a statementgiving the facts. The
problem, Mr. Chairman, is that if somebody
is caught then he is guilty and others are
innocent people and honest people.

How long are you going to play this
game and for how many days? How many
people are going to be victims of this ma-
laigning campaign? Today the Prime Minis-
ter came after fifteen days to say that no
minister is involved because he has noinfor-
mation except what the Ministers have said.
Ten days back | asked how this Government
canfunction wheneverydayinthe Press and
inthe Parliament it is being saidthat they are
under a shadow of doubt. Now has come
to not only the ministers, but to officials,
everybody and the Prime Minister and the
Finance Minister are keeping quiet over it.
They come out with a report by one Deputy
Chairman of the Reserve Bank is under a
shadow of doubt. Why did you not say a
word about the Governor of the Reserve
Bank but the wholeReserve Bank of India?
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Because you are afraid of him. You have no
courage to say aword against the Governor
of Reserve Bank of India. | say it deliber-
ately.

SHRIMANMOHANSINGH: lamsorry;
| strongly repudiate it. | am not afraid of

anybody.

SHRI CHANDRA SHEKHAR: You are
atraid of Mr. Venkitaramanan, the Governor
of Reserve Bank of India.

SHRIMANMOHAN SINGH: Irepudiate
it. Ithinkthere is nobasis forthe charges that
havebeen levelledby ShriChandra Shekhar.
I challenge him. He has been saying earlier
also about me that | dare not criticize the
Governor because he has certain things.
Now | challenge him here and now to reveal
what he knows...(Interruptions)

SHRICHANDRA SHEKHAR: Aliright, |
reveal. |wentto know from ShriManmohan
Singh....

SHRI MAN!| SHANKAR AIYAR
(Mailaduturai):  You ran the most corrupt
Government this country has ever known.

SHRI CHANDRA SHEKHAR: All right,
that was the most corrupt Govemment be-
cause Iwasin yourcompany. lacceptit. |ldo
not answer those things.

Mr. Chairman, according to the state-
ment by Shri Somnath Chatterjee, the Re-
serve Bank issued a directive in July. Why
that directive was not followed? Why the
directive of the Reserve Bank Governor was
flouted by the respective banks and what
has the hon. Finance Minister been doing
since July to this date? That is the charge
that!make. Thatwasthe connivance for this
scam and all these dirty games in the Fi-
nance Ministry.

SHRI MANMOHAN SINGH: Conniv-
ance may have taken place under your re-
gime. | willanswer you on all these points. |
am not in that business. You are attributing
to us the scandals of your regime.
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SHRICHANDRA SHE : Whatever

youmay say. lraisedaspecificissue. InJuly
the directive was issued. Why that directive
was not followed by the ditferent banks?

SHRI MANI SHANKAR AIYAR: Why
did your Government not issue the direc-
tive?

SHRI CHANDRA SHEKHAR: | do not

discuss it with you.

SHRIMANI SHANKAR AIYAR: | also*
do not discuss it with you.

SHRI CHANDRA SHEKHAR: | shall
liketo know who is responsible for notimple-
menting the directive of the Reserve Bank
and what the Ministry of Finance, the Bank-
ing Department of the Finance Ministry and
the hon. Finance Minister were doing all
these months if these directives were not
implemented?

SHRI MUKUL BALKRISHNA WASNIK
(Buldana): ShriChandra Shekharis running
away from the allegations which he has
levelled. He has very categorically stated
that the Government is not taking any action
againstthe Governor ofthe Reserve Bank of
Indiabecause this Governmentwas involved
in certain deals. He is absolutely deviating
from this now.

SHRI CHANDRA SHEKHAR: This is
what | say even now.

MR. CHAIRMAN: This cannot go on.
Mr. Somnath Chatterjee, you had the floor.
Why did you yield? You ought to continue.
You were doing very well. Let us behave
ourselves as hon.Members of this hon.
House.

SHRISOMNATH CHATTERJE=: What
Iwas saying was how this person, one share
broker, became so rich, so affluent, so
powerful having direct access to the highest
echelons of this Government, the Finance
Ministry also.
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| am asking them and let them explain.
Ido notknow the sinews of the functioning of
the North Block orthe South Block orfor that
matter the Reserve Bank of India. | do not
know and | am only a tax payer.

Sir, so far as this gentieman is con-
cemed, we know that Rs.622 crores was
paid by a cheque or cheques. That State
Bank of India, after these things came out,
asked Harshad Mehta to pay Rs.622 crores.
He has given that cheque. How did he get
that money? Whatever we have found out
is-please correct us if we are wrong-that he
handed over certain Bankers Receipts to
National Housing Bank (NHB), obtained
cheques in the name of the State Bank of
India or some other banks. But they were
credited in the accounts of Harshad Mehta.
Dr. Debi Pal has been trying laboriously to
justify that this can be done because the
commercial practice was such. Allright; itis
otherwise illegal. But commercial practice
approves of it. (Interruptions) | did not
interrupt you. Please sit down. | am not
yielding.

MR. CHAIRMAN: Please sit down.
Kindly do not interrupt him.

SHRISOMNATHCHATTERJEE: How
did these cheques go to the accounts of
Harshad Mehta— the cheques which were
not drawn in the name of Harshad Mehta?

Then what happened is that, he gave
certain Bankers' Recepts to National Hous-
ing Bank which is a subsidiary of the Re-
serve Bank of India, got those cheques for
Rs.622 crures andtookbackthese Bankers’
Receipts fromNational Housing Bank, prom-
ising to deliver securities which he never did.
When did you come to know of this? What
action did youtake? What is the clout of this
person if he goes to National Hosing Bank,
gives bogus Receipts, gets a cheque in
favour of *X". deposits in his own name, then
goes to the National Housing Bank, gets
back the Bankers Receipts and flies away?
(Interruptions) | should be there with so
many other persons. We have to find out
those persons. (Interruptions) That is the

i Covernnment 642
Securities runii:;; anto thousands
ot crores of rupees

point. (Interruptions) Something more has
cometo light. Please correct me. I nevertry
topose as an all-knowing personbecause in
the labyrinth of the Govemment functioning,
so much attempt is being made to suppress
the facts; it is very difficult to get the facts.

National Housing Bank never claimed
any money from the State Bank of India on
account of any trading on the securities, so
far as securities are concerned. But, in the
first week of June, suddenly, the National
Housing Bank demanded a sum of Rs.707
crores from the State Bank of India. Some-
thing very interesting has happened. A
meeting was held ofthe Central Board of the
State Bank of India at Bombay onthe 11th of
June 1992. | anticipate that you have al-
ready got the date; otherwise please not
down the dates. Two persons were present
at the Board Meeling of the State Bank of
India. | am not makeing any allegations
against them and therefore, | can take their
names. They are, Mr. Janakiraman, the
same gentleman who has made this inquiry
and Mr. K.J. Reddy, Additional Secretary,
(Banking) whois now officiating Chairman of
the National Housing Bank. These two
gentlemen attendedthe SB1Board Meeting.
Although SBI had no liability to National
Housing Bank, to put some sort of sem-
blance in the accounts of the National Hous-
ing Bank, they have forced SBI to issue a
cheque of RS. 707 crores in favour of the
National Housing Bank. That cheque has
been credited in the account of National
Housing Bank by debiting the State Bank of
India.

| have got a copy of a letter from Mr.
Madhavan, Managing Director, State Bank
of Indiadated 15th July probably. Itis clearly
stated there.

“Centain receipls and payments are
disputed and we had to make a pay-
ment of about Rs.707 crore to National
Housing Bank under protest.”

Why was this money taken out of SBl and
paid back to National Housing Bank? Why
did Mr. Janakiraman and Mr. K.J. Reddy
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agree to this? For what purpose? Why
suddenly was National Housing Bank’s fund
position sought to be improved by debiting
State Bank of India when there was no
liability of the State Bank of India which is
our principal exchange bank in this coun-
try? Why was it made to lose Rs.707 crore?
An explanation is needed because an
impression was sought to be created-be-
cause things came out, National Housing
Bank’s heavy loss of over Rs. 1,700 crore,
if |am not mistaken- and some sort of a little
improvement in the account position of
National Housing Bank was attempted in
this way.

It is the biggest scandal of this country,
f not in the whole world. |find that the CBI
spokesman of this Government has admit-
ted that this is the biggest scandal in the
world. Very very unfortunately, we do not
seem to have any prospect of getting any
medalin Barcelona. Iconvey my bestwishes
to Leander Peas, Ramesh Krishnan and
Limba Ram. They are the only hopes we
have there. But in the Guinness Book, this
scandalwillbe ‘No.1". (Interruptions) There
is no doubt about it. We have made our
position permanentin the history of scandals
in the world.

Icharge thatthis Government has been
trying its best to cover up this scandal be-
cause in July 1991, you knew of this scan-
dal. You suppressed this.

SHRI MANMOHAN SINGH: The hon.
Member has referred to two individual Direc-
tors of the State Bank. | would like to clarify
this. Since the hon. Member has made a
reference totwo Directors of the State Bank,
I thought | should like to clarify the position
right now. The position is that the National
Housing Bank had issued account paye,s
cheques in favour of the State Bank of India.
Those cheques were credited by the State
Bank of Indiainto the accounts of aparticular

"broker even ‘without any pay- in-slips to
which my friend on this side made a refer-
ence. That was the reasons why these
payments had to be made.
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SHRISOMNATH CHATTERJEE: The
State Bank of India was paid Rs.622 crore.
That was the position.

SHRIMURLIDEORA(Bombay South):
But they wrongly credited to the account of
the broker. (/nterruptions)

SHRISOMNATH CHATTERJEE: This
is the trouble. Representing Nariman Point
does not mean that he knows all the facts.
(Interruptions) you may represent Nariman
Point where all the ‘gadbad’is going on in
this country (Interruptions)

Kindly ask them not to interrupt. (/nter-
ruptions) Make a relevant interruption and

“not an irrelevant interruptions.

The point | was making with your kind
permission is that the Government has not
come out openly with regard to these dan-
gerous tendencies. The dangerous trends
were going on in the securities market. You
cometoknow of itinJuly,1991. it was never
brought out. | must congratulate some jour-
nalists and some newspapers-notthe news-

_ paper - owners- who published this. Be-

cause of their efforts, the country has come
toknow of this. '

And | remember, Sir, and the Finance
Minster then said that some mischievous
propaganda was being made inthe newspa-
persinitially. Thenthere was cloud burstand
everything became clear. There was an
attempt to vilify some journalists and corre-
spondents and | cannot but congratulate
those journalists and correspondents and
those papers who ultimately publishedthese
thing$ and brought it to the notice of the

-people of this country. Now, once it has

come out, great effort is being made by Dr.
Debi Prosad Pal to somehow make out a
case and say that the new economic policy
has nothing to do with it. Who gave the
impression of a boom and that the boom is
the result of this economic policy? Who gave
concession in the capital gains? Who abol-
ished the wealth tax? Who did it? Who
reduced the income tax on share transac-
tions? To whom was the capital gains tax
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benefit,income tax benefit, wealthtaxbene- -
fit given? Who are making money in the
share market? Who were making money in'
the securities market? They were being
given special benefits and special tax con-
«cessions sothattheboommay continue and
you can project to the world and to your
friends in America and capitalist countries
that with the IMF and World Bank blessings,
you have achieved wonders. A ten rupee
share of a company which has been lying
ciosedforfive years is soldfor Rs.1000. We
have a wonderful economy in this country.
Thosecompanies have notexistence, proba-
bly now even a table and chair. And Mr.
Rameshwar Thakur did not findthemfor the
purpose of accounting but their shares are
sold in the stock exchanges at inflated fig-
ures which is unimaginable. Eventhe estab-
lished companies which have a reputation of
serious functioning have their shares sold at
unimaginable rates. No inquiry was made.
There was no doubt in the mind of the
Finance Minister and the Finance Ministry, if
ithas gotany mind. How did it happen? Why
is it happening? Why is there a sudden
change in this? Todeay you have admitted
thatitis Rs.3500crores already. Whenthere
has been no-in-dgpth study by Mr.
Janakiraman, it is already Rs.3500 crores
and what you have got is against only Rs.
250 crores which you are showing to the
people as proverbial crocodile.

We had repeatedly said that this new
economic policy is not only a complete sur-
renderto U.S. capitalismthe IMF and World
Bank axis but is to take away our economic
independence and to thrust upon this coun-
try a financial and economic system which
only for their interest and not for the interest
of our country. We have bertered away our
economic sovereignty &nd upon have been
under euphoria. | had said on the Floor of
this House, “Mr. Finance Minister, you don't
think that you are the Messiah. If you are the
Messiah, You are the Messiah of economic
boom in this country.” | said this. And this
euphoria is a very very uncertain euphoria.
Do not suffer under euphoria. This is exactly
what has happened.
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Sir, itis very easy to say that they have
appointed a JPC and what more bonafide do
we want. Sir, income tax investigation is
made against Harshad Mehta. Why no
-against Dalal? It does notappearsofromthe
statement of the Finance Minister. Although
a larger quantum of Manipulation is by
Bhupen Dalal, why nothing is being done
about him?

Over and above all these 'things. now
we find that the person incharge of the CBI
inquiry is being pushed out.

SHRI MURLI DEORA: But today, the
Prime Minister has made a statement that
nobody is pushed out.

SHRI SOMNATH CHATTERJEE: Sir,
the Prime Minister's statement makes it
absolutely clear. He has not said a word
about Shri Madhavan's resignation or the
Governmenis responsetoit. He only states
that so far as the offer of resignation is
concerned, the PMO has got nothing to do
with it. He said nothing else.

MR. CHAIRMAN: Continue with Scam
andleave the other matters. You havetaken
emore than 40 minutes.

SHRI MIRMAL KANTI CHATTERJEE
(Dum Dum): When we raised Shri
Madhavan's resignationissue, hon.Speaker
has stated that we might discuss it along with
the Scam debate. Now you are objecting a
referegce to Shri Madhavan.

MR. CHAIRMAN: | am only telling hfm
about the time that he has taken.

*SHRISOMNATHCHATTERJEE: Ihave
taken only some time Sir and mot all! Sir, |
know many of the details regarding the JPC.
here | want to say one thing. The Finance
Minister owes an explanation tothis country.
I have asked him sbme questions and | hope
hewillanswerthem. Whatis the result ofthe
speculative purchases by financial institu-
tions which have a command over large
financial savings? And what will happen
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when these were diverted from National
Saving Schemes to Mutual F unds which are
allowed to offer a higher rate of interest with
the prospect of their being made over to the
private investors? This is the result ! Thisis
what happens! And this is the result of your
new Economic Policy. So, allthese laboured
attempts to show that the Economic Policy
has nothing to do with the Scam do not
water. This is nothing but giving a wrfng
impression to people and trying to iustq
your urfust pobcy. This is nothing but 2
betraya dlg country.

Now, banks have been asked to maxi-
mise their contribution through profit and to
increase theircontribution through dividends
by 50 per cent. How do they made so much
money? How do they increase their in-
comes and profits when our industry and
economy are in a recession? When there is
lesser and lesser turnovef, how do banks
increase their earnings? Therefore, they
have been giventhe necessary signals. You
told them, “Does not matter, | know you are
entering into suchtransactions. InJuly 1991,
I have given you a waming. But Idid not put
a brake 1 have not followed it up to see
whether you have stopped it or not. So, you
go ahead with it.” Therefore, public fund
have been utilised for speculatige transac-
tions so that the banks can make quick
money and exorbitant profits , out of which,
the Government's kitty can be filled up. How
is it possible tor he banks to'earn so much
money? |would like to know how you fixed
the rate of dividends? How did you expect
the banks to make so much extra money
over night? There is not explanation any-
where! Notasingle bank was pulled up! You
told them softly, “Please do not indulge in
such things. Let me know you response.”
And what have yourdone when noresponse
came?

This is the way this Government has
been functioning. The result of all this is that
the integrity of our financial systemis now at
stake. The credibility of our savings and
investment instrument is totally lost today.
No honest investor willtouch these things. |
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hope he will go back to small savings which
are sought to be gettisoned deliberately.

Sir, Iwould like to mention just two more
aspects because you too are becoming
impatient. One is about the leak of the
coupon rate. Thisis a very important aspect.
This question has already been asked. |
believe ShriJaswant Singh has asked about
this. Now. who is responsible for this?

Does the hon. Finance Minister agree
that there was this leak about the increase in
thecouponrate? lfitwas so, how diditcome
about? What the Ministry initially is trying to
find out? For this. we need not wait for the
JPC to find out.

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL,(SHRI SONTOSH
MOHAN DEV): We will give you the answer
at appropriate time.

SHRISOMNATHCHATTERJEE: Was
there a tip-off to the SBI from any source of
Reserve Bank of India? We would like to
know. Otherwise, how do you justify about
these purchases?

The other point is about the disinvest-
ment of public sector units. | need not go
further than refer to the report of the
Janakiraman Committee, which will show,
how it was done. With your permission, |
hope, | can quote from the Janakiraman
Committee Report. This is the second in-
terimreport.

“in February 1992 the Ministry of Indus-
try, Department of Public Enterprises of
the Govemment of indiaissued letterto
approved financial /finvestment institu-
tions, mutual funds and nationalised
banks inviting bids forpurchase of apart
of the shares held by the Govemment of
india in 16 Central Public Sector Enter-
prises. For the purpose of the sale all
the PSEs grouped into 120 bundiles of
different company combinations...."

The terms were laxd out and mentioned
there.
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“...It was however, seen that even be-
fore it made the bid, the bank (the
Allahabad Bank) had received quota-
tions from three brokers, namely M/s
Y.S.N. Shares and Securities Pvt.Ltd.,
for resale of the shares. The three
brokers are believed to have close
business connections with one another.
The sale was ultimately made on 31
March 1992 to the broker, M/s Y.S.N.
Shares and Securities Pvt.Ltd., which
hadby its letter dated 19 February 1992
undertaken to conclude the entire busi-
ness by 31 March 1992. The brokers’
bids were being made on behalf of their
clients. The broker inturn has sold one
of the budles to Citibank. The bundie
was acquired by Citibank on 2 April
1992 for the account of one of its fiduci-
ary clients.”

Then they said, not a single guideline
wasfollowed and it was done wholly illegally,
wholly against the interest of the Bank.

Iwould liketo know, howto happen and
what-have they done in that regard, how the
shares of important public sector company
were sought to be dealt with by some bro-
kers when you have laid down definite guide-
lines as to how it has to be done.

Although, we are opposedto the sale of
shares as such. | am not accepting the
correctness or propriety of the sale. Even
when you have decided to sell them, you
have laid down certain guidelines, certain
bundies of shares have to be prepared, but

* nothing has benfollowed. Whatis the expla-
nation? Now the explanation is, JPC will
look into it. Is this the system failure?

The hon. Finance Ministerhas answered
tothe question herethatsomany papers are
there because of the magnitude of the scam.
So many officers are responsibie—31 cffi-
cers. Officials of public sector banks and
financial institutions, who have been initially
found to be invoived- 11. Officials cf other
banks- 4 and non officials - 50. The whole
explanationis, these 31 persons are respon-
sible. -

They have supposedly conupted the
entire system. They have taken the system
toraride. They have cheated the country to
the extent of nearly Rs_4,000 crores. The
Managing Director, State Bank of India,
Canbank Mutual Fund, UCO Bank, National
Housing Bank, Cooperative, eic., are be-
cause caught these few persons were hold-
ing the country to ransom.

16.00 hrs

Is it possible, had they not had links at
the highest levels which have allowed this to
happen, to continue, for months together?

AN HON. MEMBER: For years.

SHRISOMNATHCHATTERJEE: Yes,
for years.

This Congress Party has beenin power
except for a few months. You are all bene-
ficiaries of this. Successive Congress Minis-
tries have allowed the whole system to be
poliuted. You have institutionalised corrup-
tion in this country, and you are thriving only
on corruptions. (interruptions)

Therefore, this whole matter the whole
scam, the whole scandal is of such propor-
tions that a JPC is not the only act of expia-
tion for the party. It cannot be. Some other
sacrifices will have to be made by the Gov-
ernment. Ultimately, who will be found out?
Ali the Ministers are scared of that unsigned
list. They ask us, Is my names there?”
(Interruptions) | cannot blame the Prime
Minister. Whatcan do? He wilthaveto have
faith in his Ministers. If they are having some
under the table transactions, or some crav-
ing for quick money, what can he do? (Inter-
ruptions)

SHRISONTOSHMOHANDEV: Proba-
bly he is speaking from the West Bengal
experience.

SHRI SOMNATH CHATTERIEE: ¥
that helps you, very good. (Interruptions)
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Naturally, | cannot blame him. He would
say,” | have to ask my Ministers. | have to
have faith in them. What more can | do?”

Until they are caught they must be
assumed to be good. But the nervousness
we can see. We have spent years here. We
allsee nervousness intheirfaces. (Interrup-
tions) 1do not want a single Minister to lose
his job.

SHRISONTOSHMOHANDEYV: Thank
you.

SHRI SOMNATH CHATTERJEE:
Because, you will go down under your own
weight in the ultimate analysis.

SHRISONTOSHMOHANDEV: It 1go,
I will take you. | have got that much faith.

MR. CHAIRMAN: Please do notdisturb
him.

SHRI SOMNATH CHATTERJEE:
Therefore, Sir, we shall wait forthe JPC and
the country will waith for the JPC. | hope
they do not put any difficulties in its function-
ing. But in the mean time, that does not
mean that the Ministry or the Government
can run away from answering these impor-
tantissues that are agitating the public mind.
They were not very unhappy when the
Auodhya issue came upbecause they hada
respite forabout a month. They utilised that
situation . Now this scam, cannot be kept
under the carpet. It has to be answered,
answered squarely and do not try to take
refuge only under the JPC, or some corrupt
officials. Mr. Finance Minister, the system
you have to operate, if the system does not
operate, whose responsibility is it? It is not
the responsibility of the innocent investors.
The responsibility squarely lies on the Gov-
emment of Indi and you as the Finance
Minister. Therefore, unless the people are
convinced the only honourable thing for you
to do, which you know what it is, you should
do.
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[Translation)

SHRI RAM NAIK (Bombay North): Mr.
Chairman, Sir, share scam has been the
blackest chapter in the economic sphere in
the history of the country. The people in-
volved in this made even in the people in-
volved in Bofors cases as pigmies. The
economic condition has the worst affected
bythe sharescam; anditis difficultto assess
as to in which direction the country is going.

When the new Government took over,
the hon.Minister of Finance while presenting
their first Budget stated that:

[English]

The nationai economy was onthe verge
of collapse.

[Translation)

No fore:gn agency was wiling tb give
loan to our country. The foreign exchange
reserves were almost empty, the production
hadfallen andthe country was facing a serve
economic crisis. This type of picture was
portrayed at that time and it was factual.
Keeping all these factors in view we were
eager to know the response of the hon.
Prime Minister, the hon. Minister of Finance,
the Governor of Reserve Bank, the Chair-
men of nationalised banks and the high
officers of the Finance Ministry. | considerit
to be a matter of importance.

Janakiraman Committee report was
presented and some facts were highlighted.
Iwould not like to mentionthe points, particu-
larly the figures which the previous speakers
have discussed time and again.

There is a proverb in Marathi :

“Meleya Madhyachya Takooche,
Loni Khanare Lok Astat™.

it means thatghee and butterare spread
overthe dead body before it is cremated . But
there are some people whotryto stealghee
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and butter even for this purpose ; and keep-
ingin view the prevailing economic crisis the
presidents of banks, the higher 8fficersinthe
Finance Ministry, the hon. Minister of Fi-
nance, the Govemor of Reserve Bank etc.
seem to have acted the same way . They

+were involved in malpractices though they
aware that the country was passing through
financial crisis . :

I find these things very shameful when
| compare the present state of affairs with
those in the past. When lwas elected member
of the House | was told that a person named
Shri Mudgal was the member of first Lok
Sabha. He was found quilty of taking money
from a person for raising a question in Lok
Sabha . When the Prime Minister Pandit
Jawaharlal Nehru came to know of it, he
brought the matterto the notice ofthe House
and dismissed Shri Mudgal from the mem-
bership of House. Then Mandhra Scandal
took place in which irregularities took place
but rupees one crore only were involved.
The then Minister of Finance Shri Krishna-
machari met Shri Mundra in this connection.
Later-on the matter was investigated and as
aresult of which not only Shri Mundhra was
taken to account but Shri Krishnamachari
had also to resign. We find out moral values

,constantly degrading when we remember
the just referredincidents and comparethem
with such big security scams involving about
Rs.4000/-crore. ltis really very distressingto
seethe position of the Government inregard
to that scam and the direction in which our
country is going. I think we should think over
this situation.

It appears that letter ‘M’ is playing a
dominant role until is money matter and this
‘M’ is linked with it . The name of the hon.
Member, who hadtaken money, also started
with ‘M’ - Mudgal, later on this ‘M’ played a
vital role inthe Mundhra case and the name
of the Chairman of the Enquiry Committee
which was set up for investigation in this
case also started with ‘M’ - Mohammad
Chagala. Now when this issue has come up,
the hon. Finance Minister Shri Manmohan
also begins with ‘M'. Inthis way, there are so
many things. It can be observed that Lal
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Bahadur Shastri ji and taken the moral re-
sponsibility of a rail accident. The hon. Fi-
nance Minister is laughing and might be
thinking thatthese people always talk about
moral responsibility. But we are of the firm
opinion that moral responsibility is there and
only due to it, the then Railway Minister Shri
LalBahadur Shastrihadresigned when arail
accident occurred buttoday none is ready to
take the responsibility of such a big case.

[English]

SHRIMANMOHAN SINGH : You should
ask the BJP Governments in Rajasthan and
Madhya Pradesh to resign for the Commu-
nal incidents that took place there.

[Translation]

SHRIRAM NAIK : | am very happy that
the hon. Finance Minister is well conversant
with the matters relatedto finance, but unfor-
tunately he has no knowledge about the
communal matters, and he has proved it
here. Thanks for saying as to what is going
on in Rajasthan, Madhya Pradesh but per-
haps you know nothing... (Interruptions)....

| was saying that the name of Manmo-
han Singh ji also beings with “M™ and lateron
Harshad Mehta came, whose name also
begins with ‘M'’. SeveralCongress Members
of Rajya Sabha are involved in the case of
Canbank Mutual Trust and incidently their
names also start with ‘M. Itis betterif |do not
mention the name but all of you know him,
Shri Murli Deora also Knows the name as to
who are the people of these brigade who are
associated with the can bank Mutual Trust.

Mr. Chairman Sir, since |, myself be-
long to Bombay that is why | am sorry to say
that the initial letter of the name of Manhar
Pherwani, who has passed away, is also ‘M'.
Although he has passed away yet he died in
a suspicious - he was the Chairman of the
National Housing Bank. The postmortem
was not done after his death, and they tried
tosupressthecase of his death. Such things
are being said and everyone knows about it
in Bombay ... (Interruptions)... why do you
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mummur; please stand up and speak loudly
so that one can understand what you are
saying. In this way the name of Madhvan
Sahib may also he mentioned. His name
also starts withthe letter ‘M’. it appearsto me
that this matter has taken a serious turn.
Though the joint committee will no doubt
consider this matter but what you people are
doing.

We had led a delegation to the Gover-
_nor of the reserve Bank. We also gheraoed
the Reserve Bank. When we metthe Gover-
nor ShriVenkitraman an andtold himthat he
is morally responsib-le for all this scandal,
then he repliedthat he is not morally respon-
sbleforallthese things. When we asked him
that wastobe seen later on whether he was
legally responsibie or not but it was definite
that he was morally responsible for this
scandal. But his repiy was in the negative.
Lateron, we met hon. ShriManmohan Singh
jiand asked himwhether he was preparedto
take morai responsibility or not, he too re-
fused to take the moral respensibility. The
Finance Minister is not morally responsible
but you please teli ... (Interruptions)...

[Engkishy)]

SHRI MONMOHAN SINGH : He ever
asked me.

[Transiation)

SHR! RAM NAIK : It should be made
clear whether some one is prepared to take
moral responsibility of the scandal. As per
Jankiramam Committee's Interim Report,
an amount of Rs. 4 thousand crores is in-
volved. Either the final report which is yet to
come or the Joint Committee will reveal the
facts whetherthe amount is 4000 crores or it
is more than that.

[English]
# 1s just a tip of the ice-berg.
(Iransiation]

Al present the situation is that only a tip
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of the ice-berg is visible.

Whatsoever has come up is very much
serious and lwantto give some suggestions
for these serious matters.My suggestions
areforthe middle class people. Why didthey
indulge in such matters? Alithe concessions
available to the middle class people on the
saving were withdrawn by the finance Minis-
ter before presenting the Budget ? This step
of the Finance Minister encouraged the
middle class peopleto diverttheir deposits to
the companies which are paying dividend at
the rate of 25%, 30% or 40% while the Banks
are paying only, 10% or 11%. There is no
limit on dividend. On the other hand the
value of share increases 4,5, or 6 times; the
middle class man always thinks about the
security of his money and that is why he
keeps his money in the bank. The started
withdrawing their money from the banks.
You have presented such type of Budget for
the purpose of baiting. Secondly it was said
at the time of the budget that a boom has
come. Now, where is the boom and where
has itgone ? Now the situation regarding this
boom had goneto such on extent as nobody
is preparedto buy ourkonkanrailway bonds.
They do not have money and those who
have, thinks whether it will be appropriate to
investinthesebonds ornot ? Such a serious
situation has come up, about which nobody
was aware. Such big scandals are taking
place in the country and no one is ready to
take the responsibility. Willyou not repay the
amount to those who have deposited their
money in the banks ?

Now it is said about the Bank of Karad
that those who have deposited up to 30
thousand, will get their repayment. My sub-
missionisthat the retired persons who have
deposited SOthousand or 70thousand rupees
of their gratuity, will they not get the refund ?
| would like to urge upon the Government
that it shouid make the arrangements to
repay the whole amount of the people who
have deposited their money in any of the
Bank whether it is a Cooperative Bank, or
Bank of Karad or any nationalised bank.
There should be a guarantee from the Gov-
ernment to make repayment of the depos-
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ited amount, Otherwise some big Harshad
Mehtas and some small Harshad Mehtas
will go on creating such problems and the
people will go on loosing their hard eamed
money. The people will develop a habit as
well as a craze to become millionare over-
night. Therefore, | want to give 4-5 concrete
suggestions in this regard.

The first thing is that if the hon. Finance
Minister wants that the people of the country
should have trust in the banking system of
the country and if he really wants to extend
his co-operation in the whole of the enquiry
then both you as well as the Governor of the
Reserve Bank of India should also co-oper-
ate and both of you should resign from your
respective posts andthe co-operation should
be extended by remaining out of the power:;
only then it will be considered as your high-
est service to the nation. You should tender
yourresignation ana ask Venkatramanjialso
to resign. Such a big scandal has taken
placeinthe economicfield ofthe country and
it is a matter of surprise that there is no one
to take the responsibility. You must take the
responsibility.

Frequently, You are saying that no one
is guilty. What has happened with you ? The
C.B.1. enquiry is going on and then the Joint
Parliamentary Committee has been set up
and you daily comment that some one orthe
other is not at all at fault. How do you know
? Youcansaythat you are not guilty but how
do you know whether some one is guilty or
not ?

Mr. Deputy Speaker Sir, through you,
my submission to the Government is that all
the letters of those Ministers who have writ-
ten to the Hon. Prime Minister that they are
not involved in this share scam, shou!d be
placed on the table of the House. Only then
the people of this country will come to know
the names of those hon. Ministers who have
given in writting betore the enquiry of the
Joint parliamentary committee, thatthey are
notinvolved or they do not have any share of
it. Usually people meet us and say that this
orthatis involved in this scandal. Therefore,
my submission is that all such Ministers
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should submit a letter of oath in the Central
Hall as they take oath in the court that they
are not at all ralated to the share scandal.

SHRIMRUTYUNJAYA NAYAK (Phul-
bani) : In this way every hon. Member of
parliament will have 1o give.

SHRIRAM NAIK : it this House agrees,
then every hon. Member should give the
letter of oath stating as 1o how many and
which shares have been purchased by him
during the last one year.

SHRI MANI SHANKAR AIYAR
{Mayiladuturai) : Letthis periodbe for the last
two years.

SHRIRAM NAIK : Let it be two years.
It will reveal as to who have purchased the
shares and in what numbers during the last
two years. Do not give information in respect
of your self alone, give information about
your wife and brother as well, and also give
information about your close relations. This
kind of an affidavit should be presented
before this House. This is my demand. The
Prime Minister has said this and everyone
should keep this in mind .

[English
He does not like to work under cloud.
[Translationj

When he does not like this, you should
also not like it. That is why you should make
a suo motto declaration detailing the points
in respect of which you want to make an
enquiry. The enquiry will reveal as to where
does each person stand and what was done
by each of them.

My friend Shri George Fernandes is
sitting here . Newspapers have published
certain things about the former Finance
Ministerand such anews item has appeared
that a member of his own party had written
two letters to him, and had said that he had
written a letter to the finance ministry in this
connection. He dic ~-! order any enquiry.



659 Dicussion under rule 193 AUGUST 3, 1992 in Governnment 660
Scam involving operations Securities runing into thousands
' - . g rores of nipees .
The same member later became a minister  ing the J.P.C. and this co ee will start

in Chandra Shekhar ji's government. Inspite
of that, nothing happened. He had written
this kind of a letter. It is natural that Shri
George Fernandes should have given an
explanation on behalf of his colleague as to
whether he had said anything of this kind or
not. When all this appeared in the press

+ about Geroge Fernandes and Finance Min-
ister Shri Madhu Dandavate, | have one
cutting with me, The spoke sman of the
Congress Shri Gadgill had said.

[English)
He will be asked to quit the House .
[Translation]

As Finance Minister, Shri Madhu Dan-
davate was involved and Shri V.P. Singh
was the Prime Minister.

[English]

He must also own the responsibility and
that why Shri V.P.Singh should also resign
from the House.

[Translation)

The spokesman of the congress, Shri
Gadgil made this kind of a demand, Shri
Fernandes ji, if you succeed in getting this
thing done, one thing will be good. You kept
this truth before us and if same thing is done
by both, then you will also have the right to
say to them that an allegation was made
against you that is why you were making
such a demand. That is why it is necessary
to give explanation to the country that when
such charges are levelled then these should
also come before the House. If you keepthis
thing in mind and say that you agreed, eve-
ryone agreed to what Shri Gadgill had said,
then this kind of a thing should happen now
and after agreeing to by ShriGadgill, how will
ShriManmohan Singh and the Prime Minis-
ter say that they will not do such a thing. This
shall also happen.

My last request is that we are constitut-

making enquiry. Butthe C.B.l. inquiry should
gooninthesame way andin all seriousness,
otherwise two months have passed since
the committee was appointed and time will
again lapse like this. That is why, a parallel
inquiry should go on. The C.B.I. should also
extendits cooperationto the joint Parliamen-
tary committee and we should resolve that
the biggest ever scandal inthe history of our
country, will notbe allowedto recurin future.
This House should give such a stringent to
punishment the persons involved in it that
they may never forget it.

With these words | conclude.

[English]

SHRI MURLI DEORA (Bombay South)
: Mr. Chairman, Sir, in the history of free

_India, due to unscrupulous and fraudulent

conspiracy between some bank officials and
some stock brokers, a great fraud on the
people of India is committed of a colossal
amount, which is unprecedented in the his-
tory of our country. So, something must be
done to find the truth behind this, something
must be done to see and to find who are the
culprits behind this fraud, something must
be done to see that they are punished and
something else must be done to see thatthe
money of the tax payers is recovered. The
Government of India and the Prime Minister
could not have done anything more than
establishing a joint parliamentary commit-
tee, which will not only establish parliamen-
tary supremacy, but will also provide an
effective safeguard to protect the country’s
interests.

Sir, | am very sorry that in the other
House, probably on the same day when *
was asking for the appointment of the Joint
Parliamentary Committee, when Shri
Jaswant Singh spoke here, he said, | am
surprised aboutthe appointment of the JPC;
Iwonder whether it is a ploy.' Whatever you
askfor, the Government agrees and still you
doubtthe intentions of the Government. That
is not fair.
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SHRIJASWANT SINGH (Chittorgarh) :
Mr. Chairman, Sir, | wish to correct the fact.
Indeed, 1 did say that if the JPC were to be
treated as a ploy to cover up, then we would
lose a very great opportunity. | did not say
that you are employing it as a ploy; but you
can interpret it both ways.

SHRI MURLI DEORA : | will be very

* happy to be corrected . What you have said,
you may not have meant it anyway. What
could the Government of India, the Reserve

Bank of India or our Department of Banking"

do in these circumstances ? | would say in
one minute, what the Government of India
did and how swiftly the Government acted.
The Reserve Bank of India appointed an
enquiry committee headed by a Deputy
Govemor, ShriJanakiraman. The Commit-
tee had already submitted its report and
based on the Committee’s report, a CBI
enquiry is being conducted which is in prog-
ress. When the CBI enquiry is in progress,
arrests were made. A Special Court was set
up to try the accused. A custodian has been
appointed by the government to recoverthe
money which has been lost. The custodian
has already frozen all the assets of those
who are suspected to be guilty. The total
amount involved in the entire scam is to the
tune of over Rs. 3,000crores, abulk of these
funds have gone into the hands of the stock
brokers who have invested the money in
»shares and securities. | do not know what
else the Government could have done.

MR. CHAIRMAN : Mr. Deora, you have
mentioned a name and thatname willnotgo
on record.

(Interruptions)

[Translation]

SHRI MADAN LAL KHURANA (South
Delhi) : You have mentioned his name.

[English]

SHRI MURLI DEORA : | have not said
anything against him. Khuranaiji, you can be
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allergic to Murli Deora, but not to that name.
However, Iwithdraw that name on the advice
of Khuranaji.

Sir, | just want to draw the attention of
the House to what is going on in our banking
system today. Nobody has said one point
which | want to narrate now. Over Rs.
2,35,000/- crores of deposits are there inthe
nationalised banks and foreign banks. What
are the criteria in which they can use the
money? There are three or four major direc-
tives given by the Government of India and
the Reserve Bank of India. One is Statutory
Liquidity Ratio; it was 38 per cent, now it is
reduced to 30 per cent. Then comes the
CLR100/- of deposits. Over and above, 40
per cent of the total deposits are directed to
be invested in priority lending, agriculture,
small-scale, exports and all these things.
Whatever total money is available with the
banks, nearly 80 percent or 77 percentor78
per cent, is covered under this. What is left
with them? 25 per cent of the total money is
lying with them. The banks are paying high
rate of interest. Therefore, the expenditure
incurred on running the infrastructure is very
high.

SHRI NIRMAL KANTI
CHATTERJEE (Dumdum): You are mak-
ing the same mistake which Shri Jashwant
Sinha once made when he was Finance
Minister.

SHRI MURLI DEORA : | hope what
happened to him does not happen to me.

SHRINIRMAL KANTICHATTERJEE :
That cannot be because you did into the
system and he did not.

MR. CHAIRMAN: Please don't waste
the time of the House. The time is very
limitea.

SHRINIRMAL KANTICHATTERJEE :
Of the total deposits, a part only is given as
credit, not the whole. Of the total deposits,
previously it was 39 per cent SLR, then 10
per cent CRR. is deducted. Whatever re-
mains is given out as credit. Of that, 40 per
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cent goes to priority sector and 60 per sect
cent remains. Your subtraction is wrong.

SHRI MURLI DEORA : Thank you. |
give you one example. Only last week, a new
name of one more amount of money loss has
come. You have not referred to it, Mr. Som-
nath Chatterjee. Mr. Jaswant Singh has also
not reterred to it. It is the Power Finance
Corporation. (interruptions) Whenthese big
public sector undertakings receive money,
ADB, World Bank, or through their bonds,
subscribed into the market. They have lots
of money lying idle. What have they to do ?
They have to make fast rate of interest on
this money. What | am trying to saty is, the
real reason of the major part of the scam is
high rate of interest. | have said it in my
Budget speech and earlier.

Shri Jaswant Singh said the inter-bank
callrate was 59 percent ar60 percent. It has
gone to 102 per cent even. Now it is nothing
because now there is no trading going on.
Now, no inter-bank dealings are prevailing in
Bombay or inthe financial market. Instead of
keeping on saying these things, what hap-
pened in scam, who is involved, what mis-
take anybody has done, we shoulidtrytofind
what we could do 10 rectify the mustake
made, what can we do 10 recover whatever
amount is involved. and what can we do to
punish those who are guilty in this matter.
Here there is also a need to establish coor-
dination betweendiflerent PSUs and | would
request the hon. Finnace Minister. Now the
very different Corporations are borrowing
money at high rate of interest while other
corporation belonging to Government of
India, PSUs, arelending money. I said Power
Finance Corporation was lending huge
amount of money. They had surplus of over
Rs. 1,000 crores, while the other Depari-
ments like the Nuclear Power CXorporations
in Bombay were borrowing money fromthe
market. Who makes money on that? Those
who are the brokers, whether they are the
foreign banks, or local banks. That is why,
they to go th these brokers who made this
unscrupulous money .

SHR1 SOMNATH CHATTERJEE
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Theretore, they are justified.

SHRIMURLIDEORA : No. They are
not justified. Thatis what | amsaying. Thisis
the first time when even the account payee
cheques are deposited in the bank—Shri
Somnath Chatterjee raised the issue —
National Housing Bank had giventhat cheque
in the name of the State Bank of India.

16.34 hrs.
[SHRI TARA SINGH in the Chair”

The official of the State Bank of India
had credited it to the account of Harshad
Mehta or whoever is there. Whose fault was
that? That was not the fault of the NHB. That
was the fault of the State Bank of India. That
is why, the Finance Minister clarified that this
money has 1o be given back. About the BRs,
about the Bank of Kharad, the Metropolitan
Bank, something has been said. Shri Ram
Naik has referred to the Bank of Kharad.

SHRIJASWANT SINGH :Pleasetell
more about Bank of Kharad and who is
behind it?

SHRI MURLI DEORA : | do not know
who is behind it. | do not think there is
anybody behind it. But | can say one thing .
This is for the first time | have come across
that a bank with less than Rs. one crore as
paid up capitaland whentherealasset value
is negat.ve - 1do not think they have any real
asset value even today - can issue bank
receipt to the tune of Rs. 1100-1200 crores.
lagree with himonthis count. (Interruptions)
| agree with you that this should not have
been ailowed and something radically is
wrong with our Banking system. | agree with
this view. What ShriGeorge Femandes said
that day was today said by Shri Somnath
Chatterjee now. But the Government is not
atfault. (Interruptions)

SHRIRAMNAIK: Arethe depositors
at fault?

SHRI MURLI DEORA :lam not say-
ing that the depositors are at fault. | am
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coming to the suggestion part of it. | would
'just say that there is a Depariment in the
Reserve Bank of India which ensures that
regarding the deposits of depositors, spe-
cially the small depositors, the maximum
ceiling is Rs. 30,000/- Even in the case o!
Bank of Kharad, those depositors who have
deposited more than Rs. 30,000/- will get up
to Rs. 30,000/- This is what happened in the
case of BCCI also. As | told earlier, the
Depaniment of the Reserve Bank of India
ensures the protecties of the small deposi-
tors etc. Now it shouid be Rs. one lakh of Rs.
1wo lakhs. But earlier it was Rs. 30,000. But
the point is that the vaiue of the Rupee has
gone down. Therefore, my suggestiontothe
Government of India is that the Government
of Indiashouldincreasethis insurance cover
for the small depositors. that is, more thar
Rs. 30.000. (Interruptions;

The real problem tor Harshad Mehta's
thing was that reconciliation of investments
and tinancial auditing did not take piace.
Why did it not take piace? Because in the

»Reserve Bank of India, there was no proper
computersystemand is why they were using
this money for 15 gays ... (Interruptions).

Harshad Mehta was using that money
for 14-15days. By the timethe reconciliation
was taking place, he was using the money
and buying stocks in the market.

SHRI SOMNATH CHATTERRJEE :
That is why he was invited to the Finance
Ministry.

SHRI MURLI DEORA : | have not in-
vited him nor the Finance Minister invited
him. 1 now come to my point. The pointis you
have stopped this computerisation work. |
am not saying that we should be againstthe
interests of the workers... (Interruptions) As
ltold earlier, | am not against the interests of
the workers. |am not saving thatthey shouid
be retrenched. But they should be trained.
So, if there i1s proper computerisation, then

.the reconciliation will take place place of
hourly-basis and in two hours, three hiours,
all the money that has beer; received from
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the NHB would have been reconciled ana
that thing wouid not have happened (Inter-
ruptions)

Sir, the supervisory role of the Reserve
Bank of India has to be tightened and
strengthened further. What is really needed
is the outside auditor, not the auditors who
are part of the Reserve Bank of Indiaiitself. It
should be like what is done in the foreign
countries. lf the Chartered Accountants from
outside are askedto have a periodical super-
vision, then it will help a lot. But it will not
totally plug the loophole. It willhelp to agreat
extent.

Shri Vishwanath Pratap Singh, during
his speech has said that it has totally ruined
the contidence of the investing public. | do
not agree with that. Of course, it has shaken
the confidence of our public. | would like to
teli you that not even one rupee has been
withdrawn from the banking system. It you
read one small news about any bank in
America or Europe, you cannot imagine the
banks entire money will be out the next day.
Not even one investor has withdrawn one
rupee from our banking system. | am nct
complimenting the Government here. But |
am trying to say that the people still have
faith in ourbanking system. Of course. it has
been shaken. | agree with you. | am saying
thatthe confidence ofthe people has shaken.
It has camaged our financial institutions; 1t
has harmed ourinternationalimage. Nodoubt
aboutit. But we cannot say that it has totally
ruined the public confidence.

The other point | want to suggest is i::at
there must be transparency rather than
secrecy about public investment. Over Rs.
4,100 creres in UTI are collected trom the
small investors. They have not advertised,
Mr. Finance Minister. Nobody knows about
it. There is an editorial in The India Today of
the last fortnight which clearly says and
rightly that there should be some transpar-
ency in investment. The investor has a right
1o know where the money is really invested.
He should not only get the dividends - yes, if
the stock market is going up, if the major
share holdings are going up, certainly he wili
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get more dividends - but the investor must
also know what is happening. The biggest
playerin this is the State Bank of India. There
should be transparency. UTI should let the
public know through the joumnals hqw the
major investments are invested in which
company, in which mutual fund etc. Bhi
Fernandes is the union leader of the BEST
and Shri Ram Naik is here. | want t.. draw
their attention to one fact that some tour
years back, BEST wanted to borrow seven
crores of rupees fromthe State Bank of India
for putting a sub-stationin Bombay orbuying
buses. The State Bank of India took one year
to clear that seven crores of rupées. They
wanted 40 per cent advance fromthe BEST
which is Bombay’s transport undertaking.
On the one hand they were so lax in giving
Rs.300 to Rs.400 crores to Shri Harshad
Mehta, ShriBhupen Dalal whoeverwasthere-
|am supporting you - onthe other hand, they
were not ready to cooperate with the public
utility service like BEST. Now the message
must go that the big banks like the State
Bank of India must treat with different ba-
rometer, different angle public utility serv-
ices like the BEST.

One more suggestion has come from
the Narsimhan Committee report. It is to
dilute the share holding of the existing banks.
(Interruptions) I know you would not like it. In
West Bengal what you are doing is the
disinvestment in the publlc sector (Interrup-,
tions)

| know what you are doing in West
Bengaland what you are advocatingin India.
t have said it earlier also. What | want to say"
isthatthe only bank which has a smallshare
holding in publicis the State Bank of India. All
other nationalised banks are wholly owned
by the Government of India. Why not the
public sector nationalised banks disinvest, |
would say, more on the workers. | was in
Turkey. The biggestbankin Turkey is called
the ‘Isbank’ | sent the note to the Finance
Ministerthe moment | came back what have
they done ? They have given forty per cent
share holding to the employees those who
are working in the banks as the productivity
shares, bonus shares and the gratuity shares
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when they retire. This will keep a check and
create awareness on the-efficiency andthe
working of the banks. So the time has come
to give these shares. | would say let us stari
with the employees if you are not going
outside. But outside also, not a single indi-
vidual or a corporation willget more than one

‘per cent. (Interruptions)

Lot of noise has been made about our -
banks working in India. And nobody has said
one word said one word about our national-
ised banks working abroad. It is shocking.
(Intenuptlbns‘)

[Transiation)

SHRISOMNATH CHATTERJEE : You
go abroad frequently, we do not go.

SHR! MURLI DEORA : You go more
often than us.

[English]

You don't declare, 1 declare. That is all.
Shri Chatterjee, do you know, what is hap-
peningin the Indian Banks, dealing abroad ?
I would like the hon. Finance Minister, when
he replies, to please replytothis House, how
much money is lying in bad and questionable
debts, lent by the Indian banks abroad,
specially to the NRls. | am telling you that
there are some NRIs who are just borrowing
heavily from the Indian banks overseas in
foreign exchange, be it in dollars, pounds,
yens or Deutschemarks, without having any
intention,of returning it. Of course, some are
good; | am not saying that all are bad.

SHRI SOMNATH CHATTERJEE
Against Banker's receipts?

SHRI MURL! DEORA : Fortunately,
there are na banker’s receipts there. | would
like the Finance Minister to reply tothis point.

There are two schemes which are pre-
vailing in our country today. One is FCNR
and another is NRE. When an NRI puts
money in FCN, the money continues tobe in
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foreign exchange, be it in dollars, pounds,
Deutschemarks or whatever it is. When the
money is put in NRE, one has to suffer the
exchange risk. And if you see the record of
last one year or two years or three years or
even four years, you will find that those who

hadputthe money in NRE, they had suffered -

very heavy losses andthose who hadputthe
money in FCNR, they had not suffered any
losses but they had gained tremendously,
because the rate of interestgivenin America
ondollar is very low while the rate of interest
which was given on the dollar on FCNR
" accounts was very high. The Finance Minis-
try has taken right steps to reduce it but my
request again is that the rate of interest on
NRER where the people are depositing on
rupee account must be high because when
,foreign exchange; is converted, it brings
Forex.

MR. CHAIRMAN : Please conclude now.

SHRINIRMAL KANTICHATTERJEE :
The entire House will request you not to give
him any more time because he is from the
Scam world and because he knows most of
the things.

SHRI MURLI DEORA : Atcordheg to
Narasimham Committee Report, over20pe(
cent of the loans given by the nationalised
banks or what you call as non-performance
loans, on that there is every doubt whether
that money will come back. And the banks
are carrying forward those losses. A time
has now come, when the Government should
allowthese Banksto have aclean State. The
Govemment must come out with an enquiry
on this over 20 per cent non-performance
loans. These are bad and questionable loans,
and they will never come back in your or in
my life’stime. Sowhatisthe use of tellingthe
banks that they are losing the money. Itis not
the fault of those who are running the banks
today.

SHRI SOMNATH CHATTERJEE : The
Narasimham Committee had a recommen-
dation for that.

SHRI MURLI DEORA : Yes. The last
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point on which | want to say something is
about the money market. What is really
needed is to provide enough liquidity to the
money markets. Shri Somnath Chatterjee
saidthatthe Government had given conces-
sions to those who had bought shares, to
those who have invested in the stock mar-
kets. | want to say that everybody who has
invested and all the stock brokers are not
paid.There are some who are wrong. Where
from are they getting the finance? The real
industrial investment in our country is com-
ing through the stock markets only, through
the capital markets only. If youwanttoset up
one industry, you have to form a Public
Limited company. Who will subscribe? The
promoter will subscribe 20 or 25 percent. In
the case of Tatas, their share is only 5
percent and in the case of Birlas, their share
is around 7-9 percent.

AN HON. MEMBER: It is three percent
-only.

SHRI MURLI DEORA: Yes, three per-
cent. The rest of the money comes fromthe
public and there is a need to restore the
shaken confidence of the investors in the
Stock market. There is nothing wrong in the
Stock market. Some people have played
havoc with the stock markets and that does
not mean that we should keep on blaming
thatthe entire stock market is bad and allthe
brokers are bad. Some of the people were
raided; in case they are found not guilty and
in case they are found honest and straight
forward, then, | would request the govern-
ment orthe CBlor whichever authority is the
concerned, that they must come out saying
that those people were raided but they have
nothing to do with the stock scam.

SHRI SOMNATH CHATTERJEE:
would like to know one thing from him be-
causa he knows everything about the under-
world. It is stated that the brokers’ licences
were sold at a premium of Rs.3 crore andis
that right?

SHRIMURLIDEORA: You are right. In
my speech onthe General Budget also I said
this. What is happening is that in the Stock
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Exchange of Bombay there are very limited
cards. Those who are allowedto sell and buy
the shares are very limited. One recommen-
dation is already there in this regard and the
Finance Minister is aware of that. They are
setting up a National Stock Exchange. The
Finance Minister has announced that in his
speech also that there is a need to have
more and more cards.

There was a time when the price of the
cardwas Rs. 20,000 which is now morethan
Rs.3 crore. Even in Rs. 3 crore you cannot
get it because there is a scarcity. Wherever
there is a scarcity and there is control, the
price will go up. In West Bengal it is happen-
ing everyday. What Mr. Jyoti Basu has learnt,
they are not ready to learn here. He knows
that my intentions are very clear.

SHRI SOMNATH CHATTERJEE: He
said there are some good stock exchange
brokers. Well there are some good people
like him in the Congress!

SHRI MURLI DEORA: Last year Shri
Jyoti Basu came to Bombay for a public
meeting. he gave me the privilege to host
meal for him. l invited all the capitalists and
the multinationals of the Bombay city. They
were so impressed by himthat they told me,
he talks more rightist and capitalistthan lam.
He is a very bold and practical man.

West Bengal is the only State where
eventhe Dairy Development has gonetothe
joint sector and the private sector. Nowhere
else, not even in Maharashtrait is like that. |
congratulate him. When Dr. Kurien of NDDB
met me we were talking about Dhara be-
cause there was shortage of Dhara in Bom-
bay City. He said one State Government
which has agreedto have mikdairyin private
or joint sector is West Bengal. So please do
notgive these sermons here. The only coun-
try Mr. Chatterjee can go is Cuba; nowhere
else he is accepted now. Here you are al-
lowedtoclap;there you are not even allowed
to clap. (Interruptions}

SHRIBHOGENDRA JHA (Madhubani):
Mr. Chairman, Sir, Cubais ourfriendlycoun-
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try. Late Pandit Jawaharlal Nehru had called
the Head title of the state as a giant leader.
The hon. Member is condemning a friendly
country, a courageous country. As such, at
least these remarks should be expunged
from the record.

SHRI MURLI DEORA: | beg your par-
don. | do not have any disrespect for Fidel
Castor. 1 hold him in high esteem. The eco-
nomic systemthat Shri Somnath Chatterjee
pleads inthe Parliament is not acceptable in

Calcutta. The system has a place in Cuba’

only. It is in no way a disrespect for Cuba or
Fidel Castor. | have all praise for him and |
want them to be successful. He will aiso be
successful there, not here.

[English]

MR. CHAIRMAN: Please conclude
now. You have taken sufficient time.

SHRIMURLIDEORA: The Government
must help to develop a proper capital mar-
ket. | do not want to say about the stability of
the Government;forgetaboutit. You have all
saidthat the stock market was bocming and
they were taking advantage of it; may be you
areright or maybe you are wrong. What lam
trying to say is that the capttai markets must
be protected. If our industrial production is
going down-yes it is going down-there is
nothing to clap about it. If there is more
capital market, more industries will come,
more companies willcome, more lands they
willtake, more industries they will put up and
more exports will take place. What is wrong

_in that? | am trying to say that we must

provide proper liquidity to the capital market
which is very badly needed. Even at the
interest rate of 20% or 25% people are not
getting legitimate money. If the rate of inter-
est is so high you do not expect it. Today, |
just want to give one more example.

Governmentmust reduce interestrates
now and provide more liquidity to capital
market. ‘

if CLR will reduce, SLR will reduce and
automatically it will come into the market.

~ar
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There was atime when geting aFiatcaroran
Ambassador Car used to take a long time. |
remember in this Parliament itself frienas
used to tell me, “Please get me a Fiat car
allotted from Bombay's Premier Automo-
bile”. Today they are going to suspend the
production by nearly 20 percent of their cars.
You ask the Bajaj Auto. It used to take 12
years for a scooter. You remember, Shri
Dighe,. we used to write letter 10 give one
autorickshaw to somebody in Bombay city.
Today 30 percent of their stocks are lying.
‘Why? It is because the rate of interest is so
high. A man who could buy a scooter, his
purchasing power has gone down. He can-
not borrow. He is ready to borrow; the Bank
1s ready to finance Rs.9000 or Rs.8000 on
the scooter. But the rate of interest is very
high. If the HDEF loan, if the National Hous-
ing Bank loan, if the HUDCO loan is so high,
whatwill happen to the housing construction
activity? There is apointin what ShriManmo-
han Singh has said earlier. We have to cut
amply, the money supply in order to stop the
inflation. | agree with you. That is whay the
10percent CLRis there. lamnotsaying‘no’.
But the time has come. | again quote the
South Korean economist. He has said
this:"The rate of interest should be high-
enough to attract savings; but not so high to
detract investebnt.”

Then, nobody will be investing money.
Nobody will put an industry; nobody will buy
a scooter; nobody will do the dhandha of an
autorickshaw and everybody will put the
money in the bank and get 16 percentor 17
percentinterest;and sometimesifitis inthe
bonds, they are tax-free also. | am again
pleading very sincerely with the Government
to give a boost to the capital market and to
the general industry by reducing the rate of
interest. | hope they will do it.

Second point is about transparaecy in
price dealing and settiement. In the stock
market what was happening? One of the
reasons for this was that there was notrans-
parency. Here, some brokers are to be
blamed, you are right. SEBI had been
strengthened now. You have strengthened
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SEBI a lot. Please see that there is a clear-
cuttransparency, in price dealing and settie-
ment. There are complaints about the bro-
kers that they buy at one price and by the
time they give delivery of the shares, they
are charging two percent, three percent or
fourpercent more, becausethereis notrans-
parency. This transparency must be strictly
implemented.

Third point is this. Please take care of
the mis-mitch between the issuer and the
investor—one who is selling the share and
onewhoisbuyingthe share. There hastobe
apropercoordination. | would again say that
the SEBI has been given directives; but the
Government must see that it is followed
strictly.

The last point is about the optimum
utilisation of investment assets and liabili-
ties. lf the assets are lying, like in the case of
Power Finance Corporation where they
borrowed Rs.1800 crores, what are they
goingtodo tillthey put another power plant?
They are going to use it, three months, four
months, six months, short of period. So,
there should be some guarantee that they
can get enough money or good amount of
money on theirinvestment. Otherwise what
willhappen is that they will go to brokers like
Harshad Mehta and Bhupen Dalal ana
whoever they are, because they are able to
give themmoreinterest: they are abletogive
them, on the short term. very high rate of
interest. So, thiswillpreventthatandincase
there is effective coorc.nation between dif-
ferentpublic sectoruncertakings themselves
it is good. One Department is borrowing
money and another Department in the very
same Governmentof Indiaislending money,
huge amourt of money. | have given two
examples o! Power Finance Corporation and
Nuclear Power Corporation-one is deposit-
ing large amounts of money and another is
borrcw:ng large amounts of money. Let, in
the Cabinet Secretariat, Sir, tiicre be-this
inveives different Ministries; it does not be-
long only to the Finance Ministry; there are
Power, Energy and Coal, etc. and are sepa-
rate Ministries-effective coordinaticn, which
will prevent that.



675 Dicussion under rule 193 AUGUST 3, 1992 in Governnment 676
Scam involving operations Securities runing into thousands
of crores of rupees
[Translation] whenever | deem fit. If these people think

SHRI GEORGE FERNANDES: Mr.
Chairman, Sir, | do not hope that any more
stringent steps are yet to be taken by the
Govermmentto bring the facts of thisscamto
light.

17.00 hrs.

I know that a joint Parliamentary Com-
mittee is going to be constituted to investi-
gate the whole affairs. But the Government
has not taken any concrete steps during the
last two months in this regard. Though we
callit secarity scamit is not a case of security
scam only. A number of scams still remain
to be revealed. The Harshad Mehtaand the
Stock market case is in itself a scandal. Our
friend Shri Murli Deora spoke a lot about his
scandal just a while ago. The State Bank of
India and some foreign banks are also in-
volvedin it. It is an offence on the part of the
Reserve Bank of India which did not dis-
charge its responsibilities. There is a nexus
between big officers and officers of the rank
of Chairmen and Managing Directors of banks

* with officers of the RBlin this scam. Then we
come across another scam, the ‘Fairgrowth’.
It is not proper to link this scandal with other
scandals. But the Government is much dis-
turbed by the Fairgrowth, because many of
its members are foundinvolved in this scan-
dal. For last one month | was busy in collect-
ing a list of share-holders of the Fairgrowth.
| have not been able to get even half the list
from the Registrar of Companies. The Ban-
galore based Registrar of Companies do not

" have the list of half of share holders. Some-
where or the other the documents have
since been hidden.

AN HON. MEMBER: Who is hiding?

SHRI GEORGE FERNANDES: The
Government is hiding it. | will come 1o that
also.

Mr. Chairman, Sir, whatever Iwill speak,
| will speak with full responsibility. As and
when the hon. Finance Minister or any other

. Minister speaks, | will refute his statement

that they can escape the charge by the
efforts they are making for last two months,
they areinadreamworld. Ido notknow if any
such statement has been made inthe House
butoutside the House, ithas come. Amember
of the Planning Commission, who is also
enjoys the rank of a Minister of State said
outsidethat he had since resigned. Butwhen
did heresign? He was appointed as aMember
of the Planning Commission by the Govern-
ment. Is the Finance Minister aware that till
yesterday i.e Saturday afternoon his resig-
nation had not reached the Registrar of
Companies in Bangalore. It is not a single
scandalthat we are talking about. There are
anumberofscandals. Theintriguingfactoris
that alithe offenders involved in these scan-
dals have come closer. |can say that it is the
Government of India which should be held
responsible for it. But as per practice in
vogue the responsibility of this scam osten-
sibly falls on the Ministry of Finance. | would
like to place a few technical points with your
kind permission. We call it a failure of the
system. But what is system failure. Who is
the owner of the Banks.

[English]

Who is the owner of the public sector
banks, Mr. Finance Minister?

[Translation]

The Government of India. You are the
owner of public sector banks. We should not
think of animaginary creature by the name o
Public Sector.

[English]

The Government of India is the owner
of the public sector banks.

[Translation]

If there is a scandal in any of these 20
public sectorbanks who otherthan the owner
of banks should be held responsible for it.
When we are talking of the Government of
India.
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[English] [Translation]
Demarcation or responsibilities in the It is also your responsibility.
government of India.
[English]
[Translation]

Till date we are working on the basis of
the first orders of the former President, Dr.
Rajendra Prasad. Dr. Rajendra Prasad had
drawn a demarcation line on 14 Jan, 1961. It
is being followed till now. We are following
the same laws even today. Please gothrough
it learn the responsibilities of the Finance
Ministry. How can you escape those respon-
sibilities by saying that what the Gavernment
could do?

[English]

Ministry of anance, Department of
Economic Affairs, Intemal Finance, Admini-
stration of Securities Contracts Regulation
Act of 1956.

[Translation]
Itis your responsibility.
[English]

Regulation and Development of Stock
Exchanges.

[Translation]
It is your responsibility.
[English]

Control over the issues of capital by
joint stock companies.

[Translation]

You are very much disturbed due to
this.

[English]

New investments and securities for mo-
bilising resources from capital markets.

And investment policy including invest-
ment policy of Life Insurance Corporation of
India, Unit Trust of India and General Insur-
ance Corporation of India.

[Translation]

You have the Department of Banking.
Does the banking division come under it or
not?

[English]

All Indian banks whether nationalised or
not. :

[Translation]
It is your responsibility.
[English}

All toreign banks so far as their opera-
tions in India are concerned.

[Translation]
It is also your responsibility.
[English]

Allmatters relatingtothe Reserve Bank
Bank of India, All matters relating to the
National Bank of Agricultural and Rural
Development and long termfinancial institu- -
tions excluding Unit Trust of India, Life Insur-
arice Corporation and General Insurance
Corporation.

[Translation]

It also come under your department.

[English]

Others matters relating to banking in
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India and administration of all statutes regu-
lations and other laws connected with en-
tries from37 to 79 which all deal with banking
in India.

[Translation]

How can you escapethese responsibili-
ties and onwhatbasis you can escape. Take
the example of any private company, any
poor employee or any superviser.

[English]
On the floor of a tactory.
[Translation]

I myself worked in the trade union. You
did a good job by reminding me. While work-
ing in trade unions we have to face the
owners of public sector as well as private
sector. It is because the person who had
been assigned the responsibility did not
discharge his responsibility. How was it not
fuliilled you had information with you.

You mentionedthe name of ShriMadhu
Dandvate here. Allright, diversion 1s a usual
practice nere. It is even greater outside the
House. Was the man, who sent letterto Shri
Madhu Dandavate, not a Minister in the
Government you supported. What did he
do? Where from ycu have searched this
news, through newspaners that a letter was
written to Madhu Dancavate ji, | don’t know.
Since he is in your party. He has a lonmg
history of changing parties. You use him.
Perhaps he hails fromGujarat and his name
is Shantilal Patel.

When we were in power his presence
here. (Interruptions)

17.09 hrs.
[MR. DEPUTY SPEAKER in the Chair:]

Mr. Deputy Speaker, Sir, our Govern-
ment had come to know its end on 7th
August the day we impiemented the recom-
mendations of the Mandal Commission. it
was known within 48 hours after implemen-
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tation that the Government would not sur-
vive. On September 23rd both of you were
associated in toppling it down.

SHR!I MURLI DEORA: You don't know
how your Government was formed.

SHRI GEORGE FERNANDES: Our
Government was formed, we still try to
remove intra-parly bickerings. So | dont
careforthatyou please accept thefacts.lam
not yielding to them...(Interruptions)

In this way our Gevernment lost all
hopes on 23rd September. Now we find that
two letters were written to Shri Madhu Dan-
davate on 2nd and 9th October by Shri
Shanti Lal Patel. Shri Darzavate has sent
me photostate copies oft!._se ietters, Idon't
know the persons whom letter was sent by
Madhu Dandavatejiinwhich he has said just
now that he does not remember at the
moment as to how many letters were re-
ceived by him and by whom, when he was
Finance Minister. If he got letter on 9th
Gctober, he had oniy for weeks in hand as
our Government was toppled on 7th Novem-
ber. The letter might have certainly been
sent to the officers of the Department and
they might have certainly made investiga-
tion. \WWhatwas to be gone. The investigation
report would have been certainly senttothe
next Government and Shri Shanti Lal Patel
was a Ministerin that Government. So what
do yc . ask trom Shri Dandavate. Ask your-
selves, or the Finance Minister himself may
tell.

Government is perm..nent. No individ-
ual is Government. But sometimes an indi-
vidualtry to cverride the Government, as has
been in this case. Then why is it not asked
from the Government? Why is Dandavate
being dragged into it? | would like 10 say that
Shri Dandavate's reply has come as it was
likely to come. But [ thought it necessary to
make reply and | have done it because Ram
Bhau Maik raised this issue and a Congress
spokesman saidin this context that ShriV.P.
Singh shouid have resigned since someone
wrote a letter to Shri Dandavate. So | made
it clear.
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Shri Vithal Rao Gadgil is not a Member
of this House. But | will like to advise the
Congress people here that the advice that
ShriGadgil gave to Shri V.P. Singh if he had
given the sameto the present Prime Minister
who beiongs to his party, it may be that the
couriry might derive benefit from it and it
may also helpinbringing out the factstolight
because this Governemnt has tried to hide

‘everything during the last one year. Mr.
Deputy Speaker, Sir, I say that if beginning
is to be made, it should be made from
Namgyal. It is abitter truth. But sometimes it
becomes necessary to speak. It you wantto
pickitup, thendosofromthere, but youdon't
want. Today | would like to ask how many
things the Government has hidden in Bofors
case froom this House. It has pbrougnt this
country to disrepute in the entire world in
Solanki case. Whatis left now. Today it has
pecome a nisky job to save the Government
from the impact ot scandal. Atleast | don't
expect that the Governemnt will investigate
the matter itself. I would like 1o say that if the
Government really wants to find out facts, it
shouldbeginfromFinance Ministry. Who did
stop the prosecution of allthose, by CBIwho
are acquaintance of Harshaa Mehta or who
are involved in big scandals? Ask the Minis-
try, the Minister and the Prime Minister. So.
those who are sitting here are culprit. | am
not concerned with what wel,come was
accorded to Harshad Mehta or in what way

+he was pampered and whjether they gave
presentation or not. But he was welcomed
and it was not an ordinary welcome.

[English]

A man of rank of the Minister of State; a very

senior Member of the Planning Commission

of the rank of the Minister of State.

[Translation]

He takes him along and arrange his
meeting and afterthat he makes a statement
that itis his duty to understand the tQpughts
of those who present great ideas and to
provide them help to bring about change in
Governmentpolicies. Why didhe say so? He
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said so when he was not aware that he was
badly entangled. Will the persons. who es-
tablished their relationship with Harshad
Mehta, be able to perform the task of JPC?
Will the persons, who extended help in rais-
ing the company of Ratnakar and encour-
aged therr friends to purchase shares of that
company, be able to help us in highlighting
the facts?

An officer of the Finance Ministry made
his wife the Director of the mutual fund of
Canara Bank and thus made her atrustee. |
would like to know whether order was given
by him or by a Minister? Can we expect from
such peoplethatthey wiil he!pinbringingthe
facts of this scamto light? Whois there inthe
Finance Ministry 1o help us? So it is my
request in clear terms to the Finance Minis-
ter that neither the Finance Minister himself
nor his Ministry fulfilled their responsbility.
Rather all the persons in his Ministry and
connivance. with Harshad Mehta, Canara
Bank, Ratnakar and all were involved in this
scam a dirty name that comes before us.
Please dismiss them. We will see what
remedy is to be made in future.

{English)

If the Joint Parliamentary Committee
has to do its work, you cannot expect the
Joint Parliamentary Committee to function
effectively, unless allthe informationthatthe
Committee would need regarding people
who are guilty ot dereliction of duty at one
level and collusion at other level, is given.

.
[Translation]

So long as these people are there, |
make aforecast here that, the JPC, whose
task is to find out the truth, about which the
Prime Minister has made a mention today,
will not be able 1o perform its task. We have
demanded Finance Minister's resignation
severaltimes and againwedemanditonthe
pleathathe cannot escape fromthis respon-
sibility. Did the Finance Minister not receive
letters from the Reserve Bank? Did he not
receive letters trom the Securities and Ex-
change Board of India.
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What action have they taken on those
letters? It may be passible that the letters
were written for safeguarding one’s position
and declaring them guilty. That should also
be clarified but we would like to know whether
the letters were not sent. i have somé docu-
ments with me, first of alithe Govemnor of the
Reserve Bank of Indiatook initiative in March
1991 in connection with this scandal. | have
proofs with me. But on this point, | am not
ready to forgive the Reserve Bank of India,
whom [ consider the criminal Number 2. |
believe that the Reserve bank of India has
played quite an improper, dangerous and
fradulent role throughout this scam.

When debate was going oninthe House
and when Shri Chandra Shekhar raised his
point that there was a directive. The hon.
Finance Minister kept mum and said that
there was no directive. At that time, Itoid to
my colleagues sitting by my side that there
was nodirective either and the hon, Minister
of Finance will not say anything because
there was no directive as suppressio veri
suggestio falsi. If it works, it is well and good
forthe finance Minister. The hon. Minister of
Finance kept mum. He did notsay thatthere
was no directive. The Minister of finance
may kindly tell me which was the directive of
the Reserve Bank of India, we are awaiting
forit.

The circular, which was given by the

+ Govemor of the Reserve Bank of india and
about which you are talking today, was circu-
lated on 26th July. It is written inthe circular.

[English]

Is there any directive in this? Then, |
must re-learn my English. | have forgotten
my Latin but | must re-learn my English.

[Translation]

Where is that? What is written in it? For
concealing whose actions this drama is
_ played. It is written in it.
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[English]

“It is matter of great concern for us. ltis
a matter for great concern for Reserve
Bank that certain banks are enaged in
types of transactions in securities which
they should not be undertaking...”

[Translation]

We are doing what we should so. We
are very much c@ncerned with it. The real
words of love are written in it in the coming
lines. He has written four dialogues of
love.

[English]

(i) Ready forward (buy lack) deals at
rates which have no relevance to the
market rates,

(i) Double ready forward deals with a
view to covering their oversold position
in a specific security.

(iii) Sale of transactions by issue >f bank
Receipts (BRs)/SGL forms without ac-
tually holding the securities/without
having sufficient balance in their SGL
accounts.

(iv) Issuing BRs/SGL forms on behalf of
their broker clients without safeguard-
ing banks’ interest.

You may be aware that with a view to
helping the banks to overcome various defi-
ciencies in the long-term securities market:
and to enable them to manage their short-
termsecurities market andto enable themto
manage their short-term securities marjket
dnd to enable them to manage their short-
term can deficit/surpluses more efficiently,
we have permitted banks to enter into buy- -
back deals’in Government securities ar
themselves (and not with their ne¥ bah
cliens). It was our expectaifon 1rgk such
deals will be undertaken by the glling bank,
only if it holds sufficient secuftties (either in

_the physical form or in 3G{ account), at

market related rates and such deals will be
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properiyrefiectedintheirbooksof account.

Some of the banks appear to be taking
outright oversold position in securities andin
their desparate bid to cover the oversold
position in a particular security/ies enterinto
double ready forward daals and otherbanks
oblige them in the matter...

It is our intention to ensure that the
banks do not undertake sale transactions
etc. While evolving the policy, you are re-
quested to keep in viewthe following guide-

*lines.

[Translation]

Inthe end he says: there are yourwords
of love.

[English]
We shall also be glad if a copy of the

policy framework for undertaking. transac-

tions in securities, approved by your bank
Boards is forwarded to us..

[Translation]

Thatis why, heis sitting silent. When he

said that he did not know.. (Interruptions) | -

am saying the same thing. Mr. Deputy

Speaker, Sir, something has happened prior

toit. Thatis alsoincluded inthis report. I read

out the Banker’s copy. itis a letter written by

Indian Bankers Association on 6th may and
«now it is July.

[English)

“we shall be glad; you are requested;
please don't please do.”
[Translation)

It is a letter written By India Banker's

Association of 6th May before they had have
these dialogues of love.
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[English]

Tothe Chief Executives of all Member
Banks and copyto the Reserve Bank of India

- and to the other financial institutions, which

may not be the Member Banks of the Indian
banks’ Association.

[Translation]

Letter has been sent. | will not take time
of the House for what is written in that letter
aboutbank receipts. Butthey have acompli-
antthatitis notgoodto use bankers receipts

" the way it is used now. Make a format of

bankers receipt becausetill date there is not
even the format of it. There is no serial
number for that. | would like that the House
may consider seriously about the bankers
receipts. Just now Shri Murli Deora has said
a very important thing. he said that it is in
practice only in India. Interrupting him a
Member asked there might also be bankers’
receipt there, then he replied that bankers’
receipt is not in practice there. Bankers’
receipt is merely;y a piece of paper. They
write on a plain paper that sum of Rs. Two
crore has been received, securities will be
turnished later on and that amount goes into
the pocket of Harshad Mehta andgoes as to
his account. There is no receipt, and nothing
either. :

You talk oKarad. That was not only a
bogus transaction, butthere was no mention
of thattransactionin the regular register and
accounts and balance sheet of the bank. i
have balance sheets of last three years of
the Bank of Karad with me. | have brought it
from Karad right upto the latest balance
sheet, which is handwritten. There is no

‘mention of bankers’ receiptin theiraccounts.

| would like to mention one point more.
A manager named Raje was working in
Hamam Street Office in Bombay. Raje made

" statement in Marathi in Bombay. In which

language he gauge statement to CBI only
you, the hon. Prime Minister or the persons
who have witnessed him giving statement,
will be able to tell. The statement made by
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him in Marathi which appeared in newspa-
persis:

“Saheb amhala je sangat hote te amha

Karat hoto” which means we followed
the orders of Saheb. In Maharashtra the
term Saheb is used not only for one person.
And then some people spread the rumour
but without base. The day betore yesterday
Ifacea aproblem, some Marathi journalists
and a Marathi Lawyer came to me and asked
whether it has been found out as to who is
Saheb. As he entered the room, he en-
quired, how are you Saheb? He called me
Saheb. standing from his seat a journalist
said immediately that now they had come to
know as to who was the Saheb of Raje. But
the reai question is not this. One will not find
traces of the work discharged by Raje in any
ledger of the Bank. The Bank of Karadand a
toreign bank Standard Chartered Bank were
in hand and glove with each other, paid off
capital shown in the balance sheet of the
Bank of Karad is Rs. 40 Lakh. (Interruptions)
I beg your pardon. The paid off capitalin the
balance sheet is Rs. 80 lakh 72 thousana
and that balance-sheet is published every
year.On one of the balance sheets a smiling
photograph of Shri Sharad Pawar is printed.
| am not casting aspersion on anycne.

[English]

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Ithink you are insinu-
ating without having the courage to name
him.

[Transiation]

SHRI MUKUL BALKRISHNA WASNIK
{Buldana): Manmohan Singh jiwhat isthere
10 get displeased in it. Next time his photo-
graph will also appear...(Interruptions)

SHRI GEORGE FERNANDES: Hon.
Minister of Finance, why have you got angry
so soon ‘¥z have not said any such thing.
1 will take iime to say so. | am touching this
point only hecause when there are bankers’
=it transactions of Rs.1200 crore be-
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tween this bank and a foreign Bank, and we
are allowing such transactions without in-
dulging in any scandle, it is very strange.
This transaction is being done in violation of
the banking rules of India, how is it so that it
is going on without our knowledge. | am just
making you understand. If one goes to a
bank and asks it to send some money to
another bank, the bank will go through the
directory and will immediately examine the
position of the bank as to what is the capital
of aparticular Bank in India, which Bank has
assets and which Bank has power. Do the
banks not have such intormation with them.
And the Standard Chartered Bank has been
working in India for 135 years with a deposit
of one thousand crore rupees. Was it not in
the knowledge of this Bank as to what is the
position of the Bank of Karad. Did it not know
that the Bank of Karad is not maintaining
these records in its balance-sheet. Then
who has got this work executed? Who was
ne?

Therefore, | ask if that person is Mr.
Kanade the Chairman of that Bank. Hon.
Finance Minister you have not taken any
action against Kanade till today.

[English]

Itis not a matter of shame. It is a crime.
It is a criminal act.

SHRISUDARSHANRAYCHAUDHURI
(Serampore): Why are you silent, Mr. Fi-
nance Minister?

SHRI GEORGE FERNANDES: Shri
Kanade is roaming free. He still wines and
dines in his house. Perhaps he is awinerand
diner, 1do not know, it is a manner of speak-
Ing. Be he is stilione more honourable man.

[Translation]

Raje has beenputbehindthe bars, Raje
told me what he said to them. But | will not
say more. Before his arrest he talked to me
andtold the names..{Interruptions) I will not
disclose the namies...(Interruptions)
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Do not laugh so early. (Interruptions)

Do you want that | should mention the
names?

SHRI DIGVIJAYA SINGH ( Rajgarh): |
will speak at the right moment. So, Italkedto
Raje. Raje was to meet me on 19th but by
chance he met me on 18th and we were
likely to meet again on 19th but he was
arrested on the same night. He had been
behind the bars for three weeks. It will also
be clear as to what agreement they reached
at. Now Raje has come out, but if the ‘Sahib’
is the chairman of that bank, then he is not
arrested. Another persons arrested regard-
ing this scandal, is Bhupen Dalal, who is
associated with Stanchartand Bank of Karad.
Bhupen Dalal lived in akingly fashion. (Inter-
ruptions)

I had uttered a word in this House about
Harshad Mehta and about Bhupen Dalal,
while the discussion was going-on. | do not
know whether it is unparliamentary or not, |
hadsaid, ‘whatisitallabout Harshad Mehta-
Harshad Mehta, Bhupen Dalal is his “Baap”.
You can make .out its meaning, if it is not
unparliamentary. What a person Bhupen
Dalal is, who has done such a big scabdal.

(Interruptions)

AN HON. MEMBER: May be, he is the
‘Guru’ of Harshad Mehta.

SHRI GEORGE FERNANDES: No,
. Gurus are always very good. (Interruptions)
Mr. Deputy Speaker, Sir, that Bhupen Dalal
is arrested and released after 15 days and
after coming to meet me. (/nterruptions)
Bhupen Dalal says to me that everything
was right with me, | have not undergone any
difficulty, moreover CBI had used me to find
outtheguilts of others. Bhupen Dalal usedto
sit in the office of the bank from where the
B.R scandal was being run.

SHRI MURLI DEORA: You will have to
be sent to Scotland Yard. (Interruptions)

SHRI GEORGE FERNANDES: Not to
speak of Scotland Yard, if you give me half of
the CBI even then | will send you all from
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here. (Interruptions)

Mr. Deputy Speaker, Sir, so, Bhupen
Dalal, Stanchan and Bank of Karad are
interested. The son of Bhupen Dalal is the
director of Bank of Karad. (Interruptions)

The name of its director is M.B. Dalal,
i.e. Milan Dalal. (Interruptions) Bhupen Dalal
is the man behind this scandal, he is the
Chairman of Canara Bank.

One other name is T.B. Ruia not that
ruya of cotton, the Ruia of Kilburn, the Ruia
of Kllick-Naxon and the partner of Bhupen
Dalal. He has played a major role in the
whole brokerage deal but Ruiais nottouched.
He is resting in the hospital and claims that
I have arranged so many deals, so none will
come to touch me.

Mr. Deputy Speaker, Sir, now that | am
saying is that the responsibilities of both the
Reserve bank and the Finance Ministry
should be combined. | am citing an example
before you as to how the Govemnment is not
takking about the persons related to this
scam, therefore, | am placing these facts
before you. lamgiving one more example as
to how the facts are kept hidden. CANFINA
Mutual Trust is there, | will not repeat the
names as to how the representatives of the
people of Government or the house of the
members sitthere. But CANFINAthroughits
Managing Director, Shri K.N. Kamath fabri-
cated acase and inthe F.L.R itis stated that
at the repeated request and pressure of
Hiten Dalalthe meeting was called aboutthe
fraudulent transactions on this scam. The
meeting was held on 30th May and those
who were present inthe meeting were -Hiten
Dalal, Abhey Narottam, Bhupen Dalal and
T.B. Ruia. Now comes the turn of these four
names*... He is the person who handies the
leaders cf the Congress. (Interruptions)

[English]
From the Canara Bank, CANFINA,

**Expuryed as orderd by the Chair.

the following were present:
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1.J.B. Sethi, Chairman and Managing
Director

[Translation]

Who delivered a lecture before the stu-
dents of the university after this scandal and
said that when the country makes progress
such scandals do take place. These are his
words, someone might have said here which
he remarked there. Othetwise, these things
are, to be raised.

[English]

Shri Lakshmi Narayan, Executive Di-
rector, Canara Bank,

Shri M.V. Kamath, Deputy General
Manager, Canara Bank,

Shri A.P. Rao, then Managing Director
of CANFINA

Shri M. Ashok Kumar, Executive Vice-
President of CANFINA.

[Translation]

Now these nine names appear in the
F.1.R. When this matter came to the court, a
man stood up and said that, that list was not
complete, there were other people also, why
their names have not been included. When
the judge asked the lawyer if that was right,
he gave a positive answer. The fourpersons
were Ajay Kumar Kayan, Utsav Parikh, Pal-
lav Seth and Anand Jain. (interruptions)
Why these four names have not been dis-
closed. When there were so many people
present in the meeting and the F.L.R was
lodged on the recommendation of the meet-
ing, so why these four names have not been
disclosed. Anand Jain maintains the ac-
counts of Ambani and Reliance. It is known
to you that Pallav Seth is the person, who
has managed to send the money of numer-
ous people to the stock market.

SHRI MURLI DEORA: Please tell,
whose money this was?
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SHRI GEORGE FERNANDES: | will

come to this point also.. (Interruptions)
[English]

SHRI MURLI DEORA: Sir, | am on a
point of order. Shri George Fernandes has
said in his speech aboutone Shri*...and he
has said that he looks after the politicians in
Bombay. He said ‘Congress Party’. | happen
to be the President of the Congress Party in
Bombay for the last eleven years and | say
on oath here, or otherswise | shall resign my
seat in Parliament, that | ahve never seen *
at least in the last twenty years. He cannot
justsay anything about anybody here. There
is a limit.

[Translation]

SHRIGEORGE FERNANDES: | have
not mentioned your name.

SHRIMURLIDEORA: You are blaming
Congress. | have been the party president
therefor 11 years. | have notseen Shri*...for
the last 20 years while you are blaming that
he gives money to Congress. Now you are
talking about some other Jain..(Interruptions)

SHRINITISH KUMAR (Barh): There is
a saying in Hindy that a guilty conscience
needs no excuse.

SHRI DAU DAYAL JOSHI: Not that a
guilty conscience needs no excuse but it is
CHOR KE DADI MEIN LATTH

SHRI GEORGE FERNANDES: Mr.

" Deputy Speaker, Sir, the objection to this

extent is the result of not mentioning the
names of these fourpersons, who have links
with the political leaders.

SHRI DATTA MEGHE: With all the
parties. They have relation with all the politi-
cal parties.

SHRI GEORGE FERNANDES: You
have saidthatthey have connections with all
the political parties, you confess that with
your party as well. You are not saying wrong



693 Dicussion under rule 193 SRAVANA 12, 1914 (SAKA)

Scam involving operations

since you know. The names which | have .

mentioned, do you know about their asso-
ciation. | am saying it seriously.

[English]

SHRI MANI SHANKAR AIYAR: Mr.
Deputy Speaker, Sir, there was a point of
orgerthat was raised and we have notheard
the ruling of the Chair. Would you please
have all these false allegations expunged
from Mr. George Femandes's speech?

MR. DEPUTY SPEAKER: If there are
any allegations which are contrary to the
rules, we shall remove them..

(Interruptions)

SHRI LOKANATH CHOUDHRY
(Jagatsinghpur): Sir, statement of facts are
not allegations.

. [Translation]

SHRI GEORGE FERNANDES: | mean
to say that the names of four persons were
removed fromthat F.I.R and the person who
suppressed and removedthese names was
the Managing Director or CANFINA. The
reasonwas thatthese four people had some
reiations with those people who were pro-
tecting them. There was a conspiracy to
save or protet those persons and that is why
these names were not disclosed. In the next
few days, you will hear the name of Mr.
Ballabh Seth in this House...because Shri
Ballabh Seth...

SHRIDIGVIJAYA SINGH: We are inter-
ested in other names too...

SHRIGEORGE FERNANDES: Do you
want te dislodge each other ? We would like
this process gradually. But it ‘appears that
you people are in hurry to dislodge them
immediately...

SHRI DIGVWJAYA SINGH: Please tell
the other names also. You have just men-
tioned the four names only. We are request-
ing to tell us other names too..
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SHRI RAM NAIK: He wants to mention
the names. When the name would be dis-
closed the persons will no longer remain as

"Minister and perhaps his name may be in-

cludedin thelist of Members...(Interruptions)

SHRI GEORGE FERNANDES: These
people are very happy and its proof is that
they are clapping.

SHRI KRISHNA DUTT
SULTANPURI(Shimla): He has no right to
interrupt anddisturb any hon. Memberwhen
he is making his speech.

" [English]

MR. DEPUTY SPEAKER: What Shri
Sultanpuri is saying is absolutely correct.
Unless the main speaker yields, others are
not expected to interfere. .

[Translation)
SHRI GEORGE ,FERNANDES: Mr.

Deputy Speaker, Sir, howis it? The Reserve
Bank of India has been giving its contribution

‘to this scam. Now you can see the last

eviefce of it. It has issued directives. The
initiative has been taken by them. | have got
a letter written by Mr. Ranaday of Karad
Bank. It has been marked as “secret”™. The
Additional Chief Officer is Shri V. Rangrajan.
The letter is undated but this letter was sent
after the letter of 26th July, 92.

[English}

May | invite your‘attention to our then
Deputy Govemnor Shri AGhosh’s D.O, letter
of 26th July 1991...(Interruptions)

SHRIDIGVIJAYASINGH (Rajgarh): Sir,
| have a point of order. | want to know
whether the hon. Member has taken your
permission and has he authenticated the
letter which he is reading now in the House?
1 want your ruling in this regard.

SHRIGEORGE FERNANDES: I willlay

it on the table of the House. (/nterruptions)
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SHRI DIGVIJAYA SINGH: It should be
authenticated.

SHRI GEORGE FERNANDES: | will
authenticate it and then lay it on the table of
the House. (Interruptions)

SHRIDIGVWAYA SINGH: Sir,thereisa
well laid-out/procedure in the Rules. He
shouldfollowthose rules. (Interruptions) We
have been listening to his allegations all and
sundry quite peacefully. But this kind of
things cannot be allowed to go on like this.

SHRIMANISHANKAR AlYAR: He does
not even know the date of the letter. (Inter-
ruptions) It 1s not correct.

SHRI DIGVWAYA SINGH: He 1s refer-
ring to some photocopy which is undated,
and which has got no number. It cannot go
on like this. (/nterruptions) What is this
‘atter? What are you referring to? (/Interrup-
tions) Sir, | want your ruling in this regard.
(Interruptions)

[Translation)

SHRI NITISH KUMAR (Barh): Mr.
Deputy Speaker, Sir, it is the ruling of the
- Hon. Speaker that you can refer to it but you
cannot quote it. It has been the tradition of
the House that one can make a reference.

SHRI GEORGE FERNANDES: To re-
fer means to read it. (Interruptions)

SHRI NITISH KUMAR: Mr. Deputy
Speaker, Sir, the hon. Speaker, has already
given arulingthatone canquoteit. (Interrup-
tions)

{English]

SHRI SRIKANTA JENA (Cuttack): Sir,
If something is coming to light, why are the
Congress Members objecting to that by way
of rules and regulations?

SHRI DIGVIJAYA SINGH: You should
follow the rules.
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[English] poe:

SHRIGEORGE FERNANDES: Sir, we
strongly contradict this. We do not want to
suppress anything, but the point remains
that this House has to function according to
the procedures of this House and actording
to the rules.

MR. DEPUTY SPEAKER: The proce-
duretor laying of papers by private Members
is covered under the Direction 118 (1) of the
Directions by the Speaker. it says:

“If a private Member desires to
lay a paper or document on the
Table of the House, he shall
supply a copy thereof to the
Speaker in advance so as 1o
enable him to decide whether
permission should be given to
laythe paperordocumentonthe
Table. Ifthe Speaker permits the
Memberto lay the paper ordocu-
ment on the Table, the Member
may atthe appropriate ime lay it
on the Table

SHRI RAM NAIK: The rule which you
have read is not applicable in this case.

SHRI DIGVWJAYA SINGH: The BJP is
known for misrule. (Interruptions)

[Translation)

SHRIGEORGE FERNADES: Mr. Dep-
uty Speaker, Sir, if we cannot place the facts
in the House, where should we place these
facts?

SHRIDIGVIJAYA SINGH: Sir, lamnow
referring to a letter, which I will authenticate
and place it on the Table of the House.

[Translation}

Mr. Deputy Speaker, Sir, | have placed
the facts before you regarding the Standara
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& Chartered Bank and the Bank of Karad as
to how these institutions were violating the
«laws or rules. Even the balance sheet of the
banks and their ledgers were not produced
before the R.B.l. It is also surprising as to
how the Reserve Bank had playedits role in
connection with the Bank Receipts. For this
purpose, | am quoting it or referring to it,

whateverwerd you find fit in this matter, you

accept it.

Mr. Deputy Speaker, Sir, an undated
letter was sent to the Chairman of the
Bank...(Interruptions) There is also areason
behind it. | am placing some evidences as to
how the Reserve Bank of India was following
the cover up.
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MR. DEPUTY SPEAKER: How much
time will you take.

SHRI GEORGE FERNANDES: | will

‘take some more time.

MR. DEPUTY SPEAKER: You can
continue tomorrow. Now, the House stands
adjourned to meet again tomorrow at 11.00
a.m.

18.00 hrs.
The Lok Sabha then adjourned till Eleven

_ of the Clock on Tuesday, August 4, 1992/
Sravana 13, 1914 (Saka)
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